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The Lok Sabha met at Eleven of the
Clock

[MR, DEPUTY SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Expenditure on Decoration of
Ministers' Bungalows

*245. DR. SUBRAMANIAM SWA-
MY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the amounts spent by his Min-
istry and/or its ancillary departments
in decorating various Ministers’ bun-
galows in 1977 (over and above what
was spent by the Works and Housing
Department and reported in the last
Parliamentary Session); and

(by the amounts, against each
Ministerial address, separately?

qizq stT awe fewrre wh
(st geuiterwr witferw): (% )@ 1077 &
fartt Y HelY & 7 T g T T
T are faumA ATea waar TER
fawrii gra wrE o Ty & 9 F
L1l

(=) ww 78 3zar

DR. SUBRAMANIAM SWAMY:
Has the Minister got any proposal
from any of the other Ministries to
utilise the ITDC or other organs of

2

his Ministry for decoration of offices
and bungalows of Ministers?

SHRI PURUSHOTTAM KAUSHIK:
We have not received any proposal
Primarily it js the duty of the Works
and Housing Ministry.

DR. SUBRAMANIAM SWAMY: 1
have no second supplementary.

Popularity of Gandhi Caps in U.S.A.

*246. SHRI S. S. SOMANI: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it ig a fact that Gandhi
Caps are getting popularity in U.S.A.:

(b) if so, whether any order in this
regard has been received by the
Indian Government; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) No report about Gandhi Caps
getting popularity in the U.S.A. has
come to Government's notice.

(b) No, Sir.

(c) Does not arise.

=it Q8o Yo AWM : SIS WERT
Tiefy iy gy T AR g
o o< wrE S| SR A wrEaTRT ¥
Wi gd 1 Far e wel ot ammeR
fe A gk AW H SETIAT B
md?afs g, SiowwrRTFROTE ?

JATBAN  WENWW : WU HAUTYHER
Fre A agi g i vy feerd A qwdl



3 Oral Answers

s QRe q®o WA ¢ wAT T
#9 & IUA & I ¥ g faaw § 7

it wnnfew & : w1 frwr w20

Wt awate feg : 77 Wl W@y
T f www qrei A it fw 7Y
forg g ¥ wadwl st w1 qgaTaT
7® wT fear Sewt a9g ¥ waw fag
i ® AY gy @Y A @ gy T 6
IR N 1z Fw frg Iowy qog &
W e 2y & fog w3 w9 & 0,
A HAFT TH@ § qqF TE-——HT "
LIRS 10 & 8

MR. DEPUTY-SPEAKER: I do not
think that question arises because

TIET Wy wrE R Y

G awaicfag: & =W fw
foq &1 ¥ qgAT WE e SE
Tog ¥ T97 gWT ) F W At o g
AT ¥ w93 AT X 9EAT 7 AT waATRET
o ot dfew form @ & oA ME
foar 3% awg ¥ =g ww Y wE
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Uniformity in Sales Tax on various
Items in different States

*259. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
FINANCE be pleased to state:

(a) whether he is aware that the
policy of imposing sales tax in Madhya
Pradesh and its neighbouring States
like U.P., Maharashtra, West Bengal,
Biher, Orissa on varioug items js not
uniform and different rates of taxes
are charged in different States; and

(b) whether Government propose
to suggest to the Government of these
States to try to bring uniformity in
the matter of sales tax on various
items in consultation with each other?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Levy of tax on sales or pur-
chases of goods taking place within
a State js a State subject of taxation.
It is, therefore, proposed to discuss
the question of rationalisation and
uniformity as between States of their
respective sales tax rates, with the
State Governments.

st e T AR ¢ [T
ST WEIEW, WA | T wrarey
w drg Frer g o s ¥ F g
g R WA & WA weax § S
2w ®Y wer WM qOTAY F FTIC AT
¥ % ga waaT § ot oF T wro
qra W @ g owenne faen
feT | TwhT OF  IaTETr F wwr
M g § v oW ¥ et g
2w wfY § JfrT we wAw F et ov
7 93§ dvm § WX wfw ard< s e
# zafag swr a0 #Y <0 w9 §
W ary & ¥ fAae 2 fs wre aer
TR & A w7 g Aew dww &
WS A qATE FL |

IYNAN REWT : AT TA TS

o wwewm o dn . wr
Tarer ag & fr war 3w u dwy A Aifa
quraT & qrare qv guit 7 gfe gei
A wq aw gefy ?

SHRI H. M. PATEL: It is a
State subject under the Constitution
and therefore we cannot change any-
thing until we persuade all the State
Governments to agree to itg abolition,
and its replacement by gome other
form of tax. We have to live with
it. But, in the meantime, as I have
saig earlier, our efforts to persuade
State Governments to forego the tax
and accept some other arrangement
are continuing.
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it wwerw Faow dw ;o
agteg, forg wwg &6 quT & HATY
o @& ®, 99 g o7 T X vy
AT W7 9 F woT TG ¥ wgw 4
fr & &9 W A=A =T
g% @ ¥ wwgd AET | owar w
o @ T aww w3 § @@ ge,
% 5t wgRy ¥ wEAwr  Wgar g
For: orgi-orgt oravar qref £ v faga
&, 37 93T & W0 §W w7 £ aF A0
R WA @ § T W ¥ femar AWy
AT ? gy Wq K7 qret A FFTC R,
G T § WY T TAAGT 9 %
waT ?

SHRI H. M. PATEL: This mat'ter
has to be dealt with on an All India
basis, and we shall have to try to

persuade all the State Governments
‘before we can take any effective steps.

DR. VASANT KUMAR PANDIT:
Will the hon. Finance Minister kindly
inform us whether the Central Go-
vernment 1s considering @ proposal to
have a turn-over tax at one stage and
a tax based on the VAT system, that
is, Value-Added Tax and whether
these two schemes have been dis-
cussed wi‘h the various States, to
abolish both the octroi and sales tax?

SHR] H. M. PATEL: The question
of Value-Added Tax and Turn-over
tax was considered. The Committee
presided over by Shri Jha has sub-
mitted some recommendations in that
respect. We are examining those pro-
posals, But these have no relation-
ship with zales tax. Saleg tax stands
on its own. The Jha Committee has
also said that it will be difficult to
get the State Governments to agree
1o the abolition of the sales tax and
therefore the next best thing which
ought to be attempted, and which we
shall also attempt, is to see if in
selected commodities State Govern-
ments could be persuaded to have
certain form of uniformity. This also
jg another line which we shall be
‘pursuing.
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ot WiR stww ot : s age
rar St ¥ fageaa: s9 T 7 AT
¢ fe g dew-dww &7 warehivm w3
7 WY 1% § ¥ og €z wedwe &, e
Ta7 Wt ¥ §Y 2z & v fafred
FY q7 T I F 9 @ F fay w{oy
frar 3? SA A AP T RE &
&z €1 7Y § ik A dare Al
gC a1 TH NWTT ¥t YveT W A
¥ § aqr ug o Faerey fr oo ¥ fad
wq ¥ W wreefer W dtar 7

SHRI H. M. PATEL: There is no
question of having an alternative
until such time as we can get the
State Governmentg to agree to its
abolition. Now, the Genera] situa-
tion is, even those States and State
Government which might be willing
to consider their abolition are really
reluctant to do so.

o ol e WRT c IATEAE
wETEw, A<y ware foer § 1 A gt §—
AT qCHRTT A QT AT AV E 7

SHRI H. M. PATEL: I have met
all the Chief Ministers of State Go-
vernments and discussed this question
with them but the general response
has been most discouraging.

SHRI R. VENKATARAMAN: Sir,
the hon. Finance Minister is aware
that sales tax is the only elastic
source of revenue to the States and
that, by levying a discriminating
tax either by way of a single point
tax or a multi-point tax, they are
able to increase their revenue so as
to suit the needs. If the hon. minis-
ter says that there should be unifer-
mity in tax, would he insist on 2
single point tax in all the States in
which case he may take away the
States’ right to manipulate their
income?

Or if you say that there will be
only a multi-point tax, this will
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create some difficulty. So, I would
like to know from him when he says
that he would like to have a uniform
tax, what ig the uniformity in taxa-
tion that he has in mind?

SHRI H. M. PATEL: There is a
little misunderstanding in  this
matier.  First of all, my efforts must
be for the abolition of the sales tax
as such. I am fully aware of the
fact that this is the only elastic form
of tax which the State Governments
have. Ang that is why in my dis-
cussions what I have said is not that
if they are to be compensated, they
will e compensated only to the ex-
tent of their revenue as on the date
of agreement for abolition. But, the
incremental rate in the salestax will
also be taken into consideration in
trying to arrive at such a flgure,

But, since there is a general re-
luctance to accept this thing, we may
pursue one of the suggestions of the
Jha Committee,

Their suggestion was that there
are some commodities in respect of
which we shall try to see ij# there
could be uniformity in rates in
diffe.ent States, Variation in the
rates create certain difficulties 1
was not suggesting any other form
of uniformity like whether there
shaould be a single point tax or a
mu.ti-pomnt tax. These are alterna-
tives for sales tax. These can ba
considered only after we come to
the conclusions that there is just no
possibility of persuading the State
Governments to the abolition of the
sales-tax.

SHRI YESHWANTRAO CHA-
VAN: May I ask a question? The
Minister has said that he has not so
far succeeded in persuading all the
State  Governments. Possibly it
would mean that he has now come to
a stage that he does not want to pursue
this question. I think this would be a
right thing for him to do. In the
case of salestax, this is not purely
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a taxation measure. There are cer-
tainly political aspects involved in
that. At the present moment, there
are problems between the Stajes and
the Centre the main aspect of which
js financia] and economic.

With this background, is it ever
wise tp consider giving up the only
flexible source of tax that the States
have? Would it not create a more
complicateq position? Minister him-
self says, he has not succeeded so
far to persuade all the State Gov-
ernments. 1 do not think there will
ever be a Stage when all the State
Governments will agree to thig posi-
tion So, it is much better and wiser
for the Government to come forward
and say that they have given up this
point

SHRI H. M. PATEL: This is an
advice which I will certainly give
due weight to. Since this has come
fiom an experienced person.

=t FAT W T wEEd,
ot AT g ST F FEr & R ¥ew
E7 a7 A% WEIA AR G AXAT T AT
T[T ATHTL TA AT TATA 774 & oo
G ATAAY | qrAY AEm™ ArEw q
st 777 @ 5 37 %1 A w7 femr o
aatfw AW OTE TR agA 1 SEar
ar€t FT FAET Svad 1977 ¥ ;v
a1 H7 &7 W F7 g A A fF 49
“IH FY At F T a7 dww e
waEttAw FE g Avar | w1977 §
@ W A FF &1 Srarse fpur Ar
FEEEGUA UH TRz A€ gwr | AT
& wrfty wAY wEteg X @@ qoAr
srgat § 5 Far om0 gum dH N F
T AL F FEX a7 Aqer ardf & o
¥ 9T F7 F qg /W & swar o2 A
agt TFIE § T Avw daw FY g
L | AT ATAT w4 & R s
I deq oY 8, 39w TS



9 Oral Answers

AT UF a7 HESHT &, Fel & U qEA
FI 71 & ag arw &1 5 g dae
=g A FT I FW@ 8 7

SHRI VAYALAR RAVI: This is
a very good suggestion.

SHRI H. M. PATEL: I do not know
‘what the suggestion is. If the sug-
gestion is that I should proceed
State-wise, that if some States agree
7 should ask those States to abwolish
it then that suggestion is not practi-
cable. Difficulties will arise because
T have to proceed on finding an al-
ternative form of Central tax, The
excise duties which I levy in order
to compensate the loss to the States
of the sales tax revenues will call
for constitutional arrangement. This
is not possible unless all the State
‘Governments agree. There are these
difficulties. = Therefore, if you say
‘that I may pursue with the Janata
Party now to consider all these di-
ficulties and think again, I have no
objection. But I think it is not ne-
cessary as all of you are here and,
1 am sure, you will be communicat-
ing these difficulties to the Party. 1
have saiq that I am still not giving
up the hope that T may Dbe able to
oursuade them. It may be one of
‘the impossible hopes according to
the Leader of the Opposition but we
certainly wish to make an effort.
Perseverance and patience is  still
our answer.

THE PRIME MINISTER (SHRI1
MORARJI DESAI): May I make it
clear? My hon’ble friend does mnot
have a conception of the change. It
has peen saig that Sales Tax should
be replaced by excise. I stand by
it. I tried to do it fifteen years ago.
I could succeed in three items and
those three itemg were converted but
afterwards they said, they want 1o
withdraw their consent. That was
not allowed. It is a question of re-
placing Sales Tax by Excise. When
only some States agree and others
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do not agree how am I going to do
it? It cannot be done in parts.

SHRI YESHWANTRAO CHAVAN:
We don’t want it to be done.

SHRI MORARJI DESAI: That is
true. I am trying to explain.

SHRI KANWAR LAL GUPTA:
What about our own Governments!

SHRI MORARJI DESAI: Why are
you so much provoked by your own
ideas? Why don’t you look at it little
dispassionately? How can I introduce
it only in Janata party governments
or in few other governments? Sup-
pose all agree but one does not, what
am I to do? I abolish the gales-tax
there and levy excise? How will that
apply to other States? They will
have additional excise and sales-tax
as well. What will bpe the burden?
You do not see the difficulty. It is
very well to say “do this and do that.”
We want to do that, I would like to
do that but there are conflicting inter-
ests. They have also to be taken into
account.

SHRI YESHWANTRAO CHAVAN:;
It is impolitic now to try to abolish
sales-tax because it will create poli-
tical complications. Sales-tax is the
only flexible source of income to. the
States. So, this item of the manifesto
of the Janata party is unrealistic.
Therefore, please give up this idea of
replacing sales-tax with certain ex-
cise duties.

L
=it TErEeE feay @ wEwe S,

¥ FET qEETT § W97 Argar g w

S AT 9TEf T HOA AT TO7-9F

¥ Saar #1 ag wreaEe feqr fF oo

W OarEe g ad faw-we gura

FET AT Tg q7 IW qFT WY ATETSEF H

AT ATfEY a1 fF @g 37 F1 9reT

Fan fam 780 | a1 e Far Few F 8

T FET TIFY T A T ART

w2t &t o fasfr-w< awre et sy ?
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sttaroret ke : oy # Wy
o ATREST o ferar a7 v ag ot @Y
awar § I« ¥ LETW FIF FAAT | TWh
Feordr g WO | B A § Fr RERY
# E"ﬁ L1 faar

SHRI KANWAR LAL GUPTA:
So, Sir, it is clear that Mr, Chavan
does not want abolition of sales-tax.

MR. DEPUTY SPEAKER: You have
to draw your own inference.

SHRI VINODBHAI B, SHETH: Sir,
is the government thinking of chang-
ing the definition of the word ‘sale’
so ag to cover the consignment sales
as inter-State sales as there is lot of
evasion of inter-State sales-tax and
as the goods are despatched under the
garb of consignment sale? Actu_ally,
they are inter-State transactions.
There is l0ss of revenue to the tune
of Rs. 4 crores in Guijarat alone on
this account.

SHRI H. M. PATEL: We will rpive
serious consideration to this.

SHRI HARIKESH BAHADUR:
There is a lot of corruption in the
Sales Tax Department and, if 1 say,
almost all the officers of this Depart-
ment are invulved in serious corrup-
tion, I think I will be correct in say-
ing so; though 1t is a bad thing but it
1s correct. I would like to know from
the hon, Finance Minister whether he
is going to suggest some ways and
means to the State Governments so
that the corruption may be mini-
mised.

SHRI H, M. PATEL: Yes, we will
certainly look into that.

SHRI RAGAVALU MOHANA-
RANGAM: The States were persuad-
ed for abolition of sales.tax and
octroi I would like to know from the
hon, Finance Minister—when the
sales-tax js considered as a ‘Kama-
dhenu’ for all the States—what is the
necessity of taking away this tax from
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the States. Is it the first step to re-
move more power from the States and.
hand it over to the Centre?

SHRI H. M, PATEL: Sir, again the
question is why should such an at-
tempt is made to persuade the State
Governments. Now, I recognise that
tais is a ‘kamadhenu’ for the State
Governments and that is why if any
alternative is going to be proposed,
we wil] see to it that the alternative
will also serve as a ‘kamadhenu’.
Therefore, the hon. Member must
rest assured that nothing will be gone
in haste and no State Government’s
position will suffer,

o A ¢ ST gIETL W1 ¥
&7 gar A T ¥ ar wEwT A Ay
T & THET UF W& TV 34T A GV
¢ Fr Sw=1 sEET #15 srervafer o
MG TAFT T27 075! 197 2 7 FT W9
w15 gawT wWrevafed aAar wwa
IA%T arfrag A M gE ww 7

T FET AVFIT @Y TEE ATE
dem 2@ gEAY ?

SHRI H. M. PATEL: I have already
~aid that we are suggesting an alter-
native, What we will do is for us
to think, not the State Governments
and therefore, the point that the State:
Governments to be assured of is the
incorne that they get from the sales-
tax angd that they should not suffer
from. Central Sales tax js the same:
ag the States sales-tax because it also
goes lo the State Governments and
that will also be taken into account.
As and when they agree to abolition,
the question of compensation will be
considered.

SHRI KRISHAN KANT: May ¥
submit what the Leader of the Oppo-
sition has said is incorrect? Even the
Janala Party Manifesto has said that
in consultation with the States, sales-
tax will be abolshed. That was pro-
vided in the election manifesto. Se-
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Secondly, the whole idea ig that if the
sales-tax ag mow imposed is conti-
nued, the income to the States would
be less. If it is one point system, the
States will get more than what they
are getting now, because at present
corruption is there anq there is more
expenditure on staff ang other things.
So, the States will get more if it is
one point tax system rather than the
method that is being now adopted.
The whole exercise of the Govern-
ment will be to see that the sales tax
abolition ;5 done 1n such a way that
the States get more revenue than what
they want. Moreover corruption and
vailous other malpractices and more
spending on the staff will also be re-
moved.

SHRI H. M. PATEL: I think what
M. Krshan Kant has said is quite
correct 1 think the hon. Members
have 1ecelved the explanation from
Mr Kishan Kant as to what was the
thinking that went on when the draft-
g of the manifesto was being done.
And as he says rightly, in the mani-
festo whatever 1s done, would be done
in consultation with the State Gov-
ernments.

PROF P G. MAVALANKAR: 1
quite sce the point of the hon. Fin-
ance Minister and also of the hon.
Prime Minister that this problem is
very difficult and it cannot be solved
unless all the State Governments
agree to it. But since he says—and
also adds that he is an eternal opti-
mist—that he will go on persuading
the State Governments, I want to ask
him—-when he says that he will first
want the State Governments to agree
to aholition of sales tax gnd then
discusq the alternatives——what is the
point of his saying that the State
Governments must first agree to abo-
lition and then discussion will start?
Has the Government taken any con-
crete siep by having consultations
with them, providing alternatives,
and what is his strategy for persuad-
ing the State Governments? He goes
on telling us that there will be aboli-
tion first and then he will do some-
thing.
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SHRI H. M., PATEL: My hon.
friend wantg that I shoulg tell him all
the arguments that we advanced to
the state governments. Certainly, I
have done all that he says. It is not
a question of suggesting to somebody:
abolish this, anq then telling him in
which way it is going to be done.
What I said in answer to different
questions, he should have put them
all together and he would realise that
1 have really in sum total given all
the answers to all the points that he
has mentioned. When we try to dis-
cuss such a thing, when we try to
persuade anybody to accept some
proposition, we also naturally put to
him all that is necessary in order that
he is persuaded which means that if
he wants to know how he will be com-
pensated. we also try to tell him, It
is the quantum which worries him
most

SHRI K. LAKKAPPA: This ques-
tion has taken 20 minutes and it has
been agitating the states. I put a
straight question to the government
The object and political motivation
of this party is to make the states not
only weak financially but also eco-
nomically and make them municipa-
Iities, get hold of their power and use
ths central authority over them. This
is nothing but political motivation. Is
it not a fact that your motive is ulte-
rior, to make the states subordinate
to the Centre and make them muni-
cipalities with the object of holding
power in the Centre for a long time?
Is it not a fact. (Interruptions)

SHRI H. M. PATEL: I did not rea-
lise that the Opposition Members will
be so quick to take up the hint given
by the Opposition Leader, how
quickly political motivation would
be given to a very simple genuine
economic proposition.

i} faww grrewwginr ¢ WA
wgYEE, 3 WTEEw A% §, frr a¢ Yeadee
a8 &, fao orarEy | e SR
wrafew ¥ ag aw gwr o fF Ew
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% & weEy R agrf ad ) § wa
HEYRT & g WA wgaT ¢ fE war ag
&« arer q fa=re w3 e o, € e
o T w3 vwad e fear oy ?
T R W FIET AT WAT E A
fire g qradQde avdage € g%
& 1 a7 welY Agigy €ew ¥ 13 fr
9% UF WY WIEEH YT oRiane
FAF fay dae 7

SHRI H. M. PATEL: I think the
hon. Member is not well informed
in this matter. Anyhow, even if this
suggeslion has to be advanced, that
does not take us very far.

SHRI P. RAJAGOFAL NAIDU: In
persuading the state governments
what is the alternative put forth by
the hon. Minister before them?

SHRI H. M. PATEL: The alterna-
tive is excise; 1 have already said so.

SHRI V. ARUNACHALAM: For-
merly the state governments have
agreed to give up the right to levy
tax on textiles, sugar and tobacco angd
the income from these things is fro-
zen to the states. Hag the govern-
ment any proposal to increase the
share to the state governments?

SHRI H. M. PATEL: The whole
of it goes to the state governments.

Inquiry against Allahabad Bank and
Central Bank of India

*262. SHRI KANWAR LAL GUP-
TA: Will the Minister of FIN-
ANCE be pleased to lay a statement
showing:—

(a) what is the report of the inquiry
made by the Government against the

Allahabad Bank and the Central Bank
of India;

(b) who made the inquiry and what
action has been taken on it; and

(c) ig it a fact that no actjon has
been taken against the defaulters?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
A Statement is laid on the Table
of the House. o~

Statement

(a) to (c). Government have made
no enquiry against the Allahabad
Bank. If the Hon’ble Member is
referring to the transactions in the
Allahabad Bank which were the sub-
ject matter of the Short Nolice Ques-
tion No. 14 answered by me in this
House on 8th July, 1977, the answer
is that the bank deputed an officer
from its Head Office to enquire into
these {ransactions, A Committee of
the Board of Directors has also look-
ed into the matter. The Bank is
taking disciplinary action against the
concerned officers. .

Government have similarlv made
no enquiry against the Central Bank
of India as such. However, a  One-
Man Committee consisting of Shri
D. N, Ghosh, a senior officer in the
office of the Comptroller & Auditor
General of India, was appointed by
Government to look nto the credit
facilities granted by the B-.nk to the
Kohinoor Mills rad., The re-
port of the Committce has heen
received by Government and 1s under
cxamination.

SHRI KANWAR LAL GUPTA- 1n
the statement the hon. Mimister has
stated that a Committee of the Board
of Directors had looked into the mat-
ter and the bank is taking disciphn-
ary action against the concerned offi-
cers, This is relating to the Alluha-
bad Bank.

Regarding the Centra! Bank he
has stated that somebody has bcen
appointed by government to look into
credit facilities granted by the Bank
to Kohinoor Mills Ltd. and that the
report of the committee had heen re-
ceived and is under examination. My
question is, what was the report in
the case of Allahabad Bank and what
was the report in the case of Central
Bank and what action has been taken
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by you in both the cases” Why some-
body else other than an Officer was
not appointed to make an mguiry?

SHRI H M PATEL: I think so
far as the Allahabad Bank is con-
cerned, the Parhament Street Branch
of the Allahabad Bank had accepted
deposits aggregating sum of Rs 645
crores for a period of one year dur-
ing December 76 to March 77 at 17}
per cent interest agamnst the Bank's
Associations guideline of 13.1/2 per
cent and on paymen{ of a  broker-
age of Rs 122 lakhs In addition, the
branch agreed to pay nterest on
current account of the Kangra Co-
operative Bank against Reserve Bank’s
directions During July 76 to May
77 the same branch lent funds
aggregating Rs 344 crores to the
Punjab & Sind Bank Limited hoth
1 participation certificates and in
fixed deposits bearing a lower rate
of interest than the borrowing rate
from the Kangia Cooperative Bank
It was found that only one troker
was patromised 1n all these 1nvest-
ments Thig subject had been gone
mnto and approrriate action was
taken So fa1 as the Cential Bank
15 concerned

SHRIMATI PARVATHI KRISH-
NAN What 1s the action taken on
1t? That 1s whit he asked

SHRI II M PATEL So fai as
the Cential Bank 1s concerned an
Officer has been asked to go into the
matter and then submut a  full re-
port to see what was the state of the
textile unit the management of
which ha. subctantially been taken
over by the Bink, and in regard to
its lending

SHRI KANWAR LAL GUPTA My
second part of the question was what
action has been taken? He has not
replied to that

SHRI H M PATEL So far as
the Allahabad Bank 1is concerned, the
Officers concerned were placed under
suspension and mquiry 1s continuing
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That 1s all So far as the second
case is concerned, jt 18 still under con-
sideration,

Wivwrmmqer : &y faowr
a@ ¥ oy g4 q@T 9T fr fared A
el ¥ AwreTgeE A% A g 9w
&Y ¥ I F famawfyows ot ow-
orede & fray dfewgry sw &
vara ¥ qamar qAv § e faey A
qET A FAATEST I F qr9 ww
A ¥ I ¥ uHAAANET FT T
T FOT 8§ FUTEIT qAdr & | Fora-
e & forr a0F ¥ =qx F7 AT
& & AT 787 g axg owdewwz,
faaogifages ot Safcfeey a=mT &,
aZ VR AgA AT AT 1 AT O
qME T 7 19 T oIFAAT F ¥9
Wt g ¥vT vt w7 2 fr feed
T AHAT § FAAATEST AFTH FAF
15 T 597 77 CRTGSHE 797 2 |
FIUA &KW FrAF AT AT A E
THAT A1 Fv0 a7 & fr Travaed
Fafewr TavFzw o daww w1 aga
foofoadr  arad faeit g # 1 &
qg FAAT qrEAT g ¥ wel wAEw 5w
ATE T I FT I F fAm T I W
95T WE | AT FT TR AT A ATE
TUE  FAMTA 1 9 AT 4ATT ¥
ff o A fF T AT gEAT R ¢
SHRI H M PATEL These mat-
ters are certainly the matters which
are being looked into by us A com-
mittee was appointed by the Reserve
Bank to go 1nto this question of
1apid branch expansion, what are
the consequences how to see that

whatever difficulties are noticed are
put right

SHRI KANWAR LAL GUPTA
About embezzlement

SHRI H M PATEL: Embezzle-
ment as such need not be looked into
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because embezzlement results from
dilution of the standard of the Offi-
cers, etc Now the dilution has re-
sulted from the fact that there has
been a rapid expansion of branches.
It has to be viewed as a whole. Em-
bezzlement is a symptom, one of the
things which comes to the surface to
indicate that something is wrong.
Thereafter, we have to go into the
matter, the causes mav he different.
There may be a number of causes,
These, we shall go into and they
are being gone into We arc endea-
vouring to see that the quality of the
staff is improved by training institu-
tions, the various other steps to be
taken to see that the right motivation
is there and adequate supervision,
etc. All these things are being gone
into now.

SHRI VAYALAR RAVI' Here the
question is very specific about the
Central Bank of India. But the Mi-
nister has mentioned only ahout ad-
vances to Kohinoor Mills The
allegation was levelled. even on the
floor of the House, by some of the
hon Members against the Chairman
himself, because about Rs 16 crores
have been advanced—I am subject to
correction. ...

AN HON. MEMBER- Rs, 28 croies,

SHRI VAYALAR RAVI: Rs 28
crores have been advanced to these
Kapadias especially through another
important man who was infiuenced
by the extra-constitutional authority
of those days; and allegations were
specifically against the Chairman.
When you are making an enquiry
against the bank, keeping the Char-
man, I am afraid Mr Deputy Spea-
ker, Sir, 1s it not proper. Moreover.
Government has changed Chairman
of many nationalized banks; and only
this Chairman remains. May I know
from the hon Minister why he al-
lowed this Chairman to remain while
such a serious allegation was level-
led against him and an enquiry was
conducted? Will he make the enqui-
ry more fair by removing the Chair-
man from that post?
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SHRI H M, PATEL: Allegations.
continue to be made; and if we pro-
ceed to remove people or change
people on the basis of allegations,
there would be no end to it; but we
have given serious importance to the
allegations made; and, therefore, ap-
pointed an one-man gnquiry commit-
tee,

SHRI VAYALAR RAVI: 1 know
the Chairman can influence you
through Mr. Palkhivala. We know it.
That 1s why I am asking, Mr. Palki-
vala is influencing you.

SHRI H, M. PATEL: I have said
that the report has been received,
and that I shall place a statement
here; and place 1t on the Table of
the House.

ot ferie e : ¥ 5oy wEEw ¥
AT FTAT T8 g v Foraw AevemecE

dqq & zA A Gzvdade qv, i o3
ar §3fA X fead awde ovmidw
i w7y =W #7 wrf fefaz qwiv

? OB 99 F g wEr A aS

tfe Memddimresmadaua &

far =Y wza @ gra & faw,

oft fiedY Jwar avFTT F WA F
Tz fyaq sz & 39 § A1 99T
qT8 %7 F I FT que w7 feur mr
{z a9 T ARHLH | a1 ¥ 7% "o
AT =mgaT § ot 39 & Fawrc ar
afgerd & 97 & for a6 fafwe
TF & 5 Ak @) dfefads
qr ®iT W AE F A SH W A
AT, B Y FEA T oo, fradr

THETRY  TAET WO, XA W
forfae & a1 fomem =8 @ 9 i

wrgae fafaee aw o5 =7 £ & g,

W A 39 WY I FIY &, ARy
fri AW T d | AN HTOF UF
dar et & Fwar u e ga v A
§F 3w o1 a9 L & foar fdft s Y
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¥ gu fr feer gc@dw §, feax
I & IO WA W ORRew g,
feaar Sfer & ¥, fraar o< ¥
g axfrargm swre ¥y & &
WA wg g Fe i fafie g
7 & fou & fr a1 @ ¥ ovendy
g 99 & fradt sarar Gfafad
grlt " o7 &% oF &1 B 99
2 ST v §r Qwwe foar ?

SHRI H M PATEL The hon
Membc: has mixed up a number of
pomnts He has raised a number of
questions The fitst point was about
the one on which he says he has sent
photostat copies etc  This 1s  re-
garding expenditure incurred at the
time ot holding a Bank’s Board meet-
g to which labour repiesentatives
were called and they were given cer
tan tacihities  (Interruptions)

SHRI KANWAR LAL GUPTA
What facilitites® Payment for lhquor
wis made I gent 1t to the Prime Mi-
nister, and the Prime Minister <ent
1t to the Finance Minister That was
a photostat copy I think the Prime
Minister  will bear me out that I
sent a photostat copy where payment
for hiquor was made At least stop
that

SHRI H M PATFL Dont get
excited because 1 am saying that such
photostat copies were sent to me re-
lating to certam items of expend:-
ture The fact that I did not men-
tion that it contams ‘sharab’—is that
an 1mportant point? Let me finish the
reply (Interruptions)

ot awaie fog: oy qar
Tz AT ¥ | 97 T Wy Ay

TP WUk g oweht owwy § fe
Lieac B G o

st guWo uwo qdw: T A}
ar ar Far guT & 9w o7 HY w oww
WY & aw ft A g
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sive YW wm oo @ g
a® o A7 wwwAr wifgo )

I have said that 1t .» shown as an
item of expenditure It does not mean
that anybody has approved 1t o1 said
that this should be allowed, or that
should not be done We have drawn
attention of the Chairman of that
Bank and said this shoula not happen
in futwie We have also said that any
wasteful expenditure m meetings etc
should also be eschewed This 1s the
directive which we have given Regard.
ing the other points about lending
rate etc I just do not know what
the hon Member has 1n mind

SHRIMATI PARVATHI KRISH-
NAN In reply to the question
about the Allahabad Bank, the Minis-
ter has «aid that action has been
taken Now  the malpiactice that
he ha< 1ead out 1s of a very serious
nature Therefore, I would litke to
know whether the Minster 1s setting
up a Committee to go into such mal-
practices and make recommendations
for <afeguard against such very seri~-
ous malpractices where you give
brokerage to a monopoly non-existent
broker where a non-existent bank
has taken money at a lower rate of
interest and lend 1t at a higher iate
Is 1t going to end with action agamst
one or two members of the staff?

SHRI H M PATEL I think the
whole ti1ouble has arisen because the
full replvy was not given I said that
the officers were suspended The fur-
ther point 1s that one of the officers
went to the Supreme Court and ob-
tamed a stay order 1n so far as his
suspension 1S concerned This mat-
ter has been referred to the CBI,
which 15 gomng into this matter

AN HON MEMBER CPI”

SHRI H M PATEL  They are so
anxious that the CPI should convert
itself into CBI, that 1s why they
heard 1t that way I said “CBY’ The
mvestigation is still gong om  and
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whatever information the CBI  re-
quires, the Bank is required to fur-
nish, In addition to this, the Re-
serve Bank has also issued a directive
to all scheduled commercial banks,
clarifying that payment of broker-
age or commission by banks for se-
reuring deposits from other banking
compantes, including cooperative so-
cieties and companies is prohibited.
‘This is something which they should
never have done at all, Therefore, 1t
is being gone into quite seriously.

SHRI YADVENDRA DUTT- The
hon, Finance Minister has just now
said it is a serious matter and serious
action is being taken. Has he suspend-
ed the Chairman of the Allahabad
Bank and the Central Bank. who are
ultimately responsible for all these
irregularities.

SHRI H, M. PATEL: We have not
done anything of that kind because,
if we proceed on that basis then no-
body could remain in their office or
position at all The Chairman of the
Allahabad Bank has his headquart rs
at Calcutta, This particular incident
happened in a small branch There
are hundreds of branches for that
Bank and vou cannot possibly blame
the Chairman for ever~thing that hap-
pens in the various branches of that
Bank, unless 1t is found that when
a matter came to his notice, he took
no action. We have gone into this
matter seriously. So also in the other
case, If one has to act in a certain
manner and he has not acted in that
way, certainly we shall take action,

ot cwmfa: qr oA A oy
arw # f g @at @ dw @
T 3 o 39 &Y ¥ ey oY s
¥ arfefeide fw w1 wffee smar
¢ fomer ami & @9 A% o9 g7
qFA AT AT TEAT 8, TR AFY
for w7 IR forr § 78 amrer
?

~ ¥
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SHRI H, M. PATEL: If the rural
branches of banks are equipped with
expensive type of furniture, we shall
instruct the banks not to do so in
future. But utility furniture will
be necessary though they will still
be something which the villages might
not be accustomed to, because the
banks have to be run as banks are
run, Therefore, we can avoid cons-
picuous type of expenditure, but not
necessary expenditure, %

it g Ao qrEw ;I
e wgrey, famr welt ) § aemn
qraAT @lo aYo HTEo *7 Wy & faom
gyt fear m &1 & A smeen
g fF #to @Yo wrfo 7 a7 ATAAT 4
73 Farat AT W 57 A% dvo FromrSo

gror feadY gv aw wdanr g ad
3 7

# gy G STAAT ARAT F-- ) 00—
20077 400 A BT NETET F77 qATAT
TEET 977, aY 3T F fAm qrd dredfTe
g7 e Wrve o He 7 fow F
FATT IT R TET FT FT T AR
v faar wrar 2, v afz s v
gfaFT¥T ATET T FITI0 FH] R ATH-
WA ¥ T AT A IN AT T AE@T 2,
g A% FT AT THT APIT T AT EY
7, afe owEr g AT AR g@t
FTAAT, FE T OAAA AT AT OOE-
fazft g &1 39 WT T AT AT
g7 g ArerAA gAT £ fww w &
%€ Al WH 31} g A
37 WEI T AT odToHTo AT Hio
"o Yo HYo ¥ WHEWT wAT F7,
firgaTe 7% &9 W9 T qATHT &
amwA wr Fwfsard &7

SHRI H. M. PATEL: In this matter
there has been no loss of money at
all. It is merely that certain trans-
actions took place which were not in
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accordance with the rules of the bank.
A Jarger interest rate was paid which
is from the bank’s point of view an
imprudent and unwise way of beha-
viour because if you borrow at a
higher rate of interest and lend it
out at a lower rate of interest, that
is not what you 'might call a wise
business transaction. So, these are the
matters and they have been gone into
to establish as to why this was done
and so on.

Investment Policy of Life Insurance
Corporation of India

*264. SHRI R. KOLANTHAIVELU:
Will the Minister of FINANCE be
pleased to state:

(a) the policy of L.I.C. regarding
investment;

(b) a break.up of the investment
made during the last twelve months;
and

(c) the extent of contribution made
by L.I.C. in the field of housing cons-
truction for the weaker sections?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
A Statement is laid on the Table of
the House.

Statement

Section 27A of the Insurance Act,
1938, as applied to the Life Insu-
rance Corporation contains the sta-
tutory framework for the LI.C’s In-
vestment policy. The Government
have approved the following pattern
for the investments of the net addi-
tion to the Controlled Fund of the
LIC. during the Fifth Plan period:—

fa) Socially Oriented Sector

Percent-
age of the
Controlled
Fund
(i) In Central Government
marketable securities
not less than i 3 25%
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(i) In Central and State

Government securities

including Government

Guranteed marketable

securities inlding (i)

above being notless than 50%.

> 7 b

(iii) In Socially  Oriented

sector including Public

sector, Cooperative

sector, House Building

by Policy-holders, OYH

scheme etc. including (ii)

above being notless than 75%:

\b) Other Investment.
(i) In Private sector 2 10%
(1) Loans to policy holders . 8%.

(ii1) Construction and Acquisi-
tion of immcvable pro-

perty by LIC . - 2%

(iv} Funds in pipeline not
available for investment 5%
100%

The gross investments of LIC in
various categories during the period
1976-77 and for the period from.
1-4-1977 to 31-1-1978 were of the-
order of Rs, 593.79 crores and Rs.
530.06 crores respectively. Statements
showing the break-up of investments.
made by the LIC during the above
period are placed at Annexe. ‘A’ and
‘B’.

"Contribution made by the LIC upto-
31st March, 1977 in housing develop-
ment is given below:

Description Amount
advance
(in crores
- of rupees)
1 - 2
(i) Loans to State Govts. for
financing their  various
Social Housing Schemes . 263-33:

tii) Lcans to Apex Co-op Hous-
ing Finance Societies (in-
cluding loan to Govt. of
Karnataka for housing Co-
ops. of Scheduled Castes/

Tribes) i 274+ 82
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(i) Loans to State Housing =l

Boards . . . . 1015 (2) Municipal Securi-
(iv) Loaus to HUDCO ! 3300 oL e e
: 5 Electricit Board
“(v) Loans disbursed under LIC’s. (3) % :
¢ various Mortgage Housing Bonds . #4505
Schemes . 129: 61 (4) Land Dev. Bank
¢(vi) LIC’s own building cons- Bbisso: 1492
truction for Stall’ Quarters - (5) Financial ' Corpn
ana Townshipdeveiopment 17°%€5 Bonds includingtFC,
== e AR & DG, CWC,
T e IDBI & ICICI 2485
_LIC’s contribution to the develop- (2) Other Investment in
.ment of housing by way of financial Sacially ~ Oriented Sector
.aSSl.StaI.]ce tC‘) e Sta.t.e Goyernment (1) Loans to State Elec.
institutions listed at (ii) to (iv) dges Boards: . *83- 83
imot provide for any specific allocation
:of funds for construction of houses (2) Loansf to State
for people belonging to weaker sec- SGC(LV;'nesor Housing gk
“tions of the society. It is for the State :
‘Governments and the Institutions to (3) Loans to Mupl.
sapportion the loans given to them by g"’]‘)‘m‘stt;es for W.S. 6
‘the LIC into one or more schemes for Wl wie Se-uz
people belonging to Middle Income, (4) Loans, to' Zilla Pari-
Low Income and economically weak- shads for R.W.S.
er sections of the society. Informa- Schemes = oebt
ftion relating to the proportion of the (5) Loans to Co-op.
LIC’s loan for building houses for Hsg. Fin. Societies
weaker sections of the society by including HUDCO.  44- 50
’tllllese institutions is not available with (6) Toan#' to' Co-op.
‘the L. L. C. Sugar Factories 554
ANNEX ‘A’
NEXURE ‘A (7) Loans to Indus-
Statement showing category-wise Gross invest- trial Estates . 1-%8
ment made in India during 1976-77
(8) Loans to Co-op.
(Rupees in Crores) Spg. Mills . % 0° 10
— (9) Loans to Policy
Gross holders under OYH
Category Investments & OYA Schemes; etc.  8:85
= : e B. Other Investments
— (I) Corporate Sector
‘A. (I) Socially Oriented Sect
[ 1 e Ooentad Secior (1) Term Loan to Com-
(I) Central Government panics £ 18198
S iti .
i Ll (2) Shares & Deben-
(IT) State Govt. and other tures of Companies 1901
Govt. Guaranteed ser
Marketable Securities (3) Participating Loan  19°93
(1) State Govt. Securi- (II) Loan on Policies .  2%-79 Not
ties : 5 . investment

*Including Mysore Power Corpn. Ltd.
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(IIT) Loans on Mortgage
of property for resi-
dential/commercial
housing . : . 2° g2

{IV) House property &

Land in India . 2-79 Net
investment
(V) Fixed Deposits with
Banks etc. 5 1-16
593" 79

ANNEXURE ‘B’

Statement showing categorywise Gross
nvestment contracted during the period 1-4-1977
to 31-1-1978.

(Rupees in crores)

Gross
Category Investment
Contracted
A. (1) Socially Oriented Sector
(I) Central Government Se-
curities 223 32
(II) State Govt. and Other
Government  Guaranteed
Marketable Securities :
(1) State Government Secu-
rities . : : : 5561
(2) Municipal Securities . 1-56

(3) Electricity Board Bonds. 4505
(4) Land Dev. Bank Debs . 17°39
(5) Financial Corp. Bonds

including IFC, AR & DC,
CWGC, IDBI & ICICI . 1479

(2) Other Investment in Socially
Oriented Sector :

(1) Loans to State Electri-
city Boards s : 33° 83

(2) Loans to State Govt.
for Housing Schemes

(3) Loans to Mupl. Com- )
mittees for W.S. & D. L
Schemes 12° 40

|

(4) Loans to Zilla Parishads J
for R.W.S. Schemes

(5) Loans to Co-op. Hsg.
Fin. Societies including

HUDCO . . 5 2776
(6) Loans to Co-op. Sugar

Factories . 518
(7) Loans to  Industrial

Estates 5 3 - 061

(8) Loans to Co-op Spg-
Mills : p p‘

(9) Loans to Policy Holders
under OYH & OYA
Schemes < < £ xx
B. Other Investments
(I) Cooperate Sector

(1) Term Loan to Com-

panies 5 = 3 17-96
(2) Shares and Debentures

of Companies 7 : X795
(3) Participating Loan . 56-85
(II) Loanson Policies > e

(ITII) Loan on Mortgage of
Property for residential/

commercial houses 3 a¥
(IV) House Property and :
Land in India . 5 *#£
(V) Fixed Deposits  with
Bank Alc. A s : *=
ToTaL $ J 530° 06

*Including Debentures of Mysore Power
Corporation and Damodar Valley
Corportion.

**Figures not available.

SHRI R. KOLANTHAIVELU: Ours
is a poor agricultural country. In
our country so many agricultural
pump sets and electric motors are being
taken away by way of theft. Some-
times due to floods, the motors get
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immersed in water and the coils got
burnt out. Is there any policy in the
LIC by way of insurance for the poor
and marginal agriculture sets?

SHRI H. M. PATEL: If he means
investment, then certainly there is a
policy laid down by the Government
in regard to how LIC ought to invest
its funds, Government have approved
the following pattern for the invest-
ments of the net addition to the
Controlled Fund of the LIC.

Percentage§
of the

Controlled
Fund

(a) Socially Oriented Sector :

(i) In Central Government
marketable securities
not less than 259,
ey
(ii) In Central and State Go-
vernment securities in-
cluding Government gu-
aranteed marketable se-
curities including (i)
above being not less than 509,
(iii) In Socially Oriented Sec-
tor including Public Sec-
tor, Co-operative Sector,
House Building by policy-
holders, OYH Scheme
etc. including (ii) above
being not less than 75%

(b) Other Investments : 3 :“’

(i) In Private Sector ™ ] #.109,
(ii) Loans to policy-holders ¥ 89%
(iii) Construction and Acquisi-

tion of immovable pro-
perty by LIC B A 2y

(iv) Funds in pipeline not
available for investment 11 59,

This is the way in which the whole
of the investible funds are distributed
in the LIC’s investments,

SHRI R. KOLANTHAIVELU: He
has not caught my point, I wanted
to know whether our Government is
inclined to give policies for electric
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motors and pump sets for agricultu-
rists by way of insurance.

SHRI H. M. PATEL: The LIC can~
not possibly undertake loansg for such
purposes.

SHRI R, KOLANTHAIVELU: L
want to know whether electric mot-
ors and pump sets can be insured by
the agriculturists with the LIC.

SHRI H, M. PATEL: How can they?
It is the General Insurance Corpora-
tion which can do it. It is the Generai.
Insurance Corporation that will do so.

SHRI A. C. GEORGE: Some three or
four year back, LIC was giving,
liberal loan against schemes submitt-
ed by the local bodies including that
of Kerala also to implement rural as:
well as urban water supply and other
developmental activities which would:
go to benefit of the people and for
which State Government were unable
to give loans. Whether there has been
a change in the policy regarding :in-
vestments because they are now pui-
ting technical objections in. the matter
of giving loans to local bodies for the
implementation of these water supply
schemes. If these types of technicall
objections are put by the LIC on the
schemes which are for the benefit of
the people and for the developmental
activities, will he change the policy
regarding investment by these local
bodies?

SHRI H. M. PATEL: There has been
no change in the policy in regard to-
loans for the purpose that the hon.
Member has mentioned. If there has
been any difficulty or unreasonable
attitude on the part of LIC and if he:
could give sufficient information, I
will certainly inquire into that. But
the policy remains. . It gives loans ‘o
State Electricity Corporations, to State:
Governments for housing. It alsor
gives loans to State Governments and
municipal committees for water supply
schemes. I think, in 1976-77, 30!
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crores were given as loan for that pur-
pose, distributed, of course, in all the
States of the country.

DR. SUBRAMANIAM SWAMY: The
Minister has given adequate data on
the investment of the LIC but he has
not said anything about the policy of
investment. Could he, for gxample,
tell this House what has been the rate
of return on these investments and
what has been the criteria for maxi-
misation of the rate of return in the
connected in any way. (Interruption)

SHRI H. M. PATEL: We cannot pos-
tulate what would be the rate of
return because so far as the Centre
and the States’ securities and loans
are concerned, 1t will be at the rates
which are fluctuating and they vary
from time to time. So far as loans
for social oriented schemes are con-
cerned they are again approved in con-
sultation with the Governments

DR SUBRAMANIAM SWAMY:

What about private sector”

SHRI H. M PATEL- In the private
sector, 1t 15, a matier of how they me
vest funds in the private sector com-
panies. There, they certiainly try to
get maximum return on their invest-
ments. So far as loans to policy-hol-
ders are concerned, agaimn it 1s on con-
cessionay rates.

SHRI SAUGATA ROY: Is the Mints-
ter aware that at present there is a
strike by 7600 LIC Development Offi-
cers and they are also squatting 1n
front of his House and as a result ot
that investment of LIC will go down
and the revenue will go down by Rs.
20 crores? What attitude Government
is taking with regard to the Develop-
ment Officers’ strike? Whether they
are going to reinstate the earlier agree-
ment which was scrapped in 1976.
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SHRI H. M. PATEL: The hon. Mem-~
ber has mixed up the question regard-
ing the policy of investment with
Development Officers and their going
on strike. It is, undoubtedly, permis-
sible, perhaps, by the hon. Member’s
logic but I do not see that the two are
connected in any way. (Interruption)

fiear & agrEA AT H AT g AT =X
A FJE gaw g ?

SHRI H. M. PATEL: I am sorry I
am not in a position to give him detai-
led figures of this nature. I do not
think also that we keep flgures as to
how much has gone to the poor. But,
certainly, the schemes on the basis of
which loans are given by the LIC, a
substantial percentage does go to the
poorer sections

.

WRITTEN ANSWERS TO QUESBTIONS
Circulation of one rupee coins

%247, SHRI UGRASEN: Will the
Mimster of FINANCE be pleased to
state

(a) the number of one-rupee coins
already 1n circulation in the country:

(b) the average quantity of one.
rupee coins being produced every
month;

(c) whether it is a fact that one
rupee notes pass hands quickly and
become dirty and multilated and these
are not accepted by any bank because
the Reserve Bank does not accebt
such notes sent by the banks; and

(d) whether Government proposa to
effect ultimate elimination of one-
rupee notes by coins and if so, when
this will be done and the details there-
of?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) About
400 million pieces of one rupee coins
are in circulation.

(b) About 11.33 million pieces.

(c) It is true that one rupee notes
change hands quickly and become
soiled and mutilated faster than the
higher denomination notes.

Whenever complaints regarding non-
acceptance of soiled and mutilated
notes are received, these are looked
into by the Reserve Bank of India and
necessary remedial action is taken.

(d) There 1s no proposal under con-
sideration for elimination of one rupee
notes by coins, but the number of one
rupee noteg is being reduced gradually
and the number of one rupee coins is
being increased.
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Trade with Pakistan

*249. SHRI R. V. SWAMINA.
THAN:
SHRI SARAT KAR:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) to what extent the trade bet-
ween India and Pakistan has improv-
ed;

(b) what are the items to be expor-
ted and imported by India under the
new agreement;

(¢) whether any delegatjon is being
sent to Pakistan, in this regard; and

(d) what had been the volume of
trade between the two countries for
the last year and this year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). Trade between India and Pakis-
tan was resumed in 1875. The volume
of our trade has been steadily increas-
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ing, as would be evident from tihe
‘figures placed below:

(Value in Rs lakhs)

Year Exports Imports Balance

in Trade

1975-76 . 78 2212 ~~2134

‘1976-77. 88y 2 4885
1977-78 557 $1-2

f April-Tuly 1997

(*Fiures provisional)

(Source * DGCI&S, Calcutta)

(b) Trade Agreement was signed
-with Pakistan on 23-1-75 with a vali-
«dity of three years. The Government
of Pakistan has been requested to
«wcontinue this Agreement for another
period of six months or till a new
Agreement is signed ,whichever may
“be earlier

The main i1tems of export from India
‘to Pakistan have been tea, bidi wrap-
per leaves, iron and steel, rubber tyres
and tubes, Textile yarn, machinery and
transport equipment, Aluminiym and
‘metal products, etc.

The main items of import from
“Pakistan have been raw cotton, rock
salt, medicinal herbs etc

{(c) Trade Review Talks between
‘India and Pakistan are expected to be
held shortly

Proposdl ‘to take ever Wholesale Trade
in Ten Essential Commodities

*250. SHRI SAUGATA ROY: Wwill
‘the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
“TTON be pleased to state -

(a) whether ‘CPM led front Govern-
ment’ has proposed to Union Govern-
ment in accordance with their Party
resolution urging it to take over the
-wholesale trade in ten essential com-
‘modities to check the price spiral; and

(b) it so, the reaction of Gevern-
ment thereto and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) and (b). No such proposal is at
present under consideration of the
Central Government.

Tea Indusiry

*251. SHRI CHITTA BASU: Wil
the Minister of COMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it 18 a fact that the tea
industry in the country is facing un-
certain future due to fall in prices
both at home and abroad; and

(b) if so, what steps Government
propose to take to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No, Sir.

(b) Does not arise.
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Import of Polyester Filament Yarn

*253. SHRI A. MURUGESAN:

DR. LAXMINARAYAN
PANDEYA"

Wil the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the policy regarding import or
Polyester filament Yarn and the
reasons for change in policy effected
from time to time during the last
twelve months;

(b) the number and names of big
business houseg who have been allow-
ed to import, and the quantity and
value permitted to be imported; and

(+) the extent to which small scae
{ndustries have been affected by the
new policy?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND C(COOPERA-
TION (SHRI ARIF BEG): (a) A siate-
me:it is laid on the Table of the House
|Pluced in Library See No. LT-1766/
78]

(b) Under fhe general policy for
Registered Exporters, holders of im-
port replenisment licences who were
eligible to import this material direct-
ly. are not required to obtain the prior
permiission or any endorsement on their
licences from the Licensing authority
Hence details are not available. During
the period from 22nd August, 1977,
to 2nd September 1977, Export Houses
and eligible manufacturers could also
impori{ the material on their own.

(c) The new policy has not adver-
sely affected the small scale industries.
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Aireraft in IAC and AI Fleets

*25¢. SHRI C. N. VISWANATHAN:
SHRI A. BALA PAJANOR:

Will the Minister of TOURISM AND
CIVIL AVIATION he pleased to lay a
statement showing:

(a) the number, value and types ot
aircraft purchased and added to the
fleet of I.A.C. and Air India during
the last twelve months and similar de-
tails for those to be purchased during
coming year,

(b) whether the proposal of former
Government to purchase VIP Boeings
was rescinded at first by preseni Gov-
ernment and revived later. and

(c) 1f so, the reasons therefor with
full facts of the case?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURSHOTTAM KAUSHIK): (a) to
(¢). Indian Airlines purchased 3 ad-
ditional Boeing 737 aircraft al a price
of US 8 01 million per aiwrcraft
(approximately Rs 7.2 crores exclud-
ing Customs Duty) during 1977 for
addition to their fleet Air-India placed
orders during 1977 for 2 Boeing-747
aircraft and the first of these two cost-
ing US $35.605 million including the
cost of airframe, inslalled engines
and master changes. was delivered 1n
February, 1978. The second Boeing
747 aircraft 1s expected to be devilered
in July, 1978 and the estimaled cost
of aricraft including airtrame and tn-
stalled engins 1s US $39 715 mullion. The
provision for buyer furmished equip-
ment fitted/to he fitted on these two
aircratt is estimated at US $1.700 mil-
lion and US $1.870 mllion respec-
tively. During 1978, Indian Airlines
propose to purchase two additional
A300B2 Airbus Aircraft. Proposal for
this 15 still under the consideration of
Government. Air-India are consider-
ing placement of an order for one
Boeing-747 aircraft in lieu of the one
lost in the accident on Ist January,
1978, the cost of which has not yet
been finalised.

The proposal of former Government
to purchase Boeing aircraft for VIPs
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by Ministry of Defence was rescinded
by the present Government It has not
been revised

Effect on the Transaction of Gover:i-
ment Business due to Banking Strike

*255 SHRI K MALLANNA Will the
Minister of FINANCE be pleased to
state

(a) whether there has been any
effect 1n the transaction of Govern-
ment business due to Banking Strike
in the month of January, 1978, and

(b) 1f so the details regarding the
demands of the Bank Employees and
the reaction of Government thereon”

THE MINISTER OF FINANCE
tSHRI I M PATEL) (a) and (b)
The Indian Banks Association has re
ported that while there has been no
strike in banks i1n January 1978 on an
industrywide basis the back emp-
loyees werce on agilation during the
first week of January 1978 and were
observing work to rule and go slow’
Like all other business Government
husiness also would have becn affected
to some extent during the first week
of January due to agitation of the
bank employees

The Chief Labour Commissioner
(Central) has imtiated consihation
proceedings under the Industrial Dis-
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vision The consihation proceedings
have not yet concluded

Textile Agreement with EEC.
countries

*256 SHRI K RAMAMURTHY:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA.-
TION be pleased to state

(a) whether a new five year textile
agreement has been enterd into with
the EEC countries and

(b) 1f so the details of the same®

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) A new
four year textile agreement has been
entered into with the EEC countries
for the jerod 1978 {o 1981 This
Agreement can be extended by another
ycar ending December 31 1982 by
mutual agreement between India and
the EEC

(b) A statement 1s 11d on the Table
of the House

Statement*

The new Inde-EEC Textile Agree-
ment covers textile products of coiton,
wool and man made fibres originating
in India Categories of textile pro-
ducts which are under individual re-

putes Act on the demands put forth straint levels and the respective re-
bLy the bank employees for a wage re- straint levels are as under —
Restramnt  levels
Cate- Deseription Unit 1978 19 9 1980 1981
gory
No - - I
1 2 3 4 5 6 7
1 Cotton yarns not for retal sales  lonnes 9000 9045 9090 Q136
-~
2 Cotton Fabrics of which other
than grey or bleached Tonnes 40004 40160 40200 40300
L ] Tonnes 42000 4550 4900 5256
4 Knitted shirts singlets, T-shurts 1000 pes 6772 7049 9325 2618

& sweater shirts
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1 2 3 4 5 6 7

7 Women's woven & kaitted blouses 1000 pcs. 2800 28280 28363 28848
8 Men's woven shirts 1000 pcs. 24500 24819 25152 25469

9 Cotton towelling, toilet & kitchen
linen of cotton towelling Tonnes 3600 3780 3969 416%

15B Woven women’s overcoats, ran-

coats and other coats cloaks and
Jjackets 1000 pcs. 668 695 723 752
19 Cotton 'handkcrchiefs . 1000 pcs. 64035 65956 67938 69993
20 Bedlines Tonnes 5746 5965 6204 G452
26 Woven & knitted dresses 1 00 pcs. 6500 6663 6830 7000
27 Woven & knitted shirts 1000 pcs. 4500 4613 4728 4848
20 Women's woven su ts 1000 pes. 390 410 430 452
30B  Women's other woven underwear 1000 pes. 1599 1679 1763 1851

39 Table linen toilet and kitchen linen
other than from tetry fabrics Tonnes r169 129 1313 1392

In the case of other categories whose
exports are not subjected to indivi-
dual restraint levels a provision for
consultations hag been made whenever
the mmport from India into the EEC
exceeds certain stipulated levels.

Encashment of Demonelised notes by
Villagers/Farmers

*257. SHRI G. S. REDDI: Will the
Minister of FINANCE be pleased to
state:

(a) whether a number of villagers,
particularly farmers, have tendered
demonetised motes for encashment
soon after demonetisation;

(b) if so, whether they have been
asked to produce proof of obtaining
these notes;

(c) whether, it has not been possible
for them to do so; and

(d) whether this has caused consi-
derable loss to them?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d). The
Ordinance promulgated on the 16th
January, 1978, provides that every per-

son desiring to tender for exchange a
high denomination bank note should'
submit a declaration in the prescribed
form furnishing information interalia
regarding “when and from what source
did the bank notes come into posses-
sion” of the declarant. Tn cases where
salisfactory  information on this
material aspect was initially not given
by the declarant, or it was not sup-
plied within reasonable time, the
Bank concerned was obliged to refuse
payment and refer the mater to the
Central Government who will dea:
with such cases after obtaining such
further amplification of the declara-
tion as it may think fit. Government
*have no informafion that the Ordin-
ance has caused considerable loss to
villagers, partcularly farmers.

Distribution of consumer articles at
Prices

*258. SHRI K. T. KOSALRAM: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) details of the public distribution
system being worked out by Govern-
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ment for the distribution of consumer
articles at fair prices;

(b) what are the articles proposed
to be introduced under the system; and

(c) measures contemplated by Gov-
ernment to see that the different arti-
cles are made available in  sufficient
quantities to the distribution agen-
cies?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). A statement is
laid on the Table of the House.

Statement

1. The scheme aims at increasing
the production of essential mass con-
sumption goods and to make available
the increased production equitably and
efficiently especially to the weaker
sections and working population. The
basic objective of the new approach
1s to creuate a permanent system in
place of short-term palliatives and ad-
hoe approaches of the past. The pro-
posed system seeks to create an effec-
tive instrument for removing im-
balances of the past and for extending
the distribution system to the rural
areas as well. It 1s also intended to
expand the commodity coverage of the
distribution system to include critical
wage-goods and also take effective
action for extensive expansion of the
network of fair price shops to cover
far-flung areas throughout the country.

2. The tasks envisaged and the
action plans suggested emphasise tne
need for stepping up production on =
priority basis of commodities in short
supply, for which both short and long
term measures have to be taken. In
the formulation of the scheme, finan-
clal constraints have been taken into ac-
count and the approach is to make the
optimum use of the existing infra-
structural facilities and plan outlays.
The more important features of the

new policy for strengthening of the
public distribution gystem cover the
following:—

— Effective distribution of essential
commodities already covered and
addition of new commodities to
the distribution system. The
scheme envisages initial coverage
of cereals, sugar kerosene, cloth,
vegetable oils and vanaspati, and
selected manufactured items of
mass consumption;

— In respect of selected manufactur-
ed items of mass consumption,
such as toilet and washing soaps,
salt, matches, tea, exercise-books,
common drugs and medicines, the
concerned administrative Minis-
tries of the Government in con~
sultation with the State Govern-
ments have to take up the res-
ponsibility of monitoring produc-
tion, availability and retail prices.
The Ministries concerned should
be responsible for making assess-
ment of overall requirements and.
in particular, the needs of the
vulnerable segments of population
and for taking measures to meet
them;

— bufferstocking of cereals, pulses,
edible oils or oilseeds, cotton, etec.
and imports of required essential
articles;

— bringing about rationality in the
areas of storage, transport and
distribution costs,

— removal of imbalances in the
allocation of commodities between
urban and rural areas and their
prices;

— optimum use will be made of the
existing infrastructural facilities
in the private and public sectors.
The emphagis would be on devis-
ing effective systems of distribu-
tion, and expansion of the coopera-
tive network both in the urban
and rural areas for distribution.
It necessary, the Gram Panchayats
may also be encouraged to take
up this responsibility;
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—— increase in the number of retail
outlets to cover far-flung areas in
such a way that there is at least
one outlet for a population of
2,000,

— improving the viability of tair
price shops through a  judicious
sales-mix and minimum sales turn-
over;

— establishment of Vigilance Com-
mittees with the involvement of
consumers endowed with statu-
tory powers for exercising super-
vision and vigilance over the pub-
lie distribution system and safe-
guarding consumers’ interest. High
Powered Committees to be sct up
at the Centre and State levels
for coordination and supervision
of the totality of the distribution
as a whole, and to oversee the
activities and recommend suitable
measures to Government from
time to time.

Facilities for Exchange of Foreign Cur-
rency

*260. SHRI SHAMBHUNATH
CHATURVEDI: Will the Minister of
FINANCE be pleased lo state:

{a) whether there is only one bank
in New Delh: 1n Asoka Iofel affording
facility of exchange of foreign cur-
rency all the 24 hours and on holi-
days;

(b) whether this places the foreign
tourists at a disadvantage and leads
to charging of high rates of discount;
and

(¢) whether Government will look
into this and consider the advisability
of affording similar facilities at the
Reserve Bank or at some other cen-
tres also for the convenience of foreign
vistors?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Besides
the Central Bank of Indla at Ashoka
Hotel, the State Bank of India, Ex-
change Bureau at Palam Airport also
functions for 24 hours including on
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Sundays/holidays to provide the faci-
lity of exchange of foreign currenmcy.
A number of hotels in Delhi also pro-
vide this facility 24 hours and on
holidays to the foreign tourists stay-
ing with them.

(b) No such complaint has been re-
ceived by the Government.

(c) The existing facilitites are con.
sidered adequate of the present.

Proposal to ban trade between Whole
salers

*261. SHRI MOHINDRA SINGH
SAYIAN WALA: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleused to
slate:

(a) whether Government propose to
ban trade betiween one wholesaler and
another on the ground that it adds to
the lprices of essential commodities;
and

(b) if so, the steps that have been
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE  AND
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION (SHRI KRI.
SHINA KUMAR GOYAL): (a) and (b).
The implications of the proposal are
bemng cxamined.

Supply of Wagons to Uganda

*263. SHRI D. D. DESAL: Wil the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be

pleased to state:

(a) whether the Projects and Equip-
ment Corporation has made heavy de-
fault in supply of wagons to Uganda;

(b) if 80, the reasons thereof;

(c) the loss to this country as a
result of cost escalation;

(d) whether the responsibility for
this has been fixed; and

(e) it so, details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) No, Sir

(b) to (e) The Projects and Equip
ment Corporation entered into a con-
tract with Mimstry of Transport and
Communications, Government of
Uganda for supply of 250 wagons and
20 Passenger Coaches in September
1976 Because of delay in opeming of
latter of credit as well as furmishing
of guarantee by the buyers in accor-
dance with the terms in the contract
the 1mplementation of the contract
‘was held up for some time However
as a result of detailed discussions held
between the parties the outstanding
problems have mostly been solved and
mmplementation of the contract 1s ex
pected to proceed un 1nterrupted
There has bheen no loss to the country
«5 a result of cost escalation

Proposils to Make Mahabalipuram
Attractive for Tourists

2287 SHRI R K MHALGI Will the
Mimster of TOURISM AND  CIVIL
AVIATION be pleised 1o staie

(a) whether there 1s any propo<al
with the Government of India to make
Mahabalipuram (nesr Madras) a
more attractive centre for tourists

(b) 1f so whether Government will
publi h the same fop public , sugzee-
tions

(c) what are the main features of
the above sud proposals and their
estimated cost, aind

(d) when the said proposals oare
likely to be implemented?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
USHOTTAM KAUSHIK) (a) and (h)
The Government of Tamil Nadu has
already prepared a Master Plan of
Mahabalipuram for ensuring a regula-
ted growth of facihities and making 1t
a more attractive place The Master

Plan incorporates major recommenda-
tions contained in the UNDP Report
on Beach Resorts Survey which was
comissioned by the Central Depart-
ment of Tourism The master plan
of Mahabalipuram has already been
published by the State Government
for eliciting public opinion

(c) The master plan 1s mainly a
land-use plan of the Mahabalipuram
area for ensuring that facilities come
up 1n a regulated manner thereby pre-
serving 1ts natural environment The
master plan earmarks areas for pro-
viding tourist facilities roads system
parking area for vehicles archaeolo
gical control area land-scaping deve-
lopment of township ete

(d) This will depend upon the quan-
tum of funds made available to diff
erent agencles executing various com-
ponents of the project with which
thev are concerned
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Rise in Price of Pulses, Vegetables and
Spices

2289. SHRI SASANKASEKHAR
SANYAL: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) what are the reasons for the
gradual upward trend in prices of
pulses, vegetables, spices and other
daily necessities of life;

(b) what steps Government have
taken or are taking to combat such
trend and lower prices of such com-
modities; and

(c) how much and in what way
such combating is within the control
of the Government and how much
and in what way the same is beyond
the control of the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The price gituation has
generally remained fairly easy in
recent weeks in respect of several
essential commodities. Over the year
the all commodities wholesale price in-
dex is lower by 1.9 per cent. Bet-
ween the weeks ending September 17,
1977 and February 18, 1978, the index
hag declined by 4.7 per cent. During
the same period the indices for pulses,
vegetables and spices & condiments
have declined by 5.7 per cent, 23.8
per cent and 17. 1 per cent respective-
ly. In pulses there has, however, been
some increase in the index during the
two weeks ending February 18, 1978.
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(b) and (c). The declining trend in
the prices of essential commodities
has been achieved as a result of
various measures that have been taken
since April 17, 1977 and also because
of good crop prospects, These measu-
res would be continued and appropriate
further steps will be taken as and.
when the situation demands. Govern-
ment in consultation with the State
Governments is keeping a continuous
watch on the prices and availability
of essential commodities. Among the
measures taken, the important ones
arer—

(i) a restrictive monetary and
credit policy;

(ii) removal of restrictions on
inter-State movement of wheat and
rice;

(iif) increase in the off-take of
cereals from the Central Pool;

(iv) larger releases of levy and
non-levy sugar;

(v) reduction n excise duty on
levy and free sale sugar;

(vi) imposition of an export duty
of Rs. 5 a kg. from Apnl 9, 1977
and simultaneous withdrawal of
the rebate on exports of tea;

(vii) declaration of tea as an
essential commodity under the Es-
sential Commodities Act;

(viii) sale of a large quantity of
loose tea through National Agricul-
tural Cooperative Marketing Federa-
tion (NAFED) and National Consu-
mer Cooperative Federation (NCCF)
at a retail price of Rs. 16.50 a kg

at a large number of centres;

(ix) increased suply of kerosene;

(x) continuation of ban an ex-
ports of pulses; HPS groundnuts.
edible oils;

(xi) continuation of ban on exports
of fresh vegetables including pota-
toes, cuminseed and turmeric and
regulated exports of onions;
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(xii) arranging for import of
about one million tonnes of cement;

(xiii) import of large quantities
of edible oils and raw cotton;

(xiv) sale of imported refined
rapeseed oil at a retail price of Rs.
7.50 a kg. through the public distri-
bution system throughout the coun-
try;

(xv) Supply of imported olls o
the vanaspati industry ranging bet-
ween 75 per cent and 90 per cent of
their requirements of oils;

(xvi) imposition of stock limits
on traders in respect of pulses, oil-
seeds and edible oils;

(xvii) increase in the  support
price of wheat, paddy, gram, ground-
nut, sunflowerseed and raw cotton;
and

(xviii) import of 10,000 tonnes of
masoor by NAFED.

In a mixed economy, Government
cannot have total control on the prices
of all essential commodities. The
Central and State Government are,
however, making efforts to contain
their prices through the availbale ins-
struments

Premium Rates of L.IC,

2290. SHRI § D. SOMASUNDA-
RAM: Will the Minister of FINANCE
be pleased to state:

premium rates by LIC is in  eonso-
nance with the increased expectation
of Life in India;

(b) if not, whether they propose to.
review the rates, and when;

(c) the reasong for not reasseising’
the bonus rates on policies; and

(d) particulars of any move to in-
crease the ‘bonus on policies?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Premium rates under various “with-
out profit” plans of assurance were
reduced from time to time during the
years 1970 to 1976. In the case of
“with profit” policies it is customary
not to make frequent changes in he
premium rates but to give effect to
the experience in bonug declarations.
Reduction in “with profit® premium
rates could be considered when the
expenses of management of the LIC,
which have shown a rising trend, are
brought down and stabilise at a rea-
sonable level.

(c) and (d). Bonus to LIC’s policy-
holders is declared on the basis of
the surplus disclosed by the biennfel
actuarial valuations. The position

(a) whether Government are satis- emerging af the last two actuarial
fied that the present basizs of fixing valuations was as under:—
Date of Valuation Surplus us per t} d sum d per
(in crores of Rs.)
Whole Life Endowment
Amsurznces
Rs. Rs
31-3-75 . . . 184 71 a2 17-60
31-3+77 . 258 00 25 20° 00
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Orders for Supply of Iron and
Pig Iron

2291. SHRI C. K. CHANDRAPPAN:
"Will the Minister of COMMERCE AND

‘CIVIL SUPPLIES AND COOPERA-
"TION be pleased to state:
(a) how many foreign countries

‘placed orders to have iron-ore, and pig
diron from India; and

(b) how far this will help us in
«our bulk trade and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
‘CIVIL. SUPPLIES AND COOPERA-
"TION (SHRI ARIF BEG): (a) The
‘number of foreign countries which
placed orders for import of iron ore
cand pig iron from India is 16 and 10
:respectively.

(b) About one-third of India’s bulk
“trade handled by the ports is accounted
for by iron ore and pig iron. The off
‘take of iron ore and pig iron by these
countries will help in getting renewed
enquiries from these sources and in
‘promoting the export of these two
‘items further.

fammi § faar S@ e WisE

2292. St gFW =T FOAW :
T qged W AT fawrw et
qg FATN A FAT FG

(%) = fawmi & fear st arer
“FEATEIT T Wrew  wfear foem &
WX FH qET H T B ;

(@) =fe g, 9 AT @@E A#T
fgar  foem #71 WIS AT FT AL
7 faame & AR

() Fa1 oger Fr gravg fawmEi
F gl W § e I A arfaat
Fr gfaer F fau fawm weafaat &
TR FTATT § ZATE AT T TALATEH
Y T YAT B G AT FIA FT LA
1 fmre 7 7

MARCH 10, 1978

Written Answers 56

e WX AW fgmEAT w@s
(= geotew #ifew) : (F) AR
(@). AXHFXFTEH AT &1 FARTL
g & Fo gt swar &1 fa=re & f
sfeaw wamrsm =7 seWi ax fe¥
ST AT TF Q9T WIS &7 Frfeer
H gare fRY S AT ASTEw g
Saeaswast &1 faaw faar § i ag g
I C R s CIE Gl T 1
I FEH IOTU |

(1) @z gfear # IIEl A
q AT ( full meals ) feoT STar
g zfeaa wawaEsm #1 ST 9
qT WIS &9 &7 fRag &1 g&qm
TGl & | gl a% wawe aur fa@er
FEWT & I a9 Y47 FT TF 3,
ST & FTATT I Tq7L T2 &1 AT

g

Public ang Private Secior Marine
Insurance Companies

2293. SHRI VIJAY KUMAR
MAIHOTRA: Will the Minister of
FINANCE be pleased to state:

(a) how many public and private
sector insurance companies are snvag-
ed in the marine insurance in India
as on 1st January, 1978 and what was
*heir number, at the end of the l7irst
and the Third Five Year Plans res-
rectively;

(b) how many of the private sector
irarine insurance companies wzre
foreign owned or controlled as un 1ist
January, 1978 and what was their
number at the end of the First and
Third Five Year Plans respectively;
end

(c) what was the total value of
marine insurance business transacted
by Indian and foreign companies last
year and what was the total business
iransacted by them during the iast
years of the First and the Third Five
Year Plang respectively?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The follow-
ing is the number of companies/un-
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dertakings registered for carrying on.
marine insurance businees in India on
various dates:—

Date Public Sector Private Sector Total

31-3-1956 . . ‘ Nil 129 129
31-3-1966 g* 97 100
1-1-1978 8t Nil 8

*Life Insurance Corporation of India and its then subsidiaries viz. Oriental Fire and chncla]h

Insurance Company Ltd. and Indian Guaranteeand Generallnsurance Company Ltd. | 4i!

1Including State Government

(b) Date Number
31-3-1956 . . 63
31-3-1966 . . : 46
1-1-1978 . B . . Nil

(c) The total gross marine insu-
rance Premium income written direct
by Indian and foreign companies dur-
ing the Calender years 1955, 1965 and
1976 was as under:—

(In Crores of Rupees)

Year Indian Non-
Insurers Indian
Tusurers
1955 524 2:67
1965 12- 63 437
1976 @ 89-07 Nil

@ N.B.: Information for 1977 is not
yet available.

Export of Capital Goods

2294. SHRI NARENDRA SINGH:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
export of capital goods in 1976-77 was

Insurance departments.

lcwer than what it was in the pre-
vious year;

(b) if so, details thereof; and

(c) steps proposed to be taken to
step up its export?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). Although total exports of capital
goods increased to Rs. 176 crores in
1976-77 as against Rs. 154 crores 1in
1975-76, there was a fall in the case
of certain categories like textile
machinery, sugar machinery and
wagons and coaches.

(c) Exploration of selected markets
through visits of delegations, forma-
tion of consortia and other measures
have been taken on hand by the in-
dustries concerned.

Capital Investment of HIMCO Labo-

ratories, Sonepat (Haryana)
L J

2295. SHRI OM PRAKASH TYAGI:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 3325 on 9th
December, 1977 regarding payment of
income-tax by M/s. HIMCO Labora-
tories, Sonepat, Haryana and state:

(a) what has been the Capital in-
vestment of the concern HIMCO Labo--
ratories, Sonepat (Haryana) since:
1973 year-wise up- todate;
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(b) the names of the Pharmucists THE MINISTER OF STATE IN THE
‘working in .the concern since, 1973; MINISTRY OF FINANCE (SHRI ZUL~
FIQUARULLAH): (a) M/s HIMCO

R Laboratories, Sonepat (Haryana) was

. (¢) the salaries given to each of ti.r a partnership concern with three part-
Pharmacist; ners upto 8-12-1972 when one of the
partners died. Thereupon, the remain-
ing two partners carried on the busi-
ness of the firm. The firm was dis-
solved on 10-8-1973 when Shri Ravi

(d) the total number of emp.s, a2
working in the concern since 9i3;

and
Parkash Agarwal, one of the partners,
took over the business as sole proprie-
(e) the names of the owners of this tor. The position of capital investment
concern at present? 15 given as under:

Year ending

1. 31-3-1973 . . 2 patners Chaman Lal Ravi Parkash Agarwal
Rs. 25,511 Rs 31,112
2. 31-3-1974 . Proprietor Ravi
Parkash Agarwal .. Rs. 93,862
3- 31-3-1975 . Do. .. Rs. 164,477
4. 31-3-1976 Do. .. Rs. 180,921
5. 31-3-1977 . Do. . Ry, 157,268

(b) No Phamacist has been employed Chief Chemist and an Analytical
'so far. The firm employed only a Chemist whose names are as under:

Chief Chemist Analytical Chemist

From 1973 to June, 1974 . . . Shri Inderjit Schgal Shri Dhan Parkash
‘From July, 1074 to August, 1094 . .. Do.
From S~ptember, 1974 to Februarv, 1975 . Shri A. K. Jain Do.

March, 1975 to date . . . . « Shri Dhan Parkash

(c) The salaries given to each of the Chemists are given below:—
Rs,

1. Shri Inderjit Sehgal . . . . . . . . . q00 P.M,

-2. Shrd A. K. Jain . . . . . . . . 1000 P.M.



&1 Written Answers PHALGUNA 10, 1800 (SAKA) Written Answers 62

9. Shrt  Dhan Parkash '—

(a) 1/73 to 3/74 . Rs a75 PM.
(b) 4/74 to 3/73 Rs 300 PM
(c) 4/75 10 8/73 Re 550 PM
(d) g/75 to 3/76 Rs750 ¥ M.
{e) 4/76 to date Rs 850 T M

(d) The total number of! employees
working in HIMCO Laboratories ae
as under

1972-73 s e e 16
1973 7} . . - 10
1974-75 . . 9
197,-76 T 9
1976-77 . . 15
1977 78 . e e 9

(e) Shr1 Ravi Parkash Agarwal is
the present proprietor of M/s HIMCO
Laboratories, Sonepat

Auctioning of Plots by Income-Tax
Department for Recovery of Tax
Arrears

2296 SHRIMATI PARVATHI KRI
SHNAN Will the Minister of FINANCE
be pleased to state

(a) whether it 1s a fact that the
Income-tax Department has auctioned
plots belonging to the Late Jamsaneb
of Nawanagar for recovery of tax
arrears, and

(b) 1f so, the details thereof’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (a) and (b).
Yes, Sir For the realisation of arrears
of tax amounting to Rs 1485 lakhs
drom the Late Jamsaheb of Nawanagar,

51 plots surrounding the 1mmovable

property known as ‘Coach House' of
Jamnagar were sold by auction in
December, 1977 and January, 1978,
realising a total amount of Rs 813
lakhs
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Distributionship for Intermal Trade
of Tea to Ex-Servicemen

2298 SHRI MADHAVRAO SCINDIA:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION bLe pleased to state

(a) vhether Tea Trading Coipora-
tion, a Public Sector Undertaking, has
decided to give distributionship for
internal trade of {ea to the Ex-ser-
vicemen, and

(b) 1f so, the number of such ex-
servicemen who have been given dis-
tribution<hip so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BFG) (a) Yes
Sir

(b) 14 servicemen have been select-
ed for distributicnship of TTCI’s teas
in the internal market Out of these
five have already started opcrations
and the remaining nine will start in
Apnil, 1978

senfan faeg frre & W

22909 WNwE A T Wi
war amfow afn sk agmfen wef
a8 qAN AT T w3 F

(¥) semfar fomma famw &
o w1 3, Al

(@) faxira, swmadr ow Fiias
gfer & qawr Frr-frw aoerd o
aar faFm™ 9T ST g ?



65 Written Answers PHALGUNA 19, 1899 (SAKA) Written Answers 66

wifowa aq Awfes g site og-
wifcan swrer § T st (st wew
e Amw) ¢ (%) MY (7). 9@
A o7 Fmrget & forw o -0
fere # eqTTAT FIA HT ATATH AHI
¥ faarenditr 1 ¥9 Aav sy
Agre fwar s vEr 210

Fiel@g Empleyees of L.I.C., Naggur

2300. SHRI ROBIN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) whethor be 1s anware o1 the fact
that the fielg Employees of Life Insu-
rance Corporation of India, Nagpur
Division, submitted a memorandum
regarding certain problems and de-
mands of the Field Employees of
Nagpur Division, and

(b) if so, reaction of Government
thereto?

THIE MINISTER OF FINANCE
(SHIRI 1. M. PATEL): (a) and (b).
Yes, Sir. The Divisional Agsociation
of National Federation of Insurauce
Field Workers of India, Nagpur sub
mitled two memoranda dated 18-7-1077
and 14-11 1977 1o the Zonal Manager.
Western Zone, Bombay. The ahove
saxd memoranda mainly conlained
grievances relating to individual pro-
blems and they are heing looked into
by the Zonal Manager, Western Zone
of the LI.C,

Disparilty of Income belween different
Income Groups

2301. SHRI A. K. ROY: Will the
Minister of FINANCE tce pleased io
state

(a) what s the last figure of dis-
parily of income between the different
income groups in the couniry and the
ratio between the lowesy and  the
highest;

8963 LS-—-3

(b) whether it is a fact that during
one year of Janata Rule this disparity
has further increased; and

(¢) if so, what step Governnent
propose to take for equidistribution of
r ationa] income?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
For want of comprehensive and relia-
ble data on size-wise distribution of
incomes of individuals and  families
there is no official estimate of disparity
in income of different income groups
in the country. The observation of
the Muahalanobis Committee on Dis-
tribution of Income and Levels of
Living 1n their first report published
mn 1964 that “the most important con-
clusion which emerges from this study
1s that we do not have the required
data for drawing valid conclusions
concerning the changes in ‘ncome dis-
tribution which might have taken vlace
over the two plan periods” holds good
eoven now.

(c) It is the strategy of the present
Government to reduce the disparities
in income by increasing cmployment
opportunities  particularly 1n rural
areas where income disparities are
more pronounced. This is sought to
bLe achieved by cnlarging development
outlays under the Plan in favour ot
agriculture, infrastructure in the rural
areas. rural and small scale industries,
irrigation and rural  electrification.
Low imcome groups constituting small
and marginal farmers, agricultural
labourers, village craftsmen and arti-
sans who form a major proportion ot
rural population, will benefit from this
change in plan priorities. Also the
increase in the surcharge in income tax
and h the rates of wealth tax lust
year and the increase in compulsory
deposit rales will reduce the incomes
of those at the ypper cud ot the income
scale. This increase in the ghare of
public investment tn total investment
will also contribute to a reduction of
disparity because profits will accrue
to the state instcad of to individuals.
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Number of High Denomination Notes
before Demonetisation

2302. SHRI R. I. P. VERMA: Will
the Minister of FINANCE he pleased
to state:

(a) the total number of Rs. 1000/-,
5000/~ and 10000/- denomination notes
in circulation separately before de-
monetisation and category-wise in the
possession of various Banks (give na-
mes) as—

(1) the day falling a weeck before
the demonetisation orders became
applicable;

(ii) the day finally deposited with
the Reserve Bank of India by va-
rlous Banks (give names); and

(b) the total number of notes of
each denomination as in part (a) re-
ceived and accepted for payment by
Government separately?

THF. MINISTER OF STATF. IN TIIR
MINISTRY OF FINANCE (SHR1
ZULFIQUARULI.AH)- (a) At the
close of husiness on 16th day  of
January, 1978, the number of bark
note, in emrcalation was about 12.80
lakhs  of Re. 1000/-, denominatior
valued at Rs 128 crovec. ahout 36,500
notes of R+ 5000 denomination value
ed at Rs 181y (rores and .46 notes
of Rs. 10.000 . demamiatiag valoe 1 -4
Rs. 34.6 lokhs  This totals up to about
Rs. 1464 croves The figures are
however, provisional 1t ir noet practi-
cable to give dute wise, hank-wise and
denomination-wisc  detads  ag It will
entail too much time and labour .n
compiling such information.

(b) Since the work of the scrutiny
of the declarations for exchange of
high denomination notes is still in
progress, the information will be laid
on the Table of the House as soon as
available.
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Vacancies of Alrpory Officers and Un-
employed Commercial Pllots

2303 SHRI SHARAD YADAV: Will
the Munister ot TOURISM  AND
CIVIL, AVIATION he pleased {o
state-

(a) whether it is a fact that the
IAAT had selected a large number of
candidates to fil] up the vacancies of
Airport Officer and had creaied a pa-
nel of gelected candidates during the
year 1975 and 1970;

(h) the details thercof;

() whether 1t is also a fact tihat
the suid panel included a large num-
ber of unemployed Commercial Pilot
and aiso sume ex-servicemen;

(dy the details thereof including the
number of persons given  appoint-
ments so far;

1) whether  any step has  been
taken to ofler the post of Airport Offy
cer to such unemployed Commercial
Pilot as well to exservicemen from
the seleeted panel; and

(t) if not, the reason therefor and
the steps proposed to be taken to re-
halulitate such persons  on priority
basiv”

TR MINISTER OF TOURISM
AND IV AVIATION (SHRI
DPURUSHOTTAM  KAUSHIK) (a)
Yeo Sn The International Airpoits
Authority ol India prepared twa
parels, one on the bhass of open selec-
tion on {-12 1975 and the other  for
Dej arttnental promotion on 2-11-3478
tov filling, up the posts ol Anport Ol
ers

(h) 1o td) The detailed Pauel hists
I & I .re lad on the Table of  the
House. {[Plac:d in Library. See No.
1T 1767778)

The two Panfls fogether contained
20 Commercial Pilot's Licence holders
and 10 Ex-Servicemen,

(e) Out of the above, 9 Commercial
Pilot's Licence holders and all the
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10 Ex-Servicemen have been appoint-
ed/promoted as Airport Officer.

() The Civil Aviation Department
is also taking steps to absorb unem
plaged Commercial Pilots by making
thesn eligible for direct 1ecruitment to
the rost of Asstt. Aerodrome Officc:
by amending the Recrintment Rules

Requirements of Saffron

23h4 SHRIMATI PARVATI DEVI-
Wil the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPBRATION be pleased to state:

(2) whether it 1s a fact that due to
bam on mports of saffron, the Attar
Industry of Hina, the Surti Zarda
and Pan Masala Industry are suffer-
‘ng;

(8 whether in Unani medicines saf-
from 1s an ndispensable ingredient.
and

(¢) what steps Government propose
to takc to meet the requirements for
safforn?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
ANpD CIVII, SUPPLIES AND (O-
OPERATION (SHRI ARIF BEQ)

(a) Government{ has no such 1n
iormation

{b) Yes Sir

) Does not arise

Representations in Connection  with
Future Trading in Industrial Oilseed<

2805 SHRI VINODBHAI B
SHET11, Will the Minister of COM-
MERCE AND CIVIL SUPPLIES
AtND COOPERATION be pleasesq to
state-

(a) whether Government have re-
ceived any 1epresentations in connec-
fion with the future trading in indus-
trial oil seeds like castor oilseeds and
linseed oils;

(b) how many persons have heen
rendered unemployed due to closure
of this trade; and

(c) the reasons for closure of the
trade”

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHR!I KRISHNA KUMAR
GOYAL) (a) Yes, Sir.

(b) It 1. difficult to estimate the
number of persons rendered unem-
ployed 1y the closure of this trade.

(¢) The ban on future trading in
castorseed and linseed was imposed
with a view to keeping a check on
prices of edible oilsecds oils.

Reservation of Vacancies of 8.C/S.T.
for promotion to¢ Class Iand II in
Income Tax Department

2306. SHRI SHIV NARAIN SAR-
SONIA- Will the Mmister of FIN-
ANCE be pleased 1o slate:

(a) whether 1n the cases of promo-
tion to Class II posts and to the lowest
rung of Class I posts in the Income
Tax Depariment reservations ot vacan-
cies 1n favour of the Scheduled Castes
and Scheduled Tribes is provided;

(h) whether o written test 1s held
for promolion to the above posts;

(¢) whether the Scheduled Castes
and Scheduled Tribes are given a con-
cession of 5 mairks in the written test;

(d) whether the Scheduleqg Castes
and Scheduled Tribes candidates are
provided with answer books of a di-
flferent colour and their books are
embossed with a sea] before evalua-
tion to indicate that a particular ans-
wer book pertans to a candidate be-
longing to the reserved commumnity;
and

(e) il so. smce thi practice is hikely
to the answer books of reserved com-
munity candidates being evalued
more harshly; whether he will please
ensure that the practices mentioned in
(d) above are stopped forthwith?
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THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI ZULIFIQUARULLAH): (a)
Yes, Sir.

(b) Posts of Income-tax Officers
(Class II) are filled by promotion of
Income-tax Inspectors by the method
of selection on merit. Only those
Inspectors who have passed the pre-
scribeq  departmental examination
are eligible for consideration for
promotion. The examination js only
a qualifying examination and not a
com.petitive one.

No written test or qualifying ex-
amination is prescribed a3 a condi-
tion of eligibility for promotion of
Income-tax Officers (Class II) to the
grade of Incomce-tax Ofticers (Class
1.

(c) The candidates belonging to
the Scheduled Castes/Scheduled Tri-
bes are not given any concession in
evaluation of the answer books by
the examiners uappointed for the
purpose. However, at the time of
moderaton of the marks, the cases
of candidates belonging to Scheduled
Castes/Scheduled 'Tribes ard treated
more liberally and with greater sym-
pathy by the authority responsible
for conducting the cxammnation and
compiling the results.

(d) The answer books given to
candidates belonging to these cate-
gorfes are not distinguishable, either
by their colour or by any scal or
embossment or in any other manner,
from the answer books given to the
other candidates.

(e) Does not arise.
Measures to Revive the Capital Market

2307. SHRI S. R DAMANI: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No 240 on Isi July, 1977
regarding reactivising of capital mar-
ket and state:

(a) whether he has examined the
impact of the measures mentioned by
him to revive the capital market and,
if gso, what are the findings;
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(b) whether it is a fact that sluggish-
ness has persisted throughout the
year and is still continuing; and

(c) what further measures are con-
sidered to offer incentives to attract
the public for investing new capital
issues?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) No, Siry
The period is  too short for any
n eaningful evaluation of these mea-
sures.

(b) Trends in industrial invest-
ment have been described in  the

Economic Survey 1977-78 recently
presented to Parliament,
(c) With a view to encouraging

public investment in  mnew capital
1ssues certain measures have recent-
ly been anmounced through the Bud-
get 1978-79. These are: dediction in
the computation of taxable income
of 50 per cent of the amount invested
in the equity shares of new industrial
companies; exemption from capital
gains tax  when sale proceeds of
assets are reinvested in equity shares
of new Indian industrial companies;
and withdrawal of the tax on inter-
est earned by banks. The las: has
been followed by a re-alignment of
the interest rate structure, az ann-
ounced by the Reserve Bank of India

Ty w1 fraf

230x. =it gdfag Wi a2w : A0
arforen aat Awfoe gf st agwifon
WA @@ T ¥ FaT w G
_fl::

(7) T A= quf & wf7 a7 fem-
formr T FrmR-fe aier 7 Frarfa
famm ;AT

() frad v a7 faata o=
g fwar o =T & AT 1977-78 §
frax Fwer 1 gt e e 3w &1
T T 27
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wfer war wmfow gfer site aywferr simwn & oo st (st wfes

wn) (%) : @fror a9 oy s frg a e fredr i aat (adars war Bware) &
e frate g g $vaer o vy freET e g —

qraT A Vo A

ey 1974-75 1975-76 1976~77
Tt . . . 0.86 0 80 1.08
e 3w . . . . 3 92 3.60 2.75
et ) ) . — —  0.39
aréara ) . . — — 0.78
wifem . . . . _— _— 0.11
T ; . —_— —_ 0.55
TRAY — — 0.22
YT -— —_ 0.04
GRS —_— — 0.21
gt — — 0.22
Tyr 4 78 4 40 6.35

— —_— . -

(¥) s==d, 1978 a% 9gd & fata foru o s #1 a9y fasim ad 1977-78
(Rwar) ¥ A% & 7@ F W famar Fwen w9 A et @ SEE e
fAT THC & —

ATAT AT Vo &

FATT,  ®TAG AT WIS,

m 1978AF  Wi¥ 1978 1978 TF
gAY FIM W wmEr
T CERC
AT AT D
sy arfam
uAEr
1 i’ 3 4
#fesrry . 0.18 —_— 0.18
wTE 1,37 0 60 1.97
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1 2 3 4
11 . —_— — —
e 0.20 — 0.20
TTATHE 0.16 - 0.16
EL 0.20 0.25 0.45
AT 0.23 —_ 0.23
fFFT 0.10 — 0.10
L) . ) 0.23 0.20 0.43

T 4.43 1.85 6.28

Consumer Protection in Rural Areas

2308, SHRI YASHWANT BOROLE:
Wil the Mumister of COMMER
CE AND CIVIL SUPPLIES AND
COOPERATION he pleased 10 state:

(a) whether 1l 1g a fact that all
the consumer protection organisations
running fair-price shops and bazars
ate elitist and urhan-oriented;

(h) whether 1t is also a {act thal
only price 1resislance remains the pur-
pose and quality 1- pot much cared
for; and

(c¢) if ¢0o whether some -teps are
proposed to be taken to see that the
rural arcas are also served by these
organisations and quality ot zoods also
remains 1n the focu.?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVII. SUPPLIES AND CO.
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) The Central
Government are not aware of fair
price shops and bazars Being run by
consumer prot~~{'n orgamsatrons,

(b) No, Sir.

(¢) Eflorts are being made to Lroad-
base the scope and spatial coverage
of voluntary consumer movement in
the country.

Export of Agriculturai Commodities

2310, DR BAPU KALDATY: Will
the Mmster of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleused to state:

ta) whether Government have sto-
pped export of certain  commodities
tAguealturaly which are i short supp-
v in the country;

(b) if so, the details thereof and
since when these commoditie, have
peen banned for export; and

(¢} details of the export of these
commodities  calegory-wise  during
Aptil to December, 1977 and 1st Ja-
nuary to 31st January, 19782

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) and (c). The information as
per enclosed statement is laid on the
Table of the Ilousce. [Placed in Lib-
rary. See No. L.T—-1768/78].
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Refusal of Iran to Accept Contracted
Sugar from S.T.C.

23i1. SHRI AHMED M. PATEL:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that Iran
has refused to buy the contracted
guantity of sugar from State Trading
Corporation; and

(b) if so, what are the main rea-
sons?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
{a) and (). Iran Ras not refused to
surchase any quantity of sugar con-
tracted by them. Under the Memo-
randum of Understanding signed bet~
ween the Government of India and
“he Government of Iran, a quantity
cf 1.20 iakhs MT sugar was to ne
suplied to Iran on credit by Decem-
ber, 1977. The Iranian buying ° or-
zanisation, however, expressed a pre-
ference for sugar conforming to
Paris grade 6 in colur to be supplied
‘0 them under the Agreement, .As
indian sugar does not match paris
grade 6. Iran suggested that instead
cement of equivalent value be sup-
onlied to them. This has been agreed
t0 by the Government of India. In view
7f the shortage of cement in  the
country, the question of supply of
cement fto Iran by purchasing from
third couniries ig under consideration
2f the two governments.

Rate of Growth and Profit earned by
Multinational Companies Operating in
India

2312. SHRI SOM NATH CHAT-
TERJEE: Will the Minister of
FINANCE be pleased to state:

(a) the total number of multi-natio-
nal companies operating in our coun-
oy

{(b) the rate of growth and profit
earned during the Congress regime;
and

(c) the reasons for not taking over
those companies?

THE MINISTER OF FINANCE
{(SHRI H. M. PATEL): (a) There
were 171 Subsidiaries and 475 bran-
ches of foreign companies operating
in India as on 31st March, 1976 and
31st December, 1977 respectively.

(b) A statement is attached.

(c) The policy of the Government
ig that foreign companies may ope-
rate in the country as long as they
conform to the laws, rules ang re-
gulations of the country.

Statement

A. Data regarding outstanding for-
eign busiffess investments in India
“i.e.. Long term foreign liabilities
of the private sector).

Amount
(Rs. cores)

As at end of

20-6-1948 . . . . 264-6
31-12-1055 . 5 2 5 442° 4
g1-12-1961 . 5 5 5 659° 8
L J
31-3-1966 . . o o 1068: 3
31-3-1957 . o 0 a 1471 %
31-3-1968 . 5 5 5 I552° 1
31-3-1969 . . . . 161g°3
21-3-19%0 o o o o 1640° g
31-3-1971 o= TSl
31-3-1972 - . : . 17557
31-3-1973 18163

{Figures for later periods not available).
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B. Data regarding profit and dividend
remitlances

Year Amount
(Rs. crores)

1956-57 . . . 26° 5
1957-58 . . . . 26- 2
1958-59 . . . 283
1959-60 281
1960-61 . . . . 32°3
1961-62 - . . . 350
1962-63 . . . . 40-9
1963-64. . . . 30°8
1964-65 . . . . 39°5
1965-66 . . . . 32'9Q
1966-67 . . . . 43" 2
1967-68 . . . . 48-9
1968-69 . . . . 432
196g-70 . . . . 44° 1
197071 . . . . 56:6
1971-72 48'8
197273 .- e 54'6
1973-74 . . . . 59°4
1974-75 e 26 4
1975-76 . . . . 452

(comparable figures not available prior
to 1956-57).

. qrea-smamr arfosa afewy

2313. =it TAT A AEA
7 fa WY A8 a9 F FAT A
&

(%) = HaY, 1978 & ¥9H
geqrE ¥ Ar-mAdEy ey afeeg
3 sfafafe ¥ g @&y § G 5
off T wIea o AT gS{t T
fau fr@iw  fomat @ e

I &7 7O & AR ; gfe g, oav
fomaat 1 &0 @ 2 A9 5 awr
F qeaifas el & fau wir = 18
off  qIT I I AT FLHTT FT 74T
sfafsar & ;

(@) 71 wE-sAET  arisy
qfxsg ¥ 1978 ¥ Wi ¥ AW §
oAt w7y fawre FEt § S /O 51
seqrg fear & 5 afe g, @, F #9-
P F I AT fawra w1 § o
qfyeg § gt @ &7 Seara fFar g
7R ag ufw fre §; #wR

(W) FAT AT R 7 qfEg
F ST AT & JEATT BT THFTL FL
ferar & #ite =fe gf, % 3w ¥ G A
[ IADT FHIA AT TS BT TG GIHIE
§ @ Farg ?

fa w@=t (=t T=e @Ho 93W) ¢
(7) & (7). wRFwAAHr forex
gftgg & HEIeE 95F & A
sfafafe=i ¥ TaW " ¥ §E FT AR
qefifraw & qE 9¢ T T4t &6v |
g fa=me <@t T fF qQfEw #v
FIATIET S99 & [ 91T & qfq-
FIRTET FT FT GTAA &I G » A0
e IFW WA =1fge | famy farat
a1 FIEAT GXEn & fag fafore =7 &
FE FEIT TG G @, M A G
gsifaw @ F fag #:% ssm
T AT

Arrest of Balchand Cheraria under
COFEPOSA

2314. DR. VASANT KUMAR
PANDIT: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that Bal-
chand Choraria was arrested wunder
COFEPOSA on serious grounds of
smuggling exchange financial crimes
and illegal activities;
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(b) whether it is a fact that the
Supreme Court has already released
him, if so, on what grounds was this
case lost;

(¢) whether it is a fact that the other
cases of smugglers, foreign exchange
transferers and financial offenders al-
ready pending in the Supreme Court
would be lost on the same ground; and

(d) if so, what is reaction of the
Government to this decision?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
Yes, Sir. Shri Balchand Choraria
wag detained on 12th May, 1977 in
pursuance of the orders of detention
dateg 3th July 1975 issued by the
Central Government under the pro-
vigions of Conservation of Foreign
Exchange and Prevention of Smug-
gling Activitieg Act, 1974 with a
view to preventing him from acting in
any manner prejudicial to the augmen-
tation of foreign exchange.

(b) Yes, Sir. The Supreme Court
allcwed has appeal on 13th De-
cember, 1977 filed against the judg-
ment of the Delhi High Court dismis-
ing his writ petition. It was held by
the Supreme Court that the Delhi
High Court was in error in constru-
ing the letter dated 18th May, 1977
of Shri Ram Jethmalani, Member
of Parliament, as the letter sent by
hirn in his capacity as Member of
Parliament and not as a representa-
tion by the Counsel on behalf of
Shri Choraria. According to the
Supreme Court, this representation
was not  considercd oy the Govern-
ment and on this ground alone the
Supreme Court ordered his reiease
from detention.

{c) No, Sir. There is no similar
case pending before the Supreme
Court at present.

(d) The issues arising out of the
said judgment have been noteg for
guidance.

gfaxr TmeT = SR

2315. =t & @ T : 77 faa
HAT g AT FI FAT w0

(%) a1 gz @9 g & ofaq w=rer
= fot geiAtaaT, sTar, gamar wre
Tl ¥ ST T A qER F4F AT
ST W O’

(@) afegl, arTaarag a=w & &
®ETE FT UF BT AT A A ¥
9 G A AT A7 9 9 T G105
wEAT & are faware fFar s §;
2K

() T FIHFT A ZH AR H
FE FEART F1 2 wqar a7 wfa
F fau FrraEr < w1 faare g ?

faa w3 A Tew owEN
(=0 wem wwew) 2 (%) ¥ (W) .
ST agl | fuew uw ad & ST WA
THET AT BT HIE AHAT G H
SITAFTL W A%l o747 § |

Arrest Warrani against an Industrialist
belonging to Singhania House

23%¢6, SHRI JYOTIRMOY BOSU:
Wil] the Minister of FINANCE be
pleased to state:

(a) whether during the pre-emer-
gency period, either in 1974 or in 1975,
an arrest warrant under MISA was
issued against an industrialist belong-
ing to the Singhania Indusirial House;

(b) whether the said arrest warrant
was withdrawn after a few months;
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(¢) if so, what were the charges
-against this member of the Singhania
House; and

(d) }he reasons why the arrest war-
rant wag withdrawn by the erstwhile
Central Government?

THE MINISTER ©OF STATE IN
"THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL):® (a)
to (d). An order of detention under
Maintenance of Internal Security
(Amendment) Ordinance, 1974 dated
-21st November, 1974 was issued by
Commissioner of Police, Calcutta, in
rgspect of Shri Bharat Hari Singha-
nia with a view to preventing him
from acting in any manner prejudi-
cial to conservation of foreign ex-
change. As Shri Singhaniz was not
traceable, the detention order could
not be executed against himg With
the lapse of the said Ordinance on
18th December, 1974, the order of de-
tention against Shri Singhania also
lapsed. Thus, the detention order
against Shri Bharat Hari Singhania
was not revoked by the Central Gov-
ernment/State Government.

Reduction in Gap between Minimum
and Maximum Income

2317. SHRI PURNA SINHA: Wil
the Minister 6f FINANCE be pleased
to state:

(a) what steps are being taken by
the Government to reduce the gap bet-
ween minimum and maximum income
to 1:10 progressively within the next
nine years out of the anticipated ten
years;

(b) what is according to the Govern-
ment the ratio at the present moment
between minimum and maximum in-
comes in India and what are the causes
that are attributable to such a wide gap;
and

(¢) what steps are being taken by
‘the Government to introduce legisla-
4ion to ensure a fair wage as the mini-
mum wage to every category of worker
and to grant proportional benefits from
the increase in productivity?

THE MINISTER OF FINANCE
«(SHRI H. M. PATEL): (a) to (e). The
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Government of India have recently
appointed a Study Group on Wages,
Incomes and Prices which inter alia
would consider the relevant criteria
for determining the differential bet-
ween minimum wage and maximum
wage and whether the ratio between
minimum and maximum wages
should be uniform or could be differ-
ent in different sectors. The Study
Group’s recommendations are expec-
ted to help Government in formulati-
ing a policy on Wages, Incomes and
Prices. The Government would like
to await the recéipt of the report of
the Study Group before formulating
its views on the matter.

e SIS ®T TIEAL

2318 s sgAw:  w faa
Wl g FA AP -FW

(%) Far "wFT 7 fa=re wwre
dE & T I F

(=) afz &, a7 =9F w=wdl &
ATH AT § W IHF I qAT FA
T 2; WX

(@) Fr zw @R W wwieg
gat ¥ gae gaedt & A antae e
s ?

faa warem § Tow AT (A0
T wwErw) ¢ (F) S, AR
(@) #= () . q W I

g

Amounts sanctioned for Rehabilitation
of Goldsmiths

2319. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of FIN-
ANCE be pleased to state:

(a) the details regarding the total
amount of advance for the rehabilita-
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1ion of goldsmiths that had bLeen sanc-
{ioned since the infroduction of Gold
Control in 1862;

re

(b) what & ihe details regarding
loans still outstanding in this regard;

.nd

(¢) whether any proposal was osls0o
received from goldsmithg {o consider
for a general write-off of the outstand-
ing leans and if so, the details thereof?

Statement

899 (SAKA) Written Answers 25
THE MINISTER OF STATE N
THE MINISTRY OF FINANCHE

(SHRI SATISH AGRAWAL): (a) aud
(b). The information is given in thaa
statement enclosed.

(b) The various associations of -zt~
tified goldsmith including individuals
have represented to the Governmeut
for writ-off of loans granted {o g3ud-
smiths as many of them are not iz a
position to repay the same. The nat-
ter is under examination.

meent of 1iaces sanctioned o various Siate Govermmens Union Territorics since 1gug #j to Aarc

1977 and amount vutstanding as on 13-3-19

=

70

3. No. Name of the State Gove, Union Territory Amount of Advance  Amount outstandi. =
sanctioned
(All figures in lakhs of Rupecs)
1o AL 101004 106 02
2 Assam . 5769
Sthar 43050 29715
4+ Cujarat . 130012 ooy
5 Harvana 300 230
5 Janvnu & Nashinir LG 23
7 Kerala 1450 co- 6,
8 M. P I:‘;')‘GU =505
g Tamil Na'u 235759 ixr-ey
7o Mahrashvo G100 2190
11 Karnatcha G5 no 210 00
12 Orissa G2 oo 16-37
13 Punjab . RENR 024
14 Rajasthan 120" 50 481y
15 U. P. * 15250 70- 82
16 W. B 5700 15723
i7 H.P. 450 1°53
18 Delbhi Admn. 2g-£in
19 Manipur 300 T 14
20 Tripura . . . 5 60 0-36
21 Pondicherry 2° 50
ToTan . 1495° 50 57171
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(w) Feaa-fraw 2 & fag fien-
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way &Y ;W)
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frare w7 < § 5 SRR WA ¥
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() 1978-79 & fag wmm
fifa Aqre §1 381 ¢ A9 39 TG IR
qrgE ATAET ECi 'ﬂ.ﬁlrga -1 ﬂ'@'
g
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Reduction in Central Sales Tax rates

2322 SHRI RAM KANWAR BER-
WA Will the Minister of FINANCE
be pleased to state

(a) whether 1t 15 a fact that during
his meeting at the Indian Chamber of
Commerce in Calcutta the industrialists
submitted for bringihg umiformity n
Sales Tax in difterent States and re-
duction 1n the Central Sales Tax rates
and

(b) if so the reaction of Governm~nt
thereto?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) The
Indian Chambir of Commerce Cal
cutta has suggested that some kind
of uniformity should be achieved n
the matter of rates and «tructure «f
sales tax thioughout the country and
the rate of (entral Saley tax mav be
reduced from 4 per cent to 1 per cent

(b) There 15 no proposal to reduce
the rate of Central sales tax as 1t
would result in loss of revenue to the
States Levy of tax on sales or pui-
chase of goods taking place within a
State 1s a State subject of taxation un-
der the Consttution It 15 therclorc
proposed io discuss the question i
ralionalisation and umiformity as bet-
ween States of theiwr respective sales
tax rates with the State Governments

Functioning of Fanancial Institutions

2323 SHRI SAMAR GUHA Will
the Minmister of FINANCE be pleased
to state

(a) whethcr he assured Lok Sibha
in the cour e of his reply o Finance
Bill list yeir that investigations will
be made about the functioming o! ‘he
financial inctitutions

(b) if <0, whether any mveshigation
has been made so tar

{c) 1f so, the indings of such investi-
gation,

(d) whether some specific charges
were made agamnst the management of
the United Commercial Bank regarung
elther mal-practice or improper investe
ment by the Bank and

(e) 1if so the result of the fina 188
of investigation 1n regard to the spec:-
fic charges made against ihc manave-
ment’

THE MINISTER OF FINANCE
(SHRI II M PATEL) (a) to (¢)
Efforts ate continuously bemng made
to 1eosient the pohicy and working ef
the public sector financial institutions
and public sector banks so as to
confoim to the overall objectives that
the Government have set before them.
The functionng of public gecior banks
and the Regional Rural Banks was
specifically entiusted for review by
the Reseive Bank of India to two
Commuttees under the Chairmranship
of Shr: James S Ra) and Prof M L
Dantwala respectively While the
Dantwala Commuttce has submitted a
report to the Reserve Bank of Iidia,
an interrm 1eport has becn submittod
by James Raj Commitlee Suitable
medasures to secuf® improvements In
the operations of the public secter
banks would be initiated in the Irght
of the 1ecommendations of these twe
Corrmuttees “In the meanwhile Re-
serve Bank of India has alieadv ie-
«ided to cany out more frequent 173~
pection of commercial banks

(d) and (e) The specific charges
made against,tbe Management o the
Umteq Commeicial Bank dwing the
discussion on the Finance Bill in July
1977 were looked mnto m consultatidon
with the Rescrve Bank of India ar 4 at
w1s found that the charges have net
been substantiited

QT H 5 G W BT qosfi
Fererretr w1 T ST

232 stwr el fag T
qied WX AN fawwA 94l
g7 gty Y T oA fr

(%) 7 sgaw g fr 5 ®vasy
1 gfeaa QeI ¥ BT fuefne
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Glebal Tourist Traffic attracted by
India

2325. SHRI HARI VISHNU KA-
MATH: Will the Minister of TOUR-
¥SM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether it is a fact that during
1977, the percentage of global tourist
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traffic that India atfracted was lower
than in the preceding year;

(b) if so, the reasons therefor; and

‘(¢) if not, whether Government will
lay on the Table comparative figures
for the decade 1968—19777

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI #U-
RUSHOTTAM KAUSHIK): (a) No,
Sir. The percentage of global tourist
traffic that India attracted during 1977
was 026 per cent compared to 9.2¢
per cent during the preceding year.

(b) Does not arise.

(¢) A statfment giving the compa-
rative figure for the decade 1968—1977
is enclosed.

STATEMENT

Indi@’s share in World Tourist Arrivals—1968—1977

Year

World Tourist Share of

Tourist arrivals  India in
arrivals@ to India  -world
n (Number)  tourist
millions) arrivals
%
1968 139°7 188,820 014
1959 . . . 154°7 244,724 o- 16
1970 ., 168-4 280,821 e 17y
1971 . . 181'5 300,995 [s 2 &4
1972 1980 242,950 01y
1973 . . . . . . 215'0 409,895 0" 19
1974 2090 423161 FFE o-20
1975 . 2135 465275 0- 22
1976 . . . . . . 220-6  §33,951 024
1977 . 245'0 640,422 o-26

@As puhlished by the World Tourism Organisation.
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Forelgn Investmeni

2326. SHRI G. M BANATWALLA:

SHRI MUKIITIAR SINGH
MALIK:

SHRI SHYAM SUNDER
GUPTA:

Will the Minister of FINANCE be
pleased to state:

(a) whethe: Govetnment propose t»
inquire 1nto the causeq as to why fm
eign 1nvestment had not been picking
up inspite of the fact that Cential Gov-
ernment have removed all constraints
and no fresh hurdles to investments
and

h) 1f so the defails thereof

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and (b).
The policy of the Government 14 10
peimit foieign investment selectiveiv
mm high technology areas and m ex-
pott oriented ventures on terms which
are determined to be 1 the national
interest While no specific enquiry is
considered hecesaisy, Government
would constantly  keep the situation
-under 1eview and take appropriate
steps to faahtate flow ot mvestrent
in the desned areas

Proposal to set up a (it Supply
Corporation in Delhi

2327 CHAUDIIURY BRAHM PRA-
KASHT Wil the Minister of COM-
MFRCE AND CIVIL SUPPLIES ANT
COOPERATION pe pleased to s‘ute:

(a» whether Government aic consi-
dering a proposal to set up a Civil
Supply Corporation 1n Delhi fo ensure
adequate supply of essential eommodi-
ties at reasonable prices to the consu-
mers,

(b) whether this aim 15 not fulfilled
by the Super Bazar, and

(c) if so, why not more powers are
given to the Super Bazar so that it
could serve the people more efficiently
and to the satisfaction of consumers?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) to (c). The Del
Administration have a proposal tor set-
ting up aFood and Civil Supples Cor
poiation for procurcment and distri-
bution The proposal will be consi-
dered by the Government keeping in
view the guidelines on the role of co-
operatives  ™is-u~1's State Food and
Civil Supplies Corporation as also the
existing infrastiuctural facilities.

Investment by Central Government in
West Bengal

2328 SIIRY SHAYATWA PRASAN-
NA BHATTACHARYYA: Wil the
Minister ot T'INANCE ne pleased fo
state

(a) whether attention of Government
have been diawn to the comments made
by the Chairman of the All India Manu
facturers Organisation in their quar-
teily meeting held in Calcutta on $ih
February, 1978 that during the last two
decades ‘there has been a little or no
invesiment 1n West Bengal by the Cen-
tral Govcrnment”, and

() 1t so. the reaction of Govern-.
ment thercon”

THE MINISTER OF FINANCE
(SHRI H-. M PATEL). (a) Yes, Sir.
(zovernment have scen Psess
report 1n this regard

(b) The figures of investment 1n
Public Section Undeirtakings of the
Central Government as shown in the
Annual Report on the Working of
Indwstrial and Commercial Under-
takings of the Central Government
(Vol. I) would show that the obser-
vation is not correct. -
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sriw W et et qur WY
Y eqraAr qde farr grer #Y af f
qGT TAX! TA7H FIT 1967 ¥ WL
qdzy fawra frrg &1 geaiafer 5T
o dr 1+ arg F s wfaeswi wY
wreg  gdeq fawm favr & =l
foar 91 1+ @A fawmr 3T W
AABEITTAT i FEaral wY
W e oz fagra femm # geAre-
feq =+ fear w7 91 )

wqrvER ¥ Ay ot & Tt gaeas
210-425 P F FATHT T § 4
ATRFT FT GRIHA F MEHT qLq
X ¥ fao, qr9 ot H 4T A1 femw,
1970 W 210—125 W% F FATHTA
| T FT 325~575 €7 F7 faq7 707
FET TS & AT BT AR ¥
sEHT AW TR & far 3% fao g
W WET AT e siweror wriwy
w1 wEew fear mar 0 3% 3®
yforeror afvssAr & w97 A9l |
faar AT | O gEAHl §F qEy 9
¥ ¥, f5my moar  wirerm famesw,
1973 7 QU %7 fAur AW &1 399
FATAE T qTqAA K7 @y owam o
IR AARAET AT AR A 1-1-1973
7 wuitfua ¥ fgmr war 0 9w
FIIHT ¥ HTA 4 q A, AT F
faaras 1975 ¥ 500-900 #WF
F T T AR 77 fear Tmr
ATE, 1977 8§ FAWE! F 9T T
TR TT AFANIT 490-780 FTH A
T TS 509—-900 5T %7 Frar T
F

TIZTAT WAL, ATAT ATRT F T
FYH A ATAATRAT T AHTAW F9
B @l % 0% AW ¥ 7 €, W
o it ofgfes 2
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i qfofrex @l W
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wifcy w7 &7 af w7 dgrfeaw--swa-
gifer  stferror R o & 1 W
sfimeror qur ST X 9T, FE  qAEAT-
W WA & SETC 700-1300
WY FIT Y Frear dE T agET
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700—-1300 TIT ¥ FaTATAT ¥
4 TTEHEY ¥ |, &9 gauw F0g
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¥ a7 § oW fRar war &)
TR a¥ Rzfry gfes™ ¥ wwas
saas! & w0 & frafae frgfe 57
iT‘I*: T’Tﬁfiﬁﬂ“ﬁ (assignments )
w1 I grew owfgfes’ w5t
AT ¥T F T FH F 4 7 AW
TETA FAT §

FaT %Y W\, Fo s, WORTEy
wirsy fafa, d=ae), amqfes e,
Tl = &y wiagl, o€, oY amar
framma sufs & sgaear wfasr 2
areY Fiet & welY wavawy & fae g
& 1 mgmi war WY JaRIAT aar
frgfer war & wyme  faw-few
g

W & EORTT T RTINS
¥ gt & e wbfar &
99 oW ¥ WF W 9 FE & {9
gy ot € Rawr gerdreror wfwfy aely
wio & sraewwy & frg. Swgw daem
& 9w 8T it o w4
3963 LS—4

(%) 71 57 gwwem ¥ fdy
geast W1 qa-afaers # qear aaTy
* BrE roer waré ok § ot o g
ar IaFT TSR 7

wfEn T ARTe fawey oY
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agfaer & os-aw wfa @ gowew
L ol

Dummy Insurance Agencies in Qriental
Fire and General Insurance Company
Limited

2331. DR. SUBRAMANIAM SWA-
MY: Will the Minister of FINANCE
be pleased to state:

(a) whether some dummy Insurance
Agencies are being run in Oriental Fire
and General Insurance Company Limi-
ted in the names of M/s P. M. Bhatia,
R. M. Bhatia, G, M. Bhatia and D. V.
Kapoor, by some persons in the mana-
gement;

(b) whether it is also a fact that
the commigsion paid to them is against
the various types of Insurance Policies
taken by the Air India, Indian Alr
Lines and other Public Bector Under-
takings as well as the Company's In-
surance Counters at Airports main-
tenance and expenseg of which are
spent from public exchequer;
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(c) if go, what is the total amouut
of commission paid to these agents all
over the country during the calendar
years 1975 and 1976; and

(d) what action is proposed to be
taken against those who are involved
in tlis racket of putting Government
undertakings busines> in  Insurance
Agencies and thus drawing agency
commission?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Sarvashn
P M Bhatia, R M Bhatis, G M
Bhatia and D V Kapoor have been
working as agents of the company
for g long time and their agencies
are not dummy agencies.

(b) and (c). Commission has becn
paid to these agents in respect of
the business, inter alia, of Flight In-
surance Coupons, Short Period Per-
sonal Accident Insurance, Medical and
Hospitalisation Insurance Scheme: of
the airlines and loss of Licence Insi-
rance. The total amount of commis.
sion paid to each of the agents during
1975 ang 1976 for the aforesaid types
of Insurances was as under:—

Name Commission
1975 1976
P. M. Bhatia . 0 416 62.n27
R. M Bhatie . 18.839 11504
G M Rhata . *1,708 34 964
N. V Kapoor . 2 808 1 788

The business relating to medical
and hospitalisation insurance sche-
mes has since been discontinued us

the girlines have starteq self-insur-
ance schemes.

(d) Does not arise.
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Steps to cwrh Smuggling on Bangla-
desh Border

2332 SHRIMATI BIBHA GHOSH
GOSWAMI Will the Mimster of FIN-
ANCE be pleased to state what steps
the Government propose to take to
curb smugghng activities on the Indo-
Bangladesh border?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) Although re-
ports 1eceived by the Government do
not suggest any ncrease in smuggling
on Indo-Bangladesh border, all neces-
sary measureg have been taken to
keep the situation under effective
check These measures include streng
thening of preventive and intelli-
gence set up re-development of staff
more cffectively patrolling of vulner-
able aleas and exercigse of greater
vigilance on the border

AN FRAT PTG WT WHMT ATAY

2331 Wt wxx fag watfen :
w1 fae  waY ag A N gw wHE
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(%) &TFTT T A FTAPR
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g1 95 &

Suggestion made py Chief Minister
of Kerala

233¢ SHRI KX A RAJAN Wil the
Minister of FINANCE be pleased to
state

(a) whether the Chief Mimister of
Kerala has made a suggestion to the
Central Government t, convert the
non-productive loans sanctioned to
the States, such as those for making
up the losses caused by Natural Cala-
mities mnto grants,

(b) whether he has also suggested
to create a national fund to meet the
costs of natural calamities, and

(c) the details thereof and Union
Government’s reaction thereto?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and (b),
No communication hag been receiwved
by the Central Government on these
points from the Chief Mimister of
Kerala The Government of Keiala
have, however, stated that they have
included these points in their Memo-
randum submutted tg the 7th Finance
Commussion

(c) The 7th Finance Commission 18
required to review the polhicy and ar-
rangementg In regard to financing of
relief expenditure by the States aff-
ected by natural calamities ang sug-
gest such modifications as it considers
appropniate in the existing arrange-
ments The recommendations of the
Commissfon, when received, will be
examined by the Government of Indla
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Prometion of Teavism I Andaman
and Nicobar Islands

2335. SHRI MANORANJAN BHA-
KTA: Will the Minister ¢f TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whethey any schemg has been
worked out to promote domestic tou-
rism in the country if so, the details
thereof; anga

(b) whether any steps have been
taken to develop the Andamans and
Nicobar islands which have a great
tourist attraction potential and if so,
details?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) The promotion
of domestic tourisn: has been unaer-
taken on a continuous basis since the
Second Five Year Plan. In the pre-
vious and existing Plan periods a
number of tourist bungalows, youth
hostels, cafetafias, tourist reception
centres were constructed either by
the Central Department of Tourism
or jointly by the Central gng State
Departments of Tourism ‘with the ex-
penditure being shared gn 50:50 basis.
During the pext Five Year Plan
(1978—83) it 1s proposed to take up
the improvements/expansion of exist-
ing dharamshalas/sarais, and the de-
velopment of tourist village complexes
along major tourist routes for pro-
moting domestic tourism, subject io
the availabiiity of funds.

(b) Because of the restriction on
the entry of international tourists into
Andaman & Nicobar Islands, and be-
cause of its very fragile environment,
no tourism ¥evelopment in the Anda-
man Island has been taken up so far
in the Central Sector. The Island Ad-
ministration, however, has provided
some acconimodation at Port Blair,
and there is a ‘propUsal to construct a
hotel in the public sector. The Is-
land Administration has alsp proposed
to convert the entrance block to the
Cellular Jail at Port Blair inte a youth
hostel type of accommodation. Some
¢larification on the proposal has been
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sought from the Istahd' Adminisbri-
tion for taking a decisiofi in the mat-
ter. The Island Administration has
also plans to purchase launches/coa-
ches and construct additional accom-
modation for tourists during the next
Five Year Plan (1978—883),

Special Recruitment of Pilots from
Scheduled Castes and Tribes

2336, DR. BHAGWAN DASS
RATHOR:
SHRI R, L. KUREEL;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Indian Airlines had
arranged for a special recruitment for
Pilots from Scheduleq Castes and
'l‘ribes;

(b) if so the total number of ap-
plications received;

(¢) the number of applicants called
for interview;

(d) whether all reserved vacancies
have been filled; and

(e) if not, what is reason for the
shortfall and what efforts are being
made to make good the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURH.
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Sixty applications were receiv-
ed.

(c) Eleven eligible candidates were
called for interview.

(d) No, Sir.

(e) Three vacancies were reserved
for Scheduled Castes and two for
Scheduled Tribes. Against these only
two Scheduled Caste candidates came
up to the required standard and were
selected. The remaining vacancies 1
for Scheduled Castes and 2 for Sche-
duled Tribes—could not be filled.

A fresh advertisement inviting ap-
plications for pilots (including reseiv-
ed vacanciesy was issued on 22nd
October, 1977. The recruitment is
under process.
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. Plan for overhanling the working of
Public Secier Undertakings

2337. SHRI DURGA CHANWD: Will
the Minister of FINANCE be pleased
t0 state:

(a) whether Government are con-
templating to formulate g plan for
overhauling the working of the va-
rious Public Sector Undertakings;

(b) if so. what are the details there-
of;

(c) whether any periodical survey
§s undertaken by Govermment of the
functioning of these undertakings;
and

(d) it so, what are the details
thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
‘While no special plan has been tor-
mulaied for overhauling the working
of the various pubfic sector undertak-
ings. Government constantly strike to
improve their functioning. In thi.
context Government have introduced
a switable Muanagement Information
System for performance review and
control Based on these reviews sut-
able remedial action is taken where
necessar: Gtovernment are partficu-
larly ti1ving iy urprove the function-
ing of public sector enterprises by
increasing productivity, capacity utili-
sation, effective cost control, improved
industnal relations anq better market-
ing.

TAT AW ¥ e o W ® e wiw
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Rate of Private investment in
Industry

2339. DR. MURLI MANOHAR JO-
SHI: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the
rate of private investment in the in-
dustry is not commensurate with the
concessions given by Government
and the industry have made use of
those concessions only to derive
benefits from Government; and

(by if so, what further steps are
proposed to be taken to accelerate
the pace of investment and also to
engure the proper use of the con-
cessfons already given?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Measures
to stimulate invesiment in private in-
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dustry are taken only after cdteful
consideration, but it is not possible to
assess their Mi¥Pact in such a short
period. According to available infor-
mation, industrial investment has in-
creased during the current financial
year.

(b) In the light of the emerging
sitluaiion some additional measures
have been proposed in the Budget for
1978-79. These are: deduction in the
computation of taxable income of 50
per cent of the amount invested in
the equity shares of new industrial
companies; exemption from capital
gains tax when sale proceeds of assets
are reinvested in equity shares of new
Indian industria] companies; and with-
drawal of the tax on interest earned
by banks, The last has been follow-
ed by a re-alignment of the interest
rate structure, as announced by the
Reserve Bank of India. Since the cur-
rent eoonomic gituation is favourable
Government expects that the private
sector will respond to the incentives
that have been provided.

Findings of R.BI. Advance and
Credit Facilities granted to Messrs
Swadeshi Cotton Mills Ltd.,, Kanpur

2340. SHR! MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased ‘o refer to reply given to
Unstarred Question No. 4936 on the
23rd December, 1977 regarding
amount given to big companies by
Chairman, Punjab National Bank and
state:

(a) the findings of the RBI on ad-
vance and credit facilities granted by
the former Chairman, Punjab Na-
tional Bank Shri T. R. Tuli to Messrs
Swadeshi Cotton Mills Co. Ltd.,
Kanpur;

(b) the particulars of such facili-
ties granted;

(c) against which security were
these fatutilties made available;
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(d) the amount 4t ' present out-
standing against Swadeshi Cotton
Mills Co, Ltd.;

(e) the manner in which it {s pro-
posed to be recovered; and

(f) the Government’s fingl reac-
tion to the findings of R.B.1.?

THE MINISTER OF FINANCE
(SHRI H. M PATEL): (a) Accord-
inz to the Reserve Bank of Indie,
during the period from 1st August,
1975 to 31st July 1977, when Shri
T. R. Tuli was the Chairman and
Managing Direc or of the Punjab
National Bank, certain facilitie; were
allowed bv that Bank to the Swa-
deshi Cotton Mills Co. Ltd.. Kanpur.
These facilities were sanctioned by
the Bank's Board of Directors after
duly considering the Company’s
apphcations in this regard,

{b) to (d). In accordance with
the practice and usages customary
among hankers and also ih confor-
mity with the provisiong of the statu-
tes governing the public sector banks,
informa‘ion relating to individual
constituents of banks cannot be
divulged.

(e) The Punjab National Bank has
reported to the Reserve Bank that the
U P. State Government had appointed
a receiver for the Kanpur Unit of the
Company on 27th October, 1977 as
the Company was unable to pay cer-
tain dues to the Sta'e Government.
There was violence in the factory on
5th December, 1977. since when the
factory iy under lock-out. The Pun-
jab National Bank\ hag further re-
ported to the Reserve Bank that all
efforts are being made to make the
unit a roing concern with the assis-
tance of the U.P. State Government
and other financial institutions.

(f) The Company has been running
in‘o financial difficulties from the
year 1974 and the Punjab National
Bank has been trying to nurse the
aceountg of the Company.
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Alr India Flight to London Via
Amritear

2341. DR, BALDEV PRAKASH:
SHRI BHAGAT RAM:
SHRI G. 8. TOHRA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to sta‘e:

(a) whether Government have re-
celved any communication from Chief
Minister, Punjab to divert Air India
flights to London via Amritsar; and

(b) 1f so, the action taken by the
Government?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir

(b) The matter 1s under examina-
tion and the information will be laid
on the table of the Lok Sabha
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Method for Disposal of Seized Goods
lying in Customs Godowns

2343. SHRI P. K. KODIYAN:
SHRI GANGA BHAKT
SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether seized goods worth
Rs. 43 crores are lying in customs
godowns;

(b) whether Government have
deviseq any methods to dispose of
these seized goods; and

(c) what is the item-wise break-up
of the seized goods and the value
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (¢). The stock of seized and
confiscated goods lying in the Cus-
toms Godowns in December, 1977 is
reported to be worth about Rs. 46
crores and jtemwise break-up with
value is indicated 1n Statement I,

(b) Seized and confiscated goods as
stated in Statement II are being dis-
posed of according to the existing
procedure. The method of disposal of
all other items is presently under the
consideration of the Government.
However, these items are being
allowed to be disposed of to the
military canteens.
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Statemeni—1

Commodity Value

(In C-ores of Rupees)

(a) ‘Textiles . . . 534
\b) Watches . . . . 413
(c) Gold B . . . 1046
(d) Silver . . . . 3+ 25
(e) Diamond- . . . B2t
() Precious and semi-precious
stones . . . . 1*8o
(g) Liquor . . . B o-58
(h) Radiant & Metallic Yain 1-70
(i) Electronics goods :—
(i) T. Vs. . . . o009
i Caleulators . . v-8g
(iii) Tape-recorders B o 11
B ereets vebies a6
Statement II

(e) gold and silver;

(b) currency (Indian and foreign);
(c) trade goods;

(d) vessels and vehicles;

(e) precious and semi-precious
stoneg other than diamonds;

(f) fire arms and ammunition;
(g) antiquities;
(h) goods of Indian origin;

(1) heterogenoug items seized in
small lots in the confiscated
baggage (other than those co-
vared by the provisions of
Chapter IVA and section 123
of the Customs Act, 1062 and
the notifications issued there-
under).
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in nllla
2344, SHRT SHYAM SUNDER
GUPTA: Will the Minister of

FINANCE be pleased to state:

(a) what is the total amount of
foreign exchange with the Indian
and Foreign Banks in Indig as on 1st
February, 1978;

(b) what is the rate of interest on
Foreign Exchange in India paid by
Foreign Banks and Indian Banks;

(c) whether there is any difference
in the rate of interest and if go, what
are the reasons thereof; ang

(d) what steps Government are
contemplating so that Foreign Ex-
change ig kept in the Indian Banks in
India?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
Under the existing regulations, all
banks, both Indian and Foreign, are
required to maintain only minimum
working balances to meet their daily
needs and any excesg over their nor-
mal requirementg is surrendered to
the Reserve Bank of India. The
foreign exchange reserves of the
country are thus held by the Reserve
Bank of India and these amounted to
Rs 3959.3 crores on 1st February,
1978. The 1interest earned on these
reserves, held abroad by the Reserve
Bank, is estimated at Rs. 141.04 crores
for the half year ending 31st Decem-
ber, 1977 yielding an average rate of
6.10 per cent. In view of the above,
the question of taking any steps to
keep foreign exchange reserves in
Indian Banks does not arise.

Number of Goldsmiths and Licensed
Dealers

2345. SHRI K, PRADHANI: Will
the Minister of FINANCE be pleased
to state:

(a) what is the number of certified
goldsmiths anqd licensed dealers in the
country, State-wise;
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(b) whigt hes been the turnover of
the deslers during 1976; and

(c) what procedure has been
adopted by the Government regard-
ing the certified goldsmiths, who
make and sell ornaments against or-
deps from customers out of the limit
of the standard gold?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
There are 2,39,456 certified goldsmiths
ang 9,984 licensed dealers in the
coun ry on 31st December, 1976, The
Statewise figures are given in the
statement. Laid on the Table of the
House. [Placed in Library. See No.
LT-1770/78].

(b) The turnover of the licensed
gold dealers during the year 1976 was
wabout 74,992 Kgs.

(c) Such certifieq goldsmiths who
choose to avail of the facility given
to them to make and sell ornaments
are required to have fixed premises
and maintain the accounts prescribed
for the purpose.

Strengthening of Runway at Civil
Aprodrome Ahmedahad

2346. PROF. P. G MAVALAN-
KAR: Wil the Minister of TOURISM
AND C'VIL AVIATION be pleased
to state:

(a) whether Government propose
to strengthen soon the runway at the
Civil Aerodrome, Ahmedabad to in-
crease LCN (Load Classification No.)
so g8 to enable the bigger type alr-
crafts (like the Jumbos, DC 10 etc.)
including the wide-bodied ones, in
future to land and operate at
Ahmedabad;

(b) it so, when and how and at
what estimated cost; and

(¢) if not, why not?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)

to (c). Bublect to avallability of
funds, Government plang to streng-
then the runway at Ahmedabad
aerodrome to LCN-80 during the Five
Year Plan period (1878-83) to make
it suitable for regular operations by
Jet aircraft like Airbus and Boeing
707. The strengthening programme
will also cater for occasional opera-
tions by wide-bodied Jet like DC-10
and Boeing 747 Jumbo Jet, The pro-
posed work is expected to cost ap-
proximately Rs. 85 lakhs.

Confiscation of Properties of
Smugglers

2347. SHRI K. LAKKAPPA; Will
the Minister of FINANCE be pleased
to state; :

(a) the number of smugglers who
were arrested or whose properties
‘were cartfiscated during the years
1975, 1976 and 1977,

(b) the estimateq value of the
smuggled goods which were detected
during the years 1975, 1976 and 1977;
and

(¢) steps being taken by Govern-
ment to curb smuggling aXivities?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
According to reports received by the
Government, the number of persons
arrested for their involvement in
smuggling during 1975, 1976 and 1977
wag 2997, 3042 and 1841 respectively.
Orders for forfeiture of properties
under Smugglers and Foreign Ex-
change Manipulatorg (Forfeiture of
Property) Act, 10876, have been
passed in respect of 227 persons dur-
ing 1977. The said Act was enacted
in 1976 and no orders for forfeiture
of properties were passed in 1975 and
1976.

(b) The estimateq value of the
smuggled goods seized during 1875,
1078 and 1977 was Rs. 45.29 crores,
Rs. 36.02 crores and Rs. 20.B4 crores,
respectively.
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(¢) Government have strengthened
the preventive, intelligence and en-
forcement machinery and have also
taken appropriate economic measu-
reg to curb smuggling activities,

Polyester Fllament Yarn Import
Scandal

2348. SHRI M. KALYANASUNDA-
RAM:

DR. RAMJI SINGH:

SHRI C. K. CHAND-
RAPPAN:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERTION be pleased to state:

(a) whether Government's atten-
tion has been drawn to a report
appeared in “Blitz” weekly dated the
11h February, 1978 regarding Poly-
ester Filament Yarn imporr scandal;
and

(by 1f so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) The Import-Export policy for
1977-78 1nitially provided for the
grant of replenishment licences to
Registered Exporters of fabrics,
readymade garments, etc., m the
manufacture of which synthetic fila-
ment yarn was used, enbling them
to import inter ala polyester fila-
ment yarn. This provision was made
in place of the high unit value scheme
that had been in existence earlier
coupled with the abolition of the
shopping list in the import policy for
Registered Exporters.

2. With increase in the demand for
this material in mid-1977, the market
prices began to rise and at a meeting
taken by the Minister of Commerce,
Civil Supplies and Cooperation on
18th August, 1977, the Chairman of
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the Indian Cotton Milly Federation
drew atteniion to the prevailing high
market prices, Accordingly, the
policy for Registered Exporters was
liberalised on 22nd August, 1977,
deleting the linkage between import
of this material with the exports of
productg mentioned above, This
enabled Export Houses, as well as the
manufacturers of such products, to
import material directly.

3. However, representations were
made to Government that this libera-
lisation could harm the interests of
indigenous manufacturerg of the same
material because of excessive im-
ports. Government was alsg keen to
safeguard the interests of the new
plant that was to come shortly into
production in the cooperative sector
namely, Petrofils at Baroda. Con-
sequently, a change was made in the
policy on 2nd September, 1977 to
enable actual users of this material,
whether in the large scale or in the
small gcale or whether in the milt
sector or in the decentralised sector,
to secure their requirements through
the State Trading Corporation and at
the same time restoring the export-
linked-import of the material that
existed prior to 22nd August, 1977.
This was done to bring a better;
balance between demand ang supply.
The State Trading Corporation was
instructed to arrange urgent imports
of the material and the price of the
imported material sold by it was fixed
at Rs. 120/- per kg for the 75 denier
varie'y which is the most in demand,
with corresponding prices for other
deniers.

4. As a result of the policy measu~
ves thus adopted, the market price
for the 76 denier material which had
risen to Rs. 192/~ per kg. by the week
beginning 22nd August 1977, as
against Rs, 124/- per kg. in March,
1977 started falling down and de-
creased thereafter.

8. M/s. Fancy Corporation, who had
been an Export House for some years
and had been permilted twice, in
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February 1978 end in July 1875 to
unport Polyaster Filament Yarn, sub-
ject to certain export obligations
specially imposed on each oceasion,
agamst ther initial/trangferred licen-
ces jequested Government that a
similar considera‘ion may be given 1n
the cuirent licensing period Two
other parties, who made sumilar re-
quests and were entitled to the same
replenishment licence benefits as
M/s Fancy Corpora‘ion were M/s
Reliance Textile Industries and M/s
Vadilal Embroidery Umt The for-
mer hecame an Export House only in
the licensing peirlod 1976-77 while
the latter had that sta‘us for some
years Jth¢ M s Fancy Corporation
The aggregate value of the material
sought to be imported by these three
partites agamnst their tiansferred
licenes was about Rs 173 crores By
Public Notice No 62/77 dated 22nd
August 1977 they became eligible to
ge only Release Orders against their
requests These had to be presented
to the canalising agency in accor-
dance with the Tmport Tiade Control
Policy

6 However as stated earlier every
care has been t{aken to see that no
person could make undue profits and
that actual users an get their legiti-
mate 1equirements at 1ecasonable prices
through the STC

Upgrading of Trivandrum Airport
as International Airport

2349 SHR! GANGADHAR APPA
BURANDE

SHRI SURENDRA BIKRAM

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state

(a) whether Government have re
ceived memorandum recently re-
questing to up-grade the Trivandrum
Air Port as International Air Port,

(b) if so, what action hag been
taken by Government and the details
thereof, and

(¢) 1f no action has been taken, the
1easons thereof”

THE MINISTER QF TOURISM.
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a)
Yes Sir

t(b) and (¢) Tuvandrum  aeto-
diome 1s already catering for inter-
national flights 1Indian Airhinesg are
operating  two internationa] flights
from [rivadrum to Male and Co-
lombou Direct flights from Trivan-
dium to Gulf countrie, have also
been started by Air India effecirve
31st January 1978 Customs Health
and Immigration facilities are avail-
able at Mivandrum aerodrome Go-
vernment have plans to develop the
aerodiome i1n the Five Year Plan
(1978-83) to make it suitable for re-
gula1 Boeing 707 and Airbus opera-
tions

Proposal to Decanalise more items of
Foreign Trade

2350 SHRI PRADYUMNA BAL
Will the Mmister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state

(a) whether Government are con-
sidering any proposal to decanalise
more 1tems of foreign trade, and

(b) 1f 80, the broad details thereoi?

L el

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEQG)
(a) and (b) The 1mport policy for
1978-79 1ncluding canalisation policy,
15 under formulation and it would
not be in public interest to disclose
any details at this stage
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Smuggling of Tea to Pakistan

2352. SHRI BHAGAT RAM: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Government are
aware that smuggling of tea to Pakis-
tan from the bordering areas of
Punjab and Rajasthan is on the in-
crease; and

(b) if so, steps taken to check this?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (b). Reports received by the
Government do not provide any such
indication. The situation is, however,
kept under close watch, The Cus-
tom. ficld forma'ions are aleit and
they have jnstructions to thwart any
attempt at smuggling of tea tn
Pakistan.

Steps to Recover Arrears of Income-
Tax from 30 Large Industrial Houses

2354¢. CHOWDHRY BALBIR
STINGH: Will the Minister of
FINANCE be pleased to refer tp the
reply given to Unstarred  question
No, 3370 on the 9th December, 1977
regarding income-tax arrears of 30
large industrial houseg and state as
to what further steps have been
taken to recover these preponderous
dues?

THE MINISTER OF STATE IN
THE MINISTRY ©OF FINANCE
(SHRI ZULFIQUARULLAH): The
requisite information ig not readily
available. It is being collected and
will be laid on the Table of the House
as soon as possible.
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Foreign mxchange Remiitamess by
Keralites Settled in Gulf Region

2355 SHRI SURENDRA BIKRAM
Will the Minister of FINANCE be
pleased to state

(a) the number of people from
Kerala who were either settled or
working m the gulf region, and

(b) the foreign exchange remittan-
ces annually by them during last
three years”

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Accoid
g to the information recetved from
the Mmistiy of External Affairs no
State-wise rccord of the number of
people settled or working m the gulf
region 1s maintained

(b) There are no reliable data
gving the State-wise disbribution of
foreign exchange earmngs remitted
by Indian, working abroad.

Request from Representatives of In-
dustries in Eastern Region for Import
of Power Plants free of Import Duty

2356 SHRI NATVERLAL B PAR-
MAR Wil tie Mimster of FIN-
ANCE )¢ pleased to state

(a) whether 1t 1s a fact that due to
wide spread load shedding in the
Eastern i1egion the industries anq the
Government are losing heavily 1n
productian and 1evenue respectively
and if so the details thereof;

(b) whether the industries repre
sentatives had urged the Government
to allow import of power plants free
of wmport duty,

(c) wtether they had also urged
for elimination of taxes on fuel and
plants to encourage the installation
of power units by the industry

(4, &£ s, the details thereof, and

(e) the decision taken by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL) (a)
The information available with the
Government indicates that there 18
no shortfall 1 revenue collected
from the industries 1n the Eastern
region during January—-December,
1977 as compared to the same period
last year

(b) and (c) No such representa-
tion has been receivedq by Govern-
ment

(d) and (e) Does not arise

Ban on Export of Traditional Items

2357 SHRI AGHAN SINGH THA-
KUR Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state

(a) the traditional jtems export of
which has elther been restricted or
banned since Government came to
power 1n Centre

(b) the income in rupees affected as
a result of the above measure and

(c) the new items of export started
since Government came to power in
Centre and the income in terms of
rupees from such export till the end
of this financial year”

THE MINISTER OF STATE IN
T.JE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG)
(a) and (b) The Principal tradi-
tional items exports of which have
¢ither been restricteq er stopped dur-
ing the eurrent year ncludedg HPS
Groundnut, edible oils onions pota—
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toes, fresh vegetables, turmeric, sugar,
rice and pulses.

Based on the latest Director Gene-
ral Commercial Intelligence and Sta-
‘tistic data, combined exports of these
items during April—July, 1977 ac-
counted to Rs. 25 crores as compared
with Rs. 162 crores in the correspond-
ing period of the previous year. Quan.
titative ceilings were also adhered to
more effectively in ‘the case of im-
portant items like tea and groundnut
~extractions,

{c) It is not practicable to identify
specifically new items as such emerg-
ing inourtrade. Under a product group
qualitative changes in export items do
not get reflccted in trade classification.
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Request from West Bengal Goverament

(%) 19d=, 19777 31 sy, for handing over Confiscateq Goods
1978 % ¥ wfadt & DY qx, lying in Custom Office, Calcatta
weaw wrw & e fiear s ; 2361, SHRI SAMAR MUKHERJEE:
LR Will the Mimster of FINANCE be

1 .

(=) o€ 1976-77 % xeft wafy Pleased fo state:

rfm wfaa 9 fea (a) whether the Government have
¥ ¥ A received requests from the Government
g ? of West Bengal to hand gver the Rs. 43
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crores worth of confiscated goods in.
cluding some precious medical instru-
ments lying for a long time at custom
office in Calcutta after having clear-
ance from courts;

(b) 1f so, whether the Central Gov-
ernment is going to consider the :e-
quest;

(¢) if not, the reasons therefor;

(d) whether there is any precedent
of acceding to such request from State
Governments in the past in this matter;
and

(e) if so. the names of those States?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
(d) and (e). Government have not
received any such request from the
Government of West Bengal to hand
over tg them confiscated goods worth
Rs. 43 crores, However, in the past,
Government of West Bengal hag pur-
chaseq from time to time items like
tape recorders and cameras from the
stocks of confiscated goods with the
Customs Department Requests were
also received from the Governments
of Meghalaya and Tripura for pur-
chase of selected items like cameras
and tape-recorders In these cases,
however, sales dqid not take place.
According to reports received by the
Government no other State Govern-
ments have made any <imilar request
for purchase of confiseated goods from
the Customs Department.

(b) and (c). Do not arise.

Oilseeds Corporation

2362. SHBL L. L. KAPOOR: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleageq to state:

(a) whether it is a fact that Govern-
ment have decided to set up an 9il-
seeds Corporation to coordinate plan-
ning, production, imports, procurement
and distribution of oilseeds and edible
oils, including vanaspati;

(b) if so, whether Government have
teken into consideration the corrupt.
ing influence of private traders in this
trade and industry;

(c) whether the activity of the pro-
posed corporation would also include
manufacture and processing of edible
oils; and

(d) whether the question of creating
adequate infra-structure through which
te Corporation would operate has
been considered and a definite and
positive scheme for fleld level opera-
tions worked out; if so, broad details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) to (d). There
is a proposal under the consideration
of the Government to set up g na-
tional-level Corporation for Edible
O1ls and Oilseeds. The details are
being worked out

Post of Assistant Directors in Export
Inspection Council

2363 SHRI VAYALAR RAVI: will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is 3 fact that fresh '
recruitment have been made to the
posts of Assistant Directors in the
Export Inspection Council;

(b) it so, what are the reasons for
such recruitment while qualificd em-
ployees are working in a lower grade;

(¢) whether Government are aware
that such, fresh recruitment bar the
only promotional opportunity of the
employees of the E.IC. in lower
grade; and

(d) what are the steps taken to
protect the interest of the employees
in the Export Inspection Council?

THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.
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(b) Recruitment Rules in the Ex-
port Inspectton Agency provide for
50 per cent posts of Assistant Direc-
torg to be filled by promotion from
the Departmental candidates subject
{0 requisite qualifications for the post
and selection made by the Depart-
mental Promotion Committee, The
remaining 50 per cent of the posts as
per recruitment Rules gre filled in by
direct recruitment.

(c) and (d). As stated above, there
is a fixed promotion quota of 50 per
cent for recruitment to the post of
Assistant Directors in the Export Ins-
pection Council. Departmental can-
didates who fulfil qualifications/ex-
perience prescribed in this regard are
also allowed to compete with the open
market candidates ang take their
chances for recruitment against the
open market quota For higher posts
above Assistant Directors ie. Deputy
Directors, Dy Chief Executives, and
Jomnt Directors there is provision for
100 per cent promotion in the recruit-
ment jules All these provisions ade-
quately protect the legitimate inter-
ests of the employees of the Export
Inspection Council ang ensure reason-
able piomotion opportunities for
them.

Construction of Barapani Airport
near Shillong

2364 SHRI AMAR ROY PRA-
DHAN- Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether the construction of
Barapani Air Port near Shillong has
been completed; and

(b) the amount spent for it so far®

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Cons-
truction ¢f Barapani Airport, com-
prising runway, apron, taxi-way,
iechnical and residential buildings has
been completed. The terminal build-
ing is likely t{o be completed by
April 1978

3963 LS—5

(b) The total amount spent go far
for all the item of works is about
Rs. 126.02 lakhs,
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SC/ST Pilots and Air Hostesses n
Air India and LA.

2366, SHRI R. L. KUREEL: Will
the Minister of TOURISM AND CIVIL
AVIATION i:e pleased to state:

(a) the toto] number of Pilots ar.d
Air Hostesses in Air India and Indian
Airlines and@ how many of them be-
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long to the Scheduled Castes and
Tribes; and

(b) what efforts were made by the
Department to fill the quota of
Scheduled Castes and Tribes in these?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) The re-
quisite information is as follows:

Category Air India
Total S.C.

Pilots 257

Airhostesses 611* 127

*Incluting 17 European and 14 Japanese.

(b) Air-India issue exclusive ad-
vertisemenis only for selection of
SC/ST Hostesses in all the leading
newspapers. The vacancies are also
notified to the regional employment
exchanges and io all the SC/ST orga-
nisations throughout the country. Ex-
clusive advertisement wag also issued
for the post of pilots. No application
was, however, received from SC/ST
candidates having the minimum qua-
lifications lajg down.

In Indian Airlines recruitment ac-
tion is in process for clearing the back-
log of 8 vacancies in the category of
Pilots. In the category of Air Hos-
tesses, there is a backlog of 0.7 per
cent only for Scheduled Caste and
efforts are being made to make up the
shortfall
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Appointment of auditors by Chalrman,
United Commercial Bank

2369. SHRI MADAN LAL SHUK-
LA; Will the Minister of FINANCE
be pleased to state:

(a) whether the Government ue
aware that in 1973 the Chairman,
United Cominercial Bank has appuint-
ed, some auditors of the M/s. Price
Water House and Company statutc ry
suditors, in scnior grade while thzy
vere cariving out audit in the Bank,
0y, salaries much higher than they
were drawiig in the auditing  firm;
and

(b) it so, the reasons and names
thereof?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b).
United Commercial Bank has reported
that Shri 8. N. Ghosh who was work-
ing with M/s. Price Waterhouse Peat
& Co., the statutory auditors of the
Bank for the years 1970-1974, was ap-
pointed as a Senior Chartered Ac-
countant 1n the Bank in September,
1973 on the basis of his application
1eceived 1n response to an advertise-
ment by the Bank and the rank ob-
tained by him in the interview for
the post. Taking jnto account the ex-
perience anq salary drawn by them
with their previous employers, the
first three selected candidates whijch
included Shri 8. N, Ghosh were offer-
ed by the Bank a higher starting
salary.
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Exemption of political parties from
payment of taxes

2370. SHRI G. S. TOHRA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government of India
oecaded to exempt political parties
from wealth tax on income derived
from 1nvestments and donations; and

(b) if so, what arc the relevant
details 1n this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUAR ULLAH): (1)
and (b). Government propose to
sponsor legislation with a view to
providing—

(i) exemption from income-iax
mn respect of income derived
by political parties from their
investments (both in movable
and immovable properties)
and also income by way of
donations received by them
from non-members;

(1) exemption from wealth-tax in
respect of the value of ass=ts
held by them

The proposed exemption from income-
tax will not be allowed unless the
political party maintains proper books
of account and gets its annual ac-
counts audited by a chartereq ac-
countant or other qualified accountant.
The exemption from income-tax and
wealth-tax will be alloweq only in
the case of political parties which are
registereq with the Elcction Commis-
sion of India under the Election
Symbols (Reservation and Allotment)
Order, 1968.

Facilities for tourists visiting Badri-
nath, Kedarnath nd Uttarkashi

2372 SHRI JAGANNATH SHAR-
MA: Will the Minister of TOURISM
AND CIVIL: AVIATION be pleased
to state:

(a) whether 1t i a fact that ti:~
number of Tourists visiting Baua
nath, Kedarnath and Uttarkashi has
increased considerably during past
some years;
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(b) whether Government have for-
mulated any scheme to extead facil
t.e: for tourists on the 10ads going to
ttese places, and

(¢) 1if so, what are the details there.
ci?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) (a) Yes,
Sir

(b) and (c) Not for the present
The development of tourist facilities
wn future in the Garhwal area wnll
depend upon the quantum of funds
made available for the Tourism Plan

(1978—83) 1n the Central and State
s¢ ctors
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Loss to India’s accumulated foreign
Exchange due to depreciation in value
of Dollars and Pounds

2375 SHRI YADVENDRA DUTT-
Will the Minister of FINANCE be
pleased to state

(a) whethe; India< accumulated
four thousands crores of Foreign Ex-
change 18 held i Dollars and Pounds,

(b) if s0, what steps have .le
Government ot India taken to prevent
losses due to the fall and depreciation
1n the value of pounds and dollar 11
international money market,

(c) what 1s the total amount of loss
suffered by .ndia mn ity accumulate i
forenin excnange held in dollays a4
pounds per yeda' ang

(d) whether the value of loss 1s
enqunalent to 300 crores a vear ¢
more?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) India’s
foreign exchange reserves are held 1n
various foreign currencies, including
the US Dollar and the Pound Stui-
ling and these amounted as on 3rd
March 1978 to Rs 41365 crores

(b) to (d) In investing foreign ¢x-
change reserves, the Reserve Bank 15
guided by considerations of the safety
of the funds, then hquidity and the
yield However, 1n the present nter-
nationa] monetary system, characteris-
ed by floating of the major currencies
of the world, upward and downward
movements 1n the value of these cur-
rencies are unavoidable In response,
the exchange rate of the rupee In
terms of these currencies 15 also liable
to move mn both girections, nvolving
corresponding changes in the rupee
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value of the country's foreign ex-
change reserves. Since the short term
movements in the value of various
foreign currencies are not necessarily
in one direction, it may not be appro-
priate to speak of losses in the value
of reserves

Air services for Saharsa, Purnea and
Darbhanga in North Bihar

2376. SHRI B. P. MANDAL: Wil
the Mmister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether there 1s any proposal
before him to connect any of the
three places of North Bihar wiibk
Indian Airlineg gervices, viz., Saharsa
Puinea and Darbhanga, and

(b) if not, reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.

(b) As all the arwrcraft in the fleet
0" the Corporation are fully commit-
ted to the existing schedule, 1t would
r.ot be possible at present to provide
a'rlinks to these cities

Nationalisation of banks with deposits
exceeding Rs. 100 crores

2377. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased
{¢ state:

(a) what 1< the total number of
banks with then depositgs exceeding
Ls 100 crores;

(b) nameg of such Banks with the.r
deposits and how many of these me
#tilt to be nationalised,

t¢) whether Government prop -
t. consider mnationalisation of th e
tanks in public int vest and

(d) if not, .h¢ red ons therefor”

THE MINISTER OF FINANCE
(SHRT H M PATEL). (a) and (b)
The nameg of the banks in the public
sector ang nrivate sector with depo-
sits of Rs 100 crores and above are
given 1n the statement attached.

(¢y No such proposal is under the
consideration of Government,
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(d) The deposits of the non-na-
tionaliseq banks constitute a very
small percentage of the total deposits
of the banking system. Further, since
nationalisation of the 14 major banks
in 1969, the non-nationaliseq banks
are, by and large, following the ob-
jectives set by the Government for
the nntionalised banks,

Statement

Names of the banks with Depsoits Deposits
ot Rs. 100 crores and above in crores
as on
30-12-197%

{A) PUBLIC SECTOR BANKS
1. State Bank of India . . 4866-01

2. Central Bank of Inaia 1461° 56%
3. Punjab National Bank 1307° 23
4. Bank of India . . 1278-39*
5. Bank of Baroda . . 1138-84*
6. Canara Bank . . . 98g-97®
7. United Commercial Bank . 80130
8. Svndicate Bank . . « 738-92®
g. United Bank of India 732 05®

10. Union Bank of India o 826-18®
11. Indian Overseas Bank . 566- 16
12 Indian Bank . . . 5630 74*
13. Dena Bank 467+ 80*
14. Bank of Maharashtra . 419'24

14. Allahabad Bank 401° 73®
16. State Bank of Hyderabad . 197°90

17. State Bank of Bikaner &

Jaipur . 192° 70*
18. State Bank of Travancore 183:97*
19. State Bank of Patiala . 17945
20. State Bank of Mysore 166- g3*
21. State Bank of Saurashtra 11g° 15¢
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{B) PRIVATE SLCTOR BANKS

1. Andhra Bank Limited . 280- 48
2. Punjab and Sind Bank

Limited . . . 262- 49
3. Vijaya Bank Limited . 246 65

4« New Bank >f India Limited 240-00®
5. Corporation Bank Limited . 12568

6. Oriental Bank of C ce  116-21
Limited.

7. Grindlavs Bank Led. . 425° 51

8. Chartered Bank . . 14384

9. Meicantile Bank Limited . 102° 15

—_—
*Provisional

Setting up of Central Tax Court

2378. SHRI K. MALLANNA: Will
the Minister of FINANCE be plaased

{o state:

(a) whether there is any proposal
under consideration of Government
for setting up of a Central Tax Court
with regional branches to deal with
income tax references and its allied
matters which are now being handled
by vanous High Courts in the coun-

try;
(b) whether any suggestion has

also been made by Justice P. N Bhag-
wati in this 1egard; and

(¢) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
to (c). The Direct Tax Laws Com-
mittee (Chokshi Commuttee) have, in
their Interim Report, observed that
the Government ghould consider the
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establishment of g Central Tax Court
to deal with all matters arising under
the Income-tax Act and other Central
Tax Jaws. The Committeq have, how-
ever, stated that they intend to deal
with this matter in greater detail in
their final Report,

It appears from a news jtem in the
Economijc Times of 1st February, 1978
that, while jnaugurating the first na-
tional convention of All India Fede-
ration of Tax Practitioners gt Nagpur,
Mr. Justicc P. N Bhagwati hag also
suggested the seiting up of a Central
Tax Court to dea] with income tax
references anq allied matters,

The Government would consider
this matter on receiving the final Re-
vort of the Chokshi Committee.
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Finaneial Assistance from Interna-
tional Agencies ior preparation of
Investment Surveyg in Jammyu and

Kashmir

2380, SHRIMATI PARVAT] DEVI:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is proposed to seek
financial assistance from international
agencies like the Commonwealth Sec-
retariat and UNDP for preparation of
investment surveys of extensive nature
to open new vistas of development
like forest in Jammu & Kashmir State;
and

(b) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a) and (b).
Information is being collected and
will be laid on the Table of the
House.

Reerugitment of Ex-Servicemen as Alr-
port Officers

2381. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas.
ed to state

(a) whether 1t 15 a fact that the
International Airport Authority of
India had set up a panel of selected
candidates for recruitment of Airport
Officers during the year 1975 and 1976;

(b) 1if so, the facts thereof including
detailed list of such <clected candidates
for the posts;

(¢) whether out of such selected
candidates quite a good number of
candidates belonged to ex-servicemen
group;

(d) the details of such ex-service-
men of various wings of armed forces
so selected and steps taken to rehabi-
litate these candidates on priority
basis; and

(e) if not, given the appointments,
the reasons therefor and also steps
being contemplated now to  rehabi-
litate them immediately?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Yes, Sur. The
International Airports Authority of
India had prepared a panel on 1-12-
1975 on the basls of open selection and
another panel on 2-11-1976 for depart-
mental promotion to fill up the posts
of Airport Officer.

(b) and (c). The detailed list of
the two panels drawn up by the Au-
thonty is laid on the Table of the
House [Placed in Library. See No.
LT-1771/78). The two panels together
contained the names of 10 Ex-Service-
men

(d) All the 10 ex-servicemen in-
cluded in the two pancls have been
appointed/promoted as Airport Offi-
cers. 5 of these belong to the Army,
3 to Air Force and 2 to Navy.

(e) Does not arise
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(7) oot WEIET A9T W T wTE AT gETAY woay WIS ¥ fred
#17 a6l ¥ yreq gQ ARG wew H7 AwAr oo AX frmr war A—
1975-76 1976~77 1977-78 L 164
g
Pring 1,440. 00 2,240 00 2,200.00 5,880 00
qar(r@‘ 1,800. 00 2,250 00 3,150. 00 7,200. 00
e T 223.71 907. 64 1,131.35
ware 3,000.00 14,704. 40 10,788.00 28,492 40
gaAT . 6,240.00 19,418.11 17,045.64  42,703.75
o ! w o - m major ports ;nd Inwrnatxo;al airports
Uumimﬂﬁ . in India,
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Registration of Clearing and Forward-
ing Agents/Companies with Custom
Authorities

2385 SHRI VIJAY KUMAR MAL-
HOTRA® Will the Mister of FIN-
ANCE be pleased to state:

(a) what 15 the system of regulating
the activities of cargo clearing and
forwarding agents operating at the

(b) how many clearing and for-
warding agents/companies were regis-
tered with the Customs authorities st
the International airports anq major
Indian Ports as on lst January, 1978
and what was their number a. the end
of the First and Third Five Year Plana
respectively; and

(¢) what was the number of foreign
controlled/owned forwarding and
clearing firm. jegistered with customs
authorities at these ports/airports as
on Ist January, 1978 and what was
their number at the end of the First
and Third Five Year Plans respec-—
tively?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL)* (a)
Activities of Custom House Agents
are regulated in terms of the provi-
sions of the Cusiom House Agents
Licensing Regulations, 1865 framed
under Section 146 of the Custom Act
1962 Undci the said Section, business
as Custom House Agent can be car-
ried out only under and in accordance
with a licence Under the said Regu-
lations, the Collector of Customs is
empowereq to grant, on fulfilment of
certain conditions, Custom House
Agents Licences The Regulations lay
down certain oBligations for the Cus-
tom House Agents gnd also provide
for suspension or revocation of the
licence in certain situations.
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(b) The number of Custom House
Agents licensed for the ports and ir-
ports at Bombay, Calcutta, and Mad-
ras; for the ports at Visakhapatnam
and Cochin; and for thé airports at
Delhi, and Amritsar, as on 1st Jan-
uary, 1978, and as at the end of First
and Third Five Year Plang is given
below:—

At the endof Attheend of As on

First Five year  Third Five year  1-1-1978
Plan Plan
451 728 803

(c) Information with regard to this
part of the question will have to be
collected from the Customs record as
also from the other relevant records
showing the percentage of foreign
holdings, will be laid on the Table
of the House.

Number of Registered Exporters

2386. SHRI VIJAY KUMAR MAL-
HOTRA* Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to gtate:

(a) what was the total number of
' ogistered cxporters registered with
various Export Promotion Councils
ind Commodity Boards on first Jan-
uary, 1978 and what was the total
number of the exporters in the coun-
try at the end of First Five Year Plan
(1956) and the total number of regis-
tered exporters at the end of Third
Five Year Plan (1966):

(b) how many of the registered ex-
poricts on first January, 1878 and at
the end of Third Five Year Plan
(1966) were foreign firms and how
many were public sector concerns; »nd

(¢) what are the reasons for the
change in the number of exporters
since the end of the First and the
Third Five Year Plans respectively?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
to (c) The information is being col~
lected and will be laid on the Table
of the House.

Institutions Engaged in Imparting
Training in International Trade

2387. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) how many Governmental/non-
governmental institutions are impart-
ing training in international trade as
on 1st January, 1978 and what was
their number at the end of the first
and Thirqd Five Year Plans respec-
tively;

(b) what was the number of train-
ing programmes organised anq num-
ber of personnel trained at the Indian
Institute of Foreign Trade during
1965-66 and what were these figures
during the last year; and

(c) how many market research
studies etc. were conducteq by LLF.T,
at what total expense during 1965-66
and what were these figures for the
past year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The Indian Institute of Foreign Trade
established in May, 1976, which com-
menced activities in February, 1964,
is the only governmental ipstitution
imparting tramning in International
Trade. Besides the IIFT a number of
universities, management institutes etc.
are offering courses which cover the
subject of international trade. No
statistics of number of such institu-
tiong are being maintained.

(b) During 1965-66 the Indian Insti-
tute of Foreign Trade organised Ave
training programmes with a participa-
tion of 153 representatives of govern.
ment, trade and industry. In 1976-77 the
Institute conducted 15 training pro-
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grammes, in addition to 6 training
programmes specifically designed for
other governmental and public sector
organisations like STC, MMTC, Coal
India Limited, Bank Executives and
Defence Services Personnel. A total
of 530 personnel from government,
trade and industry participated 1n
these programmes.

(¢) The Indian Institute of Foreign
Trade conducted 6 in-country studies
costing Rs. 9503.71 1n 1965-66 where-
as in 1976-77, 9 in-country studies were
conducted at a cost of Rs. 41448.21. In
addition in 1978-77, 13 overseas re-
search studies were also conducted at
a cost of Rs. 1,46,827.91 making a
iotal expenditure of Rs. 1,88,276.12 on
research studies in 1976-77.

Standing Commitiee on Promotion of
Exports by Sea

2388. SHRI VIJAY KUMAR MAL.
HOTRA: Will the Mmister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the functions of the Standing
Committee on promotion of exports by
Sea or SCOPE-SHIPPING;

(b) when and why was this Com-
mittee set up and what is the compo-
sition of this committee; anq

(c) the objectives achieved so far
by this commuittee?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b)y On 28th October 1976 the
Ministry of Commerce had, in consul-
tation with the Ministry of Shipping
and Transport, set up a Standing
Committee on Promotion of Exports
by Shipping comprising of represen-
tatives of concerned Ministries and
organisations to discuss various ship-
ping and port problems relating to ex-
port cargo moving by maritime trans-
port. SCOPE-SHIPPING is headed
by Additional Secretary, Ministry of
Commerce and has as members repre-
sentatives drawn, from the Ministry
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of Bhipping and Transport, Central
Board of Exeise and Customs, D.G.
Shipping, State Trading Corporation,
three Indian Shipping lines, Tea
Board, Jute Commiksfoner,” All India
Shippers’ Council, Port Trusts at
Bombay, Cochin, Madras and Calcutta,
Federation of Indian Exporters
Organisation, Federation of Customs
House Agents Association, Trade De-
velopment Authority etc.

This Standing Committee is requir-
ed to examine and suggest appro-
priate measures in regard to adequacy
and regularity of shipping services,
adequacy o' shipping space for liner
exports, fixation of competitive and
non discriminatory freifffil rates, ade-
quacy of infrastructural facilities in
Major and Minor ports, adequacy of
mnland water-way transport, simplifi-
cation of documents, Customs and
other procedures, and introduction
and expansion of technological inno-
vations like contramnerisation, palle-
tisation etc.

(c) This Standing Committee as
well as itg Regional Panels at Bom-
bay, Cochin, Madras and Calcutta
have provided very useful fora for
various interest connected with ocean
transportation to discuss shipping and
port problems relating to country’s
export cargo with a view to reaching
practical solutions.

Export of Tobacco through S.T.C.

2389. SHRI G. S. REDDI* Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION %e
pleased to state:

(a) whether he has any proposals
to canalise all exports of tobacco

through the State Trading Corpora-
tion;

(b) whether in this connection he
has any proposal to stop purchase of
tobacco for export to East European
countries through private agents under
contracts directly entered into bet-
ween the East European trading
organisations and these against; and
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(e) it not, the reasons for continu-
ing the present practice?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI ARIF BEG): (a)
No, Sir,

(b) No, Sir.

(¢) The canalisation of exports to
East European countries alone through
a public sector orgamsation like STC,
will amount to discrimination and
will be inconsistent with the terms
of Trade Agreements concluded with
them.

Resumption of Export of HPS Ground-
nuts

2390 SHRI G S REDDI: Will the
Minister of COMMERCE, AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state.

(a) whether Government intend to
resume export of HPS gioundnuts; and

(b) if <o, the possible impact of 1t
on the prices of edible oils in general?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG)- (a)
IL has been decided not to allow ex-
port of HPS gioundnuts aganst the
1877-78 crop

(b) Does not arise

Tax Arrears against Companies and
Individuals

2391. SHRI KANWAR LAL GUP-
TA: Will the Minister of FINANCE
be pleased to state:

(a) the names of the companies and
individuals against whom arrears of
taxes of more than one crore have
pending,

(b) the action taken by Govern-
ment against each of such assessees;
and

(c) what gpecific steps bave heen
taken by the Government to collect
the arrears from the aforesaid asses-
sees in the last nine months?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to ({c).
Complete information asked for is not
readily available, It is being collec-
ted and will be laid on the Table of
the House as soon as possible.

Proposal to allow a Tax Holiday on
Export profits on Garments, Handloom
etc,

2392. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have a
proposal unde: consideration to allow
a tax holiday un export profits in the
case of certain export items such as
gaiments, handloomg etc.; and

(b) 1if so, the details and reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Govern-
ment are not considering any such
proposal

(b) Does not arise.
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Collection of Income Tax from Dhan-
bad District (Bihar)

2384. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased io
state:

(a) what 1s the number of income
tax payees in the Dhanbagq district of
Bihar and the amount collected from
them for the last three years;

(b) whether 1t 1s a fact that a small
fraction of contractors traders, indus-
trialists have been brought under .he
clutch of income tax and most of the
mcome in the coal belt 1s converted
into black money;

(c) whether it 1s a fact that number
of car owners in Dhanbag 1s even
more than the number of income tax
payees though 1t 1simpossible to ma.n-
tain motoy vehicle with income below
the limit over which income tax is
payable;

(d) whether it is a fact that all the
income tax offimals are in collusion
‘with black money magnates of Dhan-
bad allowing this slackness; and

(e) if so, what steps the Govern-
ment proposes 1o take for correct
assessment of income tax from this
district?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZUFIQUARULLAH): (a) The num-
ber of income-tax assessees in Dhan-
bad District as on 31st January, 1978
15 13344, The tofal income-tax col-
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lections from this District during the
last three years are ag under:

Takha)
197475 11
197576 . . . 349
1976-77 . . 411

(b) Survey is being conducted to
discover unaccounted ®ources of in-
come of the existing assessees as also
to detect new assessees including con-
tractors, traders etc. During 1976-77,
the number of new cases detected
during survey was 1,483. So far as
contractors are concerned, tax is be-
ing deducted from payments made to
them in accordance with section 194C
of the Income-tax Act, 1961. During
1976-77 such deductions amounted to
over Rs 180 lakhs.

(c) No, Sir,
(d) No, Sir.

(e) Does not anse.

Persons Crossed over to Nepal with
Demonetiseg Notes

2395. SHRI R. L, P VERMA: Wwill
the Ministe; of FINANCE be pleased
to state:

(a) whether 1t has been brought to
his notice that after declaration of
demonetisation of Rs. 1000/-, 5000/~
and 10000/~ denomination notes, many
People crossed over to Nepal with
large number of such notes:

(b) if s0, the reaction of Govern~
ment thereto; and

(e) the total number of such notes
as in part (a) claimed by various
agencies in Nepal from Government of
India?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZUFIQUARULLAH) (a) No Specific
«ases have come to the notice of the
Government

(b) and (c) Do not anse
Installation of Computers in GLC

2396 SHRI ROBIN SEN Wil the
Minister of FINANCE be pleased 10

state

(a) whether Government 1s pro-
ceeding ahead with a scheme of 1nstal-
lng computers and automation of
clenacal work 1n General Insurance
Corporation of India and 1its subsi-
diaries

(b) whether computensation 1n
nationalised insurance, if alloweg will
lead to shrinkage of Employment
potential and eventual joblessness and
also retrenchment of Employees and

(¢) 1f so whether Government pio-
pose to abondon the Scheme in view
of the above fact’

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (¢)
Government has ppointed an Expert
Group to look into comnutcr require
ments of the jnsutance industry The
matter would be examined in all its
aspects when the Report of the Group
1s received

Central Excise and Custom c(ases
against Punalur Paper Mills Ltd,
Kerala

2397 SHRI SHARAD YADAV will
the Mimister of FINANCE be pleased
to state

(a) whethe: the Central Excise and
Custom had 1mtiated certamn very
<erious cases agamst the Punalur
Paper Mills Limited Punalur Kerala
for violation of laws of the 1and in re-
gard to 1mports of machinery etc

(b) 1f so the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) Yes Sir

(b) In respect of four cases of im-
port of paper mull machnery by
Punalur Paper Mills Limited in 1972
through Cochin Custom House, a fine
of Rs 7,00,000 on the goods and a pe-
nalty of Rs. 175 lakhs on the firm
were mmposed by the Collector of
Customs on account of misdeclaration
of value and contravention of the
provisions of the Impors and Ex-
ports (Control) Act, 1047 and the Cus-
toms Act, 1962 The gppeals filed by
the importer agamnst the orders of
the Collector are pending decision be-
fore the Cential Board of Excise and
Customs

In addition one consignment of
press rollers and some other items
mmported n 1971 through the Madras
Custom House was confiscated on ac~
count of contravention of the prowvi-
sions of the Imports and Exports
(Contiol) Act, 1947 and a fine of Rs
9000 wis imposed In appeal the
appellate authority reduced the fine
to Rs 3500/ In another case of im-
port of transformers and resistors
through the Madras Customs House
m 1976 the goods were confiscated for
contravention of the provisions of the
Imports and Exporfs (Cobntrol) Act
1947 and a flne of Rs 6500/- was 1m-
posed 1n lieu of the confiscation

Committee on Evaluation of role of
Controlg i National Economy

2398 SHRI UGRASEN Will the
Minister of FINANCE be pleased to
state

(1) whether 1t 15 a fact that Gov-
ernmeni had set up a Commiifee to
evaluate the role f controls in the
various spheres of national e oemy
and need for modifications 1n future;

(b) if s0 the composition and the
terms of reference of the Committee;
and

() when the Comm tt~ 1s likely
to submit the Report?
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THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and (L
Yes, Sir The Commuttee will be com
posed of the followwng —

1 Shri Vedilal Dagh Chairman
2. Sha Era Sezhiyan Member
8. Shn Bagaram Tulpnle »

4 SnL C jan »

5 Shn Sanjoy Sen »

The Committee will have a Member
See etary who will be  appointed
shortly

2 The Committee will have the fo'-
Jowing terms of reference

(1) Has the system of controls on
prices production, distribution h
cences and imports been an effective
instrument for national planning
and guwdance of the national eco-
nomy”?

(2) What has been the expetience
n the past of the operation and
management if all types of controls
and have the predetermined objec
tives actually been realised”

(3) In Which areas of the econo-
my have the controls been success
fal and hence deserve continuance
with or without modification?

(4) In which areas have the con-
{10ls been ineffective or have since
become irrellevant and hence de
serve to be removed?

(5) In what manner 1s the system
of controls connected to the system
of subsidisation 1n the national eco
nomy? Are such subsidieg justifi
able and will 1t be possible to mo
derate or eliminate the system of
subsidisation tv <uiteable modifica-
tions 1n the system of controls?

(c) The Committee has been asked
to make its recommendations within
a period of six months
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Development of Dwidka Bet as
Tourist Redort

2399 SHRI VINODBHAI B SHETH
Will the Minister of TOURISM AND .
CIVIL AVIATION be pleaseqd to state
whether there 1s a proposal to deve-
lop Dwarka Bet as a tourist resort in
view of its strategic situation, having
a nice sea shore and bemng a renown-
ed pilgrimage centre?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK) There is
no proposal gt present to develop
Dwarka Bet ag a tourist resort in the .
Central Sector

Caravele or Boeing Service on Bom-
bay/Jamnagar/Bhuj Route

2400 SHRI VINODBHAI B SHETH
Will the Mmister of TOURISM AND
CIVIL AVIATION be pleased to state

(1) whether the Government are
thi1.ing of changing the present Avro
Scrvice to Caravelle service on  the
Bombay/Jamnagar /Bhu; route and

(b) 1f so when?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU

RUSHOTTAM KAUSHIK) (1) DMo"
Sir Not at present

(1) Docq not arise

White Paper on Atrocities Committed
by Taxation Department

2401 SHRI VINODBHAI B SHETH
Will tt e Minister ¢f FINANCE be
pleased to state

(a) whether Government are think-
Ing of 1ssuing White Paper on the
atrocities committed by the officers of
the Taxation (both direct and indirect)

Department
(b) if so when ang

(c) if not the reasons therefor”
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) No, Sir.

(b) Does not arise.

{c) As a matter of policy a White
Paper 1s issued by the Government
when it considers it necessary to ex-
press its views, clarify fts stand or
declare its policy on a matter of na-
tional/public 1mportance and to give
publicity to such views, stands or po-
licies.

The Shah Comm.ission of Inquury is
already looking into certain specific
instances where some officers of, or
under the Department of Revenue are
allege to have exceeded their autho-
rity or to have acted from considera-
tions other than the due discharge
of their dutics and responsibilities,
Some complawnts have also been re-
ceived and they are peing looked into
in accordan * v ‘h the preseribed
procedure.

Introduction of Jamnagar-Ahmeda-
bad-Delhi Air Service

2402. SHRI VINODBHAI B. SHETH:
Will the Minwler of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are think-
ing of starting Jamnagai-Ahmedabad-
Delhi air service 15 view of the heavy
traffic of the three Defence Service
stat.ons i, Jomnagar and thousands

of pilgrims visiting Dwarka Bet and
also the development of big industries
in Jamnagar District; and

(b) if so, when Government pro-
pose to start the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) No,
Sir. Same day connections are avail-
able at Bombay for passengers travel-
ling between Jamnagar and Ahmeda-
bad and Jamnagar and Delhi, both-
ways.

(b) Does not arise
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Utilisation of Grants by Government
ot Bihar

2404 SHRI S D SOMASUNDA-
RAM Will the Mmster of FIN-
ANCE be pleased to state

(a) whethey Government are aware
of the situation regaiding tardy uti-
lisation of graats and the rush to pre-
veng 1ts lapse by the Government of
Bihar, ag reported in the ‘Times of
India s (Delhi) of 7th February 1978

{b) 1f s0, the steps taken to ensure
that scarce j1esources aie not frit-
tered away in a last mmnute rush,
and

(c) whether giving of bulk amounts
to a Corporation <¢an constitute
‘spending’ according to the tenets
of financia] propriety governing Cen-
tral grants fo, a svecific purpose”?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) The Gov
ernment of India have seen the press
report published 11 the Times of
India of 7th February 1978 The
Bihar State Mimister of Irrigation has
contradicted the press report in his
press conference on the 8th February
1978

(b) and (c¢) The State Govern-
ment have assured “Maf a periodical
review 18 made of the progress of
expenditure on the sarious develop-
mwent schemes and fresh funds are
sanctioned only after considering the
actual expenditure of the amounts
previously allotted, and unspent bal
ances are surrendered They have
also laid down rules and issued strict
instructions that grants should not be
drawn simply to prevent their lapse
and that fresh grants should be sanc-
tioned only after receipt of proper
utilization certificate of  previous
grants

43 schemés of the Irngation De-
partment have been transferred to the
Bihar State Construction Corporation a
public sector undertaking of the
State Government, for  execution
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within the budget provismons rmade
for these schemes. Funds are being
released 5 fhe Corporation in instal-
ments and fresh instalments are re-
leased only after ascertaining actual
expenditure and physical progress of
work m respect of the previous ins-
talments

Attempt of Bihar Government to
prevent Lapse of Grants

2405 SHRI C N VISVANATHAN
Wil the Minister of FINANCE be
pleased to state

{a) the comments ¢f Government
on the aitempts of the Bihar Gov-
ernment to prevent lapse of grants ds
reported 1n the ‘Timeg of India (Delh1)
of 7th February 1978

(b) the checks imposed by Govern-
ment on proper utiisaton of scarce
resources and the extcnt of deviation
of the Bihar Stite GGoveinment fiom
the noims of utilisation of grant and

(¢) the lessous drawn by Govern-
ment from thig episode and the action
proposed?

THE MINISTER OF FINANCE
(SHRI Hy M PATEL) (a) The
Government of Bihar have reported
that the press report in the Times cf
Indian of 7th Februa y 1978 has been
contradicted in detail by the Irriga-
tion Minister Bthdr, 1n a press Con-
ference on the 8th Febiuaiy 1978
The Stite Government have reported
that a periolcal review 1s made of
the progress of expenditure on .he
various developmrent schemes and
fresh funds are sanctioned only after
considering the actual expenditure of
the amounts previously allotted The
State Government have alsp stated
that they have laid down rules and
1issued strict instructions that grants
should not be drawn simply to pre-
vent their lapse and that fresh grants
should be anctioned only after re-
ceipt of proper utihisation certificate
of previous grants According to the
State Governments, :n view of the
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sbove mentioned rules and instruc-
1fons, the question of resources being
fritterey away does not arise. The
State Government have also reported
that 43 schemes of the Irrigation De-
partment have been transterred to the
Bihar State Construction Corporation,
a public sector undertaking of the
State Ciovernment for execution with-
in the budget provisions made for
these schemes According to the
State (iovernment funds are being .e-
leased to the Corporation in instal-
ments a¥l fresh instalments are re-
leased only after ascertaining actual
expenditure and physical progress of
work in respect of the previous ins-
talments.

(b) and (c). According to the pro-
cedure in vogue Central assistance to
all States for their Annual Plans is
releasegd as block loans and grants and
it 1s not related to any individual
head of development of scheme. In
order to ensure that priorities for the
Plan are mantained, outlays  for
certain heads and for a few specified
schemes are earmarked, Central as-
sistance to Stateg 1s given in full pro-
vided the actual expenditure on an
earmarked sector or scheme or on all
programmes does not fall short of the
approved Plan outlay or outlays as
may be reviseq by the Planning

" Commission. In case of ghortfalls, a
proportionate cut is made in the Cen-
tral assistance. Ceniral assistance is
paid to the State Governments pro-
visionally on the basis of the expen-
diture reported by them and 1s re-
quired to be finalised on the basis of
audited figures of expenditure fur-
nished by the State Accountant General.

Rise in Prices of Pulses

2406. SHRI S. R. DAMANI- Will fhe
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government have stu-
died the reasons for the unprecedent-
ed rige in prices of all kinds of pulses;

(b) it so, the facty thereof; and

(c) the special step taken tp in-
crease thelr production under a time-
bound programme?

THE MINISTER ~“OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) and (b) Whilst
there has been, in gerenal, a conlinu-
ing rising trend in the prices of pulses
during the past one year their prices
started showing a general downtrend
since the week ending December 10,
1977. Between the weeks ending
December 10, 1877 and February 4,
1978, the wholesale price index for
pulses has moved down by 105 per
cent.

In the subsequent two weeks there
has, however, been a rise of 4.5 per
cent in the index. As compared {o
December, 10, 1977, the indices in the
week ending February 18 1978 were
lower by 4.8 per cent, 9.0 per cent
and 17.3 per cent in respect of gram,
arhar and masoor, respectively. The
sharp increase 1n the prices of pulses
in the earlier part of the yvear may
be attributed mamly to a fall of
about twg million tonneg in the pro-
duction of pulses in 1976-77 as com-
pared to the production in 1975-76.

(c) Efforts are being made to in-
crease the production of pulses by
increasing the area under them and
also by improving productivity, In
order to suggest measures for in-
creasing production of cotton, oilseeds
and pulses, Government of India set
up a Spécial Group in April, 1977.
The Group suggested both short term
and long term measures to increase
the production of pulses. The short
term. measures suggested are: the
adoption of improved practices includ-
ing the use of rhizobium culture,
phosphate fertilisers and plant pro-
tection measures; increase area under
pulses by cultivation of short duration
varieties under the multiple cropping
programmes and training of exten-
gion staff. The long term measures
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are related to production of quality
seeds of improved varieties, reducing
post harvest losses in storage and
suitable price policy including ar-
rangements for marketing, Govern-
ment of India and State Governments
have initiateq action to impiemient
these recommendations. Government
of India enhanced the support price
of gram from Rs. 95 a quintal to Rs.
125 a quintal. s woas announced,
before the sowing season to induce
farmers to bring more area under it
and to adopt improved technology.

Relief in Excise duty to Khandsari
Industry

2407. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Government have
any proposal under consideration for
gwing adequate relief in Excise duties
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(b) if so, whether final decision has
since been taken; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) to (e).
Government have already considered
the issue and granted relief by way
of reducing excise duty on Khandsari
sugar under normal procedure from 15
per cent to 7.5 per cent with effect
from 4th February 1978. The weekly
compounded levy rates on Khandsari
sugar have also been reduced with
effect from the week beginning 8th
February 1978 The rates payable by
Khandsart manufacturers  working
with or without the aid of sulphita-
tion as fhey prevailed prior to and
from 8th February 1978 are as below:

Weekly Rates of Compounded
Levy for Units working with the

for the Khandsari Industry  work- aid of Sulphitation Plant (Sulpher
ing below the economic level; Sugar)
Size of Centrfugal
Height Diameter Prior to 8-2-1978 From 8-2-1978
Exceeding Not Exceeding Not
Exceeding Exceeding  Basic Addl Basic Addl
cms cms. <ms, cms. Rs Rs Rs Rs
1. 22 0 45 7 3770 b30 1885 415
2. 22 9 30 5 457 610 5060 840 2590 420
3 30 5 457 61 o 76 2 7370 1230 3685 brg
4 Not otherwisc specified. 9770 1630 1385 15

Weekly Rates of Compounded Levy for Units working without the aid of Sulphitation Plant.

1. 22 0

2. 229 35 457
3. 305 457 or o
4. Not otherwise specified,

457 2040 340 596 84
61 0 2670 450 669 e
76°2 3980 660 99¢ 166

5210 870 1303 217
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Quantity of Sugar Accumulated at
Ports

2408. SHRI AHMED M. PATEL; Will
the Minister of COMVMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to siate:

(a) whether it is a fact that a huge
quantity of sugar has accumulated in
the godowns at different ports;

(b) if so, the total
accumulated;

quantity

(¢) the reasons therefor, and

(d) the sieps taken hy the Govern-
ment to release it 1n the market and
through which agency?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIl. SUPPLIES AND ¢O-
OPERATION (SHRI ARIF BEG): (.)
and (b) Yes Sir About 47.000 +onnes
of Sugar was available in the port
godowns of STC durning the period
April-December 1977. which has 10w
come down to ahout 38 200 {onnes.

(¢) This quantity was procured by
STC during 1976-77 to meet the ccm-
mitments with Tran and EEC. How-
ever. suhsequently, Iran indicated
unwillingness to take sugar irom
India. The London based nominee of
EEC has decided to lift the quantity
under the quota 1 Fel.-March, 1878.
Since, the Government had decided to
export sugar 1o other destinations
at a loss, the sugar alrecady procured
continued o be in STC's godowns.

(d) In Decembher, 1977. the Govern-
ment decided that the Sugar stocks
with the STC should be disposed cff
through sales in the internal narket
and not exported at a loss. In pursuance
of that decision about 8800 tonnes of
Sugar wag sold by STC in the domestic
market through Cooperalives and also
private trade in _ January-February,
1978. A further quantity of 24,000 ton-
nes of sugar is now being shipped to
U.K. under EEC quota.

Investment made by Public Sector
Units in Bihar

2409. DR. RAMJI SINGH: Will the
Minister of FINANCE be pleased to
state;

(a) the total investment made so
far by the Central Government in
the public sector ynits in Bihar since
1851; and

(b) the annual amount of grants
bemg given by the Central Govern-
ment to Bihar?

THE MINISTER OfF FINANCE
(SHRI H, M. PATHL): (a) The total
investment made by the Central (iove
ernment in public sector units in Bihar
since 1951, as on 31-3-1977, amounts to
Rs. 2509 crores

(h) The statutory grant provided by
the Central Government to Bihar for
1977-78 1s Rs 21.53 crores and for 1978-
79 1* 1s Rs. 20.93 crores

In addition, the Central Government
has provided assistance for State Plan
Schemes for the State’s Annual Plan
1677-78 which  amounts {o Rs. 123.19
crores, 30 per cent of the above Central
grant would be in the shape of hlock
grant and the balance 70_per cent in
the shape of block loans ~

Recommendations of Shivaraman
Committee

2410, SIIRI R, K. MHALGI" Will the
Minister of FINANCE bhe pleased to
<tate:

(a) whether it is a fact that Shiva-
raman Committee was appointed to
investigate as how much loans the
poor needed for their immediate con-
sumption-needs when they were
freed from  bonded slavery and
whether the said committee have sub-
mitied the report and if so, when;

(b) what are the committees’ re-
commendations;
(c) what action have Government

in regard to them; if not, the reason
thereof; and
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(d) when the decision shall be
reached and implemented in respect
of the committees recommendations?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (d)
The Government appomnted on 10th
March, 1976 an Expert Committee on
Consumption Credit with Shr1 B Siva-
raman Member Planning Commussion,
as 1ts Chairman to go nto the cr-dit
needs for consumption purpose of the
small/marginal farmers landless labou-
rers and rural artisans The Committee
submitted its Report m Apnil 1976

2 Inter alw. the Committec made
the following recommendations —

(1) That the lowest stratum of the
village community having ‘nil’ nold-
ings or with holdings measuring 001
to 050 acre would need pure con
sumption credit as distinct from pro-
duction  credit The next lhigher

class of rural population w2z, thuse
possessing above 050 acre but 1ot
more than 5 acres would also be re-
quiring credit for consumption pur-
poses but would be able to meet theg,
needs from out aof their general pro
duction crdit For the group of people
having ‘m1l land holdings and hold-
ngs upto 0-0 acre the Committee
recommended the following ceilings
for consumption credit purposes —

Type of loan Celling of
loan fixed
at
Rs
(a) Medical expenses relating
to borrowc1s and members
of their famihies 250
(b) Education expenses for
school 100
(c) Marriage expenses 250
(d) Expenses on funcral cete-
momues as well as buth 75
ceremonies
¢) Expenses on religious cere
© moI:acllzs which are deeply
rooted and conmdered 1n-
escapable by certan sec-
tions of society 75
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(1) For the financial year 1976-77
the Committee computed the total re
quirements of consumption credit for
the category of land holders having
langd from ‘ml' to 050 acre at Rs 170
crores

(1) The Committee was of the
view that the reorgamsed prim.ry
agricultural credit socteties would be
the best suited agency to route con-
sumption credit to the various sectors
of the rural community

(1v) Out of Rs 170 crores, the re-
organised cooperative gocieties were
to take care of c(onsumption credif
requitements to the extent of Rs 70
crores only

(v) The consumption credit needs
of the remaining grev areas in the
country which would account for the
balance of Rs 100 crores were to
bc met by the State Governments out
ot their budgetary resources

(v1) For the Tribil areas the Stite
Governments should open fair price
shops through their forest and othe~
concerned departments

3 The Committee . 1ecommendations
were discussed at a conference held »
Bangalor in June 1976 and modificatin
suggested The Government generally
accepted these recommendations and
the following action was taken —

(a) The Recerve Bank of India
1ssued gurdelineg to cooperative and
commercial banks for implementing
these decisions

(b) The Stale Governments were
urged to open fairprice shops 1n areas
with a large tribal population and
where large multi purpose societi’s
could not be formed immediately

(c) Out of the sum of Rs 170
crores needed for consumption credit
requirements for the financial year
1976-77 Rs 115 croregs were to be
provided through the reorganised co
operative societies and {he remaining
Rs 55 crores meant for the ‘“grey”
areas, from out of the budgetary re-
sources of the State Government As

v
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most of the State Governments bad
by then already passed their budgets,
Centra] Teams were sent to discuss
and assess the various State Govern-
ment's requirements. Thereafter, the
Central Government sanctioned a
loan to the extent of Rs 17 05 crores
1o some of the State Governments,
repayable in two annual instalments.

Proposal to provide in Plan Outlay on
Development of Cooperatives

2411 SHRI S. S. SOMANI: Will the
Mnuster of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether there 15 any proposa.
under consideration of Government to
provide n the plan outlay on deve.
lopment of cooperatives to enable ex-
pansion of the nublic distribution
svstem throughout the country,

(b) if so. the details regarding the
scheme of Government in this re-
gard; and

(c) whether anv such type of pro.
posal has ulsy been sent to the State
Chief Minister~ to obtain their views
in this regard®

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). The scheme for
increased production and distribution
of essential commo¢” Jes recently c r-
culated to the State overnments em-
phasises the nced for expansion of the
cooperative network for distribution
of cssential commodities. Apart from
the funds provided in the State Plans
for cooperative development, an aut
lay of Rs 8 crores is proposed uynder
ihe Centrally Sponsored Scheme in the
Annual Plan—1978-79 to assist Stafe
Governments for development of co-
operatives engaged in distribution
activities.

wifufons faner wiwe ww (xforar)
q "qrr wiv-ax

2412. St I8N : Fq7 qdew WT
Ao faRrm  wR aE FTR AT FA
E =

() =1 3% g= & ¥ anforfone
fom e gy (sfeemn) & 0w
Frtem ¥ #18 AA-Ga S gAT §;

(=) wew w7 &, W

() 37 9% AT &7 ¥ fAuiw
frar g ?

qdEA QYT AT faRcer s (st
gestew whaw) @ (%) Fw ¥
arforfeas famra wrow g9 (faar) &
¥ Fiag ¥ F7E Aanaw S
agt gar &1

(@) =t (7) . wwx 78 I |

Exemption and Reduction of Duty on
Soya milk, Cotton Fabrics, etc.

2413. SHRI UGRASEN Will the
Minister of FINANCE be pleased to
state:

(a) whethe:r Government had an-
nounced exemption and reduction of
duty on Soya milk, cotton fabrics,
cloth, TV receiver sets, corrugated
board and copper products; and

(b) 1f su, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
SATISH AGRAWAL) (a) and (b).
Government have exempted Soya milk
from the whole of excise duty. With
effect from 24-11 1977, reduction m the
rate of excise duly to the extent of
4 per cent ad-valorem has been ailnw-
ed i respect of flne and super-f.ne
processed powerloom fabrics when
cleared without printing This reduc-~
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tion in the rate of duty has also been
made available, with effect from
30-1-1978, to cotton fabrics when such
fabrics are cleared without printing
or dyeing or both.

Duty on copper plates, sheets, cir-
cles, strips, and foils in any form of
size has been reduced from Rs. 6300/-
to Rs. 3700/- per M. T. with effect from
28-1-1978.

AFE & GATAT &7 fAaig

2414, =t 987 :  F7 Fwfosd
axt amfrw gfa o @garfear  w=ll
TE FA FT AT F4T 6

(F) 7 W= & wq a7 a9 H
JqT =Tq a9 F afvaw qEAT w1 FAA
T F( AFGT F wAAL faia Fwar
T™T; AT

(@) frat #3q a=t gq@  wA1
& T aar g 7

atforsm aar amfw qfq =i a@g-
Frfan Axwa § T "t (= wfvs
&) : (%) faoer 1 a9 F S q4r
T W F T FaA TATE T & Al
frata i< og 9% Sa9ey & S9 a9g
& afrm JuAT #1 fFg T qwSr &
Ftax & fAata-fasaaa gw92 &:—

EL qeg
(ar@ = H)
1975-76 ; : 0.08
1976-77 2.22
-1977-78 . : 0.56
(sre-TE )
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(=) afew sadT &1 fqata #@
e Wi gqE fatas # oam ya|
Hrosfrosfio afaFsz, faama g |

Pacts signed with U.K.

2415. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that five
pacts with U.K. have been signed on
5th January, 1978;

(b) if so, whether the Indian Gov-
ernment is likely to receive grants of
about Rs. 288 crores under these
pacts; and

(¢) what are the projects wunder
which these loans are to be utilised?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). The
UK Government has agreed to exterd
aid to the Government of India for the
year 1977-78 to the extent of 144 mil-
lion (Rs. 228 crores approximately).
Five agreementg covering this aid were
signed with that Government on the
4th January, 1978. The entire aid,
which is in the form of grant, is pro-
posed to be utilised in the following
manner:

1. £ 70 miilion (Rs. 110.8 crores)
UK/India Maintenance Grant 1978
for import from Britain of wide
variety of maintenance goods in-
cluding raw materials, spares, com-
ponents and commodities;

2. £ 20 million (Rs. 31.7 crores)
UK/India Capital Investment Grant
1978 for import of equipment bhoth
by the public and private sectors
including partly through the finan-
cial institutions like IFCI and ICICI;

3. £ 30 million (Rs. 47.5 crores)
UK/India Mixed Project Grant 1978
for import of equipment and ma-
chinery for the mutually agreed large
valued propects;

4. £ 20 million (Rs. 31.7 crores)
UK/India Sectoral Grant 1978 for
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meeting the import requirements of
the Coal and Power Sectors; and

5. £ 4 million (Rs. 6.3 crores)
UK/India Debt Refinancing Grant
1978 for servicing the loans repay-
ments.

The aid, it will be seen, is to be used
in variety of ways and not only for a
limited number of specific projects.

Commercial Bank Loan to Primary
Agricultural Societies

2416. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE b)e
pleased to state:

(a) whether the Reserve Bank
Governor has decided that the pri-
mary agricultural societies would be
brought in closer contact with com-
mercial banks to channelise loans
set up to Rs. 2500 under the Differen-
tial Interest Scheme;

(b) if so, whether Government are
alsg considering to raise the cash
credit limit from Rs. 3 crores to Rs. 6
crores; and

(c) the other benefits being con-
sidered to be given to the primary
farm societies?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). It
is presumed that the reference is 10
the credit policy changes made by the
Reserve Bank of India on 12th Decem-
ber, 1977. Under this Circular the
Governor of the Reserve Bank of
India, inter-aliy advised banks:.-—

(i) to charge a rate of interest not,
exceeding 10.5 per cent on term
loans with maturity of not less than
3 years granted to farmers for pur-
poses of minor irrigation and land
development;

(ii) to charge a rate of interest
not exceeding 11 per cent on term
loans with a maturity not less than
3 years granted to farmers for diver-
sified purposes, which include dairy
farming, poultry, fisheries, hortizul-
‘ture, ete.;

(iii) that direct individual loans
to small farmers granted after 1st
January, 1978, not exceeding
Rs. 2500/-, whether short, medium:
and long-term, would be eligible for
refinance from the Reserve Bank of

India at the Bank rate i.e. 9 per cent.

Banks will be expected not to
charge more than 11 per cent on
such loans irrespective of whether
refinance is obtained from the Re-
serve Banks of India or not; and

(iv) that the extent of refinance
would be limited to 50 per cent of
the total advance, under (iii) above,
disbursed by the bank concerned
irom 1st January, 1978 onwards.

The loans granted through primary
co-operative societies are not covered
under this measure. Under the Dif-

ferential Rate of Interest Scheme, now

extended to the whole country, eligible
borrowers get Bank finance at the
concessional rate of interest 4 per cent
per annum.

T w1 Ifad qew a¥ AT gt

2417. *¥ TWE FAR A G
1 wfosT @ar Awfyw | AR
FEwIfan 951 T8 FqTH 1 FAT F4 5

(%) 71 78 ¥ g 5 &
FTETETA &1 § I3 T FaH]| F FAcaeqd
TAT % AT qeA A KITHL GA § FHT

g% %;

(=) =fz gf, & =W SAFET
&1 awT Sfaa arw @ T@f faw ar
TET 8 AR Faw fa=ifag & aramw
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(o) FaT WIFIT T qAG H WA
g #1e Sfaa ud &3 Faw s aw
TAAFATHL FT1 @ Itaq g7 92 fua
e

Fifosa aar amfes gfa e ag-
A #ewa § e q@Ar (= Fow
g AEe) ¢ (F) A e 5 11
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w18 w7ad) 1978 ®T dATCT W
At F1 BIERT FE F qeaAgt W
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Discontentment due to appomntment of
Joint Chairman ot A L and T A

2418 SHRI R V SWAMINATHAN
Will the Minister of TOURISM AND
CIVIL AVIATION be pleised to stite

ta) whethar there 1s discontent-
ment among the high ranking officials
of the Civil Awviation regairding the
appomtment of a Common Chaumun
of thc Indian Aulines and Air Yndia

(b) 1f so whether many chief, of
thaee twn department, have recign-
ed,

(¢) whether many more have sub-
mtted their resignations,
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(d) if so, how many persons have
resigned and submitted their resigna-
tion, and

(e) 1f so, what 18 the main reasons
given by them?

THE MINISTER OF TOURISM *ND
CIVII AVIATION (SHIRI PURUSHOT-
TAVI KAUSHIK) (a) There 18 no
discontentment regarding the appoint
ment of a common Churman But a
senior officer of Atr-India has sent a
telegram to me protesting against what
he calls the manner 1n which Mr
TRD Tata has been removed from
Air India  Howeier there 1s no gues-
tion of removal of Shri Tata The
Boards of Directors of Indian Airhnes
and An Indit have bien teconstituted
on expuy of their terms and ACM
P C Lal has been appointed as com
mon full time Chairman ot both with
a view to securing greiter and more
effective co ordination

(L) No bir
(¢) No Sir
(d) Docs not arise

(e) Docs not arise

Transfer of staff of Indian Audit and
Accounts Depariment

2419 SHRI (IIITTA BASU Wl the
Ministcr of FINANCE b» ples ed to
state

(a) whether 1t 15 a fact that a large
numbcr of the gtaff of Indian Audit
and Accounts Depirtment were trans-
ferrcd to various accounting forma-
tions under depaitmentaiised accoun
ting, system iniroduced during the
emergency

(b) 1f o whether their service eon.
ditions have been adversely affected
thereby,
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(c) whether promotional channels
have also been blocked; and

(d) if so, steps taken to correct the
situation?

THF  MINISTER OF FINANCE
(SHRI H M. PATEL), (a) Yes, Sir.
Nearly 4,900 employees of various
categorles have been transferred from
va:tous oflices ol the Indian Audit &
Accounts Department to the depart-
mentalised accounts offices 1n the
Civil Ministries/Departments as a
conseyuence of the phase implemens
tation of the scheme of departmenta.
lisation of accounts

(t and (¢). The transfer of person-
nel was eflecled under the provisions
of the Departmentslisation of Union
Accounts (Transter of Personnel) Act,
1976 which nter alia enjoined that
every transferred officer or employee
shall be entitled to be appointed to a
post carrying a scale of pay not less
fayourable than that of the post which
he heil immediately betore the date
of such transier and in the same
capacily (whether substantive or offi-
clating) 1 which he held the post last
mertioned The service rules of Group
‘B’ stafl have already been notified
and the service rules for Groups ‘C’
and D stafl are under finahsation, It
13 being ensured that the service con-
dition, of the transferred staff are
not less favourable than those prior
to departmentalisation of accounts. In
most cases. promotions of the trans-
ferred statt in various categories so
far made compare favourably and are
generally better than the promotional
prospects i1n their parent offices.

Smce all the posts at supervisnry
levels could not be filled by traps-
ferees from Audit Department, suh-
stantial promotions to the grades of
accounts officers and junior accounts
officers have been given to the staft
in the departmentalised accounts offi-
ces. For example, a large number of

persons who had passed the subordi-
nate accounts service examination in
the Audit Depariment and were await-
ing promotion for several years for
want of vacancies were promoted as
junior accounts officers which would
not have been possible but for separa-
tion of accounts from audit. Besides,
i the service rules for Group ‘C’
Stafl, 1f ts being provided that a limited
percentage of posts in the junior ac-
counts officers cadre will be filled by
promotion of persons who have not
passed the qualifying examination, The
promotional channels are, therefore,
not blocked.

(d) Does not arise.

Scheme submitted by Uttar Pradesh
Government for Financial Assistance

2420. SHRI RAJENDRA KUMAR
SHARMA: Will the Mihister of
FINANCE be pleased to state:

(a) whether the Uttar Pradesh
Government have submitted a scheme
for assistance out of the financial
assistance given by the World Bank
for rural areas; and

(b) if so, the outlines thereof and
the total amount given to Uttar
Pradesh?

THE MINISTER OF FINANCE
(SHRI H M.PATEL): (a) and (b).Ona
request from the Government of India,
the State Government of Uttar Pracesh
have sent a number of project pro-
posals for being included in the shelf
of projects to be built up for being
posed to the World Bank. Thege pro-
posals alongwith proposals received
from others states are being processed
for taking a view on posing them for
external assistance. The list of pro-
posals so far received from the Gov-
ernment of Uttar Pradesh in resoect
of development of rural areag is given
in the statement.
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Statement
Lust of proposals for assistance from World Bark for Rural Aieas

SN Nam Propiscd oithy

1 doil & Water Convryation Rse 59 00 crorns

2 Integited Miea D velopmant Programme  Rs, 10 41 acues

3 Horucultwre Doy lopment, Iills Rs 40 00 crores

4 Horuculune Deovelopment Pluns Rs 21 8 aces

5. Toms \ idley Logging }H nting 'nd Road

B nlding . Rs 17 ¢) aones

6 Plantatim of Spices Rs 4o 00 1 acs

7 Sowial Forestiy Ry 4) 00 aowes

8 Limrcp (Crunn b oflastanYamuns Canal Re 4o 0o o

g Diungc Immov ment schones Rs .bh17a s

10 Riva [mprov in nt S mes Rs 41 (o erares

11 kshk dPr lu o n& Dstibution Rs 1 10 « res

12 Sharda Sahnak Commanli \ica Davdlop

ment S 71 00 0tes

13 Raum Ganga Command Arear Devidopment Re go. o cuotes

1y, Agneodtunal Int nsifieatien Re €4 00 acn s

15, D ¢onmnt i Az 1o ftural Markets Rs 3 «f cron
Proposal to Simphfy the procedure (d) 1t <o what steps Government

for (learance of Claims

2421 SHRI CHITTA BASU Will the
Mimister of ( OMMERCE AND CIVIL
SUPPLIES AND COOPERATION lLe
pleased to state

(a) whether Government are aware
of the fact that the majority of the
Indian ownerg of properties in East
Pakistan having lost their relevant and
connected documents cannot produce
colateral evidence to justify their
claims,

(b) 1 so what steps Government
propose to take to simphify the proce-
dure,

(¢) whether 1t 15 a fact that dispo-
sal of claims requires quite a long
time,

propose to take to expedite the clea-
rance of the claims, and

(e) whether the last date for regis-
tering clarms has since expired if <o,
whether there will be further exten-
sion ot time?

1HE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPIIES AND COOPERA-
TION (SHRI ARIF BEG) (a) Venfi-
cation of claims without the relevint
documentary cvidence could lead to
abuse and 1t 1s not possible to decide
such cases without sufficient evidence
being adduced by the claimants
From the scruitiny of claims made Ly
the Custodian of Enemy Property t
appears that most of the claimants
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have been able to furnish documen-
tary evidence in support of their
claims,

(b) to (d) Verfication of claims 1s
« time.consuming process However, to
ensure eapeditious and fair disposal
of the cia ms» the procedure for veiifi-
calion has furtaer been streamlined
which wmter-alie inciudes exemption
of persoral appearance of claimants
unless any point or points needs clari
fication Additional statff has also been
providea to assist :n the handling ot
the claims

(e) The last date tor registering
¢lums has ateady been extendcd
thrice 1 e, December 31, 1976, April 30,
1977 and finally upto July 341 1977 In
vuuw of the adequate time and publ
¢ty havin., alteady been given for
filing the clam 1t 1s not considered
neeessary to extend the date any fur-
ther

Facilities extended to Goldsmiths by
Government

2422 SHRI SUKHENDRA SINGH
Will the Min ster of FINANCE be
pleased to stite

(a) whethe; Government have atlo-
wed to manufacture and sell orna-
ments 1n lmited quantities against
specific orders trom customers by an
amendment to the gold control rules,

(b) 1f 0o whether Government has
removed the curbs on goldsmiths that
a pason with the skill of a goldsmith,
should be eligible to get a goldsmith’s
Cert)ficate, and

(¢) 1£ s0 the dctails regardiug the
facihities exteided to the Goldsmiths
by the Guvernment?

THE MINISTER OF STATL IN [HE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) to (c) Cer
tain relaxations have been granted to
certified goldsmiths by issue of certain
notification/orders on 14-2.78 under the
Gold (Control) Act The salient featu-

res of these relaxations are that a
certified goldsmith can —

(1) manufacture and sell orna-
ments out of the standarq gold bars
which he 15 already allowed to ros-

sess against specific order from the
customers

(1) makce small purchases upto
35 grammes ol ornaments at a
time fiom a person and utilise the
same for the purpose of making,
manufacturing ornaments against
specific orders from other customers

The goldmith, availing of the ahove
concessions aie required to have a
fixed place of business and maintain
the prescribed accounts

(i) The present restrictions re
gardin, 1ssue of goldsmiths cert fi-
cates only to the members of family
of goldsmiths nave been rersoved
Now any person who possesses ne-
cessary skill of a goldsmith and who
has workeq with a certified gold-
smith as an apprentice for a period
not less than 3 months and who has
not been disqualfied on account of
conviction or 1mposition of penalty
for gold control or smugghng offence
1 eligible to get a goldsmith’s cer-
titicate

Exemption of Copper and Copper
Alloy from Excise Duty

2423 SHRI Kk RAMAMURTITY
Will the Mmister of FINANCE be
pleased to state

(a) whether there 1s a threat of
closure of Non-Ferrous Metals Roll-
ing Mills in Tamil Nadu if Ccpper
and Copper alloy are not exempted
from excise duty

(b) whether the Jha Commuttee has
also referred to the imperative neces-
sity of given excmption to these items
from cxcise duty and

() 1? so, the steps proposed to be
taken in thi, matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) No, Sir.

(b) and (c). The Jha Committee
has generally reférred to the level of
duties on various excisable goods in-
ciuding ferrous and non-ferrous
metals. Their conclusions and recom-
mendations in a condensed form are
contained in Part I of the Final
Report which has already been plac-
ed on the Table of the House.
The Commttee’s report as a whole 1s
presently under study.

Recommendations of Sub-Commitiee

of Representatives and Reserve Bank

of India on Contractors Construction
Contracts

2424, SHRI K. RAMAMURTHY:
Wil the Mimnister of FINANCE be
be pleased to state:

(a) the recommendations made by
the sub-committee comprising of
senjor representatives of the Union
Government, Reserve Bank of India,
Industrial Development Bank of India
and the Export Credit Guarantee
Corporation for contractors construc-
tion contracts;

(h) whether they have been accept-
ed by Government; and

(c) if so, the action taken by Gov-
ernment?

THE MINISTER OF FINANCE (SHRI
H. M. PATEL): (a) The Sub-Group
set up by the Standing Committec on
Export Finance of the Reserve Bank
of India has preparcd guidelines and
an Application Form for the use of
the contractors undertaking overseas
construction contracts. The guidelines
indicate the manner in which the Ap-
plication Form has to be submitted
to the Working Group set up in the
IDB] for processing such applications.
The guidelines also indicate the various
formalities required to be observed
by the exporter and the facilities
available to him, This was necessary
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as construction contracts by their very
nature involve complexities and are
different from the normal contracts
involving export of goods on deferred
payment terms,

(b) and (c), The Reserve Bank of
India which had set up the Sub-
Group has accepted its recommenda-
tions.

Policy of Government regarding
opening of Branches of Foreign Banks
in India

2425. SHRI K /. KOSALRAM:
Will the Minister of FINANCE be
pleased to state:

(a) the policy of Government in
the maiter of opening of branches by
foreign bankg in India;

(b) the foreign banks which were
allowed to open branches in India
during the last year; and

{c) the foreign banks which were
not given permission for opening
branches and the reasons therefor?

THE MINISTER OF FINANCE (SHRI

H, M. PATEL)- (a) Foreign banks
are permitted to open branches in
India, on a lmmited scale, generally in
port towns and metropolitan ccntres,
on the merits of each case In decid-
ing such applications due account is
taken of the principle of 1eciprocity
and the advantages that could accrue
to this country in the matter of ex-
port-import trade

(b) During the year 1977, Bank of
America, which already had a repre-
sentative office in New Delhi, was
allowed to convert 1t into a full-fled-
ged branch,

(¢) The Reserve Bank of India
have reported that they have not re-
jected any application recently rece-
ived by them from foreign banks for
opening brancheg in India.
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Study made regarding Integrated
Fiaancial Advisers System

2426, SHRI K, T. KOSALRAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether any study had been
made of the integrated Financial Ad-
visers system now in vogue;

(b) the results of such a gtudy; and

(¢) the remedia] action proposed?

THE MINISTER OF FINANCE (SHRI
H. M, PATEL): (a) to (c). The work-
ing of the Integrated Financial Ad-
visers Schieme is reviewed contimuo-
usly by the Finance Ministry by hold-
ing periodical meetings with the
Financial Advicers, The scheme is
working  «atisfactorily, and so no
change in tne Scheme 's cuntemplated
now. No other formal study of the
working of the Scheine has been
made.

. Rupee-Rouble Exchange Rate

2427 SHRI SHAMEU NATH
CHATURVEDI:
SHRI BRIJ BHUSHAN
TIWARI:
SHRI K. LAKKAPPA:

Will the Minister of FINANCE be
pleased to state:

(a) how often has the USSR uni-
laterally changeq the Rupee-Rouble
Exchange rate to the disadvantage of
India and the loss incurred by our
country because of the repeated deva-
luation of the rupee;

(b) how was such action justified
and what action has Government
taken to prevent its recurrence; and

(¢) what progress hag been made in
the current talks with the USSR on
the subject?

THE MINISTER OF FINANCE (SHRI
H M. PATEL): (a) to (c). Since
December 18971 the State Bank of the

UBSR has from time tp time notified
changes in the exchange rate between
the rouble and the rupee. The USSR
authorities have, however, clarified
that this rate would apply exclusi-
vely to non-.commercial transactions
within the USSR which constitute an
insignificant proportion of the total
transactions between the iwo count-
ries,

The general question of the exch-
ange rate hetween the rouble and the
rupee 1s under discussion with the
USSR authorities with a view to evol-
ving a mutually acceptable settle-
ment. These negotiations are of a con-
fidential nature and it would not be
in the public interest t{o disclose at
this stage the details of o1 the pro-
gress made so far 1n these negotia-
tions,

Use of the Boeing Aircrafis on Indian
Airlines Services

2428, SHRI MOHINDER SINGH
SAYIAN WALA: Will the Mimster of
TOURISM AND CIVIL AVIATION
be pleased to statc:

(a) whether Governmeny propdse
to buy some Boeing airciafts to be
pressed in service on routes with
Indian Airlines;

(b) the number of amrcrafts to be
purchased and the cost involved; and

(c) whethor some new routes are
to be opened with this addition?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
to (¢). There is no proposal at present
to purchage additiona] Boeing air-
craft However, a proposal to pur-
chase two Airbus aircrafts is under
the consideration of the Government.
These aircrafts are primarily intended
to provide additional capacity on the
existing routes.
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Premium received by LAC. during
las{ three years

2429. SHRI KANWAR LAL GUP-
TA: Will the Mmister of FINANCE
be pleased to state:

(a) the total amount of preruum
received by the Life Insurance Cor-
poration in th_ last thiee years,

(b) the totas profit in  each yoar
mentioned above;

w¢) whataer Government pilop.c2
to reduce the rate of premium; and

(d) f not, tte reasong therefor?

THE MINISTER OF FINANCE (SHRI
H M. PATEL):

(a) Year (In ¢10t of Rs))
(Ptenuara In o

1974-75 511 24
1975-76 588 25
1976-77 053 30

(b) The profit (surplus) of the LIC
is determined at its biennial actuarial
valuations and 95 per cent of the
same 1s allocated to the participating
policyholders, The position eme:g-
ing at the last two actuarial valua-
tions was as under'—

Date of Surpluis  Bonus per thousand
Valuation (m crores  sum asured pcr annum
of Rs.) —
Whole Y.aodow-
Lale ment
Assut-
ances
Rs Rs
31-3-75 184 7% 29 17 Go
31-3-"7 258 0o 25 20 00

(c) and (d) There is no proposal
at present under consideration of the
LIC to reduce premium rates. Pre-
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mium rates under various “without
profit” plans of assurance were re-
duced from time to time during the
years 1970 to 1976, In the case of
“with profit” policies, 1t is customary
not to make frequent changes in the
premium rates but to give effect to
experience in bonus declarations.

Arrears of income tax and wealti tax
against film actors and actres:es

2430, SHRI KANWAR LAL
GUPTA: Will the Mmster of
FINANCE be pleased to state:

(a) total arrears of income tax and
wealth tax against the film actors
and actresses;

(b) how much unactounted money
was disclosed by these fllm actors
under the voluntary disclosure sche-
me;

(c) what specific step« have been
taken to check the black money in
this profession, and

(d) whether Government propose
to make amendment 1n the Income Tax
Act?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULIA¥): (a) The re-
quired information 18 not
readily available Its collection in
respect of all film actors and actres-
ses who mav be in arrears of income
tax or wealth-tax will involve corci~
derable time and labour, Information
about arrears of income-iax or wealth-
tax from all film actors and actre-
sses where such grrears exceeded Rs
10000 in each case as on 28-2-T8 is
being collected and will be laid on
the Table of the House as soon as
possible

(b) The Voluntary Disclosure of
Income and Wealth Ordinance, 1875
(now, Voluntary Disclosure of In-
come and Wealth Act 1978) provided
for voluntary disclosure of income,
in cases other than cases of search
and seizure, under section 3(1), dis-
closure of income cases of search and
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seizure under section 14(1) and dis-
closure of wealth under section 15 (1).
So far as declarations under section
3(1) are concerned section 12 stipu-
Jates, inter alia  that all particular
contarned therein shall be treated as
confidential and no public servant
shall disclose them except to any
officer employed in the execution of
any of the Acts mentioned in sub-
section (1) of section 8 of the Wealth-
tax Act or to any officer appointed by
the Comptroller and Auditor General
of India or the Central Board of
Direct Taxes to audit income-tax re-
ceipts or refunds, 1t will therefore,
be a breach of the secrecy provisions
of se-tion 12 of the gaid Act to fur-
nish information contained in  dis-
closures made under section 3(1) of
the said Act. Information about dis-
closures made by shch persons under
seclions 14(1) and 15(1) of the Volun-
tary Disclosure of Income and Wealth
Ordinance, 1975 is being collected.
The information will be laid on the
Table of the House as soon as possible

(¢) The following. inter alia, are
the specific steps taken to check the
black money in this profession:—

(i) creation of special film cir-
cles at Bombay and Calcutta and
centralisation of cascs relating to
this profession in one circle at
Madras;

(ii) valuation of propertieg acquir-
ed by film artists and other con-
nected persons in consultation with
the officers of the Valuation Depart-
ment;

(iii) requiring maintenance of ac-
counts by film artists, directors,
music directors ete, under section
44AA(1) of the Income-tax Act.

(iv) enactment of section 285B of
the Income-tax Act with effect from
1-4-76 and utilisation of the infor-
mation contained in the statements
furnished thereunder; and

(v) utilisation of statutory powers
availeble under sections 132 and
133A wherever necessary,

3963 LS—7

(d) The Government are not at pre~
sent considering any proposal for
amendment of the Incom-tax Act
196} in this regard.

Representations received by Choksi
Committee on direct taxation

2431. SHRI KANWAR LAL
GUPTA: Will the Minister of
FINANCE be pleased to state:

(a) has Government received any
interim report from Choksi Commit-
tee for direct taxation;

(b) 1f so, the details thereof and
the action taken by the Government
thereon; and

(c) how many representations were
received by the Committee?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir.

(b) The Interim Report consists of
14 Chapters containing 177 observa-
tions and recommendations. It is pro-
posed to lay copies of the Report on
the Table of the House as early as
possible,

The Interim Report is under cons:-
deration. It is proposed to sponsor
necessary legislation as early as
possible to give effect to the recom-
mendations of the Committee which
are acceptable to the Government, In
the meanwhile, 3 few changes recom-
mended by the Committee, such as
deduction of tax at source from racc
winnings and voluntary payment of
advance tax, have been introduced
through the Finance Bill, 1978.

(c) The Interim Report does not
give any indication of the exact
number of representations received
by the Committee. It has, however,
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been stated that “In response to its
invitation for suggestions and views,
the Committee hag received an ex-
tremely encouraging response.”

Addition to Foreign Exchange Re-
serves by remittances from Indian
Nationals abroad

2432. BMRI R. KOLANTHAIVELU
SHRI A, BALA PAJANOR:

Will the Minister of FINANCE be
pleased to state:

(a) the position of foreign exchange
reserves as compared with the posi-
tion a year back;

(b) the extent of addition to 1e-
terves by remittances from our
national; abroad; and

(c) the pragmatic steps taken by
Goverpment to utilise the veserves for
rapid and purpeseful economic deve-
lopment of the country?

THE MINIBTER OF FINANCE
(BHRI H. M. PATEL): (a) India’s
foreign exchange reserves as on 8rd
Murch, 19¥8 amounted to Rs. 419835
crores as compareq to Rs, 28032
crores on 2nd March, 1877,

(b) It is not possible to isolate the
extent of addition to reserves by re-
mittances from Indian nationals
abroad, since changes in foreign ex-
change reserves represent the net
outcome of the external transactions
of the country, which include import
payments and export receipts and mn-
flows and outflews on eccount of in-
visibles and capital transactions.

(c) The Government has heen
adapting various steps to utilise a
part of India’s forsign exchange
reserved to pramote the growth of the
economy within a framework of price
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stability. Broadly the measures
adopted ave the following:—

(i) making available the full
requirements of the economy for
imported raw materials, compo-
nents, spares and equipment con
sistent with utilisation of indigen
ous productive capacity;

(ii) arranging imports of critical
items of mass consumption in short-
supply in the interest of domestic
price stability; and

(iii) stimulating the growth pro-
cess of the economy by accelerat-
ing investment in identifled projects
and programmes in priority areas
requiring large foreign exchange.

It is proposed to establish a new
facility under which term lending
financial institutions and public sec-
tor banks will provide rupee finance
on appropriate terms to cover the
import costs of approved projects. It
is also expected that the larger Plan
and investment outlays proposed in
the 1878-79 Budget will lead to a
deployment of a part of our foreign
exchange reserves to affset the ex-
pansionary impact.

i WY W, wan aer faofe

2438. St wgdw : W faw WY
g T Y g7 wo v

(%) ¥ & zw awg femit wfn
¥ ooy ¥ @t 8 o g W AW W
vy fiperfr wor TR @ aay Beaar
frate firar a2

(W) T & for wavoml & fod
w9 W SR Biar § W g
wY g fesr s Iowaw wordy arit
%

(%) wr & weil ¥ 5w an fom-
fieer 20 oy Rereror-Tienfy o ¥ qores-
que s o7 frate fear war;
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fuwrem
fomamrarad 107691 1977 ¥ Y warw a1 ey favarr ararr 9o ey W1
TR A AT
9 %7 AW 1976 1977

Arar froure A 90° WA T
L CiE (S . . . 14,000 10,000
Ffeemre . . . . . 29,250 12,000
Femfar . . . . . 6,000 6,000
AT . . . . . 200 —
L . . . . . 58 10
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qrvE ) . . 12,500 —_—
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= . 41,000 14,000
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gaveifaar | . . . . 20,000 37,000
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WA ) TEfET Tresam & owew
IATeH! & fam e fraa sresifean
AF F FTATAT T ST A(IIGF G
%1 e ATT FAM ARW ¥ A
1% g § fam wfs Tweam § oS
arrgifesn waw  AFT 4r, zafaAn
Fo vH A 21 A 3 fian T
& 3w FOATITT T AT waE
wfqar ¥ Ana Ade grav wIEr
q¥r 'l

Japanese Government uggestions to
prevent hiy-cking of JAL plaaes

2435. SHRI OM PRAKASH TYAGI:
‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the Japanese Goverr-
ment has made jome suggestions 1o
prevenr hijacking of JAL planes;

(b) what are the details of tue
said suggestions; and

(c) to what extent the same have
‘been accepted?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c). After the hijacking of JAL air-
craft on the 28th September, 1877,
the Japanese Embassy suggested that
a Japanese security expert trained in
the way of detecting the mode of be-
haviour, physiognomy and method of
concealment of weapons, etc. be post-
ed at our vital airports for making
the security measures foolproof. This
proposal was not accepted as thie
would have impinged on Govern-
ment's sovereignty. In addition t{o
this, the Japanese Government sent
the following teams for discussions
with Ind an authorities the security
arrangements at Bombay and Delhi
Airports: —

(1) A team consisting of repre-
sentati.es of Ministry of Transport
and Foreign Affairs as well as
Japan Airlines, visited Bombay
from November 9 to 12, 1977.

(1i) A team consisting of Japancse
Police officials and the First Secre-
tary from Japanese Embassy in
Thailand vicited Delhi and Bom-
bay between November 29 and
December 5, 1977,

(1i) A Cwil aviation team of
<1X members including the Coun-
cillor of the Cabinet Secretariat
Pirime Mimister's Office as the 'eader
\ivsited Delhy on December 19 gnd
20, 1977.

During  discussions, the Jupanese
teams did not give any impression
of dissatisfaction with security mea-
sures being followed at our airports.
The exchange of jnformation and per-
sonal contacts were, however, mutual-
v beneficial.

fudw grar @ i wEmar ¥ Wi W

Ty
2436, =t ww waw  fyard
= farey et ag T A FOv T

(%) = fafew g I &
wf agwar ¥ W ey ¥ agry @
w &
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(=) afe g, & frad o g%t
o oy,

() = fwds ro sAuet
e faar IR AT gew T AWY &
awray ufas § WK

(=) afear arSed wTATTU Y ?

farer wivit (ﬁ\!‘o@oﬂeﬂ) *
(%) A, &1

(=) sz werm w1, foer e
qMWT 5 28 AT qioz & fedw F
g FT AT & |

() r (=) foda oy sgron
FT HT Ia4T Y weg g ST w@r ¥
ot afvly gUw 3wt FTCEEn
& g7 ferar T 1 Afa wed
srgrer frwtor & gafus arore #° aqe
feafa 4 gfre &, o s fawfo
wrTaTl g fase =1 @ afei wifar
o7 s e seTS FTvETET I
9 FNg qqTE A 7@y @+ fadw wy
FeFTe & ara g€ arrdia F afcomaegey
Te gz A7 2fa w@rw B Aww Fr
¥ go e gr e ¥ oS T A
ww falq & gee o7 WMo
woypegar fafy (peraws o) A X
AT LT A TG | "I A7 fqnv
t s uafy fadw ¥ 0% oy A
TETH FT BT T I AT ¥ FAT §
forgr a7 &Y & Ferw SR ¥ W
7 g9 2, fovr Wit €7 S FY e
o wifes gfee & 3w e aw-
o7 grr |l fader & wAY oy iy
g w1 yer fadw A agrw fafa
¥ war fear wgw wr qeid e
FETHE
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widifre frdweit ot et & fag
whifte

2437. Wt wx Qo fawrdt : W
for Wt ag T W gor w9 fr .

() =1 wrfos fagasy =Y
aafvert 1 fq T afufy w1 7o fwar
T

(=) afc gr ar aeaeardt satvr
;Y AR

() = wvTe & fraan &7
qATA F 97 feme 37 v 27

fear welt (it Qwo gwo udw) :
(%) o (&) gvFTE A o Tfea™
TN ¥§ wegwar ¥ o qiata oqrfya
¥ I weyr qv fAgaw  gerEw
fagror sriaE i wraTA @R Sy
T ATAHA W GAOAT FEAT a4qT
TH AT KT AT FT fF Ind T famwar
¥ qureY F7 aTeT w fFw g¥TT AT
forar SraT 8T & WY @Y Anfea ey
% grfer g€ ¥ wr Ay 1 3w wfnfa &
g qET 4 —

1 ot ovr ¥fsras
2 o FTTw gaIA
3 off udo o R
4 oY aor ¥

gfufs & faareia fawg fase-
fofas & :—

(1) 7garysTn fFargaaT
fagaw  Seew faawwr @rddw Wi
raTe wadt el TS S g
TEY F-qEET F wHEw & gy
wrore duw feg g &y
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(2) afr were & friudl &
HwToe YT saew W OEN T WWT
gt o sy ql-rur e wea¥ o v
Fwfa gl d?

(3) w¥-sqaeqr ¥ fEr-fer aeli
# ¥ fadeor aw gg § WX w@iN
T I wAT w7 A7 fae R
& ardy @ W &7

(4) Peor-fiem at & fragror srwma-
@@ wifaw gu & wwar ww ST
wrawaT WY @ § W g I
221 faur AT anfae ?

(5) v snd-emereat & fadaw
Y qurdY e ATAAT NS ¥ fEA
TR A ! T 99 WHT A wifaw
wgrIaT A7 A aa § W) Fa fagar
SOt H ITqRT AR I AN
SUTHT FT FH F7AT 4T THIG &CAT
wag 3 ?

ta w1 afafa v a@t & a
a9 Juel g7 Av 7 ary fafaw
frdamit & SeTem #1 Team Wt S50

() =rer @ afafa & o & A=Y
st fodie 2l oie gad arg avwr
Faw fawioni 9T faare w30 gafag
W F I 5w & K 7@ waww 79

FT qRTIA T |

TuT M7 ¥ adew daf & ol Wy
grween

2438. ¥t qw wuvr frardy : way
TgTR WY wAre fosnaw wa@t ag Ay
® P A

(%) #t g g 2w F
Tqew WK1 & fowe ¥ fag oF ¥
Trrar A wC T Y ;

" ofw) wly i, W s A
wr §; ot

() W Ffe wfeag W@
e % faew & fag @
PrarerT 77

aizw e anT fawma sk (si
g wtfns) @ (§) o (@).
TreTe | G way At & fag
g7 ¥ o= gfrand o fofes gfe
w1 gafeaa w377 £t gfte ¥ areee =
(% - Frorard ) dar wT A rd §
T mreet ot & wmare o fafew
THT & A ARdfE, e et
wifz St ade glaursii o faera fear
TG | TATCHT & Srpfom qafacor €Y
ot Ffe F & fag @ fdw
# qare & 9y frg wndd | gl
YT AT E¥ ATELT AT & FrATATT
F qgor wreey fRar s wmife 1w
ot 7T wvE gfaad ARE @ § )

(7) qfeaft & fag Ak Fawrer
@ frarord AdY § waifE ag e
¥ §1 397 9w wiowwg #§, o) 0F
F taw1 oF quAEw ¥w b e H
gfaa far & fasm w@ frar o,
T fig A ol gfaand see
HCA FT WeaTy A8 § | WE aF ATIET
7 qq §, IA NAW T § WA
forar mar & f& da wrc Ry adfo &
-G & O F7 gure fer g
T A &5 glaasl € sgaear At
T 1

Study Team fo examine working of
Youth Hostels

2439. SHRIMAT] PARVATI DEVI:
Will the Minister of TOURISM AND
CIVIL AVIATION he pleased to
state;

(a) whether Governmient huve con-
stituted a study team to examine the
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working of the Youth Hostels and to
suggest measures to improve their
functioning,

(b) if so, the composition of the
committee, and

(¢) the terms of reference of the
commttee?

THE WMINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a)
Yes, Sir

(b) The composition of the Team
18 as follows

1 Shn Kuhan Patoak Chairman
2 Shn Sharad Yadav, M P Member
3 D{E‘puty. DxrectorA General

(Supp yAce

dation) Depattment of

Toursm Member
4 State Director of Tourism/

Youth Servic s Member
5 Director Manager Govt of

India Tourst Office con

cerned Member
G Deputy Divisional Manager,

India Tournism Develcp

ment Corporation Member
7 Director  (Supplementary

Accommod tion) Depart

ment of Teursn Member

Secretary

(c) The terms of reference of the
Team aie as follows

(1) To 1inspec Youth Hostels/
Tourist Bungalows  Trevelles
Lodges which are functioning at
present

(i) To identify the defects/
shortcomings m working of these
establishments and the reasons for
low occupancy rates

() To suggest remedial mea-
sures where required and the steps
to be taken to increase the occu-
pancy tate and to make the estab-
lLishments economically viable, and
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(iv) To make uny other recom-
mendations with a view to enabling
these various units of supplemen-
tary accommodation to achieve their
objectives fully

Trade Agreement between India and
Mongolia

2440 SHRIMATI PARVATI DEVI
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state

(a) whether 1t 1s a fact that a trade
agreement had recently been signed
between India and Mongolia and

(b) 1f so the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLTES AND CO-
OPERATION (SHRI ARIF BEG)
(a) Yes Sir

(b) Among the important provi-
sions of the new Trade Agreement
which came mnto foice on 14th Feb-
ruary 1978 ware the following —

(1) The twgo Governments shall
accord each other most-fivorirea
nation treatment in all matters
relating to trade between the two
countries

(11) All payments between the
two countries shall be effected 1in
freely convertible currency

(m) The Agreement will be vl
for a period of five years with pro-
vision of automatic extension bv
one year at a time unless either
Government has given a notice 1n
wrniting three months before the
expiry of the said period of its in-
tention to terminate the Agree-
ment

(iv) There will be mutual con-
sultations between the two Gov-
ernments ag and when necessary
for facilitating the implementation
of the Agreement
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Fevelt, woreny, weaf she s ¥ wiew
sew

2441 st wOOW oW ;. WT
<gzn die wre femomy 5ot oy @@
*Y Fr w4

(%) foeelt, o, amaf Wit
e ¥ g7 frar oo gew & ok
Y ¥ e g A ¥ § W< fead
Aeard fa 7; 6k

(&) T 7w § AT
e & AT ¥ 1A arehy awwd wy
LA & IEVT § I gl § 57T AN
qiTET A TG-ART 97 qTH F A0
*15 sgERqr #Y 2 °

Tz st amT fane W (s
geitew wifww) (%) feewary avae
7 wryatfea foeelt & 26, a7 w44,
FAFATA 12AATHITRT 2782 2|
T | ferelt o 5, avgE | 1 g9y F9TAT
A1 B AT fa WL A9 Aty
K8 FEW AT AT F F 4

(7)) afzx marer favndt qAfafa
¥ AN qfrEr 7 o ® 778 o
g gAY ¢ A § IHwsw  gfawir
& o ¥ d oarh #0 afx qg amw
ST # i @ Y Iy w5y oy
wfafafiar & fuo wgnfer geat a1
FTHT A NeATEA XA F AT T
TR g AT g wfEm wee a v
MAAEH q9q 7 T Ay @4 odew
fawrr 7 g frdterm afae a1 wear
t o frufee fafawr sy w2l

fatrlt wEel fro ww v & whw
ioicd

2442, W TWAW Ao ;W4T
ofew wYT AT fewrrw Wt faREn

qzei ¥ glewml ® aX § 16 frww,
1977 % wrcifex oW wear 448 &
garT & aRew § 9F 113 K g7 w64
fe .

(%) war fadel wdewr 1rar e
&7 & adrh & a3 F w1 wivaw aaeor-
wfakzT va $ra g o faq mar &
g

(w) afz gr, &t Ioft qaa
a1 § W ufe adY, a1 faorew & v
Feq & ?

qaz T AT fawra e (Y
quitery W) @ (%) st &,

(7) vefafeefer ez wifaer
s tfear ErvEre ¥ Cfadsi qdew
gaqer” & arv ¥ wrew e & wwiR
FYquew v A sTa KT ST A &
ey # =¥ wEeE & ovirer @ wfaw
®q qqre ¥ femqr avaw |

gfaar qoimmew ® fasyr ofcanfe
N & A W N

2443 * WA AT : T IG2A
T A faewer Wt ag Sy & 9T
¥ fr

(%) sfeamn wavem= & fpadt

fammet aferfedo = w7 @1 ¢ AT
FAAY AT ¥ oA waT E, wiv

(@) #ar 7z = & fF 77 faamer
gfaarfee mdr Q@ F e Yar-
fager w7 & ot § wafe s Y A
qar 7Y feqr omr & Wi afr g,
xR T ST § ?
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atien wiYe were fasrw s (W
geiewr W) : (%) Wik (@), 1
I, 1978 *Y yfeqw Qoo X
59 397 foarr afcafoag w19 #%
< W1 1 fawa ofearfemst &7 485
770 FAawwT ¥ Frye fem oAt g
I W wF Ay v § oY gAY Afew
warfal 1 avg g T &
&ar & f& fawre afcframn &1 30
ad Y wg & wyar g W IAET wrEy
o Ry S g dafa e
feegr e &\ ooy ww wiEErfer faame
afenifar &1 wvarmw & feg @
say fadms Y wqwft ¥ 40 7 A
o &% A 7 e faar o1 @war §0

Rt wrE g 8 fF 38 waTersd
wadr e afenfiw o~ = - %
o mawfa ¥ AT 3 | wg fawrA afv-
wfrgrl & AT & wH IF G
ICAT 97 AT TIAT § AT AL GEGA
qET IR gAY § AGT FIHT A A
worar gAY § W IF wad fAarg
o ¥ g7 & At (WT9E )
qT Y 3T ITAT & 1 THE wwraAr
v %Wy afva=w € gfe 7 gravas
groT & a1 fammer afrafoerst &% aft
EIHFAT 07 ITH F o0 wrAr qEAr
& 1 fenmrr wfcanfoaredt =1 sy 3fie
¥ fratfeg s & wrewe) &7 WY
sATE w7 aear § ) faww ofe-
wifrme ¥ dafer  feafe  (Rfew
wzw) ¥ wafua sdaA WA TF ww
ara & garfaw §1

G o fard feed o & ovewr &
we®  femroeir §

2444, sYaqrem ner 57 faer
wEY qg TATY H FT w4 6

(% ¥W v wEy & N v

§ fo freg o qwowr & wdt
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e, 1977 ¥ wowre ¥ faaroew
¥, W

(@) 7% ¥ frav vawW gl
Fwa g N Ry g ?

faa swes ¥ Tow dwt (o T
wrEw) ¢ (%) W5 (@), 77w ¥
wet & (o gavt & agfier s
wifeer &) fafws &7 s ¥ o7 ok
ZATAT ¥ werdA, geas Wy #Y
HAEFAT & WA faamiig @3 9
20T AT FEAATEY W FT AT )
TRETTH # FTAATEY W A 91§
AT JAM-EG F a7 ¥, Aw faeg
FT-HATIT & AHA AT, 1977 ¥
wfifa a2 &, gr oFa #5 § g7
R AT Y g7 A § a9 e
7 g™ ofone 9aw sFa A AR
¥ waFT =g gr ) Ay afk aee,
azey fpat frde 3ma e & faeg
et fate g wmAr & e w
AT NI HAT AET g1 AT 98 CFA
FTH TELA HY 77 ATATZ |

Reduction in Customs Duty on Import
of Critical Automotive Components

2445. SHR] SOMNATH CHATTER-
JEE Wi} the Mimnister of FINANCE
be pleased to state

(a) whether Government have
decided to reduce from 120 per cent
to 40 per cent ad valorem the customs
duty on certain critical automotive
components being imported on an ad-
hoc basis,

(b) if so, the amount of loss ex-
pected from the custom duty; and

(c) in what way this loss will be
made up?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (ay Yes,
Sir. By noetifications Neo. 33-Custema
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anil 24-Customs’ dated the 30 January
1978 the Government have veduced
thz customs duty levidble on com-
ponents required for the menufacture
of motor vehicles and tractors and the
,goodz required for the manufacture
of such components from 120 and
above to the level of 40 per cent
ad valorem.

(b) and (cJ. Any loss ahsihg out
of these exemp'ions would be notion-
al, since no significant imports would
have taken place but for the exemp-
tion.

Spurt in purchase of Gold following
Demonetisation

2446. SHRI SOMNATH CHATTER-
JEE: Wil the Minister of FINANCE
be pleased to state:

(a' whether attention of the Gov-
ernment has been drawn to the
sudden spurt in gold purchase by the
private parties which has led to a
scarcity of gold in the market threa-
tening the fate of thousands of gold-
smiths in the coun‘ry following the
dem.onetisation of notes of Rs., 1000
and above denomination; and

(b) if so, whether the Government
is contemplating measures to regu-
late gold trade in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) There
is a total ban on 'he private acguisi-
tion, possession anq disposal of pri-
mary gold under the Gold (Control)
Act. There has been no report to the
effect that demonetisation of high
denomination notes has resulted in
any significant spurt in the gold orna-
ments purchased by private parties.

After the announcement by Finance
Minister in his budget speech of the
Government’s proposal for allowing
import of gold for encouraging export
of gold jewelléry ang sdle of gold
from the stocks held by Government,
tivere 75 been &ppretiable Gechne in
the domestic price of géld

214

(b) The godd trade in the country
is already regulated by a system of
licensing of dealers and certification
of goldsmiths and maintenance of
prescribed aoccounts in accordance
with the provisions of the Gold (Con-
trol) Act, 1968 and Rules made
thereunder. .

Tea Gardens in Tripura

2447. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government are aware
about the fact that out of 55 tea gar-
dens in Tripura which existed before
independence, about 42 are now func-
tioning “standing on crippled leg”
ang more than half of them are sick;

(b) whether Government are aware
that Tripura tea has a foreign
market; and

(¢) if so, what steps Government
propose to take for reviving this
only organised major industry of
economically backward State?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI ARIF BEG): (a)
As per Tea Directory, 1876, there are
55 registered tea gardens in Tripura.
A few small gardens having tea areax
of not more thap 60/65 hectares and
which were not viable may not be
functioning aj present due to special
problems like inherent locational
disadvantages, entrepreneural in
difference, lack of technica] know-
how and lack of finance.

(b) Yes Sir.

(c) The Tea Board is constantly
endeavouring to help the industry in
various ways. Besides grant of
transport and fertiliser subsidy to
gardens (upto 300 weres) and leam
for  repairfreplacement of  few
machineries in the pust, Boatds
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assistance under its three major con-
tinung developmental schemes viz
Tea Plantation Finance Scheme, Tea
Machinery ang Irngution Equpment
Hire Purchase Scheme and Replanta-
tion Subsidy Scheme 1s avallable also
“~ Tripura Tea Industry Response
wo these Schemes unfortunately con-
tinued fo be poor  Further libera-
lisation of schemes extending the
benefit of research and providing othe:
support, if necessary, are being looked
into in concultation with the State
Government The matters relating
to allotment of additional land and
providing electricity to tea gardens
are already engaging the attention >f
the State Government

Landing of Air India Jumbo Plane at
Dum Dum (Calcutta)

2448 SITRI SOMNATH CHATTER-
JEE Wil the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state fhe reacon of not landing Air
India Jumbo plane at Dum Dum (Cal-
cutta) aitport af er spending lakhs
of rupees for the expansion of 1unway
there” -

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) The
main reason for Air-India not operat-
ing 747 services is the 1nsuficient
volume of jnternational traffic origi-
nating/tuminating 2t Calcuttn Tra-
fic to East and West in both direc-
tions 1s adequately served with 707
connecting fights  Air-India’s past
experience When they had a weekly
707 <ervice originating/termmnatirg
ut Calcutta revealeq that the traffic
was far below the minimum required
to cover the cost With the substan-
tia] higher operating cost of the
Boeing-747 losses would be much
greater As Indian Airlines, have
commenced Airbus operation, tihere
18 substantial increase in capacity to/
from Calcutta and operation of uddi-
taonal 747 by Air-India will result in
Tighly wasteful and expensive over~
capacity ntiation
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Proposals from foreign countries for
supplying fish to West Bengal

2449 SHRI' SAMAR GUHA Wil
the Mimster of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pléased to state -

(a) whether some foreign countries
have made certain proposals to the
Gove nment of West Bengal for sup-
plying fish to West Bengal or for de-~
velopment of inshore and outshore
fishing 1n the State in and along the
coastal districts, and

(b} if so the fact, thercabout ana
the reaction of Governmert the-<to*’

THE MINISTER OF STAYE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI ARIF BEG) (a)
No foreign country has made any
such proposal fo Government of West
Bengal

(by The question does not arise

Discussion with repiesentatives of
multinationa] firms

2450 SHRI HARI VISHNU
KAMATH

SHRI C K CHANDRAPIAY

Will the Minister of #*INANCE be
pleased 1o stale”

(1) whether certain represtntae @
of multinatior a] fiim and compa i~
lad talks witt the Minister rece:tly,

(b) if so, the t1eng and contents of
those talks

(¢) whether the multinationals &1l
continue to operate in the country,
and

(d) 1f so, on what terms and condi-
tions”

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and (b)
During the Roundtapfe arranged
vecently by Business International,
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informut discussiong were held re-
garding government policy governing
trade, development and investment.
Suitable clarifleations were givén ‘with
reference to the new Industrial Policy
of the Government und the role
assigned to foreign investment.

(c) ang (4). Foreign companies
which are already in operation will
have to comply with F."FERA dir-
ecuves and filute e fidn-réSident
interest to the specified levels. They
will also have in operate within the
framework of other taws, rules and
regulations.

awo fYo @emﬁ'ﬁlﬁﬂm

2451. ot wifeg Wi @@w
Ty wiforsw aar Amfes gfa W
qgefon waT a7 T4 A7 FAT TN
fF .

(¥) =1 efemw wmw ve STewRy
oAt awa & wmegw ¥ THodo
awo wuwHr frfr F7 v &y faata
frar war o7 ot afz g, & na o

Wl ¥ ata o7 wEfaTwe ¥ arerw
§ farert wrar § ot frdy wr forafer
o War;

(=) =™ a7 & geey fraw &
W7 F FRT-HE TH FA G,

(w) 7 arw awt ¥ agare wAw
Fvfl T AT = gro R ew
Tawdy frdy w1 frafa fear mam; wix

(7) nx Fw=r a1 ;e ar
qFrETY quEA F fq wiae & wfies
I'l‘?e'ffon_'q'o Wm fror & ot A
drmr fagifm #3387 & g q7s1¢
7Y 37T FTAAET FA 77 faae g ?

sifr aq amfer gfe s
agwifer daea ¥ Tow ANt (s
wifes &) :(F) v+ faww arx
ast & g & gAY AT B gE waAwey
F1fagla fedtsr g% @ri—

(g Ro T &)

frata &Y o gra & A qur o2 qaws

aq

fafrar  fomar afew T

1972~73

1973-74

197475

1975-76

197 6-77

18.59 2.88 21.47
73.54 9 14 82.68
47.29 8.43 55.72
107.09 5.71 112.80
122.81 13.73 136.54
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(g) wrofw & eqr IPTEA
frgfes a9 ¥ 120 ATATIT 49T 519
7 5 YT AR T o €9 X qAGA!
T FAT T F W IEF W 9
FTTF7AL:

() wv=re &ufemw  fofe ar
e g @,

(w) 7z faoty famr wor & f&
1977-78 Y H9& ¥ WIUTT 97 FY
¥ 94 Aar @Y g Awwdr ¥ fraty A
ganlt 7 & wq wk wwfae fagter
I THRAW HWT A FT F9 @Y
I&AT |

W Wk GsIE & €T dv uw
gfea vl &€z d% wrE e 3T W
Wt & AT XX ST

2452 ot gileg wef wiw
wat fwer oft o7 wer ¥ Y FaT FUT

(v) mrag aw & fr qovre &
TOHTE AT O WE! A RTEF AE
wear w2z o ure /e e 46
I ardy fed 1 o=, 1, 9 A I
T 4 Wi Fre el 7t wo ot
T A 9T TRETE } fRmTET 1977
¥ gt uhry dw & Tw W d1 8
iy 7 fae fawt faear s 9T,

(=) afz @, @ = &F1 zrey
T Nz @F T 6y oy & &y I
g ux

(7)) =veTT w7 XWX T wy A9
wa wrdardl w7 fawrv & °

fra wwmae ¥ e WY (WY

wwwrarng) ¢ (F) @ W Faw
oF § ST qr aw 8T i A%
-gtre #t grame Wt mar & o
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qoq Ay e wvere o fee g
ez & fegmit 1977 & gt g
¥ iy awrd &6 WY Ted) W vw
fagg g wat o wf ot

(&) o v i &% v Ory
& o & FTr g AT

(w) wwgr ge o7 AL &7 IR
ge1 femy mar qv Aur grataw W
o gHS qEd T aniay Ay
& €t oy o

qwere & Ao wes &in & fg Al
famm &ar

2453. W wifeg wif @@ . wAT
A T AW frama gelt gy @A
T gar w2 fr

(%) *TAFTEF A FHS AT
& WTHANT gATE WE ¥ GIEAT UWFIE,
TR, T AR, W WifR
&€ wgt T e fawTy A wAw @
w7 guk @ T #,

(&) stz 55 da + fo-
e garf o 7 A1z faw g Aw
# amdefr oY ¥7 A, "

() | A7T A W oAk
w1¢ FTdww AT £ WY afy g, av
Fmaet ST o # oAt afe W o@
GHT ST%T F9 A7 FAET A4 7

qdexn it My fanmw oY (oY
gedtew wifiow): (¥) ¥ (7) w7 ™Y
9T &g 737 T QAT TR
& A, faur AW w7 Ieqwey auy
faarn &Y Susregar v fic s )
femgrs efeam wav arpw w1 feay
& WA FHgratA ¥ WA
quizar afcare-age 2 | qurfr w1c
i wwaf oty IR F dw oy
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1978 % fa st wwamafe & oF
FET 737 94T 9 TR FEHEAT
o fase wT @Y {0

writ e foter

2154. it gifeg wif odw : ;T
arfren war awrfow gf vive agwfon
HAY ag a0 T g7 w491 ¥

(%) af 1974-75, 1975-76
T 1976-77 § wia frv g
& WY fpat wrar & et W fraia
faar @

(=) ad 1977-78 ¥ forg it
& frats &1 v s ¥ A famem
fratr wg ax femr T &

(7) ad 1978-79 & faw =aw
aey fraffes fmromar & ; o

(w) wrwt-wr faata fer s 2wl
w1 fFar v & ?

affew aar wwifes g wtcag-
wife siwree % Trow sy (st e
i) (%) R awiAvfay—

AT Ao zo

#
(e arw
%o ¥)
a¢ AT L
1974-75 1618  68.35
1978-76 3905 161.40
1976-77 3443 197.59

() 1977-78 & £ 3 400
Mo 2A WRII w1 FNly WY T W
T AT AT | 1977-78 & frafy

gied wit ax gxfire mff PR o3 &)
autfea vl 1077% Trow frafe
e § —

HTa LG
(&o za) (& 7o)
1948 176.69

(7) 1978-79 ¥ fam wral w
frata wew fraifca 7gY fear @ &4

(%) =T frale qerw o
it w1 P Wt & gEf, o9
agdm, fada, ware, famgy, wera, W
grEy, T wedr w<E, wrefear,
afesran, wra, g, wrdfrar, s,
fegzarzds, difaaa @ ¢
Payment of income-tax by film stars

2456. SHR1 SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis-
ter of FINANCE be pleased to state:

(a) the number of Film Stars who
ure income-tax defaulters their names
and amount of dues from each de-
faulter;

(b) who are the Film-stars who
did not pay their income-tax for
more than three years; and

(c) the action taken against them®

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE -

(SHRI ZULFIQUARULLAH): (a)
to (c). The requisite information is
not readily available. Its collection
in respect of all film-stars who may
be in arrears of income-tax will in-
volve considerable time and labour.
The information is, therefore, heing
collected in respect of film actors and
actresses against whom income-tax
demands exceeding Rs. 10,000/- were
outstanding as on 28th February,
1978. The information will be laid
on the Table of the House as soon us
possible,
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Warnings given by Government (o
industrialists and businessmen against
economic offences

2456 SHRI SHYAMAPRASANNA
BHATTACHARYYA  Will the Min-
ister of FINANCE be pleased to state

(a) the total number of warnugs
given after adjudication by Govern
ment ty industrialists and business-
men against cconomic offence; like
evasion of taxes smugghng, hoarding
and black-marketing since the incep-
tion of Janata Sarkar gt Centre,

(b) the response to these warming ,
and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL) (a)
to (¢) There 15 no adjudication as
such provided for under the Direct
Tax Acts In the other laws relating
to ecor omuc offences where adjudica-
tion 15 provided for waining 15 not
ope of the penalties contemplated
althouph in some cases adjudicating
authority may 1ssue warnings where
the offence 1 mmnor o1 of technical
naturc In all other cases action under
thc lav for confiscation of offending
goods 1mposition of personal penal-
ties and where warranted launching
of procecution 1s taken

Extension of Banking in Villages

2457 SHRI JYOTIRMOY BOSU
Will the Minister of FINANCE be
pleased tp state,

(a) whether the Reserve Bank of
India hes disfavoureq extension of
banking m villages,

(b) whether this will not put
hindrance on the moping up of sur-
plus resources 1n rural areas specially
for rural development programires,
and
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(c) the Government’s reaction

thereto?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) No, Str.

(b) and (c) Do not arise

Discontinuation of Functioning of
Air Mishap Body

2458 SHRI JYOTIRMOY BOSU
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) whether the Government has
decided on  discontinuation of the
functioning of the air mishap body,
and

(b) 1f so, detail, thercof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a)
and (b) There 13 no such organisa-
tion as air mushap body functioning
under the Ministry of Tourism and
Civil Awviation However, the Civil
Aviation Revicw Commitiee con-
stituted by Government under the
Chairmanship of Shri J R D Tata
had recommended that the functions
of investigation of serious accidents
at present entiusted to the Director
General of Civil Aviation should no
longer be the responsibility of the
Durector General of Civil Awiation,
but should be transferred to an
Accidents Investigation Commission
in the Ministry of Tourism and Civil
Aviation  Considering that such a
Commnussion when appointed may
have very little work to do, and as
in major fatal accidents, a Court of
Enquiry normally presided over by a
High Court Judge 1s appointed it
does not seem necessary to set up a
geparate actident investigation com-
mission 1in the Ministry of Touriem
and Civil Aviation
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Oultivation of Oplum

2459, SHRI JYOTIRMOY BOSU:
Wi} the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
scious of the fact that there is an
alarming growth in drug trafficking
including in India;

(b) whether illicit cultivation of
opium is on the increase; and

(¢) if so, what are the fullest

details available?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
According 1o the reports received by
Government, although there s con-
siderable trafficking in drugs 1n the
world, the problem of illieit traffic
1n Indiy 1s well contfained.

(o) and (c). Government are not
aware of any illicit cultivation of
poppy for production of epium in the
country  Cultivation of opium popp:
18 strictly controlled by effective sys-
tem of hicensing and supervision by
Government and all the necessary
oteps are taken to prevent its leakage
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Resumption of US Alg

2460. SHRI JYOTIRMOY BOSU:
Will the Munister of FINANCE be
pleased to state:

(a) whether U &. aid under PL
480, which g, discontinued g couple
of years ago. has been resumed follow-
g Preadent Carter’s recent visit
to India;

(b) whethe; negotiations under PL

480 aid for 1import of $27 million
worth of edible oils has just been
completed

(c) if so the fullest details thereof:
and

(d) reasons for revival of U, § aid
under PL, 4807

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) and (b).
Import, of agricultura] commodities
under PL 480, Title I, had been dis-
continued ;n 1972 but these were
1esumed 1n 1975, and we concluded
three commodity agreements in 1975,
1976 and 1977 a. per details given

mto illicit channels, below. —
Date of Aqrecment Commodity Quanuty _Value
(i \Met [in
‘lons million)
20-3-1477 Wheat 8oo,000 128 oo
$5-10%b Wheat 400,000 Yo
Rice OO 00 e ruo
q-2-1477 . Soyabean Ol 30,000 20 oo

Ancther agicement has been signed
1ccently on 27th January, 1978 for
the import of 60,000 metric tons of
Soyabean Oil worth $27.8 mullion.

(c) Five per cent of the cost will
be paid as down-payment, and the
balance 95 per cent will constitute a
long-term loan. which will be repay-
able in dollars in 31 annual instal-
ments after a grace period of 10

3963 1.5—8

years. The jate of interest on the
loan will be 2 per cent per annum
during the first ten years and 3 per
cent per annum thereafter .

(d) As mentioned in parts (a) and
(b) of the answer, PL 480 imports
have not been revived after Presi-
dent Carter’s visit, they are continu-
ing since 1975.
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IA St & am, Wt W WY wor T
LR

2461, =t TmAY faard : wav
fax =t a7 a A Y 7o &G

(%) 2w & fra-fem &t
STITEY & A7 TR FTFTA FE R AL

(=) fra-fem amm = wEm A
TIv WE aF AV WY &, #Hiv

(7) TEAM T FA T TT F97
WRES AT A TA AT TV T AT
RWF s §?

faer s 8 TEa wy (o wAe
awm) (%) frmaw wqw
T & Herg AR e feen w Ay
g famagR T & wRgT O
A AR BT AT AT AY 1954-55 F
LAY L A | IAT AAH AT H
g faer 9 vy agdw "
Wrad 1962-63 7 a7 T W
T ofY;

(&) M &, gfw = F1e,
ey qEAW, TSR I IO qIW
T ¥ TR I 9§ HETH IO 4
wfawg da1 aF & @ifgw 2

() sEwF IR F AT F
forg s AT G IO A R AR
I AT GAT AT & AT @ T
2, SET 7 FaF HA ITH T w=Dr VEY
2 afer wgw G F TOU AW ®
wAY WregHT § AR FT A & fom
IR T fraar v AT FET ¥
e & INTEA F A oo v,
3o 7Y faw wraq, fava 341 sk ey
-9en § fmaw vEa 5 Ffearan
& vy FugE (7)) w el dan
ER R -
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7w e ¥ chedt ¥ fok ot
ey

2162, sft THAT SER VTN :
T qifzA WX A fsem wet g
TAH A FAU w9 F

(F) w7z 7= ¢ fr 70 AW
A wfuTor seaw s, qrgfaw adew
AT A AT NI, HITOT, WHTE T,
faagz (aw<) 791 dEaRE ¥ ATHC
T qEFT F1 I wix ey afeeng
FUAR FLN FT W6T 7% K18 sqqeqy
& A wf & wafr wfvad s aer ¥
farelt wizew Wt 37 oqeT w1 AW
ax g, A

(&) w1 Swgsm wdeq o &
o % fAw aerT wrf faote arerra
= frmfafa w90, aft g, ar swiw
Tied FqAT 97 FiA-HiT G gfaumg
ITAT FITE Ay ?

T st Arr fewwa At (o
quaten wiew) - (%) #=© (%)
T 9Bl qroArt & A &
e R GIRT, AT AR FTRT T W79
AT A e gfFene 57w #1 T oAy
7 /IE A A fAET | qRT AT FAl
Tt T Aren & Ry gf 11 e
F A N AFT § ad I A
(1978-83) & fAm Iy 7975 wF
fafirmy o fade a9

™ % iy faata-wre wmare

2103 oft TATSAT wveRY < FAT
wrforsn war amfeos gfr giv agmfon
AT TF T A FAT AW A

(7) famev_ 1977 w g=mafiq
ATTI-FR THIGTY AAANY & ST AT
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e ot & itz T & AT & A fRaS-
frat qrr s ew TR
o frofe fear s 3, WX

(&) 37 wrmy qx fafdr &
wrag { eIy few g & gl P

aifowa war Amifee qf Wi a@g-
wfieay wwrer § Tww st (it wfos
) : (%) 1978-s0 AFfrTasHITF
T Y areefvr qrEfiE & wrae
¥ W qeET . afaws 9w A
T & {17 gU T & gt |ifaad
@ ¥ wraTa qq7 S faate & e A
TR g e faawwr adrwb

(=) wErly safradsg qrg
T ¥ Atfama A9 & &0 A o
Wi fod 7w Ak o e
I & Aoy 7 frdr S

faaoo

19780y ¥ w7 AW
F¥ qreeafer gEf & avaew & g
FIR F g Afaqd A9 ¥ SgmE
faazm
af 1978-80  a¥ 1978—80 AF
AFITAFT AT & TAF a9 F FW
Qv difaad 79 Tifaaw an €1 fEl
¥ g™

1 2
IR wHE, AT
=, faaw ufrew
mfaew 2, fewniz
9 IA FAaT [
T H49, ST 19T
T I AT /e
A, AT FleT

1 2
ez w@ra wigw /
Fargen farfo wrd
aEel ®ree ew
TEATEY ATE, ATFEAT-
ST SPITAY ATAT ATEA
m/ﬁoﬂ'r?ogﬁic
oifawe a2 Y F1ew
LEG)
FHEE AT T AT
A8 FATE qUT FATE
g w= W,
are v wegfatay
qATH Ao
FrafaT T
ATHY Tz WTHT
15 w4 1976 ¥
fuiafy o #77
w mfes o= w3 :
WAATAT AT Fo Fo 123 FIIE

123 4T wfqad

wfaad
T% W § wfnfae fd afae
AT ENUTEN o7 Jawd w1 IwE

2464, oY waw fag wge : 0
e WX AR faRre weT ag T
# gar Fr 5

(%) sv% warafaarm ¥ =9
g 7w fray wfafue fedy ergfoee
07 fa=ft SAmTe §

(@) sy fyaw arzfear wiR
[AATEY T AT AT ITEEW
ave feedt a1 & fov frar s &

(r) afz oa fr=r arfory o
fedy  wEamTRd AT IEW Oh A7
fet st % fow «@) ffar v v@r £
A ® AW, A
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(w) 7 gt #d & fag 9%
Igdrr A AL dvorr aerg wf {7 afx
B At gewT SO AT § ?

e W A famee Rt (st
quiew ) (7) @ (7)
qieq w17 An A waem A fg=y
zro qar ey smyfefe = s
sta zrafavzr g wrgfafear 1 9
TRGT FHT 16 AT 6 F T IAW A
F15 off TR qu Bq 7 =l el
gaar fedY mofafr T s A T TR 2
Fy Tera 3 Frsfy oy o F7 g FAT A
v ama & Fro s frarmn 71 qafa
Y g ¥ 4 e e ferdt
TRY & FT@ A # AT F AT AT
nr sryfafar o sifure ferdt s
foafr 778 717 &7 T@T # | 9T AT
= sefieror g1 ey arsfiertaar fewdy
apfafT ® Faon w1 w7 owfer
THW 7749 F fq0 F77 330 AT E
s mfur e ergwere @l fo
T AT O ST 97 Taar e T 2
JeTHaTTa 7 Al s srqfater
TAET AT | ITATT AT GFA G |
sfusrfean & s frar o & fr
wfetf T T fedt 7w FXaar warwT
% fewat amfafa @ wfmgor-sr -
fafort & Favm 71 STAM AL WY
Wt & & wg s frar war @ fr 3w
ferdtarew + AT FT ATA AIH FREA
7@ gre1 o e w wffior
S FTEMEF T AT qIEA T AET §
T |

Assets of Premier Cooperative
Transport Society, New Delhi

2465 SHRI MAHI LAL Will the
Minister of COMMERCE AND ( IVII
SUPPLIES AND COOPERATION be
pleased to state

(a) the assets of the Premier Co
operative 'Transport Society New
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Delh: comprising among others Mem-
bership amount, loans tahen from the
Banks and interest thereon geparately,
amount of fixed deposits accepted and
intere«t thercon and earmngs of two
buses owned by 1t as on 30th June,
1974-75 1975-76 and 1976-77,

(b) the habilities of the Society
undey viarous heads and specially
paymentg made on account of (1) Re-
pairs  (n) petrol and lubricants, (1)
salartes (iv) road tax and any othe:
charge including insuance premiums
(\) eniettainment (vi) Repayment
of loan hxcd deposily and interest
thereoi and (vi) Miscellaneous items
for the years cnding 197475 1975 76
1976-1977

(0) the bortowing hmit fixed by
Regr trar  Cooperitive Societies Delhr
and whelher 1t has been exceeded
and

(@ whether Society , 1ccounts have
been audited for the ven 1974-78
1975 76 ind 1976-777

THE MINISTER OF SIAIL IN THE
MINISIRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPFRA
TION (SHRI KRISHNA KUMAEK
GOYAL) (a) and (b) A statement
cont uning the information sou,hi 15
laad  on the Taible of the Houst
[Puiced u Ty  S¢¢ No LT-
1772 781

(¢y) The fixed mut of R 15 likhs
his been ¢\ceeded

d) The Soticty s acounts lor 1373
75 and 1975-7C have heen iwdited Ar
wditor has teen assigned to audit b
accounts for the year 1976 77

Memorandum from all India Film
Producers Council Regarding Rational
15ation of Excise Duty

2466 DR VASANT KUMAR PAN-
DIT Will the Minister of FINANCE
be pleased to state

(a) whether All India Film Produ-
cers Council presented a memorandurm:
in December 1977 to the Government
histing their demands
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(b) if so, what are their main point
and requirements and what decision
has the Government taken on each of
those points; and

(c) what proposals have been given
by the All India Film Producers Coun.
¢il to rationalise Excise Duty?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir.

(b) and (c), The Council has sug-
sesteq complete aqbolition of excise
levy on prints of motion pictures #nd
to find other methods by which 1eve-
nue can be derived from the film in-
dustry without imposing any heavy
hurden. 'The above suggestion was
not found {o be acceptable o the
(sovernment. Some dutv reliefs have,
however, been given to the film indus-
try in the 1978 Budget, the details of
which are contained in the Memoran-
dum Explaining the Provisions in the
Finance Bill, 1978, which was present-
»d {o the Lok Sabha gt the time of the
mntroduction of the Finance Bill on
28th February, 1078.

Survey Conducted by Income Tax
Department of Residential Posh
Localitles during Emergency

2467. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
nwe pleased to state:

(a) whether Income tax Depariment
carried out survey of residential
posh localities of big cities during
the period of Emergency;

(b) was not the survey carried out
without any authorisation under the
provisions of Income Tax Act, 1961,
n any other Act;

(c) if so, who authorised such raids
and surveys and what action has been
taken againsy those responsiblc; and

(d) what precautions have been
taken to ensure that the officials of
Income Tax department do not enter
the fresidential premises of the citi-
zens without proper legal authority?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes. The
Government had ordered survey of
posh localities in the bigger cities by
Special Survey Squads during July to
September 1975 and from Junc to
December 1976.

(b) Section 133A of the Income Tax
Act vests the Income-tax authorities
with powers of survey of business
premises for certain purposes. There
are no similar provisions in the Act
enabling Income-tax authorities to
enter residential premises for a sur-
vey except with the co-operation of
the concerned occupants.

(¢) Survey of the residential premi-
ses, subject to the co-operation of the
occupants. was authorised by the
Government. The question of taking
action against those responsible for the
survey does not, therefore, arise.

(d) Surveys of residential premises
by Special Survey Squads are no lon-
ger being conducted, this was done
only during July to September 1973
and June to December 1976 as autho-
rised by the then Government. No
question of precaution therefore
arises.

Complaints against Chit Fund
Companies

2468, DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
he pleased to slate:

(a) whether the Central Govern-
ment and scveral State Governments
have received serious complaints of
dishonesty, mal-administration, cheat-
ing the public and fraud by various
chit fund companies throughout the
country;

(b) whether the Federation of Chitl
Fund Companies have presented a
memorandum to the Minister of
Finance covering their suggestions on
the proposed legislation control the
management, administration and dis-

bu;sement of moneys by chit funds;
an
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(c) if so, what action is proposed
fo be taken in the matter by Govern-
ment?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Yes, Sir.
(c) Government have notled the sug-

gestions,

Debts, Liabilities and Bank borrowing
of Kohinoor Mills and National Rayon
Corporation

2469. DR. VASANT KUMAR PAN-

DIT; Will the Minmister of FINANCE
be pleased to state:

(a) what are the total debis, liabili-
t:es and bank borrowings of (i) Kohi-
noor Mills, (1i) National Rayon Corpo-
ration as against their total assets,

(1) how much of the above loans/
borrowings or advances are from Na-
tionalised Banks, which Banks and to
what extent;

(§) Kohinoor Mills Co. Ltd.

1. Total assets

1T Cuarrent Liabiliies & Provisions

111. Borrowings :
(i) Secured loans :
1. Fromn Banks
2. From others
(ir) Unsecured loans :
1. From Banks

2. From others

ToTAL BORROWINGS
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(c) is it a fact that offers of pur-
chase of Shares of National Rayon are
under consideration of the Government
from some parties which can fo a
large extent reduce the load of loans
and advances from Nationalised
Bank;

(d) 1s 1t a lact that Government is
conducting full inquiry into the affairs
of the Kapadia Family who have taken
undue financial advaniage during the
Emergency, and

(e) whethe: Government 1s planning
any steps to prevent closure of Natio~
nal Rayon and Kohinoor Mills and
take action on the persons liable for
these misdeeds and financial manipu-
lation”

THE MINISTER OF FINANCh
(SHRI H. M. PATEL)' (a) and (b,
As per the lalest Balance Sheets of
Kohinoor Mills Co, Ltd. and Nationul
Rayon Corporation Ltd., their total
assets, liabilities and borrowings as on
31-3-1977 and 31-12-1976, respectively,
were as under:

(Re in lakhs)

24,90 23 (including  accumu-
lated losses of
1206 14 lakhs).

6,35 25 (of which current liae
bilities :
634+ 99 lakhs)

15,67 81

46 ot

37 20

. 50° 65

17,01° 73
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(ii) National Rayon Corpn. Lid.,

1. Total assets

II. Current liabilities and provision .

111. Borrowings :
(i) Secured loans :
1. From Banks
2. From others
(i5) Unsscured loans :
1. From Banks

2. From others

TorAL BORROWINGS

The banker of the Kohinoor Mills
Co. Ltd. 1s Central Bank of Indja. The
bankers of National Rayon Corpora-
tion Ltd. are Bank of Baroda, Dena
'Bank, Canara Bank and Punjab Natio-
nal. Bank. These banks have extend-
ed certain working camital facilities to
Kohinoor Mills Co. Ltd. and National
Rayon Corporation Lid. which are in-
cluded in the bank borrowings us In-
dicated above,

(¢) An application under section
10BA and S-372(4) of the Companies
Act has been received by the Depart-
ment of Company Affairs for acquisi-
tior. of 150,000 equity shares of Natio-
nal Rayon by Modipon Ltd. The
change of ownership of shares 1iay
not directly affect the advances of
Public Sector Banks.

(d) and (¢). The members of the
Kapadia family are not in munage-
ment of National Rayon and Kohinoor
Mills. Directors have been appointed
hy Government uynder section 408 of
ihe Companies Act in the former and
management has been fully profession-
alised in the latter since July 1978 by
Central Bank. The Depariment of
Company Affairs have ordered Inves-
tigation under various provisions of
the Companies Act in respeet of Kohi-
noor Mills Ltd. and National Rayon

(Rs. in lakhs)

. . §34,42:80
12,73-81  (of which eurrent lia-
abilities 829'82
lakhs).

. . 5.37 36

2,61 10

4.11 08

12,09 54

Co. At the samc fime a numter of
steps to rehabililate both these com-
panies financially and technically have
been taken including sanction of long
term gssistance to Nationa] Rayon and
consideration of an adequate amount
of soft loan to Kohinor Mills Ltd.
Both these undertakings continue to
funection

Norms of the Soft Loan Scheme of
I. D. B, L

2470 SHRIMATI PARVATHI
KRISIINAN: Will the Minister of
FINANCE be pleased to state:

(a) whethe: 1t 1s a fact that the In-
dustrial Development Bank of India
has decided to dilute the norms of
the soft loan scheme and allow big
business houses to have access to con.
cessional finance for then sick units:
and

¢b) 1f so, the detasls and objeciives
thereof»

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) and (b).
The Soft Y.oan Scheme operaied by
the All India Public Financial Institu-
tions is intended {o provide concessio-
nal flnance snd other incentives fo
production units in cotion textile, jute,
sugar, cement and certain engineering
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industries to enable them to overcome
backlog in modermisation replacement
and renovation of their plant nd
machinery so s to achieve highe:
levels of production and thereby .m-
piove their competitiveness In
keeping with these objettives {inin-
caal ingtitutions have decided n con
wultation with the Government of
India to accord prioniy lo processing
of applications recerel fiom weuk
umts as also io hbeiralise the part
metres for sanctioning of loans name
Iy debt equity ratio promoters (on
tnbution margin etc on 2 tase to
case basis While applying these
norms financial 1nstitutions take an
overall view such as ability of entre-
preneur to raise funds re ources it
command of concern/group to which
1t belongs etc Thus 1n 1dentical o1~
cumstances more stringent norms are
heing applied to weik umts helonging
1o lirge houses

Loss Suffered by Public Sector Un
dertakings

2471 SHRI SARAT KAR Will the
Minister of FINANCF be pleased to
state

(a) whether Government have
made anv studv about the total loss
mcurred by different publhe sector
undertakings during the last year
and

(b) 1f so the details thereof®

THF MINISTER OF FINANCF
(SHRI H N PATFI) a) and ()
During 1976 7" 43 ~nte-pr ses mace 1
net loss of Rs 147 tro es The major
loss-making companies weve —

Name f the C 1 panv Amount
oss
(Rs n
_ 107€%)
1 CoalIndia Jtd andatss b
sidiaries -
2 Fertihzer & Chemicals
Travancore T td 14
3 Indian Iron and Stecl (o
Id 15
3 Terthzer Cerporatien of In cha 34
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In Coal India Ltd production was
stagnant due to low demand and
power cutg had also affected the ope-
rationg of the coal-flelds Government
price fixation coupled with rismg
costs bad also adversely affected fin-
dancial results

In the Fertihzer compames also,
nising cosis and price control seem to
have been the major causes of poor
performance In Indian Iron % Steel
Co again piroduction was low and the
high interest charges on loan taken by
the Company for renovation of its
old plant and machinety had adversely
affected 1ts position

Representatives of Industrial Estab-
hshments who Visited Abroad

2472 SHRI SARAT KAR Wil the
Minister of FINANCE be pleised (o
state

(a) the number of representatives
belonging to the thuty top industriat
establishments in India who visifed
foreign countnles jn the years 1975
76 and 1977 18

(h) the amount of forcign exchange
<anctioned to each one of them and

(c) the purpose of cach ot the

visits undertaken?

THF MINISTER OF }INANCE
SIIRI II M PATEL) (a) to (¢) In
formation 1s being collected and will
be latrd on the Table of the House

Assessment of Suitabihity of Pakustani
Coal

24~ SHRI SARAT KAR Wil the
Minister of COMMERCE AND CIVIL
SUPPIIES AND COOPERATION be
pleased 1o state

(a) whether suitabihty of Pakistani
coal has been assessed, and

(b) 1if so the details thereof?
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'THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No, Sir.

¢b) Does not arise.

Loss to India due to old Contracts
with US.A.

2474. SHRI SARAT KAR: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that India’s
exports to U.S.A. agrinst ald contracts
will suffer a loss of at least 25 crores
in the last five 1omths of the current
financial year owing to the slippage
in the value of the U.S. Dollar,

(b) ‘it so, whether it is also a fact
ihat Government had slashed the rates
in October but had not bothered to
announce revised rates; and

(c) if so, the details regurding the
lass on cach item that had been suf-
fered by Government during the last
one year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR] ARIF BEG): (a) and (¢).
In the case of export contructs express.
ed in termg of US dollars, there would
be a reduction in the rupee realisation
in the hands of the concerned expor-
ters on account of the recent charges
in the Rupee-US Dollar exchange rate
However, the US Dollar earnings will
be the same as expressed in the cx-
port contract. Because of varied lags
hetween fulfilmeni of export contracts
and actual export realisation, it would
not be possible to quantify the total
impact on this gccount.

¢(b) India discontinued the ecarler
practice of linking the exchange rate
of the rupee to the pound sterling
with effect from 25ih September, 1975
and instead adopted a system of fix~
ing the exchange value of the rupee
in relation to a basket of currencies

242

of our principal trading pariners. The
Government keeps a watch over daily
exchange rate movements of the rupee
and whenever any corrective action is
necessary to bring back the exchange
rate of the rupee in alignment wilth
the exchange rates of the basket cu-
rencies, necessary adjustment is maae
in the rupee sterling rate. Since the
meeption of the new system ten such
adjustments have been made the latest
being on. st November, 1977, when the
rupee sterling rate was changed from
Pound ——Rs. 1520 to Pound 1-—Rs.
15.73. The exchange rate situation is
continuously watched by the Govern.
ment and the question of any revision
would arise only when changes are
warranted within the framework of
the basket system of exchange rate
valuation.

While the husket system of exchangs
rate of valuations has resulted 12
maintaining the exchange rate of tha
rupee in line with the movement in
currencies of our main trading rart-
ners without being unduly influenced
by any singl. currency, it is inevifa~
ble that in the present world monetary
regime characterised by floating of
major currencies, the exchange rate of
the rupee 1s Iikely to he affected by
fluctuations abroad. Thus so long a:
the major currencies of the worhi
rontinue to float. the external transac-
fions of all countries, including that
of India, would continue to he affect-
ed by upward and downward changes
in exchange rates. In view of this it
will he difficult to calculate the losse.’
if any. due to export transactions ir
relation {0 anv particular currency.

Export of High Valued Varlefies of
Mica at Low Prices

2475. SHRI K A RAJAN: will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
strategic and high valued varieties of
mica are being exporteq at very low
prices by some of the private mica
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trades because of the cut-throat com-
petition prevailed among them;

(b) if so, the details thereof;

(¢) whether the Government have
¢ proposal under consideration to
bring the whole mica trade under the
WMica Trading Corporation:

(d) if so, the steps being taken in
this direction; and

(e) if not, what measures are pro-
posed to be taken to see that our pre-
cious mica is not exported at unecono-
mic prices?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
CPERATION (SHRI ARIF BEG): (a)
Aecording to Government's informa-
tion, strategic and high value varie-
t:es of mica are not being exported
below the floor prices fixed by Gov-
ernment from time to time.

(b) Does not arise.

(¢) tg (e). If not the entire trade
the export of processed mica is al-
ready canalised through Mica Trading
Corporation. Similarly, care is taken
o that the mica is not exported be-
~ low economic price.

Import of Gold

2476. SHRI AHMED M. PATEL:
“Will the Minister of FINANCE be
pleased to state:

(a) whether there iz any proposal
to import gold by the Government
to control the smuggling of gold in
the country;

(b) what is the difference between
internal and International gold price;
and

(¢) when the final decision is like-
ly to be taken on the proposal?

THE MINISTER OF STATE IN
THE MIRNISTRY OF FINANCE (SHRI
SATISH AGRAWALY: (a) to (c). In
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addition to preventive measures to
com:bat gold smuggling, the Govern-
ment have decided to commence the
sale of gold from the stocks held by
it. Government have also decided fo
allow import of gold for making gold
jewellery for export. During February
1978 the average price of gold in the
country was Rs. 683.15 per 10 grams
ang the international price in Londen
$178.20 per troy ounce.

Landing and Parking Charges of In.
ternational Flights at Indian Airperis

2477. SHRI AHMED M. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION Le pleased to state:

(a) whether there is any proposal
to increase the landing and parking
charges at International flight at Bora-
bay, Calcutta, Delhi and Madras;

(b) if so, how much; and

(c) the approximate income to be
incurred yearly?

THE MINISTER OF TOURISM ANB
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b),
The International Airports Authority
of India have sent a proposal for in-
creasing the landing charges at Bom-
bay, Delhi Calcutta and Madras air-
ports by 35 per cent for international
flights, with effect from 1st April, 1978,
There iz no proposal for increasing
the parking charges.

(c) At the present level of traffic,
an income of Rs® 4.66 crores per an-
nurn: is expected.

Proposal te ban {orzign collaboration
in Indian Hotel industry

2478. SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) how many new hotels projects
are under consideration of Govern-
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ment and what are the details in' res-
pect thereof; and

(b) whether Government propose to
ban any foreign collaboration in the
Indian hotel industry; if so, the de-
tails thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Seventy-
tvwo new hotel projects in the private
and public-sectors have been granted
approval by the Department of Tou-
rism. These are at various stages of
implementation.

(b) Proposals for foreign collabo-
ration in the hotel industry are con-
sidered in light of the role assigned
to foreign investment in the new In-
dustrial Policy of the Government,
Specifically foreign collaboration in-
volving management arrangement
with a hotel by a foreign party is not
being permitted.
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Criteria folowed by Air India in
Foreign Postings

2479. DR. BHAGWAN DASS RA-
THOR: Will the Minister of TOU-
RISM AND CIVIL. AVIATION be
pleased to state:

(a) the criteria followed by Air
India in the matter of foreign postings:
and

(b) the number of staff in the cate-
gories of Assistant Station Superin-
tendents, Chief Traffic Assistants and
Traffic Assistants, posted abroad dur-
ing the last three years and the num-
ber of Scheduled Castes and Schedul-
ed Tribes amongst them?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) The
criteria followed by Air-India for

postings to foreign stations are re-
cord of work eof officers, suitability
and adequate experience in functional
area of the post involved.

(b) The requisite information is as
follows:

1975 1976
Category ; 9 _— g .
General  Sche- Sche- General Sche- ¢ Sche-  General Sche- Sche-
culed ’(Eu_led duled  duled duled  duled
Castess I'ribes Castes  Tribes Castes  Trikes
Assistant Station
Superintendent ® 2 I 7
Chiel Trafhic
Asstis. Traffic
Supervisor ) '
Tralilc \ssistants

9T T AL fTRET HATRET T HAeenid
faamrl, wrateat uar et § arefaa
FYaT

2480. *i faF Arome awgfaar
>0 oUEd W AWK faEEw G940 a3
aATH T FAT Fea

(%) =9% "ATAT ¥ WA HAT
faardl, FEiadt TEIT A[AUAET

femr wferrzor faawt anfe & fafas
HATH e M smeferd wrer g3
F7 foar war & ;

o

(W) ¢\ “raw § fea-faa

% 9l &1 wiidge qgr fwar aar

-

P
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qdznr wie A faromr st (o
qeirem wifew) : () & (7)
it gFaT oefaa # s @ § o
A% &1 7 ITwe g1 WO Ar-avr
qzd 9% @ &Y S |

Application of COFEPOSA

2481. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the report which ap-
peared in the Patriot dated 7th Febru-
ary, 1978 that the Minister of State
for Finance stated in Calcutta “the
West Bengal Government was not
willing to apply COFEPOSA but it
was not opposed to the Union Govern.
ment applying it when necessary” is
rorrect; and

(b) what are the reasons given by
the West Bengal Government for its
stand?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The Mi-
nister of State for Finance had in his
Press Conference at Calcuta on 6th
February 1978 stated that as the Gov-
ernment of West Bengal was not wil-
ling to apply the provisions of the
Conservation of Foreign Exchange and
Prevention of Smuggling Activities
Act, 1974, the steps for applying the
said Act in the State of West Bengal
were under consideration.

(b) The Government of West Ben-
zal are of the view that all offenders
should be brought to trial under the
norma) law only, and preventive de-
tention should not be resorted to.

Elimination of Smuggling by allowing
Free Import of all goods

2482, DR. V A. SEYID MUHAM-
MAD: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the report (in Patriot
dated Tth February, 1978) that the
Minister of State for Finance stated
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in Calcutta that “‘smuggling in the
country was on the decline because of
the Government liberalisation of im-
ports and reduction of import duties”
1s correct; and

(b) if su, whether it is the policy
of the Government to eliminate smug-
gling completely by allowing free
mpe't of all goods under the sun?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a) and
(b). The Minster of State for Finance
had stated at Calcutta that despite re-
lease of over 2.000 smugglers on re-
voeation of the emergency, smuggling
continued to bhe effectively contained
The value of seieures hag shown a
decreasing treng during 1977 compa-
red to previou< vears This had been
possible ap @ result of strengthening
of preventive und intelligence machy-
nery and certain cconomic measures
taken by Government These econo-
mic measures melude liberalisation of
mmports and eduction abelition of
customs/Central Excise duties on cor-
tain items sensitive 1o smugghng
Such measures would also be taken
mn futute as and when considered ne-
cessary,

News-item captioned Policy confusion
sets Viscose fibre Imports

2483 DR \ A SEYID MUHAM-
MAD Wil the Yhmster of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION U pleased to stale
whether therc 15 anv truth in the re.
port which uppeared 1n the Financial
Express dated 10th February, 1978 that
“Policy confusion sets viscose fibre
imports” due to “lack of coordination
between the Umion Minsters of Comr-
merce and Indu:try” and because of
a number of <udden and erratic im-
port policy changes?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): No,
Sir.
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Investment in Private Areas

2484. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment have recently urged upon
the private sector for investment in
backward areas of the country;

(b) if so, what are the details there-
of:

(c) whether private investment is
forthcoming 1n backward areas: and

(d) 1I so. whal ai¢ the details

thereof State-wise?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) to (¢). It
has been the policy of Government to
eucourage privale sector industrial in-
vestient 1n the backward areas so as
to promote more balanced regional
growth., In pursuance of this policy,
the All India public financial institu-
tions have been opcrating since 1970
schemes of financial assistance for in-
dustrial projects being set up in back-
ward areas; these include lower in-
terest rate, longer 1nitial grace pe-
riod and reduced commitment charge
on undrawn balance

(h) Whule precise information re-
garding private sector investment in
indurtrin! projects in backward areas
in not availuble the financial assis-
tance sanctioned to industrial projecis
being pul up in the private scctor in
backward areas is ordinarily treated
as irdicalive of the magnitude of in-
vesiment being made in these areas.
State-wise information of assistance
sanctioned to private sector units by
the Industrial Development Bank of
India jn backward districts as at the
end of December, 1977 is contained
in the Statement enclosed.

Statement

Industrial Development Bank of
India (IDBI)

Financial assistance sanctioned by the

IDBI to private sector/industrial con.

cerns located in notified backward
districts/areas as on 31-12-1977

State Assistance
sanctioned
as on
31-12-197%-

1. Andhra Pradesh 3785.00
2. Assam . 724700
3. Bihar 211900
4. CGuojarat - 1966 00

5. Haryana . . . 16o¢-00 -
C. Hinachal Prarlesh . 748 00
7. Jammu & Kashmit . Qg4 o0
8. Karnataka . . 5791°00
q. Kerala . . . . 268500
10. Madhva Pradesh . 2433-00
1. Maharashuia . © 4492°00
12, Mampm . . . 37" 06
13. Meghalaya . . . {200
14. Navaland . . 11-on
5. Orisea . . . 131906
16 Punjaby , . . . 1700000
t7. Raja,than . . 331400
18, Tamil Nadu . . . 6226-00
19. Tripuna . . . 52° 00
20. Uttar Praded! . . 338700
21. West Bengal . 415500
22. Union Tertitmy ., . 765800
ToTaL . . 58679-00
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Measures taken by Public Undertak-
ings to effect economy

2485. SHRI DURGA CHAND: Will
#hé Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a num-
ber of the Central Public Undertak-
ings arc incurring wasteful expendi-
ture on unproductive items;

(b) whether the Bureau of Public
Enterprises have issued or propose to
issue instructions to various public
undertakings to effect economy in
their functioning;

(¢) if so, what are the details

thereof;

(d) the measures taken by the pub-
hc undertakings to cffect economy
during the year 1977 and with what
results; and

(e) what 1s the total saving in 1977
shown by the various undertakings as
a result of effecting economy?

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) It would
not be correct to say that a number
of Cential Government enterprises
are incuiring wasteful expenditure on
unproductive items The enterprises
.are aware of the need to exercise ma-
ximum economy and to produce the
best results from the resources emp-
‘loyed by them.

(b)Y Yes, Sir.

(c) to (e). Instructions issued by
Government are aimed mainly at re-
ducing surplug staff, expenditure on
office contingencies, travelling allow-
ances, non-industrial over-tinie, for-
eign tours etc. Restrictions have also
®ecn imposed on construction of office
and residential accommodation, The
public enterprises are required to ob-
serve these instructions., Though it
would he difficult to give a precise
estimate of the total savingg effected
as a result of the implementation (f
these masures, there is ample evi-
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dence to indicate that substantial say-
ings have been effected. The public
enterprises have, apart from effecting
savings also directed their efforts to-
wards improving their performance
and making a substantial contribution
to their own finances and to the gene-
ral revenues.

Grant of Loans for House Building to
Employees in the United Commerciai
Bank, Patna

2486. SHRI MADAN LAL SHUK-
LA: Will the Minister of FINANCE
be pleased to state:

(a) whether the Government s
aware that in the Umted Commercial
Bank, Patna some members of the
Unions of Bank employees have heen
granted loans for house building even
without their having purchased land
for houses,

(h) 1f so, 15 the Government going
to investigate into the irregularity; and

(e) if so, by what time will the en-
quiry he compleied”

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) United
Commercial Bank has reported that
the housing loans sanctioned to their
employees at Patna branches of the
bank, are in accordance with the Staff
Housing Loan Scheme of the bank angd
that no one, who was sanctioned a
loan for huilding a house, has failed
to purchase land tor the purpose,

(b) and (¢) Do not anse.

1200 hrs.
PAPERS LAID ON THE TABLE

AccoUuNTs oF COFFEE BOARD  FOR
1973-74

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): On behalf of Shri
Arif Baig, I beg to lay on the Table
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a copy of the Certified Accounts
(Hindi and English versions) of the
‘Coffee Board for the year 1973-74
and the Audit Report thereon.
[Placed in Library. See No. LT-
1745/18].

ANNUAL RepORT OF NaTIiONAL Co-
OPERATIVE DEVELOPMENT CORPORATION
FOR 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): T beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of Na-
tional Cooperative Development Cor-
poration, New Delhi, for the year
1976-77, under sub-section (3) of
section 14 of the National Coopera-
tive Development Corporation Act,
1982, [Placed in Library See No.
LT-1746/78).

NOTIFICATIONS UNDER CENTRAL EXCISES
AND SALT ACT, 1944 AND ANNUAL Rr-
PORT OF UNITED INDIA FIRE AND GENE-
RAL INBURANCE Co. Lrn., MADRAS For
1976 AND A STATEMENT RELATING
THERETO

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 38 of the
Central Excises and Salt Act,
1944: —

(i) The Central Excise (Third
Amendment) Rules, 1978, pub-
lisheq in Notification No. G.S.R.
444 in Gazette of India uated the
25th February, 1978.

(ii) The Central Excise (Fourth
Amendment) Rules, 1978, pub-
lished in Notification No, G.SR.
445 in Gazette of India dated the
25th February, 1978. [Placed in
Library, See No. LT-1747/78].
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(2) A copy each of the following
papers (Hindi* versions) under
sub-section (1) of section 619A of
the Companijes Act, 1956: —

(i) Annua] Report of the Uni-,
ted India Fire and General In-
surance Company Limited, Mad-
ras, for the year endeq 31st De-
cember, 1976 along with the Au-
diteq Accounts and the comments
of the Comptroller and Auditor
General thereon.

(ii) A statement explaining
that Government are in agree-
ment with the above Report and
therefore no separate Review on
the working of the Company is
being laxd  |Placed in Library,
See No LT-1748/78].

—

12.01 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT.}NCE

REPORTED STATEMENT BY THE I’RIME
MINISTER ABOUT MERGER OF SIKKIM

SHRI SAUGATA ROY (Barrack-
pore): Sir, I call the attention of the
Prime Minister to the following mat-
ter of urgent public importance and I
request that he may make a state-
ment thereon: —

“The rcporteq statement hy the
Prime Minister that Sikkim merger,
was wrong”

THE PRIME MINISTER (SHRI
MORARJI DESAI): Sir, the Hon’
Membors are exercised over the re-
port of the preg interview which I
gave and which has been published
in the newsrapers on the guestion o
Sikkim. I have not yged the term
‘annexation’; T <poke of merger. In
response to a specific question by the
correspondent I observed that the

December, 1977,

*English versions of the gocuments were laid on the Table on the 23rd
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manner of merger was not desirable,
I had also clearly stated that it can-
not be undone. I have expressed my
views on the manner in which the
merger was effected. 1 did so at the
time of merger and 1 have done so
ever since, T have always believed
that even desirable objectives should
not be accoiaphished in @ manner
which would arouse needless criticism
and suspicion.

Sikkim being a constituent umit of
India is a settled fact There can be
uo question of unsettiing it. I have
made it clear to the Chogyal that he
should adjust himself to the changed
circumstances which was what 1
~pecifically reiterated  in the course
of the presq interview

SHRI SAUGATA ROY- Sir, I have
gone through the Prim¢  Minsster's
statement very caretully and I am
thankful to him that the Prime Min-
Woter has not used the word “annexa-
tion” though that wa< the word
which was useq in the headline of
Times of India yesterday But when
I rise to frame my question, I do so
with a lot of pain  because, to  my
mind, thig should not have been a
matter of Calling Attention motion
but <hould have been s matter of
censure motion naginst the Prime
Minster

Thic 15 the fitst {ime 1o the history
of independent India  that a Prime
Minister has  expressed an opininn
against the integration uf an integral
part of the country, ever, if it 15 a
personal opinion He has also ex-
pressed an opinion about the merger
of Goa Tomorrow, he may express
#n opinion against the integration of
rrincely States. Not only that. This
is also against the Thirty-sixth Am-
endment of the Constitution which
was passed by this House, by the
Parliament, of which the Prime Min-
ister was a member. I have great
respect for the Prime Minister. Bui
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I must state that it is not a truthful
statement. He has stated:

“I have expressed my views on
the manner in which the merger was
effected, I did so at the time of
merger and I have done so ever
since.”

1 have 1n my hand a copy of the de-
bate of 4th September....

SHRI MORARJI DESAI: Where
have I said. I did it in the House? I
did not speak in the House. Mr.
Shyamnandan Mishra spoke. He was
the deputy leader of my party at
that time., He has said definitely
about 1t

SHRI SAUGATA ROY: On Sep-
tember 4, 1974, the House debated
the Thirty-sixth Amendment of the
Constitution. Not only did the Prime
Minister not speak against it but he
also dud not vote against it. Not only
that The members of his party of
which Mr, Shyamnandan Mishra was
also a member and was its deputy
leader did not vote against it.

Now, if the Prime Minister says
that he was not for it at that time and
he did speak out, I can only say that
1 differ with that opinion. But my
apprehensions are 1n another respect
If T may mention, the majority of
population of Sikkim, about 72 per
cent are Nepalese speaking peeple
ang it was these Nepalese speaking
people who mainly led the agitation
against the Chogyal and for the in-
tegration and merger of Sikkim with
India Sir, it secems to me, somehow
or the other, that the Prime Minister
has set his heart against these Nepa-
lese speaking people also, 1 just re-
feried to a brief statement that the
Piime Minister made to the members
of All India Nepalese Bhasha Samiti
when they met the Prime Minister
secently.  According to the members
of the delegation, they were treated
very shabily. The Prime Minister
said to them, “I derecognise Nepa-
lese language from this Sahitya Ake-
demy” when it has already been re-
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cognised by the Bahitya Akademy. He
also ull:l.y“lblnthe entry of the
Nepalese people to the Indian Army,
th‘ﬂgvy.ndthe.ﬂirm. it they
insist on inclusion of Nepalese langu-
age in the Eighth Schedule.”

If I may mention, 1 come from a
State where Nepalese speaking peo-
ple form a large part of the popula-
tion nng the present statement by the
Prima Minister will create a further
misapprehension in the minds of Ne-
palesa gpeaking people who inhabit
the vorthern part of West Bengal,
parte of Assam, Sikkim and also large
parts of Uttar Pradesh, So, at this
stage, I think, that this misapprehen-
sion & still more because the state-
ment came out on the day the Chi-
nese delegation came to New Delhi.
People may find a connection between
the two that the day the Chinese de-
legation came to New Delhi, on the
same day, the prime Minister of the
country made a statement against the
integraition of an integral part of the
country, of a State of the counrty, of
people who are there in the country
for so long I think that the Prime
Minister is a true Gandhian and I
would like to ask him-—sincc he has
already saiq that he has not said cer-
{ain things—whether in this Parlia-
ment he will tender, he will express,
regret for the remarks made and also
to the Nepalese speaking people so
that their misapprehension may be
allayed

SHRI MORARJ: DESALI: I am very
sorrv Sjr, that the hon Member
should have used the languaze which
he useq and made allegations against
me which are quite unfounded. He

"1 not succeeq in putting Nepalese
people against me, howsoever much
he may try to do so, because I have
no dislike of anybody Why should
they say things which are unfounded?
I have never said these things. (In-
terruptions) I never made that state-
ment. If you confront those people
before me. vou will realise that T did
not make that statement What is
the meaning of imputting this kind
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of a thing to me? If
nothing else to say and i they say
this, T have every sympethy with ny
hon. friends. I do mot want to object
to that. But this is not the way in
which a debate of this kind should
be carried on. He says: I am a true
Gandman. I am ftrylng to follow
Mahatma Gandhi truly. I cannot ye
claim that I have completely become
a true Gandhian in sense in
which Gandhiji was; I cannot claim
that, but I am trying to approximate
to hig discipline. Now, one of the
main requirements is that one ghould
not be afraid of the whole world in
telling the truth ag one sees it. Whe-
ther others agree with it or not is
not a matter of consequence. The con-
sideration ig that one must not speak
for others; I speak for myself, It ia
not at all....

-

(Interruptions)

SHRI VAYALAR RAVI (Chirayin-
kil): You speak for the nation,

(Interruptions)

SHRI MORARJI DESAI: If this is
what they want, I will not say any-
thing. I sit down.

(Interruptions)

SHRI YESHWANTRAO CHAVAN
(Satara): When the Prime Minister
makes a statement to a foreigner it
15 in his capacity as the Prime Minis-
ter and it is misunderstood. (Inter-
ruptions) it is national interests which
are more important and I think the
Prime Minister owes an explanation
and apology to the House and the
nation

SHRI MORARJI DESAI: I do not
want to ask for any apology for these
unfounded attacks on me, What is
the meaning of this? There is no
question of my apology (Interrup-
tions). It is not as if T have said thiy
today. I am the Prime Minister no
doubt. But that does not mean that
what I had said then, I waz not en-
titleq to say it then, and if what I
said then ig what I pelieve was right-
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[Shri Morarji Desai]
ly said at that time, and it somebody
askg me about it, how can I deny
what I hag said® Whatever the hon.
Member may say, I am not going to
yield to that at all. (Interruptions).

o TRt Teg (W) ;9T
squr WEET § WX Arew § WA wAv
W F eav wrEwTa weAr Srear g e
w1 fafers & fawe ¥ oY aunw e
3, Sa¥ AR F 7 X reeegAr gi Y
AT & fafeaa Y & fr fafew &
FaTS 9T WY TS SEW FE §, 4 A
wRTHE waTe @ Afww sEET s
qfcier ¥ qgar =fge |

N g ot ol od w=w T
w91 a7 @ &, I7%T AW § I9 A
Y g #Y fede A7 W7 gerfea
FIAT ATgAT g WX vH awy fafew
w1 faq wwre A wg ¥ fafows 597
FT wuw fFar w9 SRR A
¥ aplr gfer ¥ weErdy A
|y DAY & 98 WY ¥ weE wwe
TEAT UTEAT § | & R g Fe AEa
£ fr fufer 1 1w & famm gt
FE S, goT, SR FTE &Y AT AW § )
a1 A& Y of IAwr Aa 3, A
TR ag e fr AT wgr ¥ ? AT o<
TYZ TN Y WA 97 ST IART FIWTE
g7 | Tt Fwra far ¥ o7 am-
FT T IWT T AT I 9§ A "wUIHT
¥ar & AT AR

#m W o gfega mwdw o
g fyeifes asweT Fgr wET O
arFT & ' frers” AT Arstee wRfeT
qur 317 faur fs o 7Y TaTer ey &Y
gardtaf dv 130 Fo ¥ g wETAR-
qa “afrygw” & Fgr av
‘It 18 an act of annexation’
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g ¥ wFY agw & v § afoew
e ¥ WY o—

“Bhutto sees an excuse for arms
aid . Swallowing up.. "

Y axg F Jarw ¥ off xaer ad gy
fom 3 € ot WY A1 WY g9 & fadw
7T ¥ AY A%y frar ar g F 3w
WIHT GG T T T ATEAT
afer & ag wawa we wgar §
faRw Hify arewdos s ¥ o Wt
goR yarfag w7 Sfew seaawer
IHET w7 WA ar & ?

o AT AY A9 & qF qadee
qrY ¥ arT ® A A wg fy
steR fafreee &1 ot asasr g §
Iq 9T w41 Iasr Sfafwar 21 @R
g7 fiF Ty wour 97 wrf wEzde Ay
gl %A 41, faw I9W v fE
(vw@a) & S # AfFr daey
QAT FT IFTT AL AT AGAT §
AfE ag g7 sl Y Far oAy gfo
Tt ¥ AR FT qFTH ATF-TAT A
AT WEAT g1 TR WA AW
famr 9T =er av fiv

“This )5 a wishy washy Bill, a
dangeroug innovation not only
Constitutionally but even more
dangcious politically *

7 gAY FaT 9T (swAerr) o dT
THY § FET 4T | (smwawr) gmrd
fadndt fadt £ @ 37 a7 afgerar
Y =ifer | A9 &1 THIET A ¥ET
a7 ar fF gl drad ame qewe
o A9 G AT QS e fafee”
IEW FeT 97 5 w7 ady AT & an
TE AT o THo Hio § 71T FfEW |
a1 F I WY 7 qF7 qar 5 9w
HLETTT AT F TG SATET AT FC
g S A X UE ANT FT FATAO
&7 1T 4T | qEr AE Aqre W qA
& wrary WY w09 ¢ W § (avanr)



261 Statement by P.M. PHALGUNA 19, 1899 (SAKA)

SHRI VAYALAR RAVI: I am on
a point of order.

This Parliament constitutes the
‘people of the country who stand for
the territorial integrity of the nation.
In thig Parliament there is an Hon.
Member representing Sikkim. Now
the Hon. Member seeks to justify the
statement or the allegation made
against this country and the Govern-
ment in those days by certain foreign
Governments, by Mr. Bhutto and some
of the newspapers that the merger of
Sikkim was wrong. He is trying to
Justify the stand. This Parliament is
not to speak against the territorial
mmtegrity of the country: he should
not be allowed to speak like this.

To TN fog : SITETE wEYEy,
& wrg g 5 gwrk fade faa drey
AW AT A :

gt % foferw & wra § fraoer
F AT ¥ mw At A afen fF
1947 & 917 fafmw widw A wqmT
g ft, @ IR FH avwe A
fromm & fam rar At Sfe ol
Tt &% FET gFAd F I 7 e
& fear 1 1954 ¥ W@t ¥ v,
TR, § AgET #1 qw fow @
gt fr faferw wva & Ry
=T | 7 s fafew FY At e
T 91 | fHw o feafa fare wf, o
3har & oy % drovree gf A7 W@
Fr far 7oy (awara)

¥ oud faeme w69 ¥ w7 =%
AW JA S ¥ Ao §w ower
FLAT AEAT £ (TaTH)

SHRI KANWAR LAL GUPTA
(Delhi Sadar): This is a very deli-
cate matter. The Prime Minister has
clarified his position that it was his
Personal opinion and my frieng here
is making political capital out of it.
Here and now there shoulg not be a
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discugsion, They should not try to
make political capital out of thess

things,

o Tt g : w7 7y W10 @w
¢ fr fafew & aa & arg fraas
1 wrawe AR gfaae-faatary 3§
TO qI-aWR F & grer ar ?

SHRI N. SREEKANTAN NAIR

(Quilon): Is he making a speech or
asking a question?

o Tt Ty

I am asking a question.

Far fafeww & faergs & aww
wiraet § wirafaaas g€ € 7 #an
i & faeas 9 gwre ST 3,
TR, AT, SrfEea w1 faferw
oy, % sfafean gf A7 (wwawr)

SHRI K. LAKKAPPA (Tumkur):
I am on a point of order,

A Member has got every liberty
and right to say what he feels, hut
can he say in these proceedings, while
making a speech, anything against the
intercsts of the nation? He is ques-
tioning the very merger of Sikkim
with India. In his gpeech, he is talk-
ing against the interest of the coun-
try. You have to regulate this mem-
ber in a proper manner.

P wto Tt Fag e wEvEw,
¥y 77 § oy awa 36§ dfaa
weivew F faferw #1 qefoee =2z v
zot ¥ 1 fergmarr Y oonfifa & fag
g gafega frar w91, 97 =@
at a1 TP stfaw garer ag ¢ fr @
1947 ¥ fafr =z st Y o
& auy agy aed & faam ) wiw
TE of a1 T 9 1954 F wure ARl
Fge ot =1 fama F fow qa fear s
a1 a7 7?5 e W A &Y e
WA af?



\
283 Statement by P.M.  MARCH 10, 1978  about Nikkim

SHRI MORARJI DESAI: I do not
want to generate any further excite-
ment in the Opposition.

SHRI YESHWANTRAO CHAVAN:
We are very much excited,

SHRI MORARJI DESAI: I csn
understand your excitement but that
does not mean that I should be ex-
cited, I do not want to add to that
excitement and, therefore, I go not

propose to reply to the questions put
by the hon, Member.

SHRI YESHWANTRAO CHAVAN:

1 think, you owe an apology to the
nation.

SHRI KANWAR LAL GUPTA:

Do not make a political capital out
of this,

SHRI MORARJI DESAI: There is
no question of any apology whatso-
ever; I cannot do it

SHRI YESHWANTRAO CHAVAN:

You owe an apology to the nation.
If you do not do it, we will stage a
walk-out.

Shry Yeshwantrao Chavan and some
other hon. Members left the House.

SHRI C. M. STEPHEN (Idukki):
Mr. Deputy-Speaker, Sir, I have
written to you seeking permission to
make a statement.

MR. DEPUTY-SPEAKER: Yes.

SHRI C. M STEPHEN: In the
view of our party, what has happened
is a very very serious matter. We are
really pained to see that the Prime
Minister does not concede the gerious-
ness of the matter. According to me,
three points are involved 1n this. First,
the statement of the Prime Minister
that he made the statement in his
personal capacity. Occupying an
office has got its own constraints.
When somebody occupies the position
as the Prime Minister or the Presi-
dent of India, he has got certain cons-
traints and when a remark is made

ibg
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about a matter vitally concerning the
Constitution and the picture of the
state of affairs in this country, parti-
cularly when talking to a foreign
journalist, one cannot take it as =
statement personally made. I do ac-
cept his statement on its face value,
but the claim that he can make a
statement in his personal capacity
concerning a matter which ig so vi-
tally concerning the country is a pro-
position which I gm incapable of ac~
cepting. Therefore, I have got my
objection to that.

Secondly, there is an oath  that
everybody takes, The oath is: I will
upholq the integrity and sovereignty of
the country. By so many processes, the
country has come to existence and
Sikkim is a part of the country. As it
is a part of the country, every Member
of Parliament as also the Prime Minis-
ter is obliged to uphold the integrity of
the country and to say that the process
by which that integration took place
was objectionable {5 not upholding the
integrity of the country. To that ex-
tent, the Prime Minister has violated
the oath that he took when he agsum-
ed office This is fundamental. If
you say that the process was bad, if
vou say the means was bad, but say
that the result is all right it is not
upholding the integrity of the coun-
iy Therefoire, I do expect the Prime
Minister to withdraw that statement
<o that the conscience of the people
of Sikkim ma ybe get at, and sO
that the integrity of the country
may be completely safeguarded. 1 do
appeal to the Prime Minister to make
a statement withdrawing that state-
ment. I would like to hear what he hag
got to say about that

SHRI MORARJI DESAI: I am not
going lo sav anything

SHR] C. M STEPHEN: The /rime
Minister saye that he is not preoared
to withdraw that statement So Sir. in
protest against the stand of the Prime
Minlster and to uphold the Integrity of
the country I and my Party stage &
walk out.
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Shei C. M. Stephen and seme other
hon. Members laft the House.

SHRI M. N. GOVINDAN NAIR
(Trivandrum):I do not want to make a
speech, But we also protest against
the statement made by the Prime
Minister and we walk out.

Shri M. N. Govindan Nair and some
other hon. Members left the House.

SHRI GEORGE MATHEW (Muva-
ttupuzha): On behalf of Kerala Cou-
gress, we also protest and walk out.

Shri George Mathew and some other
hon. Members left the House.

sfwedft vt (frarl) @ @
AT F N TFE aAE—IG AGE
TMAEY F IT &1 FWHT w gAWT
¥ fag oF TR AR @ o g
19 W & foq arge e s § W
TEAEY A aga %7 wH far § A
€ [ AT AT T AT FA B
forg wrk oY w7 Yy fear 1 (sqway)

MR. DEPUTY-SPEAKER: Mr. Ahsan
Jafri—not here.

Shri Ravindra Varma.

12,27 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): With
your permission, I rise to announce
that Government Business in  this
House during the week commencing
13th March, 1978, will consist of:

(1) Congideration of any item of
Government Business carried over
from today's Order Paper.

PHALGJUNA 18, 1809 (SAKA)

B.OH, 266

(2) Submission to the vote of
the House of Demands for Grants
on Account (General) for 1078-78.

(3) Discussion and voting on:

(a) Demands for Grants (Rail-
ways) for 1978-70.

(b) Supplementary Demands
for Grants (Railways) for 1977-78.

(c) Demands for Excess Grants
(Railways) for 1975-76.

(d) Demands for Excess Grants
(General) for 1975-76.

(e) Supplementary Demands
for Grants (General) for 1977-78.

SHRI HARIKESH BAHADUR
(Gorakhpur): I have already given
notice of a privilege motion against a
Police Officer. About that I would
like to say something.

MR. DEPUTY-SPEAKER: You have
already been informed regarding the
position. Please do nol raise that
matter now.

SHRI HARIKESH BAHADUR: Dr.
Ambedkar, a respected leader of this
nation—his photographs were torn out
in Bareilly. About that also I have
given a notice. It is a very serious
matter,

MR. DEPUTY-SPEAKER: That is
under consideration. . .. (Interrup-
tions).

SHR1 HARIKESH BAHADUR:
g qfag§ swia qg gAT R
In UP, the Police officers are behaving

like this....(Interruptions).

MR, DEPUTY-SPEAKER: What ig
"7} wg foar f ag goov wfadww §
the point of all of you getting up? It

is under consideration.

Now Shri Vayalar Ravi.

SHRI VAYALAR RAVI: (Chirayin-
kil): The Minister has presented the
business for the next week about
which I would like to make one or
two suggestions.
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One is about the Verghese Com:
mittee report. It has been widely puh-
licised that an atonomous corporation
will be formed. This is a very vital
change if accepted. So, it is neces-
sary that this House must have an
opportunity to discuss this very im-
portant matter. They have even made
references to Members of Parliament
and have even asked MPs to refrain
from putting question about AIR.
About that I have moved a privilege
motion but I would not speak about it
now. Firstly I demand a discussion
in the House on ihe Verghese Com-
mittee report.

Secondly, there is a very grave
situation in Kerala regarding closure
of cashew factories. More than 1.3
lakh workers are employed in this
industry and the Cashew Corporation
has completely failed to supply the
raw material. The imports have gone
down from 2 lakhg to 42,000 tonnes.
So, this is a very urgent matter which
should be discussed.

Lastly, there is a very alarming re-
port in the Press that a purse of Rs.
63 lakhs is to be presented to Jaya-
prakash Narayan. Jayaprakash
Narayan is a respected leader of
this country and any suspicion about
the collection of this Rs. 65 lakhs would
tarnish the name of Jayaprakash
Narayan. This House must know from
where this money has been collected
and the persons who have contributed
in a big way to this fund. Otherwise,
a suspicion will arise that this col-
lection consists of donations of black
money and Jayaprakash Narayan will
be unnecessarily drawn into this con-
troversy. So, I make an appeal this
House must discuss and know how this
money has come and from where it
hag come.

PROF. P. G MAVALANKAR
(Gandhinagar): Mr. Deputy Speaker,
Sir, I am sorry to say that the Minister
of Parliamentary Affairs, while giving
us this statement of Government busi-
ness for next week has faileg to give
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ug. for one more week any definite
indication, much less a promise, of
government’s intention to do away
with defections through a proper
legislative measures. I would like
the Minister to be specific on
this point because how long are
we going to stay in this House and in
this country and watch all kinds of
defections? Only yesterday we saw
the spectacle of the hon. Speaker
being obliged to recognise an additio-
nal party born out of one party. I
do not want to say that the Speaker
was encouraging defection because that
would be wrong, But the fact remains
that people like us after getting elec-
ted come here and stand before the
electorate with, a certain ticket—of
this or that party, or as an indepen-
dent. We have no right to change that
ticket until we give up that ticket,
resign the seat, come back on a new
ticket. When that is so. I do not
understand how alignments of Con-
gress (R) & Congress (C) can take
place, and how and why a number of
members of Congress (R) and’CongreSs
(C) and others get into the Janata
Party with obviously narrow political
purposes. I would like the Government
to tell this House and through this
House the whole country that they
mean business; that they are in earnest
about it. I am more agitated on
this point hecause I come from the
State of Gujarat where the arch
defector—I do not like to refer to
hig name again and again, he is noto-
rious who has been synonymous with
corruption—has now been admitted
into the Janata Party and the Janata

Party Gujarat people are referring
this matter......
MR. DEPUTY-SPEAKER: This is

not the occasion to bring such things.

PROF P. G. MAVALANKAR: 1
want to bring to notice the gravity of
the situation. That procesg is going
on and the dissenting Members of the
Janata Party in Gujarat are publically
condemned by their own party leaders.
How can you allow? This defection
cannot be allowed like this. I want
this Government to be honest.
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On Sales Tax, the Finance Minister
says that he cannot do what he promis.
ed to do because of differences and
difficulties. But at least on this you
can certainly honour your election
manifesto and get rid of this disease
of defections by bringing the neces-
sary Bill as early as possible.

I want this promise to-day that he
will bring such a Bill in this House
in this session and get it passed us
early as possible so that this disease
of defection is got rid of.

Secondly, very briefly, I will men-
tion one point. The hon. Minister of
Parliamentary Affairs has not chosen
to follow.. ....

SHRI VINODBHAI B. SHETH (Jam-
nagar): When you say that Shri II. M.
Patel has clarified to-day morning that
this promise or an assurance has been
given in the manifesto, whether Janata
Party manifesto is ingger or the
Constitution is bigger?

MR. DEPUTY SPEAKER: We are
not going to discuss this point.

PROF. P. G. MAVALANKAR: I
would suggest in all humility, to the
hon. Minister of Parliamentary Affairs
with regard to the time table—which
he himself said yesterday had been
given to the House for discussion on
various demands for grants, I see in
that he has not mentioned in this list
the Ministry of Law, Justice and Com-
pany Affairs, the Ministry of Com-
munications, ‘the Prime Minister's
Departments like Atomic Energy, Elec-
tronics, Science and Technology and
Space, and, of course, his own Minis-
try, the Parlimentary Affairs Minis-
try.

MR. DEPUTY SPEAKER: You had
aslready mentioned it yesterday. Do
not repeat.

PROF. P. G. MAVALANKAR: He
said he had consulted various points of
view and parties, and so this was what
the opposition had suggested. In the
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previous Parliamenf, even those of us
who were independents no party con-
siderations were there) were invited
by the then Minister of Parliamentary
Aftairs. He has not invited us. He has
not consulted us, at least on the feasi-
bility of having certain departments
roped into discussion. If you go on
with this convention that only the
departments which are selected by the
Opposition groups and parties will he
discussed. then certain Ministries will
never be discussed. The Ministry of
Communication, and particularly the
Ministry of Law and Justice which has
got to do a lot after the emergency
should have been discussed here. The
Minister of Planning.......

MR. DEPUTY SPEAKER: You are
repeating yourself.

PROF. P. G. MAVALANKAR: I amt
concluding. This country requires a
lot to do in terms of planning to
eradicate poverty and we have ne
discussion on poverty. And, finally, I
want to say that when the Minister of
Parliamentary Affairs and his Govern-
ment, with whose intentions I broadly
and fully agree, have restored demo-
cracy and everything in this House,
then how is it that it lies in his mouth
to say that Private Members’ discus-
sions, Hali.an-hour discussions etc.
will be reduced only to once a week
after 6 O’ clock and no further discus-
sion will take place during the budget
session? Let not this House be treated
in thig fashion. Government after
Government proposing to this House.
that the legitimate, precious, limited
time of Private Members, is so eroded
in this fashion, by giving an excuse
that the opposition parties are saying
this or saying that. I am an indepen.
dent and I belong to no party but 1
am expressing a point of view of the
whole country when | say this. I want
to suggest that this 1s a wrong thing;
it is an erosion on the very precious,
limited time available to Private Mem-
bers of this House. This cannot be
taken away by the Government parti-
cularly when urgent matters come up
for discussion.
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SHRI KANWAR LAL QGUPTA
(Delht Badar)t Sir, before you go to
the next item I want to make a sub-
mission.

SHRI MOHD. SHAFI QURESHI
(Anantnag) rose—

MR. DEPUTY-SPEAKER: We have
asked for a submission from the Editor
of the paper and we will get it.

SHRI KANWAR LAL GUPTA: My
submission is this. Yesterday the
Speaker was kind enough to assure the
House that some sort of statement
will be made by the Mimster of Ex-
ternal Affairs on the statement made
by Prime Minister of Zambia This
country is very much annoyed on that.
It amounts to an interference in the
internal affairs of another country.
He promised either a Calling Atten-
tion or a statement to be made by the
Minister today. But nothing like that
has happened. Neither 158 there a
Calling Attention on this subject nor
ig there any statement by the Minister.
This is a very important issue. The
Government should clanfy itg posi-
tion and they should tell us as to whal
steps have been taken by the Govern.
gl:ent over jt. This is open to you

r...

MR. DEPUTY-SPEAKER: I cannot
say. It is for the External Affairs
Minister.

SHRI KANWAR LAL GUPTA: The
hon. Speaker said he will consider a
Calling Attention Motion.

MR. DEPUTY-SPEAKER: So far as
Calling Attention Motions are concer-
ned, and Rule 377 notices are concer-
ned, of course, we will be considering
them.

SHRI KANWAR LAL GUPTA: It
is to be admitted by the Speaker, Sir.

MR. DEPUTY-SPEAKER' We will
consider them. About the statement
and all that, it iz different.

MARCH 10, 1978

i e ey

BOM. o am

SHRI KANWAR LAL GUPTA: 1t
is the second alternative. Calling At-
tention may be there. It is an
important thing.

PROF. P. G. MAVALANKAR: What
does the hon. Minister want to say
in response to my points?

MR. DEPUTY SPEAKER: I am ask-
ing him. Please have patience.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Sir, I shall
not tire of pointing out that the state-
ment which I made was about Govern-
ment Business that the House will con-
sider during the next week, It ig cus-
tomary that that occasion is used to
make references to items which are
in the minds of hon. Members, which
they would like to be discussed some-
time or the other. 8o far as the dis-
cussion about the working of the
various Ministries is concerned, when
the Business Advisory Committee’s
Report was placed before the House,
there was a Motion for the adoption of
the Report and this matter was dis-
cussed Unfortunately the Hon. Mem-
ber was not present

MR. DEPUTY SPEAKER. He raised
it yesterday

SHRI RAVINDRA VARMA The
House has adopted the Motion already
and 1 don't want to make a state-
ment on that. Then, the other ques-
tion that he raised was about the anti-
Defectiong Bill. I do not think that
1t is necessary for me to make a long
statement in reply to what he has said.

He asked me to assure the House
that Government means business Well,
1 assure the House that the Gov-
ernment means business

Next, he asked us to say that we
are quite earnest.

I say, the Government is very ear-
nest about the anti-Defections Bill,
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PROF. P. G. MAVALANKAR: What
is the proof?

SHRI RAVINDRA VARMA: The
proof of the pudding is in the eating
and when it is served on the table you
will savour it. Had it not been Mr.
Mavalankar, I weuld have said that
perhaps the hon. Member wanted to
say what he had in mind about defec-
tions. But, since he mounts guard on
the rights of the House, I shall not
say what I would have said in the
case of some other hon. Members.

1 have already said that the Govern-
ment ig in right earnest about the
anti-Defection Bill. The matter is
under consultation with the Leaders
of the Opposition. We will also take
into consideration the views of others,
and the Bill will be introduced in this
session.

12.40 hrs.
MIZORAM BUDGET, 1978-79

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Sir, I rige to pre-
sent a statement of estimated receipts
and expenditure of the Union ter-
ritory of Mizoram for the years
1978-79.

The House is aware that following
the resignation of the Council of
Ministers on the expiration of the
term of the last Legislative Assemb-
ly, President’s Rule was imposed in
Mizoram for a period of seven months
commencing from 1ith May, 1977.
Subsequently, this arrangement was
further extended for a period of four
months commencing from 11th De-
cember 1877. In the circumstances,
the functions and powers of the Leg-
islative Assembly of the Union ter-
ritory of Mizoram are, at present,
exercisable by Parliament. Accord-
ingly, with your permission. 8ir, I
lay before the House the Annual
Financial Statement of the Union ter-
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ritory showing its estimested reeeipic
and expenditure for the financial year
commeneing from lst Apeil, 1078

2. Revenue receipts of the Union
territory in 1978-70 are estimated at
Re. 1.58 crorex and expenditure at
Rs, 39.46 crores leaving a deficit of
Rs, 37.87 crores which will be met
by grants-in-aid from the Centre. On
the Capital Account, the estimates
reveal a deflcit of Rs. 8.86 crores,
which will be met by loans from the
Government of India, Plan outlay in
1978-79 will be Rs. 16.85 crores as
against Rs. 1137 crores provided in
the current year's Budget. Sectoral
distribution of the Plan outlay is
given in the Explantory Memoran-
dum. In addition, the estimates for
1978-79 also include an outlay of Rs.
1.44 crores on the Central and Cent-
rally Sponsored Plan schemes and Rs,
1.79 crores on the Plan schemes of the
North Eastern Council.

3. Sir, at present, we are seeking
only a ‘Vote-on-Account’ for five
months on the basis of the esti.
mates which I have just laid hefore

the House,
»

4, Sir, as I have mentioned, the
President’s Rule in Mizoram was
extended for four monthg commencing
from 11th December, 1977. This ex-
tension was necessitated because of
the talks which were in progress
with the Mizo National Front repres-
entatives. The talks are still conti-
nuing and there are prospects of
bringing the insurgency to a clase.
The talks, however, cannot be allow-
ed to come in the way of holding
elections, Although a “Vote-on-Ac-
count” has been proposed for a pe-
riod of five months, the Government
are keen to hand over the adminis-
tration to the elected representatives
of the people as soon as possible and
intend to hold elections in the very
near future,
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12 40/1-2 hw.

SUPPLEMENTARY DEMANDS FOR
GRANTS (MIZORAM), 1977-78

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): I beg to pre-
sent a statement showing Supplemen-
tary Demands for Grants in respect
of the Union Territory of Mizoram
for the year 1977-78,

—

1241 hrs.

RAILWAY  BUDGET, 1978-79—
GENERAL DISCUSSION--Contd.

MR, DEPUTY-SPEAKER' Now,
we take up further consideration of
the Budget (Railways).

SHRI KANWAR LAL GUPTA
(Delhi Sadar): May I know when is
the Minister going to reply?

MR, DEPUTY-SPEAKER: At 2-30
P.M. the Minister will reply. Till 2-30
PM. we shall continue further dis-
cussion on the Budget (Raillways).
Shri Shrikrishna Singh was on his
legs. Let him continue.

wfy sfrpew feg (<) : SRS
wEeT, & Fy o & sdanfan
¥ Foit ¥, warw 7 gfawt @ Wi
FHATS FAT T AKX 90 FIE
TT WA @ F T @ L 1
L o & arfeat ¥ faw ot gl
aw ¥ 7L &) fee ol 65 FUE
RNagarrawran § for frod
Tl e gu, 7g THEET FHE )
[ & wT ¥ R wEar
SUTES FY TR ) § 1w 9uF wfw
o gfeminr Hay off & swe far #
Ta& fog aw TEET gAY )
3t aEATY, T AT ARE A gfera
¥ o wYlY A wE g, waw FEwE
Famd AT A WA AT gl
o o @R w WY oo Y E o

1078-16—Genl. Dise, 3%

fag W ew v  ghewor w1 wiw
= ¢ ) waR wfew ww A @ F
o wrrfea it fador | ddaew v wgd
Hoft & wearfed o1 3% N Wraw
T 9« aTal ¥ wigw v § fe et o
T SR AT FRIGATE X aCH & 1
W E F mead #Y qIwfr wr
sfama agr fear mr &1 ol s
amr AT @ wrRaw s afey
Fgmvgm g o1 ¢8O F& awr
77 W & S Farey w) frafa wy
®) aT wer ot @ @ § | s
Fda7 ¥ gfz N wf &1 77 wifgww
FUIIETE ¥ T F99 ¢

T & wgar =gar § v fred
fa ¥ Yo faw Y o .fa & sanl
FTE A9 e A ) farsw A anew-
T qFET % NEQ WA w37 fawwr
Fraa AT Ay | FEACT A IFATAT ATEA
/T §, dfe qaar ¥ fagw aF A e
Y Ihgr F A w1 g Frdaw @
f& g0 arw faew 1 Tw M
fpar s 1 fde-wafaar wew &
[T N 97 7 e Ay faay
Ay | Y g § aOrw-HigR A
2 1 7g TN ATER oY 2 AT At &Y
a1g ¥ vawa g1 ¥ @ sufae gwwt W
FW BT AW ¢ | g QT A R
& A qT ¢ 1 I fawme & @y
ST A IIATH AT AN § IR glwr
qga Y gfee ¥ g W A Wy
TR foar o fomdy Y § Ay
difeq #WI1 &1 Feaor g1 ) welh Y Y
ITEr Fuer Y F 9ifgw

/G Y gEIYY, AEE W wf
T § | T AT & Feaw w1 ra-
Ry T amTdar ¥ &l
ft & fraw g wETw fRar @
AfFrmacsaRge far &1 e
T § P e ¥ fifahg
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Tt A w1 A AT qFeer Bt O
£ | wE: T ATl W U FR W W)
STT wEW ISE | WIIEX ¥ HATT
fiew 35 feanfeT w1 fimm & forad
ark ¥ faoPr arar AAY I  wgw 9T
Afiv T aTe gEwT ore faar §

WY A A GIE-RATHYT e
e E Ay aer pifr gy € &) S
faredy arer arg W oY WY Ag AEA
Iy € LT AT TF I TE g
¥® & sro-grETaw M wifew |Ee
Tl Y g0 A & g g R e
T AN AT TE & | A T WIS AT
& 1 wrarrs Tromg O F A v A
txafan garer gra g fr @ Tl
ATER ®T AN WT AWE ™ @ |
W A% ¥ IE-TETHIE ATEA WY
wifest arsz W9 A WA § wEET W
s wigwger FfT

a7 F WE FTRETAT
1862 ¥ wqrfye frar maT A7 | WA F
[T 2w ¥ o Y Fgge R fEg
& & faq ag s et gar
a1 | FfFT W TEw AT Ew g 7
F goT 9g g ! wré arfearie &
& a1 wEed T AW [ 5 T
$ar &, qWD @1 & agT FT AR
wTE, & WIST WAT § AT ARG A/
T AT #AT §, 9ERy awar A<
AT T LEAHTT T T N TG §
T g4 FY 9T £y JrAr 9riEe | el
THTETFIT@AN 18 000 AEHT FH
@ ¥ | 9T qgT FAT 9 000 WIEHT
WAL

w¥ ¥ B qgr Ay,
gt fdoeimTr & a1 ¥ g
&1 60,000 frerTe #Y gaTd WA
ored & fad & 4-5 TonT freindree
qTEA 1 faeeieor Y AT § AR
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acy ¥ feosfreoo gar & 1 g wTOw
sAwY #my T wATEas @ g § W)
sifere} g wwry qer § | ¥ A ¥
et o =rgaT ? g wnd g w9
SraT &, Thw A A fasreFor & av
s F1 a7 g OF g R |
AfF o ag WF e e o W%
A A Fopd weg)  ® afw v
T WY FAET W 7 WK WY
s franeTy $ 7 § i T I
A wr g ?

SHTET AT 116 a0 JXAT FL-
qTT & WY fir afeqvrgd ofimar &1 a@@
T AR @G gIAT wIETAT Y 1
AN TN WL T AOGT agr & W%
WY A FT A I 9 @I, I
wro aferadt o wer faar sy
* ? i Ay @raT ? qgar Ut aonT
#T TOT 4T W T AT qHI HT
It T I WY AT /Y 17 g ?

o A FT AZATT GUT ST AT
FoaeATT TCAT WY SAWT  FNEIE
s fer wmr, srafisar & 0, v
et & eqrer fagr war | S o
gL FTOATR ¥ AW AT W gwr ! A
% FreEm §, O O S 5
frarcor w1 St drer o W) A
aTeyge zfaw ofier &7 way @v
FTOEET &, TR @HaT ST Fwear
T IR QR | 5 fawr R v gwr?
WX I ¥ F19 6T ¥ w1 g gray
AT &Y T AT & Tw F wan
#7150 v ot feer gwa & o fofafar
oY e Frdaa O wTE aEA Ay B
Taw wre fear awa &) Ofer forsr 3 e
qHd §: THET HIETTHAY BT qHAE )
Qfeer forer F AT99 IS ¥ 9 A T
300 AR &7 WY f@r W
A 500 EEITAT FT A fear grar
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oY FEA eronerT e YT ¢ oy el e
weecd g e 300 grawmax
wy wYeT oy o< @Ay famy @ oW avg
¥ Ofaw fowr srdwe oY dw finfew
¥fag g o AT g AT AW
¥ § | TS T FEY IEY T TR
wrafaat #t fear o <@y &1 AER
TR §E w7 qoEa far, wewr fe
Afirr ok AY¢ w7 Y T AT uv
T AdF R AT AT AT W Y ) R
WY ¥ wwET F7 g wifey 5 T
gC aa ¥ g Afy ¥ wymR =,
297 w4 g FF g9 AogQ w1 I
®T & | IE 18 TAT Y TTH AT
9 g @ E & | I e Qog A
o g ¥, Ofaw faw ax &, a9
deed a g, AT mw a1, d ) @
R AW § | oot FAET Wy 7
WqEAT & | AT ST AT
FATAYL GAGTIS & THIAIE W
AT THIHYL WY I § | 99 T
orgy AY FAgT §, T WAOET W §
sfagra W A1 2 W R
W 5. 4 w1 & Afiew swrergT A e
®TE 10 1T ) WIT FAE AN Ty
w1 & | vt & oY F S gy
gRI_WFAAL

g frwer g § o T A R
& & W A ¥ a0 B T
W FT AY FUAT IYAT FX FT TCHT
¥ 5 gueEr WX T@aT W RRWE
Ty %4, g W TE TTH S A |

a3 fagr o afao fage &
Frg-g AE W argA Faory #
v § | fram wfed as wo
TER T A T WA § W W@ T
& A% fudeft T & 1w w7 ofcar
AN SR R AT Y & X

2%

AW €1 RO W R
FuHdw wawi wrawd femd
T qare ¥ I wear Ty wifeg o
fagre & A Y w e o o) el
# i o i foreelt v Yo welt & wrew
fer ) wwaTER IR e famy
& W F g & i o fagroeix ofaor
fagre @ WY sy 7 oY SEd AT
faor &1 w17 @ T AT ovER W
FIH A WRRT @AW X I AW\
U |
it 77z & gw wEa fr g-eR
‘9 g7 TETaT, O w1 9E g
7 gaom It avE ¥ g =feg
a9 a@ & 9% WA T | 5 qHT
FTA FTNT w1 wTeEw w7 A giwr
A FARFT I FHFAFT H 100,200
el WET FY FrET F ¢ T A5
¥ orrg W wEY XA &, I FreE ”w
g & 1| o & BT I qTHEE
H & T FTAT F & ) gafaw @
e $vr |1 &1 At fedileT o awq
aret § o foer & weaTem a1 @ A
UMY § =Y Ay § I 7 qwar
Y IFTAT I | O & A3 F7 FIOH
feur wmg, = 9% AR B g
il
DR. R ROTHUAMA (Mizoram)- I
congratulate the hon, Railway Minis-
ter for making some changes in pas-
senger trains and for 1ntroducing
changes regardmg classless trams,
Janata khana, etc On the other hand
I am sorry to note that many proposalg
for new raillway line construction,
particularly in  the backward
and hilly areas had been dropped in
the budget I should request
him to appreciate the need for new
railway hne construction in backward
and hilly areas, particularly in the
northeast region The problem in the
northeust region is one of econamic
problem This problem 18 caused mainly

due to absence of communication.
Particularly in Mizoram the land s
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fertile and we can produce large
quantities of agricultural produets
such as ginger, potato, etc. But the
problem here is one of communica-
tion; people cannot bring their pro-
ducts to the market. That is why I
was sorry to note that the proposed
railway line from Lalaghat near Sil-
char to Sairang had been dropped.
Lastf year Shri Jyotirmoy . Bosu
asked a question regarding the pro-
posed new line from Lalaghat to
Sairang along the bank of Dhilesh-
wari river, His question was:

“Will the hon. Railway Minister
be pleased to state whether the
tecnical-cum-commercial survey to
bring the railway line to the near-
est point at Aizawal in Mizoram
has been completed and if so whe-
ther the job is going to be taken
on hand very soon and if so by
what date?”

The hon, Minister's reply was: Pre-
liminary engineering-cum-traffic sur-
vey for extension of railway line
from Lalaghat-Lalabazar to Sairang
a station near Aizawal 13 in progress
and is expected to be completed by
the end of 1977. Further considera-
tion to this project will be given
after the survey is completed and re-
ports thereof are examined from all
angles ”

13.00 hrs.

I notice that in his budget speech
this proposed line is not included; he
says that proposals are awaited from
the nort-castern council regerding
the construction of new lines, It is
clear that the engineering-cum-traffic
survey has been in progress in 1977.
I want to know why this project had
not been included in the budget. I
should like to request the hon. Rail-
way Minister to kindly look into this
proposal so that he can include this
rajilway line in the next budget be-
cause this is the main problem in the
whole north-eastern area and also the
hi]l areas of U.P., HP. and Bihar.
In all these areas, the problem of the
backward people is the absence of
communication, When there is absence
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of costmumicetion, the people dannot
bring their agricultural products to
the markets, If they cannot bring
their products to the markets then
there is no way out to improve their
conditions, This has been so for the
last thirty years, Now the Janata
Party has come to power, and they
speak in a number of public meetings
that they are going to give priority
to improve the condition of the back-
ward people. But we do not find
that, From his Budget speech, we find
that the new lines which are going
to be taken up in the current year
are only in the plain areas, Most of
the backward areas, rural areas in
India are left out. So, I feel strongly
that unless this problem is tackled
immediately, the condition of the
people will be really bad; politically
also their condition will be really
bad, In fact the main reason for the
anger of the people in the North
Eastern area is their poor economic
condition. If the people or a section
of the people are isolated economi-
cally from other parts of the country,
then they have to express their feel-
ings, their anger, their discontent-
ment in one way or another, The
same thing will happen to the people
in the plain areas also. If the people
in a section of the plain areas are
isolated economically, they will ex-
press their feelings in a violent way
like the Mizo people. That iz why
1 feel very strongly that if this Janata
Party is really wedded to the policy
of Mahatma Gandhi, they should
show it in their deeds and not in just
speaking. We do not want this thing
to come again, after the experience
of the last thirty years,

We want that the Janata Party
should really give due consideration
to all the problems of the backward
people and particularly, the {Tribal
people so that this unrest—political
and economic—may be removed.

1303 hrs.

The Lok Sabha adjourned for
Lunch til Fourlteen o fthe Clock.
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The Lok Sabha re-assembled after
Lunch at Five Minuteg past Fourteen
of the Clock.

[SHrRr M. SATYANARAYAN RAO in the
Chair.]

RAILWAY BUDGET, 1978.79—
General Discussion—Contd,

SHRI AHMED HUSSAIN (Dhubr1):
Mr. Chairman, Sir, a railway budget
without any increase in fares is wel-
comed by the rail users and travel-
ling public, But the Minister dese1-
ves no reward for his idle policy on
the development of backward areas,
proper representation of minorities in
railway gervices and openrng of new
lines, particularly in the North Eas-
tern region, The Minister has yeti to
make up his mind for providing rail
communication facilities in the back-
ward areas, whose population 1s pel-
haps more than the present rail
users. 1 venture to narrate the various
problems concerning the railways in
the North-Eastern region one by one.

Sir, the Janata Government have
been preaching of making every pos-
sible efforts to provide adeguate faci-
lities and development of the back-
ward and rural people, But the rural
population of the gouth bank of the
river Brahmaputra, particularly of
Meghalaya, Goalpara aund South Kam-
rup have never seen a train, and even
in these advanced days of science a
train is one of the wonders to them

With a view to bring the 1aw mat-
erials from the south bank of Bia-
hmaputra i.e., from Garo Hills, the
broad gauge line has been extended
to Jogigopra from Bongaigaon, and a
proposal was also there to construct
a railway bridge over the river Bra-
hmaputra near Jogigopa Pancharatna.
A survey had already been made by
the Gauhati Universily, but to our
uttar dismay the Minister in his bud-
get speech has mot mentioned any-
thing of this project, Along with this
project, there was also a proposal to
construct railway lines from Pancha-
ratna to Gauhati and Pancharatna to
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Mohendraganj vis Mamkachar. These
lines are also not mentioned in his
speech,

The Railway Minister has said, as
usual, a few words about the develop-
ment of the North-East region in his
speech but he had no commitment to
offer, The Bongaigaon-Gauhati broad-
gauge line, targetted to be complet-
ed by 1980, have to be deferred for
several years more due to the non-
release of funds and the step-mother-
ly treatment to the North-East Re-
gion by the raillways, As regards the
laying of new rallway lines, cons-
truction of bridges at Jogigoppa and
Silghat, and  conversion mto broad
gauge, it is painful to find that noth-
g new has been provoscd for the
North-East region, except the sarcas-
tic remarks to develop railway com-
munications in that region

I request the Railway Mnister to
consider the following demands of
the people of the North-East region’
(a) the construction of a broad-
pauge line from Bongaigaon to Guu-
hati should be speeded up and funds
allotted for the purpose should be
released in time to ensure the com-
pletion of this work, as targeted, by
1980; (b) the outstanding demand to
convert the existing metre-gauge
Iine 1nto broad-gauge lne (1) Gau-
hati to Tinsukia and (2) Dhubri to
Fokiragram  should be considered
during the current year; (c) the
broad gauge line existing upto Jogi-
goppa should be extended to the
south bank from Pancharatna to
Gauhati, touching Meghalaya
border and Pancharatna
(Goalpara) to Mohendragan) via Ma-
nikachar and accordingly construct a
bridge over the river Brahmaputra al
Jogigoppa-Pancharatna

It 1= worth mentioning here that
the condition of some railway station
in Assam is so pitiable that it can-
not be described here We have been
surprised to learn that the Railway
Minister’s submission in the House
that selecled stations are provided
with better facilities of lighting, toi-
lets, refreshment rooms etc, He has
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assured the House that the regular
passenger amenities programme will
continue. But, so far as we are con-
cerned, it is a matter of regret that
in spite of several representations to
the Railway Minister, nothing has
been done, Regarding the demand to
upgrade the Sapatgram railway sta-
tion and set up a new station at
Monglajhora, though the Minister
Ras given me an assurance in a letter,
nothing has been done so far.

Regarding the recruitment of mi-
norities in the railways, I just want
to quote an observation made by the
late Shri Moinul Haque Choudhury
on the floor of the ouse. He quoted
from the autobiography of Pandit
Nehru, where he has said:

“No minority, however deter-
mined it may be, can progress
without the goodwill of the majo-
rity and no determined minority
can be exterminated by the ma-
jority however determined it may
be.”

My intention in quoting this is not
to annoy anybody or any section but
to ventilate the grievances of the
minorities mn this country who are
deprived of their due share in re-
gard to appointment in Government
services,

I recall with gratefulness that the
Father of the Nation, Mahatma Gan-
dhi, gave his life for the cause
of the Muslims, Four of our Prime
Ministers—Pandit Nehru, Shastriji.
Shrimati Indira Gandhi and hon.
Shri Morarji Desai—have worked
sincerely for ensuring national inte-
gration. T know that in this House
the majority of the Members are
genuinely concerned to see the vari-
ous grievances of the minorities The
Government has also formed a Mi-
norities Commission to meet the de-
mands of the minoritles adequately.
In fact, everybody is talking and
showing his hearty sympathy to the
minorities, but in practice it yields
nothing.

1978-79- 286
Genl, Dise,

I woulg like to draw the at-
tention of the hon. Railway Minister
to the fact that minorities, particu-
larly the Muslims, have not been
properly represented and have been
deprived of their due share in rail-
way jobs. Discrimination continues
to prevail in the entire railway with
regard to the recruitment of members
of the minority communities. The
hon, Minister has not fulfilled his
promises given during the previous
debates that all the grievances of
the minorities would be removed in
so far as the railways are concerned,
and it is painful to note that the
problem remains as it was. The back-
log caused due to the mon-appoint-
ment of scheduled caste and schedul-
ed tribe candidates was ordered to
be filled up by fresh appointments
during the emergency. But to our dis-
appointment, nothing has been done
to remove the backlog due to non-
appointment of minorities during the
last 30 years of independence,

We often advocate integration and
equal opportunities for all, but if the
nation is to be strong, if it is to be
integrated, every one has to have
a sense of participation. If one Iimb
is weak, the whole body is weak. 1
hope the hon. Railwav M:mster will
realise it and give due attention to
the proper recruitment of minorities
in the railway services from chapra-
sis to class I officers so that the po-
pulation pattern may be reflected in
all categories of services,

The hon. Minister was kind enough
to introduce a mail train between
New Delhi and Tinsukia n response
to the demand of the people of the
North-Eastern rcgion. But with
utter dismay we find that he wants
{0 ratisfy the people of this area
just as p mother would satisfy her
child with cheap toys. I suggest that
a team may be sent to evamine the
conditions of the Tinsuk:: Mail, All
the rejected bogies are fitted into
this train, Sometimes the pi-sengers
have to quarrel with the railway staff
for water supply, lights and fans. Ii
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Shri Ahmag Hussaini
is also worth mentioning here that
sometimes ‘the train rung without
light and passengers spend their time
in panic.

The catering service in this train
is also not up to the mark Passen-
gers take their meals only to satisty
their appetite, as they have mo al-
ternative, The authorities may please
be requested to improve this with
immediate effect.

The Tinsukia Mail unnecessarily
takes more time than it needed. The
time can be minimised by abolishing
unnecessary stops, thereby making it
more convenient for the passengers.

Lastly, I request the hon, Minister
to add more bogies to the Tinsukia
Mail or to introduce a new fast train
te avoid overcrowding.

With these few words, I thank the
chair for giving me this opportunity
to express my views here, I also thank
the hon, Mmister anticipating his
good services to the most backward
part of the country, namely the eas-
tern 1egion,

DR VASANT KUMAR PANDIT
(Rajgarh)' I rise to congratulate
the Railway Minister for presenting a
very good Budge!y, Siz, I have known
the Railway Minister for a long time
I have been for many years his col-
league. I have studied the Budget
very carefully anq 1 call it a “Text-
Book” budget, a “Professor’s Budget”.
All those thmgs which should have
been there in a text-book are there.
The hon. Minister is a very hard
working, studwus and a very pains-
taking person. He made a tremen-
dous effort {o present a surplus Bud-
get. The Budget being a text-book
Budget, lacks courage, dash, dynam-
ism and boldness These text-books
are prepared by th~ bureaucrats.
They are expert in saying how a thing
cannot be done. But if the Minister
feels that something needs to be done,
then he should gee that it should be
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done and he should not lomnhrw
the advice © fthe bureacrats,

exactly where I call it a T
Budget.

Our General Budget is based on
agro-oriented development, village-
oriented development. But I do not
find any provision for providing new
lines in the backward areas to cover
the infra-structure so necessary to
uplift the economy of rural areas, How
are the new schemes in the Budget
going to be matched with the agro-
industrial policy when there will be
no surveys of railways in inaccessible
areas, backward areas and ynderde-
veloped regions. I am glad that the
hon. Minister also comes from a
backward area. He has done lot of
work as far as the ‘Konkan railway
15 concerned I am also a Bombay
man, But fortunately, I now come
from Madhva Pradesh and from an
underdeveloped area, Rajgarh, which
is a specially backward area. There
the problems have to be seen to be
understood.

We want electrification; we want
change in gauges; we want Janata
food; we want amenities for the pas-
sengers. All those things are the' -
But does the Ministér wish to take
credit by saying 66 “However, no re-
duction was made 1n the allocation
for new lines” Ig it meant to be a
compliment or an obligation on us?
We wanted rather a definite state-
ment that the backward areas would
be covered Whether the lines are eco-
nomiec or uneconomic, that should not
be the main consideration Certain
uneconomic lines have to be taken as
long term investments. They may
appear uneconomical today but cun
be profitably developed over a period
of years. The Budget lacks that.

I understand that there is no men-
tion of new lines because of paucity
of funds That is what the Minister
will reply. If you do not have funds,
float new Bonds or Backward Area
Development Debentures, Ask the
Finance Minister. You have to ralse
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money specially for the construction of
backward area lines. In my area,
even Rajgarh, the district place, .is
not connected with the capital c1ty of
Madhya Pradesh. There is no plan
for inter-district area connections.
Therefore, I very much appeal to the
hon. Minister: do not depend upon
those surveys which are presented be-
fore you. Those are the old surveys
.done at a timce when those areas were
uneconomic. Therefore, [ would ap-
peal to the hon. Minister to appoint a
Speeial Backward Area Survey Team
which would do only this work., 1
want this new survey team to go to
various places and not to only depend
on those surveys which are lying in
dust in the cup-boards of the bureau-
crats. I repeat what the hon. Minis-
ter himself has said. He has in his
speech stressed the importance and
the development of backward areas.
But he has not done anything moure
than lip service by just giving a few
railway lines here and there.

As far as my own areas is concern-
ed, I would like to make a few sug-
gestions. I would like to give some
figures for 1976-77 of total area in sq.
kms., railway route in kms. and rail-
way route length per thousand sq.
kms. of area: for example Himachal
Pradesh—4.65; Madhya Pradesh—
12.95; ammu and Kashmir—0.55 and
soon; while there are certain areas,
like, West Bengal—43.44 and Punjab
—42.74 on the basis of which the real
development and the prosperity, of
Punjab has come. There -are many
backward areas which are uncovered.
The Madhya Pradesh Government has
submitted a proposal for opening 17
new railway link lines and conver-
gion of some sexisting railway lines
into broag gauge. Out of these 17
new railway lines, at least one line
should be immediately taken up, that
is, the conversign of Gwalior-Shiv-
puri narrow gauge into broad gauge
section ang extension upto Guna and
to connect it with Maksi and Devas.

There are also a few other railway
lines which are to be planned, not in
the normal way, but as a special case.
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One is a new railway line from Ganj
Basoda 1o Biaora via Sironj and Latoei
which will connect these two district
places which are very important for
forest and agricultural development.
Similarly, there should be an exten-
sion of Bhopal-Vidisha shuttle {rain
upto Bina, There should be a passen-
ger shed on railway platform No. 2
at Ganj Bansoda. For the last 50
years, there gre only twg Express
trains on the Central Railway from
Bombay to Delhi. There should be
one more new Express train on Cen-
tral Railway from Bombay to Delhi.
I hope, the hon. Minister will take
into account atl these suggestions
when he plans his next budget.

We do not want to criticise against
the tube railway and the ambitious
scheme of having double-decker coa-
ches and building. up of bridges. If
vou do not find money, I think it can
be done by the joint sector. The
money can be found in the market by
inviting the joint sector fo take up
these things. The tube railway can
be financed by somebody and the
Railways can then take it gver in 15
or 20 yearry, On some such basis, the
big schemes can be taken up. In this
way, the finances can be found ana
the finances can be reserved for the
backward areas, particularly as in
Madhya Pradesh.

! a.
i

Before I conclude, 1 want to bring
one important point to the notice of
the hon. Minister. There is sericus
discrimination shown between the offi-
cers appomted by interview and those
appom‘ced by writtéhr examination.
Thousands of guch officers are stag-
nating and they are frustrated. Their
seniority is in jeopardy. They have
also been selected on the same basis
as of the selection done by the public
service commission, but on oral exa-
mination. Thig . discrimination shouid
go. To make the budget a completely
new Janata-oriented budget next
year, I hope, the Railway Minister
will come forward with some boid
and dynamic programme to cover iha
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inaccesgible areas and cover the back-
ward areas with a new network of
hines

ot gk e (wwrowdy) < qwn-
ofs wgiea ¥ 78 WA ¥ 9ger A%
A QT gAr § 1 A WA AW A7
gy Fama gar & gafag &
JUFT TATA F7ATE |

AT Rataq-43 - ngq 3, agr 91
WX w AT FreMA N IGYT H
TY IW FEAT AEAT § WK G
quTe A0 =wreAT 2 1 PR T freer
gurmrfRa AT AT ¥4 ATV YWF FY
gfaaqre aga ¥7 21 fas gra-gqamaT
AT ATET ¥\ 7 EAT qAATE, aqreT,
ATeAT T W gw ¥ ) Wi are-
TIH QAT "2HAF AANF 75 aqf w
%z a7 fawr A & fm amr AT wE 2
qAaz =adr F1 fear g, 44 /7 qrav
WV & A8 AT AT FG AT A A
FfqoaNa 50 477 HASTH 77a7)
gafwq @21 97 T wAE W TEAY
o gz anT Ay A g ¥ e
faqy & vsdy3z 714 @Y & 1 T4 ™9
FqufcEde 4 g@v fasr & fan afwo
fear @ oty 3¢ fawifen o ¥ qarm
F1 A § #fFa odt a7 18 Ay g
2

gq qoE § WY e Aar ¥ fy v av
e e fast A & e 1§ qfaar w8
gt A e A famdrvar g fr e
FreStet, WA W ST W TE MA@
frot R & frq wiver & gaofo o1
q&=y %7 ®17 gaxr fanter 0 w07

qavra @ wrikafadr w1 agy a9
A&\ wFET A R gAY AR O
F @l fam ¥ ogrdl g N w@wHarg
¢ fwaq wifgyrdt @y wa &) ag a9
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wga frowr gur §, 7 W Wk w-
Fadorreor oY wY€ gl 7t 4 1 ve Aw
* frosma fara-fm agar ar wr
¥ 1 @ v e & wdgy, wad, araar
ST wrEdy, TSRS WA |-
ATt A A Y94 AT wA F g
& gwra dav e

AT A AT ATIFARAAAT
q39 & IR wikg Wi fags §ar
& farwrar & forg o g 49 1 e
fear & 1 & wray T ¢ fr A oo
& qrfearfaat & fao e fowd &7 &
faswra & fon 9z W& Az 7 g8 ITNAY
g A% ATgTA IO ST
IR A I F15T F71 %7 F f40 A7 F74-
ITEY FIAT T A7 73

T 477 F7 Kq@ 917 wgeaag
wew &1 3@« wifegr v ) aer
IR AT AT Irsq AVERIT T ¥E
HgFagw ey W g w9 77 wrfE
®ReqrA AT & | AfwA 67§ G@r TsvaAT
TR A TRAL | A { agA A
71 feedlt ar@d  mameraz v
WTAT AT ETET & | T8T F AP 4T AR
AT & 5 yranAY rxage wTa F Ao
g7wa faora far @ | & oo FTATE
fF wall AT TR Wi VIR T 1 BT
TIAGAT CFATA 2FA T ATA AT
WY U AT ATT AT I T AT
SI4AT FIAT§ |

SHRI KRISHNA CHANDRA HAL-
DER (Durgapui) M 4 Chauman, Sir,

on page 8 of his speech, the Railway
Minster has stated

‘With the inciease 1n population
and inciease In 1ndustrial and agri-
cultural ogutput, Railways have to
keep pace with the developments
through provision of transport faci-
littes 1n areas where these have
been lacking and increased facili-
ties where these are inadeguate to
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A .
meet the demandg of the travelling
public, as well as the industrial
and agricultural sectors.”

In West Bengal, Durgapur, Rani-
ganj and Asansol are very important
industrial areas—with steel, coal, po-
wer and engineering industries. This
belt ig called the RUHR of India

I have made many representations—
Members from all other Parties also
have made representafions—that the
Burdwan—Asansol gection should be
declared as g suburban section. It is
very important because lakhs and
lakhs of people are not getting ade-
quate faciliiés fo go from Asanso] to
Calcutta via Burdwan. Lakhs of veo-
ple have been “Sgnating for this. 1
would request the hon. Mimster to
declare this section as a suburban scc-
tion of the Euastern Railway.

Bandal-Katwa has been declared as
a suburban gection, but there are not
enough trains. There 1s only a single
line. I would request the horg Minis-
ter to have a double line constructed
and also have electrification done.

From Bankura to Raina there 1s a
narrow gauge hne called Bankura-
Damodar railway. It is running
through a very backward area. I
would request him for improvement
of this gection.

I am told that from Ramigan) via
Bankura to Haldia. the survey has
been completed. This is the shortest
route from Ranigan) to Haldia. If
this line ig constructed, coal can be
transported to Haldia through (his
route at the cheapest rate and at the
earliest possible time. This 1s a back~
ward area—Bankura and Purulia gJis-
tricts. If this railway line is cons-
tructed, then new indusfries can come
up in this backward area; 1t will help
industrialisation of this backward
area.

The Katwa-Burdwan and Kalwa-
Ahmedpur narrow gauge lines are
neglectedy These should be looked in-
$0.
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There is one level crossing near
Durgapur Btation. That road con-
nects the G.T. Road to Bankura, Pu-
rulia, Jamshedpur and Ranchi. This
is a very important level crossing. I
would request the Railway Ministry
to construct a fly-over there.

It takes ten to twelve hours to go
from Purulia via Bankura to How-
rah. I am told that already a trial
run wag made with a fast train. 1
request that one fast train be intre-
duceq from P£ufliria via Bankura to
Howrah. The timings should be fixed
in such a way that it r §ches How-
rah by 10.00 a.m.

When the hon. Minister was in
the Opposition he spoke eloquently
about bonus for railway-men; be
said that it was a deferred wage and
all that Now, being the Minister, he
has forgotten that. The railwaymen
arc agitating for this. I request him
to do something in this regard.

Previously the hon. Minister deman.
ded that the Railway Board should
be abohished, it was a white ele-
phant....

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): I
never demanded ‘aboltion’; I wated
restructuring.

SHRI KRISHNA CHANDRA HAL-
DER: Restructuring will not dg, X
would request for abolition of the
Railway Board,

Calcutta is the largest city of our
country. Remodelling of the Howrah
Station ghould be done immediately
because a number of trains go from
there to Delhi, Bombay and other
places. I raised this point last year,
but 1t has not yet been done.

With these words, I conclude.

MR. CHAIRMAN: .[Everybody is
worried about new lines. But you
seem to be worried about fast tramns!
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Now the Railray Minister. Before
you start; yoi will appreciate the
anxiety of many Members who want-
ted to participate but could not. They
come from a backward region and I
also come from a backward region As
Shri Halder has correctly bput it,
when you were in the Opposition,
you were very sympathetic....

PROF. MADHU DANDAVATE:
Sir. I also come from a backward
area,

MR. CHAIRMAN: I know you wili
take care of your area at least: hut
don’t forget our areas.

MR. MADIM!. DANDAVATE: Mr.
Chairman, at the Very outset 1°* me
express my gratitude to the Members
on both sides of this House for hav-
ing given broad general support not
only to the Budget proposals but also
to the performance of the Railways,
in which the Railway workers have a
great share.

Sir about 150 suggestions have been
made and some of the important policy
issues also have been framed in the
course of the debate. I will try to
concentrate on the policy issues and
I will continue the practice of last
year, of writing to all the Members
who have made specific suggestinns
regarding local problems, and I will
try to give ulifiost satisfaction to the
Members as far as possible, as in
the past.

During the last two or three days,
a number of Members particpated in
the debate. Shri Qureshi, with his
background of administrative expe-
rience, tried to put forward certain
problems regarding finances efficiency
in operation and so many other prob-
lems, Then, some trade-unionists
like Shrimati Parvathi Krishnan,
Shri Samar Mukherjee, Shri Stephen
and others brought to bear a very
good impression on the entire subject
with their trade-union background
and, as they have seen ihe entire
undertaking from within, from the
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point of view of the working class,
they have also projected certain poli-
cy issues. I was very happy to find
that from: the rural areas our friends
like Shri Yamuna Prasad Shastri,
Shri Hukum: Dev Narain Yadav, Shri
Tej Pratap Singh and many others
who are deeply rooted into the soil
of this country in the rural areas,
have projected the aspirations ot the
rural population regarding the Rail-
ways and their functioning. I was
also happy to find that my friende
Shri B. C. Ramble and Shri Gawai
have projected effectivery some of the
important problems of the Scheduled
Castes and Scheduled Tribes and they
showed their anxiety that this prob-
lem should be taken up with greater
vigour.

Sir, one of the criticisms that was
made by some friends including
Shri Banatwalla was that, though the
proposals are welcome, the Budget
proposals lack a thrust, they latx new
thinking and they lack a new ra-
dical approach.

Let me make it very clear at the
outset that the Budget proposals have
been framed within certain paramet-
ers of the existing financial systein.
We have a certain system ot Rnances
and I must admit that this Budget has
been framed, at this stage, within
the parameters of the existing system
of finances. But I have not stcpped
at that. I am at one with some of
the Members who suggested a radical,
change in the entire finan-
cial system so that we would be
able to construct new lines in some
of the backward regions of the cclin-
try. For that, certain problems have
to be reviewedg It is not very cus-
tomary to sugest these changes in the
Budget speech. Probably a conven-
tional approach would have bm_'recl
me from: making concrete suggestions
regarding changing the entire system
of finances.

very briefly, I have made gugges;
tions and 1 would like to summarise
them and try to spell out some of the
details. I have suggested' that  the
entire capital structure of the Rail
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ways has to be reviewed radically.
Then, again, I have discussed the pro-
blem of ‘social obligations’— if some
people feel thai the term ‘social bur-
aens’ 1 rather )arring to them. Then
1 also discussed the problem of in-
debtedness and made a certwn con-
crete suggestion regarding ‘he Deve-
lopment Fund. Today, what is the
posiion” Even though I have been
able to estimate a surplus of the order
of Rs. 89 crores at the cnd of this
financial year, what will be the use of
this surplus as far as developnental
activities of the Railways are concern-
ed. If we accept the old framework of
the financial system, then what hap-
pens at present is that whatever is
the surplus that is generatcd by the
Railways with the cooperalion of the
passengers and also of the Railway
employees, the enlire surplus is uti-
hsed to wipe out a substantial por-
tion of the old debts—that is, the
debts of the Railways towaids the
General Revenues. At present the
surplus is completely exhausted in
wiping out a part of the past debts
that have accummulated because, in
the past, Government was not able to
meet, for a number of vears, ‘the divi-
dend obligations of the Railwavs to
the General Revenueg from the inter-
nal resources of the Railways. As a
result of that, in the past on 3 num-
ber of occasions, the railways were
not able to 'meet the dividend cbliga-
tions to the general revenue from the
internal resources of the railways, and
therefore, that became a debt of the
railways from the general revenues.
That went on moving upwards and
here are very interesting figures. In
1973-74, the debt was Rs. 208 crores,
in 1974-75 it went up to 379 crores.
In 1975-76, it further went up to Rs.
460 crores. When the Janata Gov-
ernment came to power, the debt
came down in 1977-78 to 368.66 crores
and in 1978-79 we will reduce it fur-
ther and we estimate that it would
be Rs. 34537 crores.

1 would like to point out that the
sacial obligations are of the order of
Rs. 170 crores. We are spending Rs.
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69 crores from our revenues because
We are carrying a number of essen~
tial commodities below cost. We are
losing Rs. 80 crores on some coaching
and suburban services and we are
losing another Rs. 21 crores on uneco-
nomic lines. Thus, the total social
obligations am of the order of Rs.
170 croreg and they are all met from
the internal revenues of the railways.

I have made certain concrete pro-
posals. The Finance Ministry, the
Planning Commission, @ number of
trade unions and the Meirbers from
both the Houses will haver tq discuss
them and I hope, the Members will
come to my help. I have concretely
suggested that rather than allowing
the entire surplus to be utlised me-
rely to neutralise or pay back a por-
tion of the debts, we should be al-
lowed to build up a development fund
out of the surplus. And this fund
should be made available for the con-
struction of lines in the backward
areas. Only then, we will be able to
satisfy the aspirations of the rural
population of the countrv. This is a
concrete proposal that I have made
in my budget speech. Weo are taking
up with the Planning Commission and
the Finance Ministry and I am sure,
some way can be found out as far ss
these problems are concerned.

1 will now come to a very import-
ant aspectt to which my hon. friend
Shri Stephen, had referred. He start-
ed with a criticism in the scnse that
though the concessions given and
whatever surpluses generatad are wel-
come features, yet he pointed out gnd
sounded a note of warning for the
future developments to take place. He
said that if you look at the gross tra-
ffic earnings of the railways for the
last geveral years, gradually the in-
crease ig decreasing No doubt, there
is come improvement over the pre-
vious vears, but by satistics he tried
to point out—and these statistics are
correct—that the increase in gross
traffic earnings in 1975-76 as compared
to the previous year was Rs, 358.81
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crores 'Then as compared to the pre-
wvious year, the increase 1n gross tra-
fic receipts in 1976 77 was Rs 269
crores 1n 1977 78 Rs 955 crores and
i 1978 79 Rs 8825 crores He mdi
cated that gradually the increase has
been going down But ne 1¢ caught
in his own trap He gnlv tried to re
veal one aspect of the statistics
While he has quoted the statistics and
shown that every year the downward
trend 1n gross carnings s Incieasing
and that this year and the next year,
the situation 1s likely to be as dan-
gerous as In the past I would like to
point out to him that in the past it
appeared das if the increase was more
but let us not forget the fact that
when he gave all the past hgures and
compared them to the gross euarnings
1n the previous years he forgot to tell
the House that on every occasion
thev had indulged in increase in fre
1ght ratesand fares an das a result of
that only thev were gble to show a
slight incrcase However~ the facts
and figures available show that m
1973 74 thet extra revenue due to in-
crease In freight and fare was Rs
4320 crores and 1n 1974-75 it was
Rs 13638 crores Again we had a
supplementary budget in which the
increase was Rs 13347 crores Then
1 1975 76 1t was Rs 39 crores 1976-77
—R 8735 crores and of course in the
last 1977 78 budget 1t 13 mil and
1978 79-—increase 1s nil  Therefore
when hc tries {o indicate certain
figures to build up a case that under
the previous government and under
the previous railway adminmistration
there were substantial increases in the
gross earmings he forgot to mention
the very urportant aspect that eveiv
time they indulged in increases 1n
fares and freights and as a result of
that only thev could indicate certain
progress 1n the gross earnings

When 1 am on this point let me
discuss the problem of new lines I
fully stand commutted to the problem
and the perspective that 10t only
from the point of view of the Rail-
ways but also even from the pomnt of
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view of the general development of
the economy in backward areas, 1ail-
wuays have to constitute an important
infra-structure 1 nthis counrty we
cannot judge this merely by the re-
turns that are available There are
two types of possibilities On zertamn
lines the returns might not be ade-
quate But probably in ceitain lines
there 1s a traffic potential und 1f the
development of railways takes place
there might be a possibility of certain
mdustiies coming up That also has to
be taken into account Bur  to-day
what happens? If you look at the
entire chapter on new hnes yvou wul
find only Rs 2868 crores have been
allocated by the Planning Commis-
sion for construction of new lines
My entire strategy has been within
the constraints that are there to
achieve the maximum iesut Many
members are under the impression
and pirticularly new members  are
under the impression that whatever
lincs the railway administration wants
all of them can straightawav be 1n-
cluded in the budget Let ne tell
them that there are various iayers of
deusions, We have to send ther to
the Planning Commussion &o have to
go mn for the surveys we calculate
the cost estimates and we tell them
what exact outlay 1s requuea and
looking to the total financial alloca
tion that 15 avuluab e they try to fit
them mto the pieture and 1t 15 only
then that certain lines are approved
for construction Therefore the sug-
gestion that we have made ove - here
if accepted—1 am sure look ng into
the speeches of various hon members
trade unions and non trade unionists
and nlmost all mrembers have accepted
1t—and if these surpluses are made
available for the development fund
then a lot of new construction a~tivi
ties can be taken up and whatever
allocations are made by the Planning
Commission we can utilise them for
these lines which are ecoromically
viible and for those lines which are
in the developed areas as far as the 4
portion of surpluses that accrues to
the Development Fund it can be uti-
hsed 1n order to build up the infra-
structure 1n the backward areas
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Within these constraints {he entire
problem has to be solved. Therefore,
what we have done is that we have
taken also the States in which certain
backward areas are there and 1 have
tried my best tg see that the conver-
sion gchemes and similarly, surveys of
new lines, the location survey, the
engineering survey and construction
of the lines—all of them are so dis-
tributed that almost every region in
which there are backward areas is
covered. In this country, wha can
forget States ke Bihar ang MP in
which there are maximum number of
backward regions? Who can forget the
North-East zone in which there the
backward regions ang regions
in  which there is a big chunk
of tribal population? herefore,
what we have tried to do iz that as
far as the conversion schemes are
concerned and as far as approved
works are concerned, we tried to dis-
tribute them evenly. Far instance,
there are certain approved workes
for which allocations are not avatlable
sav for Barabanki-Samastinur cen-
version work, more allocations are
made available. For instanhce, in a
region like Bihar, Barauni-Katithar—
this is the onl!v conversion work that
has been taken up in this Budget.
This is also in the backward area. And
asz far as the new surveys are con-
cemed; vou find Khalilabad-Bala-
rerapur and Konch Jalaun lines in Ut-
tar Pradesh and Lalitpur to Singrauli
»i¢ Khajuraho. Satna and Dows 1in
Madhya Pradesh and Uttar Pradesh
have 2ise been ordered. In addition.
preliminary engineering-cun:-irafhe
surveyv for Barwadih-Karonji line in
Bihar and Madhyva Pradesh has also
been included. Similarly in the
south, there arn certain areas where
projects are being speeded up. There-
fore. whether it is 5 cuestion of An-
dhra or a question of Kerala or a
question of Tamil Nadu. ...

AN HON. MEMBER: What about
Agartala.

PROF. MADHU DANDAVATE:
am coming to that, T want to make n
specific promise here,

pord
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All these areas are taken up. Let
us come to North-East Zone which is
a very sensitive area. I have discus-
sed the matter with the Chief Minis-
ter of Tripura. I have also discussed
thte matter with the MPs {romx Tri-
pura and I assure them that in this
sensitive zone we have already re-
commended certail linesy One wel-
come feature here is thai the North-
Eastern Council has galready recom-
mended certain short route railway
iines, irom this, the Dharamnagar-
Kumarghat Iline in Tripura has ai-
ready been included. We have been
officially informed by the Piunning
Commission in respeci of all the lines
ihat have been submitted and recom-
mended by the North Eastern Council
which inciudes this particular line in
Tripura. They will be discussed and
besides whatever has been allotted
here, because it is a sensilive area in
the North East Zone, special ceasi-
deration will be shown Fortunately,
for this particular line in Tripura. not
onlv the Railway Administratior has
recomir.ended bu the North East Zone
has aispg recommended. I, therefore as-
sure the Chief Minister of Tripura
that we wiil Continue to plead and
press for that particular line go that
the requirements of this important
sensitive area can be met properly.

Friends, wnen 1 say that particular
sensitive zone, I mean all the lines
aiready recommended by the Ndrth
Eastern Council. Planning Commis-
sion wiil decide the pricrity. I macde
a menticn of the particular !ine be-
cause Shri Samar Mukheries mads a
pointed reference and the Chief Min-
istgr wanted me to make a further
clarification ¢n this very poini. There-
fore, T have referred fo thai.

As far as the question of sucplus
is concerned, the trade unicnists and
others have raised a very important
issue and I loin them in,projecting
that issue once more here. Rightlv it
was pointed put that we have shown
a surplus of the order of Rs, 535 crores.
After I presented my budget on 21-2-7g
the General Budget was submitted to
this House by Shri H. M. Paiel on
28-2-78. There are certain conse-



303 Rly. Budget,

[Prof. Madhu Dandavatel

quences but they will not be as alar-
ming as some Members would like to
point cut. I would like to guantify
what exactly wili be the burien. We
have shown actually a sarplus of Rs.
65.43 crores. I would like ¢o w.kesthe
House p#to confidence. As a reésuli of
the Genergl Budget, what will he the
additional expenditure in terms of
fuel expenditure and other expendi-
ture that we will be incurring. We
have already made rought calculations.
Due to an excise levy on coal
we will ke required to spena an
additicnal sum ¢f Rs. 6.30 crores.
due to increase in excise on diesel
c¢il we will be required to poy
Rs. 1.94 crores more. Because
of excise levy on electricity we
will be required to pay Rsy 6.34 croves
more and for special excise Futy we
will be required to pay Rs. 3 crores.
The entire amount works out o Rs.
19.58 crores. This wilil be the eddi-
tional burden. But I can assure this
House, though the burden is of the
order of Rs. 19.58 crores (I might be
slightly erring on this side or that
side but it will be of the order of
Rs. 20 crores), we shall make every
possible effort to see that wasteful
expenditure is avoided. Without im-
yosing any ban on the employment we
will be trying {o find out certain
methods by which further economies
will be introduced and as a result of
that we will try to cut down the ad-
ditional burden to the tune 5f Rs 19
crores or as much as possible. That
will be the course that we will be
adopting.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Did vou calcu-
late dearness allowance:

PROF MADHU DANDAVATE: We
have understood you so well that 1
kept those figures ready also.

Shrimati Parvati Krishnan and a
number of others in this House had
raised the question regarding surplius-
es that are slightly going down. Shri
Stephen specifically made a point
that whereas we are estimating a
surplus of the crder of Rs. 89.3 crores
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for 1977-78, our estimate of the sur-
pius for 1978-79 is Rs. 65.43 crores.
A number of members indicated iow
is it that we have not given proper
explanation as to how it has happen-
ed.

In a very brief enunciation I have
already stated as to why this surplus
is likely to come c‘iowﬁ. You will
find that as far as the traf . is con-
cerned, it is on the increase. When
the traffic increases we are Hound to
increase our expenditure. So, work-
ing expenses were increassd.

But, that apart, there are certain
commitments made t6 the :taff and
they have to be fulfilled. “For instance
we had already announced in this
House that a new additional Dearness
Allowance instalment wouid be paid
trom 1st of September. This Budget
already makes provision from ist of
September upto the 31st of March.
That amount is also to be ‘aken iuto
account. In addition, further instal-
ments of additional emoluments will
be there. Additional D.A. will be
there. As a result of that we find {hat
the entire surplus is e xpecied to come
down from Rs. 83 crores this year to
Rs. 65 crores next year. You have
what is yet to be paid, but that apart,
even in respect of what has been paid,
that particular amount is only upto
March. For the entire year we will
have to make payment of the D.A.
So, in view of the increased traffic and
also because of the additional burden
of the D.A. this is necessaryy, But for
that the purplus would have keen
much higher. That is the reason why
the surplus has come down to Rs. 65.43
Crores.

Then there is one very imporiant
aspect that Mrs. Parvathi Krishnan
has raised. That is very relevant. She
has been repeatedly saying that the
Minister has been keeping his eves..

SHRIMATI PARVATH] KRISH-
NAN: I did not say vou have lept
veur evesy You have not ka2pt vour
eyes. You claimed that vou iept our
eyes. .
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- PROF. MADHU DANDAVATE: 1
am: going to tell you about that.

SHRIMATI PARVATHI KRISIHN-
AN: Why there is no reflection in
your speech?

PROF. MADHU DANDAVATE: If
there is certain lacunae jn the original
speech, 1 am trying to provide the
necessary information while replying.
Just listen to me. I want tn point
out that she hag already raised the
issue. She has raised it on a aumber
of occasions in the Consultative Com-
mittee also. Her constant concern
hag been that we have three modes of
transport, the Railways, Shipping
and Motor Transport, and there has
not been adequate coordination. That
has been her concern, When I said
in this House that a 19-Member Com-
mittee is* discussing various aspects of
jt. T said, this aspect will also be
taken note of. On that occasion, Mrs.
Parvathi Krishnan pointed out saying,
vou must make a specific suggestion
and get it accepted by them. Well, I
want to point out that we have made
formal comunication to the Planning
Commission and I am very
happy to inform the House
that, now the Planning Commis-
sion will not be satisfied by
merely frealing that as one of the
_ items to be considered by the 19-
Member Team, but they have accepi-
ed our proposal and the Planning
Commission is going to set up a sepa-
rate team exciusively to discuss and
formulate an integrated policy bet-
ween Railways, Shipping and ailso
Motor Transport.

Then, there is the very important
aspect of Safety, Sir. As far as the
safety aspect i§concerned,T am happy
to find that sometime back when we
discussed the problem of accidents,
without adopting any sort of partisan
attitude, Members from both sides of
the House made certain categorical
and constructive suggestions.

We accepted a number of those sug-
gestions and we tried to implement
them. As a resul’ we find that as
far as the accident position is con-
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cerned, in certain spheres, the num-

ber of accidents has considerably de-
creased.

© 1599 hrs.

Firstly, let me point out to you that
from April to February, the suspecied
cases of sabotage were 120. 1 had al-
ready informed the House in repiv to
one of the questions that out of that,
eight had resulted in accidents, We
had accepted certain suggestions made
in the House and 11,000 R.P.F. men
and 14,000 gangmen were put for pat-
rolling in various railways. I am
very happy to indicate that, as a re-
sult of this patrolling effectively done
by our gangmen and also by the RPF
men, after 23rd December, not a sin-
gle accident had taken place due to
act of sabotage—mot that the efforts
were not made——and we have been
able to detect 20 cases through the
cooperation of the patrolling men who
were able to find out 20 cases where
there was tampering with the rails,
tampering with the fish plates. Be-
cause the employees were able fo do
it in time these 20 accidents were
avoided and, as a result of that, the_
number of acciednis had come down.

While Mr., Qureshi was referring
to the accidents, he again quoted
certain statistics. Statistics is a double
edged weapon. If you try to use it
only in one particular  direction,
somebody may try to use the other
side also, And that is exactly what
has happened in the case of acci-
dents, You will find that while talk-
ing about the position of the accidents
over the last several years, you will
find that excepting only for one par-
ticular year, the position of accidents
is not bad. In  1977-78, in the 11
months, there had been 805 accidents.
which include even a fire in 5 coach
—just a slipping of one wheek of a
coach—and no death involved at all,
no injury at all. But, what we call
accidents in railway parlance, there
have beernt 805 accidents in  1977-78,
How do they compare with the ear-
lier accidents? In 1974-75, the num-

-
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ber of accidents wag 847; in 1975-76
the number of accidents was 900 and
only in  1976-77 it was 1720. Now,
there are 805. %

SHRI G. S, MISHRA (Chhindwara)
How many persons died in the pre-

vious accidents? L]
PROF, MADHU DANDAVATE:
Please excuse me. In this very

House I had given in my reply to a
question as ip how many accidents
had taken place during the last ten
years and how many people had died
Therefore, T do noi want to repeal

the entire chart. I have already
given it to the House,
AN HON. MEMBER: Are you

satisfied with this?

PROF. MADHU DANDAVATE:
You have not understood what I
have been saying. I say that I am
not satisfied even with this because
I want the number to go down and
come to a stage in which there will
be perfect safety, there will no room
for accidents at all, I am looking for
that particular ideal stage and prepa-
rations are being made. But I must
specially mention that the perfor-
mance in the last few months in this
particular direction is very hearten-
ing., There are 1300 trunk routes
Stations in this country and in 820
stations we have already completed
the process of circuiting of the track.
By 31st March, we will be completing
the circuiting of the tracks at 50
more and in 25 stations we will com-
plete the process of circuiting from
Fouling Mark to the advanced star-
ter, The rest of the tracks will be
circuited by the year 1981, That is
the programme.

There is another aspect to which I
would like to make a reference. One
of the aspects that is responsible for
the accidents is not the failure of the
staff not because of the sabotage but
because of the material of the rails.
For the las! several years, say, the last
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15 to 2¢ years, there has been a back-
log in the replacement of the rails
which we call ‘primary renewals of
the rail on fhe trunk routes’. We
have 61,000 K.M of track; of the
16,0000 K.M. of this track on the trunk
routes, 5,500 km require immediate
primary renewal. That means they
have to be changed and if these track
are not changed what will be the
resuit? Just as the bone undergoes a
muitiple fracture, you will find the
rails also will undergo a  multiple
fracture, Sometime back there were
11 multiple  fractures. It happened
when the Assam Mail was running
on_one of the routes, There was of
course not a total derailment or
capsizement but immediately the
train came to a halt. But this is a

" dangerous proposition. We require in

the first five years for the primary
renewals of the track Rs. 560 crores
and for the coming year, we require
Rs, 100 crores. But, unfortunately,
we have been  given only Rs, 70
crores by the Planming Commission.
I understand that there will be cer-
tain financial constraints and, as © a
result of that, where we require Rs.
100 crores, if they give Rs, 70 crores,
it will be olr constant endeavour to
effect certain economies somewhere
else. We will give priority to track
renewal work so that we do not suf-
fer because of bad tracks. Therefore,
the rail track primary renewals will M
be completed. That is one aspect,

There is another interesting thing.
I hope the House will congratulate
our scientists of RDSO and  the
Indian Institute of Technology: I
would like the Members to go to the
Rail Bhawan and see how an axI®
counter has been produced indigeno-
usly in this country without any com-
ponent being imported from outside
That is the contribution made by the
Indian Institute of Technology and
RDSO. We will have' a number of
such axle counters. Their advantage
lies in ensuring safety. If on a par-
ticular  track there is some train
which is gtationary or moving and
some other train is likely to enter
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that region with the help of exle coun-
ters we can find out that some train
is already standing in that particu-
lar region. They are useful in more
than one way, There is short supply
ot wooden sleepers. If we are able to
supplement track circuiting by axle
counters more safety can be ensured.

Sir, we are to'd that we must have
automatic  warning  system. I am
happy to indicate that we have been
able to develop an automatic warn-
ing system in which when the driver
is moving a  particular iocomotive
sometime-~ he sees that there is a
red signal but sometimes whon he is
exhausted or absent minded he sees
the red signal! but does not take
cognizance of that. In that situa-
tion the automatic warning  sys-
tem with the track magnets gives
a whistle in the locomotive, If that
whistle iy heard by the driver he
knows that there is a red signal.
Even if he is absent minded further
and doe not take note of the whistle
as well there is a system that auto-
matic  brakes get applied. At  the
moment these systems are being ope-
rated in two routes—Howrah-Burd-
wan and Gaya-Mughalsarai.  These
two roules have been chosen
for an experimental tiial because we
wanted to take high-density route.
These two routes are very high den-
sity routes If we succeed here, the
success will be there on other routes
also.

Now, Mr. Chairman, Sir, I will say
a few words about -clectrification.
Some hon'ble Members have made
suggestions for electrification on a
national level, Mrs, Parvathi Krish-
nan and others have suggcested that
more clect ification ghould be intro-
duced in Tamil Nadu. Friends from
Kerala want electrification to be in-
troduced there and so also was the
demand for electrification in the
north. Let me make it clear that in
termg of economies amongst all the
three tractions that we are able to
utilise no doubt electric traction is
the cheapest. For instance, for 1,000
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gross tonne-km.,, the amount that has
to be spent on the consumption of
coal, tha' is, steam traction is near-
about Rs. 9. In the case of diesel
traction it 1s Rs. 5 whereas in the
case of electric {iraction we spend
only Rs. 4. It is a cheaper thing but
the snag is elsewhere, Though elec~
tric traction is very very cheap, as
far as capital investment for elec-
trifyving a route of one kilometre is
concerned, it is between Rs. 10 lakhs
to Rs. 13 lakhg . At RDSO, Lucknow,
work is in progress to reduce this
initial capital investment, If that is
done, elec'rification can be increased
to a great extent

Today the position is that as far as
Goods Tramns are concerned 22 per
cent of the frains are run on steam
traction; 54 per cent on diesel trac-
tion and 24 per cent on clectric trac-
tion. As far as Passenger/Mail and
Express train. are concerned, the
figures are 60 per cent on steam trac-
tion; 20 per cent on diesel traction
and 20 per cent on electric traction.
It will be our constant endeavour to
see that we are able to maise the per-
centage of electrification and I am
sure that in thig process like other
States, Tamul Nadu wil] not be
neglected at all. For instance, it was
pointed out that dieselisation of Nil-
guis Express should be taken up- In
that connec'ion, T may tell you that
we will fix up the priorities. As for
as the figures are concerned, I have
said that 54 per cent of the dieselisa-
tion iv in the case of goods trains and
we have to give them priority be-
cause diesclisation gives greater haul-
ing capacity for our goods traing and
therefore we have lo give first pri-
ority to good: tramns But gradually
we will go to other trains. Therefore,
whatever locomotives are available,
we will sece lo it that they are equi-
tably utilised for dieselisation in other
parte of the country.

Then there was an issue raised by
our friends from West Bengal as ulso
other friends. That is regarding the
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underground railway in Calcutta.
Here 1 want to remove one mis-
vnderstanding on the basis cf the
facts and figures that are available.
Firstly, 1t is taken for granted that
the cost of the underground railway
1s of the order of Rs. 250 0 crores and
this year we have been told that we
would get only Rs. 11.0 crores. So
far we have been ahle to spend only
Rs. 31.0 crores, Many friend, fiom
West Bengal have indicated that at
this rate if we try to proceced with
the implementalion of Calcutta un-
dergiound railway, it will take con-
siderable time. There is one happy
aspect of this problem which will
huve soothing effect on our friends
who earnectly desire that thjs thing
should be completed -oon. The cost
of the entire project is Rs. 250 crores
and I have got the break-up of that
cost and fortunately I find that out
of Rs. 250 crores, which jg the total
cost of the underground railway in
Calcutta only, Rs 143.0 crores will
he required for the Civil Engineering
construction work. And for all other
works, more expenditure will be re-
quiregd to be incurred which can be
tuken up at a later stage. Therefore,
1cally speaking, the expenditure on
the construction work for the under-
ground railway will be Rs. 143.0
crores only.

AN HON. MEMBER: What about
the escalation in price?

PROF, MADHU DANDAVATE:
Rs, 31.0 crores have already been
spent For the coming year, an
amount of Rs. 11.0 crores has been
given and we shall gee to it that the
allocation also gradually increases.
You cannot take it for granted that
the allocation is alwaysr increasing in
arithmetical proportion, We can give
more allocation, 1f there js an esca-
lation jn prices, even for the con-
struction work, which is Rs. 143.0
crores at present, is likely to go up:
1 fully accept and endorse the views
of my friends here taking into ac-
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count the experience of Calcutta what
should be our approach to the under-
ground railway in Delhi, Madras and
Bombay. As far as Bombay ig con-
cerned, on a number of occasions,
Members of the Bombay Municipal
Corporation have already said that
“we do not want this white elephant
in Bombay” because they are afraid
that if such underground schemes are
undertaken in Bombay, in that case
the expenditure on the development
of hinterland will not be madr and
the facilities given to the working
class travelling in the local traina
will suffer as a result of that. Public
opinion hag veered to this particular
point that even if there 1s a surface
tran-port, it does not matter: it can
be rationalised; it can be brought
ahout in a more effective way and
we need not go into this and the
Railway Administration ha. already
taken a decision that as far as Delhi,
Bombay and Madras are concerned,
we will not spend on underground
projects, but on projects which are
economically bhetter and which wijll
give better return and that is the
approach that we have adopted. And
if this monev is saved. we will have
some additiona] allocations to  be
spent on the development of other
lines,

Sir, there was a lot of discussion
regarding restructuring of the Rail-
way Board. There are two aspects.
Unfortunately those who criticise the
process of restructuring of the Rail-
way Board concentrate cynically only
on the size of the Railway Board,
The leaner shape and size of the Rail-
way Board is only a small aspect of
the restructuring. I have made it
clear. Those Members who were in
the last Lok Sabha will bear me out,
in every debate on Railways in which
I had parlicipated—and generally 1
participateq every year—I was not
one of those who wanted that the
Railway Board should be abolirhed.
Consistently, I have heen saying that
I wanted restructuring of the Rail-
way Board. I wag not silent on that
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poin*. Even I feel that there are
certain advantages of doing this as
compared to the L.A.S. pattern. And
what i the pat'ern? Who go to the
Railway Board? Al] those who are
in the Engineering Section, Mechani-
cal Section, Operating Section, are
working there ag technicians for a
number of years. (Interruptions).

SHII DHIRENDRANATH BASU
(Katwa): The Divisional Superin-
tendents and the Gencera]l Managers
have Leen vested with more powers.
What js ‘he necessity of restructuring
the Railway Board?

PROF. MADHU DANDAVATE:
That is one aspect; I will explain
tnat powit. I have here wha! are the
power, tnat are actually devolved.
"Me stiucture ot the Railway Board
1 es-entially func'ional. Technicians,
engineers are  there; they  become
generul managers; the senior among
them hecome members of the Rail-
way DBoard and the senior among
them becomes the Chairman, Even
in the pas' I have had no quarrel
with that machinery of the Railway
Board 1 wanted that its powers
should be devolved and restructured.
The linear «1ze of the Railway Board
i. only one smal] aspect. The more
important thing js the other thing.
We have spelt out all the details as
far a: admimstrative and financial
powers mre concerned. The whole
chart is rcaly  We have taken cer-
tn finaneinl powers of the Minister
ond glven them to the Board certain
administrative and financial powers
have been quantified end they had
been transferred from the Railway
Board to the zonal managers. Cer-
tain mowers have been transferred
from tne zonal level to the divisional
level And the last exercise is al-
readv being done. Repeatedly in
this Housr Members from both sides
have put forwaid the view “hat
merely devolving the power upto the
sonal level is nol enough; the divi-
sional superintendent the structure at
the divisional level js important.
Past experience shows that a number
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of problems at the divisional level,
sometimes at the zonal level do not
get seitled because ultimately the
problems had to be carried to the
Railway Board where a decision had
to be taken and when that percolated
back to the divisional level, then only
it wag implemented. When we try
to implement the devolution or
delegation of power, in terms of the
experience of the Members, if the
Members poin’ out to me that further
devolution is necessary in respect of
financial powers, in that case I ghall
accept all the constructive proposals
and we shall try to make the re-
organisation and restructuring of the
Railway Board a great success. That
is the approach we have taken.

SHRI C. M. STEPHEN (Idukki):
Are you sa‘isfied with the devolution
of powers as contemplated by the
Administrative Reforms Commission?
Hag that taken place completely?

PROF. MADHU DANDAVATE: In
fact I have gone ahead further. I
have gone through the recommenda-
tions of the Administrative Reforms
Commission. They have only indi-
cated that there should be devolution
and delegation of powers; they had
not spell it out and we had tried to
do it. T can assure every Member of
this House that any further construc-
tive proposal for devolution or dele-
gation of powers would be given full
consideration, If you point out that
those are the lacunae, we will always
accept your proposals and see that
the rcorganised Railway Board func-
tiong more effectively.

AN HON MEMBER: Have the re-
presentatives of Railwaymen’s union
been associated in this?

PROF. MADHU DANDAVATE:
There are difcrent levels at which
they are associated. Now, who are
the members of the Railway Board?
They are not IAS officers brought
from outside. They are people com-
ing from various faculties; they are
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railwaymen themselves; they are
technicians, engineers and so on.
After some time they become gene-
ral managers. As far as participation
is concerned, we have a corporate en-
terprise group in which representa-
tiveg of the recognised federations,
representatives of the officers federa-
tions, members of the Railway Board
and ‘he Minister are all there and
they discuss important policy mat-
ters, It mas functioning at the cen-
tral level and we felt that it must be
taken down. We acepted the sug-
gestions of the trade unionists. We
have taken it even to the zonal level
and divisional level and it 1s func-
tioning. There js room for further
improvement and we are trying to
main‘ain their participation

whrt e fag (Siferarege) -
Ty Arad s sarE aEEE ar
T FoAv 1 % g2 AT SaET arEeaT
&1 Sy ?

sto Wy T¥O  Fg FW AT AT
gofaw ag e $EAAH FT W@ T
AN AT E A I g afam ag W
&1 s gafaw a7 TreT gW TEH
FTIWRE

et awiT fag : 3@ a5 A1Y
we% & vefafrdom & fomdy aeae &
38 1 auig e w2 & fF Ay S
¢ 7z or g & wi1v 1 fafawe v e wwrd
Fag A PN 1 Tl sdt ag AR
W& SR AT IATEA &1 FT AT T3qE
A GESCEI R ARG - S IE S
FE fmFamrgvvag?

STo WY VT : WITF AT S
¢ T9 9T W AW FIX X7 HofOw FI
®RE:

PROF. MADHU DANDAVATE:

Prof. Mavalankar and others raised a
question and this question was raised
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by a number of States also, including
Gujarat, Bengal, Punjab and Haryana,
For some time there wag a little dis-
location as far ag the allocation of
wagons ig concerneq in the case of
salt, coal and some other rew mate-
rials. Firstly, we have given clear
instructions that top priority should
be given to the movement of coal,
foodgrains, salt anqd all these require-
ments because in that case, a lot of
dislocation takes place. For some-
time, there wws a little dislocation.
But those who had complained to us
have already written that now to a
very great extent the problem has
been solved. The difficulty is this.
Some indu-trialists come to us and
tell that the coal ;s being released
but our wagons are not available,
they go and mect the Energy Minis-
tzr and sav that the wugons are
available, but the coal 15 not being
released. Only when the Energy
Minister and the Railway Minister
meet together in the Cabinet meeting
and exchange notes, they come to
know what cxactly 1. happening and
therefore, only after the coordina‘ion,
we come to know what are the facts.
We have acked all the persons con-
ceined and all the Governments con-
cerned about this problem. I have
received only vesterday a letter from
a Punjab Mnister that to a very
great extent the problem has been
solved Similarly in the case of salt,
as far ac the small manufacturers are
concerned, due to some order that
was prevalent 1n the past, some diffi-
culty was created and that order has
been withdrawn and as a result of
that the small manufacturere of salt
will not suffer at all.

PROF. P. G. MAVALANKAR
(Gandhinagar): Why don't you let
the coordination percolate downwards
from the Cabinet so that there is
more coordination?

PROF.' MADHU DANDAVATE:
Our friends, Mr. B. C. Kamble and
a number of others have made certain
references to the problems of the
Scheduled Castes and Scheduled Tri-
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t

bes and backward classes. 1 am very
much aware of it. I must tell you
frankly that ag far as this question is
concerned, I would very much like
the Trade Unionists to help me in this
respect. There is a statutory provi~
sion for reservation for the Schedul-
ed Castes and Scheduled Tribes and
I am very proud to say that as far as
the shortfalls are concerned, they are
the least in the Railways. But even,
then, 1 am not sa isfled. 1 would like
to point out our difficully to the
House. Whenever we go to certann
industrial centres in the Railways,
and meet certain trade uniomsts—I
do not blame the top leadership of
the trade wunions— but gsome local
trade unionsts come to us and say:
“If you give this prefeiential oppor-
tunity to the Scheduled Castes and
Scheduled Tribes, then 1n that case
our promo'lons and seniority are
lost” To them my reply 1s, those
who have lost &ocial semiority for
thousands of years we will have to
make up for that backlog and there~
fore, thig preferential treatment will
have to be given. 'I‘h_erefore, on this
issue, our Mumstry will not budge
even an inch.  Whatever statutory
provisions are there, they have to be
complied with.

Sometimes when the Scheduled
Caste candida‘es come for specific
jobs, their performance may not be
good. Bui we do not want them to
be deprived of the job. We have
opened traimming centres, where they
can equip themselveg better and give
better performance. As far as the
performance is concerned, the per-
centage of marks that 1s fixed for the
Scheduled Castes and Scheduled Tri-
bes is lower as compared to others.
So, we will take care of that parti-
cular aspee! and try to solve the
problem.

AN HON. MEMBER: What about
minority community?

PROF. MADHU DANDAVATE:
As far as the minority community is

1978-79— 318
Genl. Disc.

concerned, there iz no statutory pro-
vision. But you can rest assured that
with my spirit of secularism I shall
not allow the minorities to suffer only
because they belong to the minority
community. It is a sclemn assurance
that I would like to give to the Mem-~
bers of this House.

AN HON. MEMBER: What about
economically backward people?

PROF. MADHU DANDAVATE:
That is o different aspect. Do not
mix it up.

SHRIMATI PARVATHI KRISH-
NAN: Do not forget women n the
process.

PROF. MADHU DANDAVATE:
Not at wll. 1 hope, Shrimati Parvathi
does not want women to be described
as backwarg classes,

SHRIMATI PARVATHI KRISH-
NAN: I am not saying this in a light
vemn, betause recently when I had
been to Guntakal there are women
ELR. who have been refused to be
given work and they weie told by
the DEN: “Since you are getting
equa] pay for equal work, what ad-
vantage 1s there for me. Therefore,
I will not give you work” That is
why, I say, do not neglect women be-
cause there arc a large number of
women and this problem is coming
up.

MR, CHAIRMAN: Madam, you
must be happy that he has now post-
ed all women a: the counters also.

PROF. MADHU DANDAVATE: I
fully share the scntiments of Shri-
mat; Parvathi Krishnan Actually for
taking a sympathetic a‘titude towards
women, I am in the dock.

SHRIMATI PARVATHI KRISH-
NAN: 50 per cent of the population
will be supporting the Minister on
this.
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PROF. MADHU DANDAVATE: I
am not referring to this, For having
adopted this at:itude, I have started
getting letters from the male mem-
bers of the Railway es!ablishment,
which say that I am doirg injustice
to them. I wish to make this clear:
while our experience shows that
wherever women are posted at vari-
oug counters, the malpractices are
comparatively less, I don’t want to
cast any aspersion on the male spe-
cieg; but thy, 15 a fact. And only that
1 indicated 1n my speech. (Interrup-
tions).

MR. CHAIRMAN: Time js very
limited. The Minister has to conclude
hig speech.

PROF. MADHU DANDAVATE: At
330, the Private Members’ Business
is to start. Ay far ag the problems
of the staff are concerned, a number
of issue. are taken up. Firstly. there
1 the question of recognition. A
number of trade unions have said
that this matter must be settled once
and for all. In regard to those who
have been e¢njoying he status of reco-
gnition for some vears, we need not
take it for granted that the same re-
cognmtion will continue And, there-
fore. a draft biil has been prepared;
ne.. the Industrial Relations Bill. It
is being circula‘ed. The wviewpoint
of the Opposition will be ascertained;
and once 1t 1; pushed through, it will
be possible for us to see that if the
sole Barsnning Agency is to be fix-
ed up on the hallat of the workers,
1t 1, done And it will be done in
cooperation with all the unions, with
the necessay «afez iards whirh some
of the unions have suggested,

SHRIMATI PARVATHI KRISH-
NAN: Where 1s it being circulated?

PROF. MADHU DANDAVATE It
will he circulated, The draft is ready,
on a number ¢f ocrasions, some'imes
in o ecyn.cal vein and cometimes by
way of criticism. it has been pointed
out that we have not heen able to
do justice to the workers. I am my-
self aware of the fact that there are
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a number of problems that remain
to be settled as yet; but at the same
time, I wish to point out that we have
been here only for eleven months.
But I very proudly claim that the
number of issues that we have settled
and tackled in 11 months is more than
what others have settled in the course
of five years, That list I have already
given. I am not satisfled. For instance,
for 125 years, the lowest of the low
in the Indian Railways, viz., Class IV
employees, had no selection grade.
With one stroke of the pen, we hawve
seen to it that 50,000 Class IV men in
the Railways are given selection grade,
Certain grades have been given ior the
Firemen. All the unions unanimously
have been demanding in this House,
that as far as commissioned Bearers
are concerned, they must b~ converted
into regular employecs. We have ac-
cepted it 100 per cent; and the process
has already begun, There are some
problems like casual workers; and
there are a number of problems, We
are attending to them. The difficulty
is that it is a very ticklish issue When
the decasualization takes place, the
problem will be finally settled. But till
that time, we have given instructions
to the general managers that whenever
casual workers are taken for a parti-
cular constructional and seasonal job.
when that job is over after 1, 2, 3 or 4
years, when some other construction
work is to be started in the vicinty
of that place, priority should be piven
to those casual workers who worked
in the first construction work; and
then only outsiders should be taken,
But, there again, new regional tensions
are coming up, In one place, if some
casual workers were working for some
year:, when seasonal work starts we
transfer these casual workers there,
People from that area have picked up
a new agitation; and party members
—members belonging to the same
party here-—say that these people
should be put there. And the parties
in the loral regions say that the loca}
population must get those jobs,
Therefore, they say: “Dont bring in
thosc casual workers.” We have to
settle the matter.



321 Riy. Budget, PHALGUNA 19, 1808 (SAKA)

SHRI M, KALYANASUNDARAM
(Tiruchirapelli): "There are casual
labourers in regular service like Loco
Shed and Permanent Way Gangmen,
The nature of work is not seasonal:
it is not casual, There are 3 lakhs of
such casual labourers. What about
their position?

PROF MADHU DANDAVATE: I
have answered that question some
time back, I will repeat it, berause it
is a golemn assurance. Wherever we
have such casual workers of Jong
standing it has been our categorical
instruction:  “Try to absorb them in
the jobs and make them iemporary
and let us come to a stage where they
will be absorbed.” That process has
already started at quite a number of
places,

The problem of the Jamalpur work-
shop was raised. I want to give a very

happy news. T had sat with the tech-
nicians and experts of the Jamalpur
workshop, trade unions and some of
the MPs of that area, And we have
evolved a scheme. I have pointed out
by facts and figures how the traction
j« shifting {from steam one to diesel
and electric ones. When that happens,
outmoded modes of production have
to go; and, therefore, the rolling mill
has to be closed down, because there
i« no room for steam locomotives and
other equipments, But in order to
sec that because steam traction is
going away and dieselization is tak-
ing place due to our rationalization,
workers do not suffer, we have ap-
proached the World Bank; and we are
grting a financial sanction for the
modecnization of various workshors;
and the Jamalpur workshop will be
the first on our list, where this mod-
ernization w.IJ b brought about.
Therefore, the problem of unemploy-
ment will be solved.

Then there is the ticklish problem,
the question of bonus. I want to re-
peat, it is not that I am saying it only
now. I made the first statement even
before the Bhoothalingam Com-
mittee was formed, that we will try

3963 Ls—11

1978-T0-
Genl, Dise. 32

to delink the other points from the
bonus issue, As far as bonus is con-
cerned, we are solving the problem
in phases. The first phase was to re-
introduce the old pre-Emergency
Bonus Act. That has already been
done, Those who are not covered by
the old Bonus Act, their problem will
be taken up after in-depth studies of
wages-income-prices, That work has
been undertaken by the Bhoothalin-
gam Committee. Some people may
find fault with the Bhoothalingam
Committee. We are awaiting the find-
ings of the Bhoothalingam Committee
. ... {(Interruptions)

SHRI SAUGATA ROY (Barrack-

pore): We call it Bhooth.... (Inter-
Tuptions)
PROF., MADHU DANDAVATE:

When hon, Members were speaking,
I listened to them very patiently, I
expect the same courtesy.

I would like to make jt very clear
privilege becomes an eye-sore in the
Bhoothalingam Committee, it need
not be taken for granted that all the
recommendations will be accepted by
us. We will examine every recom-
mendation of the Bhoothalingam
Committee in depth, and on the basis
of their findings, our experience about
the working class and the general ap-
proach of the Members of Parha-
ment we will be able to formulate
our attitude, That will be our apro-
ach, as far as the problem of bonus
is concerned.

I have not referred to individual
cases. I have formulated the broad

policies, Regarding the individual
points I will write to individual
Members,

In 1947 our foreign dependence was
60 per cent, Today we are proud that
our techmicians have reduced our de-
pendence on foreign couatries to 7 per
cent.

MR. CHAIRMAN: Please conclude
your speech, There is the Private
Members' Business,
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SHRI HARI VISHNU HXAMATH
(Hoshangabad): He may conciude on
Mwl

PROF, MADHU DANDAVATE
After this there 18 the discussion on
the Demands, when you get an ad-
ditional opportunity

I wall conclude by paymg my comp-
liments to the railway workers and
among tvem I inelude the officers,
technicians, engineers, and men of the
managerial cadre We have taken
certain steps which will take away
certamn privileges of the officers Some
of them may feel hurt Our attitude
18 not to hurt anyone, our attitude 1s
only to create a situation 1n which no
privilege becomes an cye-sore in the
eyes of the lower cadres of the rail-
way employees or the general pubhc
That 15 all what we have done We
will continue to take into account
their legitimate demands For instan-
ce, we have already created a <ep-
arate Directorate for gazeited officers
We have already appomnted a Di-
rector We are already reviewing the
entire question  All the legitimate
demands, whether they belong to
Class IV, TII, II or I, wall be gone into
with the co.operation of all who are
interested m the welfare of the rail-
ways

1535 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTEENTH REPORT

SHRI YADAVENDRA DUTT (Jaun-
pur) 1 beg to move

“That this House do agree with
the Thirteenth Repor{ of the Com-
mittee on Private Members’ Bills
and Iesolutions presented to the
House on the 8th March, 1978”

MR, CHAIRMAN! The dquesifn 1s:

“That this House do agree with
the Thirteenth Heport of the Com-
mittee on Private Members’ Bulls
and Resolutions presented to the
House on the 8th March, 1978

The motion was gdopted.

mee—

15.35) hrs

CONSTITUTION (AMENDMENT)
B

(Amendment of Ewghth Schedule)

SHRI C K CHANDRAPPAN (Can-
nanore) I beg to move for leave to
introduce a Ball further to amend the
Constitution of India

MR CHAIRMAN The question 1«

“That leave be granted to intio-
duce a Bill further to amend the
Constitution of India”

The motion was gdopted

SHRI C K CHANDRAPPAN I
introduce the Bill

1536 hrs

FACTORIES (AMENDMENT) BILL
(Amendment of section 2)

SHRI K RAMAMURTHY (Dharma-
purl) I beg to move for leave to in-
troduce a Bill further {o amend the
Factories Act 1948

MR CHAIRMAN The question 1s

That lcave be granted to in-
troduce a Bill further to amend the
Factories Act, 1948”

The motiwon was adopted

SHRI K RAMAMURTHY I intro-
duce the Bill
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15.36% hrs,
FRICES FIXATION BILL

ot farrw sy amw (FEET) ¢
v s, § gere s § 6 2w
¥ wfaw 219 9% #Y gz a7 7@ W%
TEWT A IT FAw fraT T W
IIEY T AT fa5a® &1 AT
FR ¥ srerafer £t ond
MR, CHAIRMAN: The question is*

“That leave be granted 1o intro-
duce a Bill to provide for preven-
tion of charging exorbitant rates and
for fixing fair prices of com-
modities.”

The motion was adopted
st faAraw wwTr aAN . gwTafE
wgrem, # v fadas qoeatiam FAr
g1
15.37 hrs.

CONSTITUTION
BILL

(Substitution of article 16)
it fanraw v are® (WRAT) ¢
avmafa o, & seara s g v @
Fhram F7 ST guitaw w1 T frdas
F 77 el 3 A gt & od )
MR. CHAIRMAN: The question is:

(AMENDMENT)

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted

ot faqraw qaE grew st
wERa, § 3w fadas g arfea ST
g1

=
——

15.37} hrs.

CONSTITUTION
BILL

(Omision of article 44)

SHRI G. M. BANATWALLA (Pon-
nani): I beg to move for leave to in-

(AMENDMENT)
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troduce a Bill further to amend the
Constitution of India, I want to add
two sentences....

MR. CHAIRMAN: You cannot make
a speech now,

The question is:

“That leave bie granted to intro-
duce a Bill further to amend the
Constitution of India.” .

The motion was adopted.

SHRI G. M. BANATWALLA: T in-
troduce the Bill.

——

15.38 hrs,

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

(Amendment of Section 80)

SHRI BALDEV SINGH JASRO-
TIA (Jammu): I beg to move for
leave to introduce a Bill further to
amend the Code of Civil Procedure,
1908.

MR. CHAIRMAN: The question is

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1808”,

The motion was adopted

SHRI BALDEV SINGH JASRO-
TIA: I introduce the Bill

15.381 hrs.

HOMOEOPATHY CENTRAL COUN-
CIL (AMENDMENT) BILL

(Amendment of Section 2)

DR. BHAGWAN DAS RATHOR
(Hardwar): I beg to move for leave
to introduce a Bill to amend the
Homoeopathy Central Council  Act,
1973.

MR, CHAIRMAN: The question 1s’

“That leave be granted to intro-
duce a Bill to amend the Homoeo-
pathy Central Council Act, 1§78.”

The motion was adopted.
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DR, BHAGWAN DAS RATHOR-

I introduce the Bill,

—

1539 hrs,

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 101)
SHRI C X CHANDRAPPAN
(Cannanore) I beg to move for
leave t¢ mtroduce a Bill further to

amend the Constitution of India
MR CHAIRMAN The question 1s

“That leave be granted to ntro-
duce a Bill further to amend the
Constitution of India”

The motion was adopted

SHRI C K CHANDRAPPAN
I :ntroduce the Bill

15394 hrs

CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 102, 103 etc)

o A fag (wiTegT) @wr-

afa wErem, # zFEEw faory wrawdY

WA & afgu 9 qunas Fv4 aqrer

fodas ¥t quenfoe Fv8 # wewha
AEDE

MR CHAIRMAN The guestion 1s

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The motion was adopted
o Tt fag - manfs @
# S fadms 1 g7 enfaa wvar g |
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CONSTITUTION (AMENDMENT)
ILL

(Insertion of mew article 83A)

o Twrot ferg (Wrrege)  wwrafir
wgred, & sfifaeyrd= % fag w7 Fr
wfiF Tt Wi & afga &1
quYRT FIA Aty fagas wY g Fqrfe
HA &Y wgAfa = g |
MR CHAIRMAN The question 18"

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The motion was adopted
o Tt fag  qwfa wEEE
¥ g¥a fadas # gL ety FTaT § o
1540} hrs

CONSTITUTION
BILL

(AMENDMENT?

(Amendment of articles 84 and 326)

o T farg (wrrergy) AWt
weram & fratfaa sfafafiear w1 e
R & mfqere wewh wed ¥
FfAET w1 qATET TV ar FrdaT oy
g7 ST F9H ¥ HYAT ABAE |

MR CHAIRMAN The question 1s

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The motion was adopted.
o T farg  wamf wgtEw, &
gaa fagaT &1 grvafaa a9AT ¢

1541 hrs

CONSTITUTION (AMENDMENT)

BILL
(Insertion of mew article 13A4)

o Tt fag (WTTEIT)  AWT-
ofr mgvew, & 21 f Hr e 189 W
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s B A T & wfewe T
W & dfam w1 ST F
fréas a1 qenfi w37 & sl
ARATE |
MR, CHAIRMAN;: The gquestion 1s:
“That leave be granted to intro-

duce a Bili further to amend the
Constitution of India.”

The motion was adopted

wvo Tt fag - wamafa wETET,
# 3a fagrr Fr Rl FATE )

15.41} hrs.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL

(Insertion of new section T84)

SHRI SAUGATA ROY (Barrack-
pore): I beg to move for lcave to
introduce a Bill further to amend the
Representation of the People Act,
1951,

MR. CHAIRMAN" The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Acf,
1951.”

The motion was adopted.

SHRI SAUGATA ROY: I introduce
the Bill.

15.42 hrs,

CONSTITUTION
BILL

(INSERTION OF NEW ARTICLEs 320B,
ETC.)

SHRI SAUGATA ROY (Barrack-
pore): I beg to move for leave to
introduce a Bill further to amend the
Constiaution of India.

MR, CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the

Constitution of India.”

The motion was adopted.

(AMENDMENT)

Constitubion
TAmdt.) Bill

SHRI SAUGATA ROY: I introduce
the Bill,

15.423 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 352)—Contd,
By Shri Hari Vishnu Kamath

MR. CHAIRMAN: Now we take up
further consideration of the following
motion moved by Shri Hari Vishnu
Kamath on the 29th July, 1977, name-
ly:—

“That the Bill further to wmend
the Constitution of India, be taken
into consideration.”

Shri Shanti Bhushan may continue.

TIIE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): On the last cc-
casion I had dealt with most of the
provisions of the Bill which had
been moved by the hon. Member, Shri
Kamath. There is only a little more
to be said on that,

I have dealt with the question of
the ratification of the proclamation of
the Emergency and saiq that it would
not be proper that it should be per-
mitted to be done by a bare majority of
the two Houses and I have said that
there should be a special majority. I
only joined issue a lttle with Shri
Kamath that if the Constitution ean
be amended by two-thirds majority
of the Members present and voting,
ratification of the proclamation may
also be allowed to be done by the
same kind of special majority.

15.43 hrs.

[SHRT DHIRENDRANATH BAsv in the
Chair}

The last part of the proposed Bill
relates to the subseguent ratifications.
Sir, the hon. Members of the House
are aware that the original emergency
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provisions contained in the Constitu-
tion provide that after the proclama-
tion has been made by the President
1t 1equires ratification by the two
Houses of Parhament But once 1t has
been ratiied by the two Houses, then
in that case the Parhament has no
say In the matter and that proclama
tion of emergency can continue in-
defimtely till the President makes uo
his mind to revoke that proclamation
I1 has been a rather unhappy expe.i-
en.e of the people of this countrv that
even in the case of external aggression
when the whole country stood like a
man and helped the Government ard
supported the Government 1n pro-
claiming an emergency m the country
afte1 the aggression was over and after
everything had normahised even then
the previous Government many a time
had decided to continue with the
emergency for many many yeais be
cause when there 1s a proclamation of
emerge 1ty then there are certain en-
larged powers which are available to
the Government Theretore with the
attraction of bewng able to use those
enlarged powers 1t appears that even
when the conditions hag normalised
those proclamations of emergency had
still been continued

i am thankful to the hon Member
for mghlighting that deficiency that
inadequacy m the Constitution because
the Parhament I believe and the
Government believes  should have
the right to oversee not merely that
the proclamation of emergency was
properly proclaimed but that 1t 15 con-
tinued only so long as there 1s neces
sily for the continuation of a pro
clamation of emergency and as soon
ag this situation in the country alters
when the emergency or the emergency
powers which go along with 1t are no
longer required then in that case the
proclamation of emergency should bs
brought to an end Therefore the hon
Member has suggested that  after
mntervals of not more than s1x months
the matter of emergency should be re-
considered by the two Houses of Par-
Jlament I am happy to say that the
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Government’s thinking on this subject
is also in the same direction There-
fore, I hope when In this very session
that comprehensive Constitution
(Amendment) Bill 1s brought by the
Government 1t wiall contain provision
1o provide that at an interval of not
more than six months the Parliament
should have an opportunity of re-
considering the question as to whether
the proclamation of emergency should
be continued any turther In that
connection I may be permitted to
diaw the attention of the hon Mem-
ber, to one more thing aithough 1t does
not primarily arise oui of the Bill
moved by my hon friend, Shri Kamath
I have had occasion to inform the
hon Members of the IHouse earlier
also but 1t :s such an 1mportant matter
that I think 1t would bear repetition
Apart from amending the provisions
ol Article 352 in this connection it 1s
also necessary that certain turther
sateguards be introduced so that the
emergency powers cannot be abused
and that kind of situation those dark
days ot this internal emergency - can
not bc brought back in this country
where even the right to life or liberty
had been suspended We had the
curious spectacle that 1f anybody was
alive he was alive on 1ccount of the
mercy of the executive Government of
the day and 1t a person was free it
was only on account of the mercy of
the executive Government of the dav
because if you had taken away Article
21 which was the sole repository of the
right to life and liberty as soon as the
enforcement of that Article had been
suspended that right to life and liberty
had itself got suspended It is 1n the
contemplation of the Government to
remedy that situation also by propos-
ing an amendment to Article 359 to
provide that so far as this very sacred
and fundamental rght 1s concerned—
there cannot be a more sacred right
than this which an individual can
have—it shall neither be capable of
suspension nor its enforcement shall
be capable of suspension under any
circumstances whether external emer
gency or any other kind of emergency
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After gll, there are extensive powers
with the Parliament and with the
executive Government, etc. to control
situations. So far ag the present Gov-
ernment is concerned, it does not
subscribe to the proposition that even
the fundamental right to life or liberty
whieh is granted requires suspension.
As the hon. Members are aware, it is
a qualified right. That is not an
absolute right. It is qualified, namely,
not to be deprived of one’s right to
life or liberty except by the procedure
established by law. I canot see any
justification as to why it should %“e
necessary to suspend even such a
fundamental right to life or liberty.
namely, it should be open to any ex-
ecutive power to take away a person’s
right to life or Mberty without even
complying with the procedure establ-
isheq by law,

1 think this is a very important Bili
which has been moved by the hon
Member, Shri Hari Vishnu Kamath,
highlighting these things and, possi-
bly, he wanted to use it as a catalytic
agent in order to further quicken
the pace of Government in bringing
forward a comprehensive Constitution
Amendment Bill......

SHRI HARI VISHNU KAMATH
(Hoshangabad): There is ‘one mere
provision in my Bill which has been
tucked away in a small amendment
which I moved along with my Bill, and
that geeks to restore the court’s juris-
diction.

SHRI SHANTI BHUSHAN: Yes; the
introduction of clause 5 in varioys arti-
cles. Clause 5 or a similar clause had
been added by earlier amendments. The
idea was that such a proclamation
should not be questionable in a court
of law on any ground whatsoever. I
am again happy to say that the Gov-
ernment’s thinking on that subject 1s
to restore the court’s jurisdiction. Of
course, the court’s jurisdiction was not
to sit in appeal over the decision of
the Government or the decision of Par-
liament. It was a qualified jurisdic-
tion in a sense that if there Is a mala

(Amdt) Bill 33,

fide proclamation, etc.,.in that case, on
that limited ground on which the sub-
jective decision of the President, etc.
was questionable in a court of law,
there is no reason why that limited
power which the courts had shouid
have been taken away. I am happy
to say that the thinking of the pre-
sent Government is also to delete that
restriction which has been imposed on
the courts’ powers.

With these words, I would request
the hon. Mem!'.¢r not to press his Bill
but to withdraw his Bill and to wait
for the early introduction of a more
comprehensive  Constitution Amend-
ment Bill in the Parliament in #his
very session.

MR. CHAIRMAN: Shri Kamath.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Sir, if you will kindly re-
eall what happened two weeks ago,
the House had agreed that the Law
Minister would intervene in this de-
hate. lcaving some scope for  oether
hon. Members to speak before Shri
Kamath replies. That is what was
agreed to last time. Therefore, 1
do wish to take this opportunity of
speaking briefly on the Bill

MR. CHAIRMAN: The hon. Mins-
ter has already replied.

SHRI HARI VISHNU KAMATH: He
does not reply., I have the right of

reply.

SHRI SAUGATA ROY  (Barrack-
pore): There is a very important Bill,
the Unemployment Allowance Bill,
coming up next standing in the name
of Shri Lakkappa.

SHRI HARI VISHNU KAMATH: T
will not come in the way of that Bill.

PROF. P. G. MAVALANKAR: I will
be very brief. I only want to invite
your attention to what was agreed to
two weeks ago when the House deci-
ded that the Law Minister would in-
tervene, leaving some scope for other
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hon. Members to speak before Shri
Kamath replies. In any case, the hon.
Minister does not reply. The right
of reply is only for the mover of the
Bill. The hon. Minister has only in-
tervened. Kindly allow me some time;
I will be very brief and then Shii
Kamath may reply. I do not want to
come in the way of Shri Lakkappa’s
Bill. In fact, I welcome that Bill
slso. E!I

MR. Chairman. Sir, 1 do wish to
support my esteemed iriend and elder,
Shri Kamath on his Bill which deals
with the very radical amendment of
Article 352. Now, I do not want to
go into the history of the entire gamut
of emergency things that had happen-
ed in this country. I want to speak
briefly. I want to suggest, first of
all, that this Article 352, as it stands
today in the Constitution is liable to be
further abused and misused if proper,
prompt and timely action is not taken
to revise it suitably.

Now Mr. Kamath has come forward
with his amendments and the Law
Minister in his intervention gave sn
assurance that he will also go into the
same direction, and perhaps Mr.
Kamath, at that point of time, after
getting some clarification, may even
withdraw the Bill. We are not interes-
ted in seeing Mr. Kamath’s Bill pas-
sed but we are interested to ensure
that emergency provisions are never
abused or misused hy any power that
be. That 1s the main objective.

I want to suggest that we must look
at Article 352 in relation to Articles
358 and 359. I do not know what the
Law Minister has to say in this regard,
but Articles 358 & 359 also take away
under the name of emergency so many
fundamental rights during the con-
tinuance of emergency which again
they need not, because in continuance
of emergency and having blanket po-
wers for the Government of the day
during emergency did not call for
abrogation of fundamental rights for all
times. Once the executive has tasted
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all these powers, it does not want to
get rid of those powers. That is the
difficulty.

I start by saying that Shri Kamath
deserves to be congratulated. 1 also
think that Shri Kamath said that he
wants not only everything to be fool-
proof but knave-proof. ] repeat that.
That is a very good point. We are
grateful to him for that and we are
happy that he is still with us in this
House—one of the founding fathers
of our Constitution. It may be said
to hig credit that he was a forefronter
in the Constitution making, that he
gave a very clear, and ample warning
that there was a possibility of  this
article (352) being abused and mis-
used. I hope Mr. Kamath will bear
me oul when I say that he did giwe
the warning.

SHRI SHANTI BHUSHAN: Is he 2
founding father or founding grand-
father?

PROF. P. G. MAVAL.ANKAR: He
is a bachelor. So, in one sense, he can-
not be a father or a grand-father. But
he is one of the founding fathers of
the Constitution Now, Sir, what he
has done in thig Bill 1s that he says,
instead of internal disturbance, use
the words ‘armed insurrection’. This
phrase, this internal disturbance, has
always been a phrase which is very
nebulous, very doubtful because a
Government can misuse this; this can
be taken as a nebulous ground, and
Government could declare emergency
as was done by Mrs. Gandhi only some
time back because how do you define
internal emergency? Now, Sir, I do
not know whether internal emergency,
once declared, can always be, simul
taneously, in the same breath, justi-
ciable. That point is worth considera-
tion further. I think the Law Minis-
ter may have something to say on
that point also because we all agree
that the declaration of emergency is
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particularly and largely a political act
rather than a legal or constitutional
act, and if there is an amergency,
crisis, disturbance, etc., well, I do not
think the law court can go into the
question and decide whether the
declaration was legal or not legal, con-
stitutional or not constitutional. There-
fore, I want to limit the justiciable
part of it only to one word—whether
declaration was mala fide or bona fide
But beyond that, judicial power must
not be stretched. Otherwise, we will
go into another danger and the remedy
may prove to be worse than the
disease. Having said that, why I
want to support Shri Kamath is—I
want to say briefly—that because he
got rid of the phrase internal dis-
turbance which is a very loose worl
capable of all kinds of definitions,
capable of fresh crisis, abuse, as was
done by Mr. Gandh 1n 1975; and there
fore, he used the word ‘armed in-
surrection’. I would say that it is
slightly better But I would even say
that there is a case for complete aboli-
tion of the whole Article 352. Why
should we have internal Fmergency?
If there is an Emergency of such a
grave disorder as an external aggres-
sion, do you think that anybody in
this country, any patriotic citizen i1
thig country, will be objecting to Gov-
ernment having vast powers? Was
there no unanimity of opinion at the
time of the Chinese Aggression in 1982
and the Pakistan Aggression in 1965
and again in 19717 People were one
with the Government. It is only when
there is no emergency and when Gov-
ernment wants to have the Emergency
powers, that difficulties arise.

Therefore, 1 would like the hnon.
Minister to think on those lines and
tell us, maybe at a later stage when
he comes with his own Bill, whether
this article has any justification what-
soever and if it has, whether he will
make it so rigid and strict that it will
become next to impossible to make
use of it except in a very rare, gen-
uine, extraordinary, critical situation
which, one hopes, will never arise.
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Mr. Kamath has very rightly said
that the whole matter must be left,
not to the President and, therefore,
the Pirme Minister and the Council
of Ministers, but to the Parliament.
The Parliament’s approval {s not te be
given once and for all. The matter
must come before the Parliament
periodically, so that Parliament—
meaning the people of India—has the
right to find out, periodically, whether
the Emergency still continues or not.
The present provision is that the Pro-
clamation will be presented to. and
passed bv Parliament. But its con-
tinuation is not under the supervision
and control of Parliament Once the
Parliament approves of the Proclama-
tion of Emergency as unfortunately it
did in July, 1975—though some of us
opposed it tooth and nail; we yltimately
staged n walk out; that was all that
we could do; it was passed—there :s
no further remedy, that becomes per-
ennial until the President, that is the
Prime Minister, chooses to gel rid of
it. Therefore, Parliament must come
mto the picture afterwards  alse.
Parliament’s powers must be increas-
ed or strengthened. Parliament must
not be allowed to lose all control once
they have got the approval of the
Parliament in the beginning of Emer-
gency-declaration.

Take the countries like the USA.,
Canada and Australia, the three large
countries, federal countries, democra-
tic countries like India T want the
Government to fell me whether there
is any provision for Emergency powers
in these three countries, namely, in
the USA, Canada and Australia If
these three countries, large as they
are, resourceful as they are, rich as
they are, prosperous as they are, do
not need Emergency provisions n
their Constitutions and they could use
Emergency powers during emergency
situations with the consent of the
people without having  Emergency
powers laid down in their Constitu-
tions, why do we in India want to anti-
cipate, theoretically and academically,
possibilities of Emergency and incor-
porate such provisions in our Constitu-
tion?
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Dr. B. R. Ambedkar, in the Conasti-
tuent Assembly of India, when he re-
ferred to these Emergency provisions,
said that these Emergency powers
were unique in the world; Dr Ambed-
kar hag gone on record in the Cons-
tituent Assembly debates to say that
the Emergency powers given in the
Indian Constitution, if they were used,
would make the Indian quasi-federal
structure completely unitary. There-
tore, he had only a war situation in
mind, no other internal disturbance
of a local or regional character; he
really thought of big Emergency like
war. Dr. Ambedkar did not thunk .n
terms of any kind of internal distur-
bance—where it would be so used as
to make a non-sense of the Constitu-
tional provision.

From that point of view also I feel
that we should support Mr. Kamath’s
Eill, and I hope that Government will
assure us that not only article 352
but, along with that articles 358 and
359 also will be so radically amended
that no future executive or  govern-
ment, will dare abuse the powers of
the executive which are given in the
Constitution both with a view to pro-
tecting the country and with a view
10 enhancing the democratic traditions
of this great Repubhlic

16.00 hrs.

SHRI HARI VITIINU KAMATH. 1t
was well over 28 years ago that. in
the Constituent Assembly, when the
Emergency provisions of the Constitu-
tion were adopted in spite of the efforts
that I and a handful of my colleagues
in the Constituent Assembly had
made to amend some of the provisions,
soon after these provisions were adop-
ted, I rose in my seat and said, with
pain and agony in my heart “This 1s
a day of sorrow and shame: may God
help the Indian people”. Today, Sir,
I am deeply grateful to Hon Members
of both sides of the House who have
taken part in this (may I say) impor-
tant debate—a very significant discus-
sion on the key provisions, on the
Emergency provisions of the Constitu-
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tion which constitute a constitutionar
threat to democracy. I am deeply be-
holden to the Minister of Law and
Justice who.. .

SHRI KRISHAN KANT (Chandi-
garh): And Company Affairs also.

SHRI HARI VISHNU KAMATH: Let
us not speak of affairs. So let that be
kept apart!

1 am deeply beholden to the Minister
of Law and Justice who has indicated
fo the House the mind of the Govern-
ment and on what lines the Government
proposes to move with regard to fhese
provisions of the Constitution. It was
only a hitle over two years ago that
the fears expressed by me more than 28
years ago came true The Government
of the day sought to butcher demo-
cracy, to debauch the Constitution, i»
denigrate Parhiameni-—particularly the
Opposition, by dubbing them ‘anti-
national traitors’ —to throttle the Press
and emasculate the Judiciary ‘This
was sought to be done in the name of
the Constitution

SHARI JAGANNATH RAO (Berham-
pur): Such strong language?

SHRI HARI VISHNU KAMATH: It
1s well-deserved. 1t can be stronger.
In fact, I am amazed at my own
moderation.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): No
language 1s too strong to describe
what happened.

SHRI HARI VISHNU KAMATH: 1
am glad that the Bill has evoked and
provoked a very interesting debate, a
stimulating debate. Sometimes it was
exciting and there has been much heat
but I must say there has been consi-
derable light also during the debate.

When I first moved the Bill for con-
sideration, on the 29th July, 1977—a
historic year, an annus mirabills if I
may call it 80, a year of miracles and
wonders—soon after I moved the Bill
for consideratlon, two friends on the
other side, from the Congress (now
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there are two Congress parties and 1
do not know to which Congress these
two friends belong now) both  Mr.
Vasant Sathe and Mr. Stephen took
part in the debate on that day, and I
must say that nothing but heat emana-
ted from their speeches. My friend
Mr. Biju Patnaik righlly said at the
conculsion of the discussion on that
day. the 29th July (I am reading from
the printed Hansard of ours): “When
1 listened to Shri Sathe and Shn
Stephen I was reminded of Dante’s
‘Inferno and Devjl's Advocate’. ] would
only say ihat both of them were In-
ebriated by the exuberance of their
own verbosity That 1s all T would say
about those two speeches I am happy
to say that most of the other Members
who took part in this debate supported
the Bill. Some hon. Member wanted,
of course, the entire deletion or re
peal of Art. 352 so far as internal ex-
traordinary situations are concerned.
The majority of the other Members
who took part in the debate on the 29th
July, on the 18th November and on the
last occasion on the 24th February,
1978 when the hon Minister was the
only participant in the debate—most
of the members and the Minister have,
1 am glad to say, happy to say, support-
ed not only the principle of the Bill, but
also the provisions of the Bill. That
15 a very happy augury for the future
of our democracy in our country. My
only objective in bringing the Bill was
to <ee that democracy was, as far
as the constitutional provisions or
safeguard can make 1t, is established
on a sound, safe and strong footing.
And may this democracy of ours bLe
fool-proof and knave-proof against all
attempts to subvert 1t.

We are today the largest democracy
in the world, but as Rabindra Nath
Tagore once said in a poetie vein, what
is huge 18 not great. Our democracy
is large, huge: the largest nation in
the world is a communist country and
we have the honour and privilege to
be the largest democracy in the world.
But my objective is to transform, as
far as is possible with human power,
with divine grace and divine shakti,
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our largest democracy into the greatest
democracy on earth. THut is my objec-
tive and I am sure it is shared by
all Members on both sides of the
House. That is our goal and objective.

I would now briefly refer to the
observations made by the hon. Minis-
ter. The Minister has, more or less,
agreed with most of the provisions of
my Bill. I have used the words ‘more
or less, with most’. As I said on the
last occasion on the 24th Febraury, I
am not a stickler for words, 1 want
the substance, not the shadow, and so
last occasion on the 24th February, I
do not mind giving up the shadow wil-
lingly, gladly. Therefore, when the
Minister says that he prefers, the Gov-
ernment prefers, the word ‘rebellion’
in place of the word ‘insurrection’, I
have no objection. I did not look up
the dictionary, Webster, Oxford or
whatever bigger dictionaries there are,
but the lawyer that the Law Minister
is, the able, fameus, jurist that he is.
he knows these words, the nuances of
these words, the meanings of these
words far better than I do; if he thinks
that ‘rebellion’ is a more appropriste
word in this context. I have no objec-
tion. Let them have the word ‘rebel-
lion’. A colleague of mine wanted to
substitute ‘revolution’ for the word
‘insurrection’. I think that would be
inappropriate beecause a rebellion, if it
succeeds is then called a revelution
Insurrection, if it succeeds, becomes =
revolution, with hindsight. But :f
fails, it becomes a mutiny. That 1.
what is said of our revolt of 1857 when
we struck for independence and we
lost—our forefathérs, our ancestors.
Therefore, it was called a mutiny. Had
it succeeded it would have beem a
revolution. In 1805 Lenin in Russia
struck but he failed. Again in 3917
when he succeeded, it became a revolu-
tion. Therefore, in my mind the word
‘revolution’ is inappropriate. Either
for insurrection or rebellion—I tave
no objection. Let the Government
come forward with their Bill and we
can have a discussion on that and if
necessary, we can amend it suitably
even then.



343 Constitution

[Shri Hari Vishnu Kamath]

The most important provisions in
this Bill are with regard to the funda-
mental rights. My friend, Shri Chitta
Basu—he ig not here now—wanted
that the courts’ powers should be re-
gtored. I had overlooked that point,
and I forgot about it when I introduc-
ed the Bill. Later on it struck me
that 1 had lost sight of clause 5 nd,
therefore, I moved an amendment on
the same day as I moved for considera-
tion of the Bill—the Members per-
haps have lost sight of jt—whereby I
have sought to delete clause 5 to the
extant Art 352 which geeks to oust the
courts’ jurisdiction, with regard to
testing the bona fide of a proclama-
tion of emergency. The courts’ juris-
diction which has been ousted by
clause 5 of Art 352 js sought to he
restored through this Bill.

Therefore, I am glad to gee that the
government's mind is also working on
the same lines, to restore the jurisdic-
tion of the courts. Here 1 may add
one word that, as the Minister rightiy
observed, some of the fundamental
rights should be—may I use the word—
enirenched. I do not know whether
the Minister agrees with it—fundamen-
tal rights in regard to Art 21. the
right to life and personal liberty should
be entrenched,—which became a
national and almost an international
1ss8ue in the Supreme Court in April
1976. That Article which guarantees the
right to life and personal liberties
should be an entrenched article of
the Constitution, incapable of being
subverted by any executive flat or by
Parliament. If that is done and with the
power of the courts restored also. 1T
for one feel that we would have evol-
ved the necessary constitutional safe-
guards.

Along with that, I do not know
whether Art 32 seeking to guarantee
the right to move the Supreme Court,
that also should not be suspended and
this also should not be suspended, the
right to personal liberty, in any cir-
cumstances whatever and however
grim the circumstances may be. Even
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the Britishers during the days of the
Second World War did not susperd
the right to move for habeas corpus.
Our Supreme Court here unfortunately
did it and n spite of 20 Judges of
various High Courts in the country
holding that the petitions were main-
tainable, a few Judges in the Supreme
Court disallowed it and from that
flowed a lot of evil and injustice. So,
I do recognize that courts’ powers will
not guarantee everything that we have
in mind with regard to restoration of
democracy because I am sorry to <ay
that when this habeas corpus case was
being discussed and our Law Minister
was one of the great Counsel—he was
defending the rights and liberties of
the citizen and he knows the case in-
side out. Ile must have felt a wrench
in his heart when the judgment came,
I am sorry to say—il pains me to sav
so, but I cannot help reading an ex-
tract from one of the judgments of the
judges in the habeas corpus case.

I do not know how alter 25 years
of framing the Constitution, a judge
of the Supreme Court in India, with
this Constitution—one of the best Con-
stitutions of the world—could have the
heart to write What he did. This is
what he wrotes—

“The object of depriving a few of
their liberty for a temporary period
has to be to give to many the peren-
nial fruits 6f freedom”

That is not so bad. Look what fol-
lows:

“Counsel after counsel expressed
the fear that during the Emergency,
the Executive may whip and strip
and starve the detenu and if this
be our judgment, even shoot him
down. Such misdeeds have not
tarnisheq the record of Free India
and I have a diamond bright. dia.
mond hard hope that such things
will never come to pass.”

This is what the present Chief Jus-
tice wrote in hig judgement in that

case.
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Compare with what a great British
Judge Lord Atkins wrote in habeas
corpus case—

“Amid the clagsh of arms, the laws
are not silent. They may be chang-
ed, but they speak the same lan-
guage in war as in peace. It has
always been one of the pillars of
freedom, one of the principles of
liberty for which on recent autho-
rity we are fighting, that the judges
are no respectors of persons and
stand between the subject and any
attumpted encoachments on his
liberty by the executive; alert to sce
any coercive action is justified in
law.”

In our Supreme Court, Justice
Khanna did write judgment on the
same lknes and this is the only judg-
ment of the Supreme Court which caus-
ed a very heartening editorial in one
of the American newspapers.

am quoting from the editorial in
the New York Times:—

[

“Indian democrats are likely to
remember only in jnfammy the four
judges who obediently  overtured
the decisions of half a donzen lower
courts scattered across India which
had ruled in definance of the Gov-
ernment that the right of Habeas
Corpus could not be suspended, even
during cmergency that Mrs. Gandhi
declated last June. But they will
long cherish the lonely judge who
said, in words reminiscent of other
enduring, declarations for freedom::”
1 now quote from Shri Kanna's

judgment

“The power of the courts”
—almost redolent of Lord Atkins:—

“The power of the courts to iisue
a wiit of habeas corpus is regarded
as one of the most important charac-
teristics of democratic States under
toe rule of law. The principle that
no one shall be deprived of his
lite and liberty without the autho-
rity of iaws is rooted in the sonsi-
aerallon that life and liberty are
precious possessions.”
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We have a hunting reminder. Mr.
Justicé Khanna went on to say;

“In a purely formal sense, even the
organised mass murders by the Nazi
regime qualify ag law.”

Because, under the Weimar Constitu.
tion it was done. Here also that same
refuge was taken “under our constitu-
tion. Therefore, Sir, I am glad that
the hon. Law Minister has come for-
war to lay bare the mind of the Gov-
ernment in this matter. I wnuld have
been happy to agree with those of my
friend who opined that the Article
should be repealed so far as the inter-
nal situation is concerned. May 1
humbly and most earnestly submit
that what I would like to do through
my Bill is to strike a modus vivedi,
survarne madhyam, golden mean, bet-
ween the powers and functions of the
State and the richts and liberties of
the citizen in an extraordinary situa
tion whether it be iniernal or exter-
nal. I am glad that that the hon. Minis-
ter agrees with most of the provisions
of the Bill. I am grateful to him for
the light that he has shed on this issue
under this Bill. I remember—if my
memory does not betray me—the hon
Home Minister in the last monsoon
session siaide—whether it was the con-
sidered opinion of the entire Cabinet or
his own personal view. I am not sure--
that the Government intends to repeal
Art, 352. I do not know whether he
sticks fo the same view now. I am
sure the Government and the entire
Cabinet has considered this matter. I
am sure that the view that the law
Minister expressed today and on the
last occasion on February 24 is the view
of the Government. And there is cnly
one word more which I would like to
add before I close and that is this, The
Minister referred to it. I had indica-
ted in my speech when I moved the
Bill for consideration on 29th of Jfuly
that this is not an adequate Bill. I
recognised that the Bill is not orle-
cuate. T had said on that occasion that
there are other, Articles Art. 356,358
and 359. These should be taken care of
and suitable amendments made so
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that the danger that looms large to
our democracy by these provisions
could be obviated once for all with
regard to Art. 356 I would say just
one word. Dr. Ambedkar sald so 1n
the Constituent Assembly when there
was a debate on the provision for im-
position of President’s rule in the
States. Replying to the discussion on
the amendment which I had moved,
he said:

‘I hope that this provision will
remain a dead letter.’

It is not really dead; it 13 alive and
kicking, Sir. Under the provisions of
Art. 356 how many times has the
President’s Rule been imposed? Even
in our time also how many times has
this been imposed? As my colleague,
Shri Mavalankar tells me, in (hirty
years torty times President's Rule
has been imposed. My friend has got
the figures at his finger tips—it 1s
more than one per year. It is pretty
bad. I hope you will agree with ths
observation of mine, Mr. Chairman,
ihat this 1s pretty bad.

With regard to the provisions in Art.
352, 356 and 359, I said that these may
lead to a dictatorship. Abusing such
a powers conferred under these arti
cles, this was what Hitler did 1
Germany, such a  provision in the
Weimar Constitution led to a similar
dictatorship 1n Germany. In Dr.
Ambedkar's own words—He was very
sympathetic—] remember his words—
1 remember that this is what he said-

“I care for fundamental rights as
much as my hon. friends do”.

It was only Shri Krishnamachari who
used the phrase ‘constitutional dic-
tatorship’ with regard to the possihili-
iies of Art. 352 and 359.

Lastly. I would bhriefly respond to
the appeal made by the hon. Minisler
Because, as indicated in my very first
speech on the 28th of July. the only
objective In my mifdd was to make the
Government think. This was what I
said on that occasion. I know that this
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Bill is not adequate for making fall
amendment of the emergency provi-
sions. As a matter of fact, my scheme
was to set the ball rolling and make
the Government and my colleagues
think. I wanted to provoke thought
about this emergency Chapter. I have
succeeded in thal. I am painfully
aware that the crux of the matter does
not lie only with this Art. 352 but also
with Art. 356, 358 and 259. This is
what 1 said on the 29th of July. I
know it is futile—an exercise in futility
-~to press this Bill to the vote of the
House because this Constituti mal
Amendment Bill by a private Member
has to face many hardships and .fRA-
culties unless of course the Govern-
ment obliges me by 1ssuing a three line
Whip and that kind of thing. I co
not want to put them in that predic.-~
ment. These three articles together
make the head and front of the emer-
gency chapter

Therefore, I hope the Minister's as-
surance is a solemn assurance and not
something that can be diluted or watec-
ed down or deviated from or be the
victim of amnesia. 1 hope nothing
of that kind will happen Dbecause
sometimes 1t happens that bhecause of
other pre-occupations, othr work, other
pressing engagements, other croweded
work-load, promises are sometimes
relegated to the hmbo of amnesiu, 1f
not oblivion But, I hope that this
Bill will not share that fate; the
emergency provisions will not ‘haie
that fate because i1t will be a sad day
for democracy and for our countiy
agamn if this (s relegated or deferrcd
to the next session

1 also hope that, as the Minister
indicated on the 24th February, he
would bring forward a comprehensive
Constitution Amendment Bill which
will include amendments also to the
emergency provisions of the Consti-
tution. Today in reply to a question,
he has solemnly asured and promsed
that the Bill will be introduced in tihs
very Session. I know it cannot be
passed in this Session but let it be
introduced in this Session. I hope it
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is a gilt-odged guarantee from the
Government, and that they do mean
busizess. 1. do hope that the Gov-
ernment means business, and means
business earnestly and sincerely and
promptly. It should be introduced by
the end of this month. It should not
be postponed to April or May. There
should be no excuses also that the
Government is discussing with leaders
of the Opposition. I know the difR-
culties of the Government in regard
to a Constitution Amendment Bill. It
must have the support of a two-thirds
majority in both Houses, There is no
difficulty in this House, but a difi-
culty may arise in the other House
it the Opposition is allergic to the
moves made by the Government. Even
80, I would submit, we should go ahead
Government should go ahead even it
there is opposition in regard to this
important measure. We should honour
the pledges made in our manifesto.
That is the first and foremost duty
of the govermment come what may
Let the ball go in the other court.
Let the people know who are the cul-
prits. Therefore, it is very necessary
that the Government should make up
its mind once and for all even if there
is opposition either in this House or
in the other House. Government
should not be deterred by such an at-
titude on the part of the Opposition.
Thev should go ahead and get the
Bill passed in this House, the real
House or the Peoples’ House and then
show to the people of the country as
to who wants to retain Emergency
provisions. If there is any doubt in
the mind of the Government in rezard
to the comprehensive Bill, I would
like fo appeal: let (GGovernment “ring
only the Bill with regard to the
Emergency chapter. Other amend.
ments can wait. I know some hon’-
ble Members wanted the Forty-second
Amendment to be done away
with lock, stock and barrel. But
1 would request the Government not
to dilly-dally or shilly-shally with re-

gard to the Emergency provisions. Let
the two Congresses—Congress I or J or
K—onpose or do what they like.
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AN HON. MEMBER: Why are you
abusing us? We have heard you very
patiently.

SHRI HARI VASHNU KAMATH:
No. No. Is that abuse? I would not go
to that extent. I would only say, Sir,
let the Government not go on marking
time, trying to ascertain what the
Oppeosition is thinking on this matter.
Let them bring forward a Constitu-
tion Amending Bill. On that solemen
assurance giten by the Minister, " I
am withdrawing the Bill. Otherwise,
I would not have withdrawn the BillL
On the solemn assurance of the Gov-
ernment, I would withdraw the Bill. I
hope they will bring forward a eom.
phehensive Bill in this Session. If
that is not possible, let them bring
forward a Constitution Amending Bill
seeking to limit this Emergency . hap-
ter and seeking to amend the provi-
sions on the lines which he has indica-
ted in his speech on the last occazion
and today. That is all my appeal. 1
hope you would respond to my appeal
in the same spirit and in the same
manner and therefore I conclude by
saying that let us all solemnly resolve
that we, here, in the House, in the
Parliament, and in the country shall
strive, to the best of our ability. to
make our largest democracy the grei-
test democracy on earth.

SHRI SAUGATA ROY: $Sir, on a
point of Order. Since Shri Kamath
has waxed so eloquent about the
demerits of Emergency and since he
is so set against the Emergency and
since the Law Minister is also in-
clined to accept his proposals, why
not the Government set a precedent
and accept his Bill. So. I shall profest
against the withdrawal of the Bill. 1f
a division is taken, we will vote
against it.

MR. CHAIRMAN: Now in const-
deration of statementis anq assuranccs
given by the hon. Law Minister, Mr.
Kamath, do you withdraw vour B.11?

SHRI HARI VISHNU KAMATH:
Ves, T seek leave of the House to
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withdraw the Bill further to amend
the Constitution of India.

MR CHAIRMAN The question 15

“That leave be granted to with-
draw the Bill further to amend the
Constitution of India”

The motion was adopted

SHR] HARI VISHNU KAMATH 1
withdraw the Bill

UNEMPLOYMENT ALLOWANCE
BILL

SHRI K LAKKAPPA (Tumkur)
Sir I beg to move*

“That the Bill to provide for com
pulsory pavment of allowance to
all unemployed persons in the coun
try be taken into consideration’

Sir the Bill 1s one of the tust ric
Bidls It 15 a nost mmportiy, Bill
which 13 now un ler consideration Of
cotrse ficilities for drafting the B.l!
In a moi¢ scieniific manner were not
available from tMe Secretariat, but
stil: I have drafted it 1n 5 lucid man
ner I hope the dynamric Minster
Shr1 Ravmdra Varma would bis g
forward a Bill o1 the same hines 3
the basic object of this Bill 1s 10 pic
vide allowance to the educated un
employed There are doctors cngi-
neers diplom, holders who are un
employed They shou'd be paid each
an allowance of Rs 150 per montn I
wan* th t this illowance ghould be
Increased till surh time they remain
unemplovel or stut their own bus -
ness The nurrber of unemployed prr
sonc must be on the increase 1 r ave
staled that muc than 20,000 loc =s
engiieers ud diploma holders are
there 1n the country Half a nillion
Job scheme was annourced wi*h higa
sourding words by the government
1t has not fulfilled the aspirations and
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desires of the unemployed peopls of
this country So this Bill is jnevita-
wble, f the government wants %o
establish egalitarian society

In reply to a recent question of
mine On unemployment my hon
friend Shri1 Ravindra Varma has not
given the correct picture of the situa
110n 1n the country He has ziven a
sort of promise But this country is
not prepared to listen to the promuses
of the government Government must
understand the explosive and alarm-
ing sttuation in the country It can
lead to any situation any time, it can
blow off the present government 1t
they do not take it seriously The
Prime Minister got up and gave a
reply saying I am not for inemp-
loyment doles Some states i»  the
country want to give social security
to unemployed people The Chief
Minister of Maharashtra had brougnt
forwid a <cheme Tn Karnatak we
had a stheme that if the income of
a particuiar family o1 a peison 1s be-
low 3000 5000 ¢er ain unemploymeit
doles and  facilitic  should be given
to that pursoiy, 1 cannot undeistina
thc helplessncss of the present gov
ernment I do not know whay 4]
philosophy I um not salisfi d wuh
the atswer g ven by Morajz Desai the
Prime Minister of this country 1 do
not know how the voungua xeiera
11 1 of wenployud pc pe  ng 01y
or doctors or diploma holdcrs 1terate
and 1lnterale can agice with  hac
statement The Pume Minister sad
that 1t was thc philosophy Jf the
Janaty Party govanmont o ajolish
unemployment within ten vears Mr
Fernandrs says we are considering
providing opportunities i1n cottage in-
dustries and other things Ow Cha
ran Singh has got beautiful philosophy
and economlc polcy He has wrtean
a book He mentions Mahatma Gan-
dhi I do not know how 1t 1s relevant
for im He says Gandhian bluepiint
I do not know wh { 1 15 that he env1
sages for this country The hungry

*Moved with the recommendaion of the President
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and angry nation of youths is on &
war path. He wants to establish hus
own society, kulak society. It ie his
philosophy. The janata party Presi-
dent says that 10 years is small time
to meet the challenge; he requires an-
other 8 years, that is fifteen vears.
That is 18 years, 5 years, 10 ycars,
that is 23 years. This is the thinking
and phlisosophy of the janata party
governim.ent.

Whenever we asked, the Govern-
ment of India has not been able to
give even the correct statistics in tnis
regard. From the “various Employ-
ment Exchanges that are functioning,
it has not been able to find out 1he
number of unemployed Graduates, li-
terates, illiterates, diploma-holders,
Engineers and Doctors. Every time we
have put a question, I think they
have come out with thig answer: “The
live registers are not maintained The
Government is conscious of the ce-
riousness of the unemployment prob-
lem and proposes to follow an emp-
loyment-oriented strategy in whch
prim.acy will be given to the deve'op-
ment of agriculture, agro-industries,
small and cottage industries.” Wilh
these words, they want us to be satis-
fied. Is there any strategy worked
out by the Government in the I-st
one year? Nothing has been done. Re-
cently, the Planning Commission came
out with a statement that they are
not for doles to unemployed pcrsons.
Then what ig the strategy~Ro!ling
Plan? Caff the Rolling Plan go on
rolling? Will it solve the unemploy-
ment problem of this country? No.
Ultimately, it will blow off the pre-
sent Government in the next Election
It is an indication which we have al-
ready seen.

Then, what is the job securitv that
is provided in the public sector
undertakings? Everywhere, therc is
nepotism, favouritism and every emp-
loyment exchange is full of corrup-
tion. In fact, in certain States there
are no Employment Exchanges at all.
If you examine the position in the
public sector undertakings, you will
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see that if the Chairman belongs to
a particular community, then his nep-
hews, relatives, brothers-in-law, his
kith and kin are given employment.
There is no rule, no procedure, No-
thing of that sort. Throughout the
country, it is so. The various com-
panies are also’ funcfioning in the
same fashion. The near relatives of
the person at the top are the Direc-
tors of the companies, Therefore, the
entire country is in the stranglehold
of a few persons, a few companies,

The educated people are also ‘10t
provided with jobs and this is one of
the important reasons for the frustra-
tion of the people in this couniry.

Now I come back to history. In the
socialist countrieg and even in the im-
perialist countries, social securily has
been provided for. It has been
done even in developing countries.
But in our country which is
lagging behind, no such se-
curity schemes are coming up, The
security schemes have not even been
introduced in various organssations.
From this, you can see the pitiable
condition that is prevailing jin our
country.

T would like to give certain facts
which I have in my possession for the
benefit of the hon. Minister. In Aus-
tralia, unemployment and sickness be-
nefits are paid to men over 16 and
under 65 years of age, and to women
over 16 and below 60—ie, to those
who are unemployed or who are tem-
porarily incapacitated and thereby
suffer loss of income. But here in
India, people are hale and hearty;
manpower is available in plenty. But
there are no jobs available. When
jobs are not available ang fio doles

are given, where should they go? Do
you want all those people to be turn-
ed imnto socially evil forces in this
country? They will become a menace
to the nation and to the society ulti-
mately.

I would like to quote the case of
certain countries which have provid-
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ed contnibutory social welfare measu-
res hkes unemployment insurance
under which payments are maldc 1n
the eVent of unemployment ‘inete
are a number of countrieg giviag such
benefits The Prime Minister has sta-
ted that the unemployment allowance
will ultimately lead 1o beggary 1
do not know how this fantastic theory
has developed m his mind I would hike
to know fromr the Prime Mimster how
unemployment allowance will be con
verted into beggary This s how the
seriousness of the pioblem has not
been understood by the present Gov-
ernment The numbeyr of educated job
seekers—Matriculates and above —on
the live regisfers of emplovment ex
changes, has been showing a rising
trend This 1s so according {o the
statement of ifle Minfler made on
Tth July 1977 1e after the present
Government came into power Gov-
ernment said that thev vropo<ed to
fol'low an enip Gyment oiien‘e] 1a
tegv, which will primarily be worked
through thc development of .igricul-
ture, agro-industries, small-scale and
cottage industiles, especially in rural
areas Government said that the cda
cated and uneducated unemploved
will get the benefit

Now about the budget piesentcd by
Mr Patel Can we gather anything
from 1t? It was such an uninspiring
budget Can 1t cover the «themcs
that he has stated in his reply? Can

any developrrental activiflv take placc
as a result of such a budget—which

1s going to be discussed® What 15 the
strategy that the Government ha., ad
opted’ What 1s the area of develop-
mental activities that the Governmrnt
haie envisaged mn the budget, to
crcate an employment potential? Till
such t me these are done what is the
provision that has been made for the
unemployed persons? Thousands and
thousands of engineers are going oul
and seeking jobs in other countries
They ave treated like amimals 1n utae
countites These instances are also
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brought to our notice Doctors are
going out; so alsp engineers and dip-
loma-holders, now you are packing off
skilled and unskilled people to va-
rious parts of the other world

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) Other
world®

SHRI K LAKKAPPA I mean the
other parts of the worid

This country 15 capable of absotbing
any amount of employment potential
because nature has given us plent,
We have rivers full of water and many
natural resources So employment can
be cieated Only will on the part of
the Government 1s lacking On a
vital 1ssue like providing jobs to the
unemployed there 1s complete failure
on the part of the Janata Party during
the last one year In that background,
what credibiity will the people give
to the assurances of the Janata Gov-
ernment’?

In reply to one of the questiong tne
hon Mmmster has stated

Government propose to follow an
emplovment oriented strategy n
which primacy will be given to the
development of agriculture, agro-
imndustries small and cottage indus-
tries especially in rural areas which
will penefit both the educated and
uneducated unemploved The 6th
Five Year Plan 15 aiso proposed o he
formmulated with a high emnloyn ent
content in order to tackle the pro-
blem of unemployment both among
the educated as well as uneducated
persons '’

Aguin he says in reply to another

question

‘The Union Budget for 1977-78
contains a provision of Rs § crores
for a scheme to provide ‘seed’ money
and other finance to  enterprising
educated unemployed considered eh-
gible for assistance 1In addition
the Union Budget provides for addi-
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tional outlays for agriculture, irri-
gation, power, khadi and village in.
dustries, sericulture, handluoms,
postal and telephone facilities .n
rural areas and wide ranging rural
infra-structure programmes. ....”

Can they provide all these things with
a meagure Rs. 6 crores? Then you
have fixed a target period of ten years
to achieve the objective of 1emoving
destitution. In another reply he has
stated tThat statistics are not available
about the number of educated and
uneducated unemployed. The maunner
in which the present Government have
dealt with this problem is an indica-
tion of their complete bankruptcy of
ideas. Therefore, I say that a situa-
tion has arisen where they should
accept this Bill.

He says in reply to another ques-
tion:

“According to information av:la-
ble with the employment exchanges,
22.58 lakhsg of educated (matricula-
tes and above) men and 4.13 lakhs
educated women sought registrat on
during the year 1976 and 1.51 lakhs
of men and 0.35 lakhs of women
were placed in employment in the
corresponding period, leaving 2i07
lakhs of men and 3.78 lakhs of
women unemployed.

The number of educated (matri-
culates and above) men ard women
on the Live Register of employ-
ment exchanges (which is a ..mula-
tive figure and hence includes the
back-log) as on 30th June. 1977
were 4545 lakhs and 8.44 lakhs re-
spectively.”

What type of answers doeg he give?

17.00 hrs,

In reply to another question, the
Minister of Irrigation has stated:

“Development of Agriculture with
Employment-Oriented Scheme. A
programme of Integrated Rural
Development was initiated last year
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amd 20 districts were gelected for it.
It was reallsed that the programme
wag not making much progress ke-
cause the preparation of Resources
Inventories and Action Plang as en-
visaged under this programme was
taking time. It has therefore been
decided to have a new programme
of Integrated Rural Development
with the main objective of creating
employment and production in the
rural areas. Under the new pro-
gramme, it is proposed to inc'ude
rural industries and self-employ-
ment programir.es in the tertiary
sector hesides the agricultural de-
vel p 4 progr ”

What is the result of it? Where have
these programmes been started, how
many people have been employed,
what is the progress of the program-
mes in the last one year? Will the
hon. Minister be able to clarify thece
things?

17.01 hrs.

[SHrRt M. SATYANARAYAN Rao in the
Chair]

This Bill has been pending for long
I tried my very best even in the pre-
vious Lok Sabha to bring it, but some-
how it lapced.

I want to focus the attention of {ne
Government on the fact that this is a
simple measure which will help i
spire full confidence in the vounger
generation. especially the educated
people who are searching for joks
after having taken degrees.

You are talkinng of austerity mea-
sures in Government. I think you
should provide doles to the unemploy-
ed people. The provision that I am
suggesting is not more than Rs. 15
crores from the Consolidated Fund of
India. Can you not spend at least
Rs. 15 crores? It will give the benefit
of providing a job and doles and give
ronfid to the people of this coun-
try
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LLABOUR (SHRI
RAVINDRA VARMA): I want to
know whether it is Rs. 15 crores per
Year or per month.

SHRI K. LAKKAPPA: It is per year.

This ig not a big amount for the
Government of India. We have seen
that crores are being wasted on varn-
Oous schemes 1n various ways. Auste-
rity measures have not even been 1n-
troduced 1n the Government though
they have been claimuing that austerity
measures and simplicity are the ob-
Jec.s of the Janata Government. Only
this morning, in reply to a question
by Dr. Subramamam Swamy, 1t was
revealed that even on the decoration
of the Ministers’ bungalows they are
spending lakhs of rupees ] do nof
know about other expenditures.

st wrg fag (@) oz wiw
ATHIT WETar 97 |

SHRI K. LAKKAPPA: 1t 15 not a
question of the Congress. When we
come lo power, you can say that
Even when the Congress was in power
1 was saying that the utmost austerity
measures should be taken.

This is 3 very gmple Bill. The
Minister must have been convinced
by this time. Every day one question
or other on the unemployment nro-
blem in the country comes up. If the
Minister is ready to bring forward a
comprehensive Bill, I will consider it
We can cover all the other unemploy-
ed persons, literates, illiterates. what-
ever the case may be. But it is not a
new thing that I am now introducing.
There are two States, progressive
States, Maharashtra and Karnataka,
which have introduced the scheme
successfully and created confidence In
the minds of the unemployed and the
Wower sirata of the soclety. That is
Bow you can redress the regional jm-
balance of economic programme. My
friend SWrl Kamath, was very vehe-
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ment on civil liberties and demoeracy.
1 can appreciate the sentiments,
Democracy should function, But what
is that that has been guaranteed to
the people? The living right of an
individual is not there. Suppose, ‘A’
dies without medicine today, can his
relative have any right to go to the
court and claim damages? Tata,
Birla and big companies can go to the
court for claiming damages if then
property is taken over. These are
social revolutions, social systemg and
social security. Therefore, The success
of democracy is not based on your
high sounding words and by saying
that civil liberties and democracy had
been throttled and everything had neen
throttled. You rich people must have
been throttled by somebody and that
is why, you say that your civil liber-
ties had been lost. The man in the
street does not have even the basic
necessities of life. Millions of people
today have no house to live, no cloth
to wear and no food to eat. And no
attempt has been made by you to pro-
vide these things. The Government
claims that they are restoring back
the supremacy of democracy, ecivil
liberties ang everything. When you
go out, you wi'l see lines of beggars
evervwhere, destitules everywhere.
unemployed everywhere and frustra-
tion everywhere, disparity everywhere,
All these things you will see then.
Therefore, no democratic system will
be successful unless you give social
security to the people, This is of
paramount importance in a democratic
system that has been adopted by the
present Government. But nothing has
been done and no attempt has heen
made. It is impossible for this Gov-
ernment to run in this fashion.

I am appealing to the House to ac-
cept this Bill. This is a most impor-
tant Bill which provides for social
justice to the milliong of people of this
country.

With these words, 1 place this Bill
before the House.
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MR. CHAIRMAN: Motion moved:

“That the Bill to provide for com-
pulsory payment of allowance to all
unemployed persons in the country
be taken into consideration ”

SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot): Mr. Chairman, Sir,
the hon. Member, Shri Lakkappa, in
his speech, mentioned that the country
is facing unemployment specially
among the youth. Not only the voung
people are facing unemployment, there
ig dissatisfaction also among a 'arge
number of people even in the upper
age bracket. ] feel in a country wher:
skilleq people, unskilled people and
highly skilled people are unemployed,
the progress of that country will be
relarded and affected badly. So, I am
of the opinion that the Government

should seriously think over this pro-
blem of unemployment and try to rome
forwarq with a solid and concrete pro-
gramme so that thig dissatisfaction is
not there and the people of this coun-
try, particularly the unemployed youth
which 1s the cream of this country,
which 1s entirely responsible for the
prospeirty of this country, should be
satisfied

I tully support whaiever the mover
of the Bill has said in regard to giv-
ing unemployment allowance. I have
a report with me according to which
if Rs. 30/- per month are paid to 10
million persons, it would cost Rs 1360
crores per year {o the Exchequer of
the country. Even small States in the
country are giving unemployment al-
lowance. Only yesterday, we read in
the newspaperg that in Punjab the
Minister of Finance. Sardar Balwant
Singh, announced Rs. 40/- to 50/- per
month as unemployment allowance to
all those matriculates who got regis-
tered themselves with the employment
exchange five years ago. If a small
State like Punjab can de this, why not
the Government of India which is
more resourceful. They also should
do s0?
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Some other methods should also be
adopted to cope with the unemploy-
ment menace. I have a suggestion to
make {n thig regird to the Govern-
ment. The capital goods are mainly
produced by using automation and
large-scale machinery which results
m two-fold effects. When automation
is introduced, when large-scale machi-
nery 18 used, 1t deprives more and
more people of doing manual work
through their self-oriented employ-
ment device It also creates scarcity
of essential goods. At the same time,
luxury goods become available in large
quantities in the market.

Just a moment ago, I was reading
a statement made by the hon. Minister
Shri Ravindra Varma which he made
in Bihar that the Government will try
to do the maximum to provide facili-
ties for small-scale industries, to em-
ploy more and more people and to have
self_-employment. But there is a differ-
ence between what the Government
says and what is actually done. I am
sorry to say that the recent Budget
has created dis-satisfaction and frus-
tration among youth. Even a small
instance will pe gufficient {0 gssess the
recent budget. Today in the papers,
it was mentioned that the new adver-
tisement policy of this Government
would deprive 10,000 poor people from
their jobs. Those who are in jobs,
thev will lose their jobg due to the
new advertisement policy I would
request the hon Minister to talk to
the Finance Minisfer and reassess such
a situation.

Moreover, unemployment is ram-
pant mn this country. There are two
types of frusirations. One is that train.
ed youngmen, skilleq persons, persons
with degrees do not get jobs. They
go from one office to another office,
but they do not get jobs: mno iob is
there for them, On the other hand,
the policy of the Government in Cen-
tre and even in the States—there may
be States which are run by the Oppe-
sttion or the Ruling partv—the posi-
tion is that whenever they advertise
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they ask the candidates to apply with
Postal Orders of Rs. 10 or Rs. 15 or
Rs. 20 and so on. As far as these
youngmen are concerned, in order to
apply, they have to arrange for these
Postal Orders. After that, they are
called for an interview. Then they
have to spend money there. For jpen-
ding money on these Jungs, they have
to borrow money from somebody.
After the interview 1s over, they are
not sure to get jobs. So, I would re-
quest the hon. Minister to do away
with thig application fee altogether.

Application fee should not be ‘here
for unemployed persons who apply f°r
a job.

Secondly, in the employment cx-
changes, there is a system of renewing
the Registration Card. A candidate
has to get his card renewed after a
certain period. If a candidaie does
not get his Registration card renewed
for a period of six months, then his
name ig automatically struck off ‘he
regisler. I would request the hon.
Minister to make a provision of two
years. At least for two years, his
name must continue in the employ-
ment exshanges. The previous regime
also played foul with the people and
did not give serious thought to the un-
employment problem

When there are less jobs, when
vacancies are not there, people prlv
and they are refused Suppose a per-
son has passed his B A examination
this year, and he could not get a 10b
for flve years. Automatically, there
will pe frustration for him The mest
frustrated sifuation will be, not 1n
speak of getting a job, that he will rot
be eligible to apply for it. A rerson.
after 5 specified period is not only ahle
to get a job, but he is not eligible to
apply for it, because he has crossed a
specified age limit. So, I would reqne-t
the hon. Minister to do away with this
age limit for applying for a particular
post in this country. There are 2
larfe Nomber of people who are un-
employed. T would request him to
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raise it by flve years more They
must be ehigible to apply upto 30 years
at least.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Suppose he 1s not able to
get job even within that period.

SHR; BALWANT SINGH RAMOO-
WALIA: There is no guarantee. 1
have bitter experience about 1t. There
are cerialn concerns, cooperative de-
partments in some States, even semi-
Government departments, which ad-
vertise through their post box nos.,
they do not give their address. They
say, ‘For this j0b, apply to the Fest
Box number such and such’. What
happens? Only a few people apply.
And 1n that there is lot of scope for
favouritism I would request the hou.
Minister that, if at the moment ‘t 15
not possible to give unemployment
allowance to all the people he may
kindly categories and grade the peo-
ple and try to satisfy more and more
unemp'oyed youths of the country.

SHRI SHYAMAPRASANNA BHAT-
TACHARYYA (Uluberia): Sir, 1 nse
to support the content of the Bill mov-
ed by my hon. friend, Shn Lakkappa,
about giving unemployment doles It
1s mteresting for me to see that at last
the Kumbakarna sleep has been ¢:0~
ken, so long, hc was sleeping like a
Kumbdkarna now he hag woken up
from that sleep and has raised this
problem, It is very good. It is a good
thing. But is 1t being done with sin-
cerity and patriotic feeling? I do nnt
thing so. Our problem of unemploy-
ment, ag it is, is a serious one, if we
consider the rural unemployment, it
we consider the educated unemploy-
ment: nearly 5 crores of peopls are
suffering. In this modern age of tech-
nological development, we can gee
with open eyes how tn develop a couns
try. Our countrv has sufficient natus
ral resourcee and sufficient manpower
to fulfil all the recuirements nf nur
country and fo make our country
healthy, good and prosperous, Still we
are losing per day a labour power of
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& crores of people. An agricultural
peasant or labourer, with his primitive
implements, can produce goods worth
at least Rs. 15 per day. If we take
into account the technologically train-
ed people, the value of goods produced
by them per day may vary from Rs. 20
to Rs. 100—in the case of some it may
be Rs, 20 and in the case of some it
may be even Rs 100. So, you can
imagine how much we lose every day,
how much our country loses, how
much of national income we lose. If
we see with deep patriotic feeling, we
wil] find that the whole nation loses
and so many people guffer. OQur coun-
try is such a vast country; the people
are so vast and glorious that, if only
we ulilise their labour power for pro-
duction of azriculturgl goods gnd in-
dustrial goods, we can prosper rapid-
ly. That ;s true. America and Eng-
land are taking it for granted that
monopolists must remain, big business
houses must remain, the profiteers must
remain. They require some unemploy-
meni scheme to bring down competi-
tion of the employed workers. It is
their necessity. They have to do it:
it is part and parcel of capitalism—
unemployment in employment

Now, in our country, we must qive
thanks to Shrimati Indira Gandhi ‘hat
she has done something good Some-
where it jg written:

Moru ke she mere mera: gojie tole
ghas (Tagore-meaning),

“By attacking and attacking the
Cerert land, nature compels the 3rass
to grow".

So. Shrimati Indira Gandhi has done
some natural good by developing her
dictatorial power.

MR. CHAIRMAN. Now let ys rome
{o unemployment.

SHR!I SHYAMAPRASANNA BHAT-
TACHARYYA: I am coming to that.

By her dictatorial rule she has arou.
sed the anger of the people and such
a big wave has developed in our coun-
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try that ahe was overthrown from the
throne of Delhi and the Janata (jov-
ernment has come to power. They
also, in their manifesto, promised to
do something. Now the task is..... .
(Interruptions)

THE MINISTER OF STATE IN 1HE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEV1 BARAKATTA-
KI): Let him gpeak; Mr. Lakkappa
spoke for more than 45 minutes.

MR. CHAIRMAN: That 1s because
he is the mover. You can give the
main points, Mr. Bhattacharyya, to
help the Minister.

SHRI SHYAMAPRASANNA
BHATTACHARYYA: What I say is,
this big unemployment problem can-
not be solved until the debris is clear-
ed for the real development of our
country. No one should remain
unemployed; no one should remain il-
literate; no one should, in this goun-
try, work against the interests of the
masses Why should profiteers raise
the prices of things and make people
suffer? The Janata Governmnet is
not yet ready to fulfil its promises, its
manifesto.

I come from West Bengal. Now,
the West Bengal Government came to
the U.P, Government and asked for
some mustard’ oil. The U.P. Govern-
ment said they were ready to do so,
but the traders of West Bengal told
the traders of UP. don't give them.
We have got a sufficient stock and
we shall be losers if you send mus-
tard oil to West Bengal’ and we could
not get it. Our Minister, Mr. Dharia
imported some rapeseeq oil and part-
ly solved our problem, and this year
also they are trying to solve our prob-
lem. But the thing i,. this must be
solved when it can be solved,

The West Bengal Government, even
before the Punjab Government, took
the initative and they are giving un-
employment doles to 1,50,000 unemp-
loyed young men who have included
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their names in the Employment Ex-
change for five years. They are the
first persons to get Rs. 50/- per month
as unemployment dole. We are a
poor State and we have got very lit-
tie money, but we have started this.
The feeling is there. Punjab is also
paying: the feelilng is there. This must
be developed. But the main thing is
what is the task of the Janata Gov-
ernment. Whatever the people want,
they must solve all their problems. So
long as they cannot solve them. they
must give something to all these peo-
ple so as not to starve, not to lead
a dishonoured life and not to com-
mit suicide. This basic problem of
upemployment must be solved. The
Janala Government must gtand by
its mainfesto At the {ime of elec-
tions, you promise to give something
but after that you forget and think
of your own self-interest. ] would
like {0 remind you that the old days
are gone. The electorate has become
very vigilant today. After the Janata
Government came to power, I <aw
thousands of people coming to Delhi
to find out how the Members of Par-
liament from their constituencies were
functioning and trying to fulfil their
task.

The Janata Government has not alsg
been able to solve the problemi of the
cane growers and they are still suffer-
ing. This ghould not be allowed to
continue. The things today are not
very simple. Our country is striving
to achieve new things. The Govern-
ment must fulfil its task and try to
remove the sufferings of the people,
otherwise the people would not allow
the Government even to complete 1ts
term, They would ask the Govern-
ment to resign and go and ask for
fresh elections. And this 1s the spirit
of the people and the spirit of Shn
Jayprakash Narayan.

In the end, I would urge the Gov-
ernment to be more serious, to be
more practical, to be more patriotic,
not to think of scrambles, but to think
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of the people as a whole, the country
as a whole with a big heart and not
with a pigeon heart.

SHRI C, K. CHANDRAPPAN (Caa-
nanore): Mr. Chairman, Sir, I stand
to support the idea enshrined in the
Bill of Shri Lakkappa. He wanted that
the uneducated unemployment in the
country should be given a certain al-
lowance I support this idea, because
during the last thirty years since in-
dependence, the problem of unemp-
loyment had been mounting ang it
continue to be a serious and a growing
menace. I think since we failed, all
the Government failed to tackle this
problem and the problem 1s becoming
more and more serious, we have no
right to tell the victims of unemploy-
ment that we will not be able to
provide him gnything. The Govern-
ment failed to give him employment
and now the question 1s whether the
Government would be 1n a position 10
provide him at least something to
bank upon so that he would not starve
and die What I would prefer is that
the Government should solve the
problem of unempolyment itself be-
cause this is the basic problem. I have
my own approach and that was made
clear in the House many times. 1
think that so long as the Government
pursue the capitalist path of develop-~
ment like anv other capitalist coun~
try, the question of unemployment
will be haunting. It is not the gues-
tion whether this country g affluent or
developing or poor, unemployment is

a problem which is there even in ihe
United States, a country which is so
rich. Because it is the offspring of
the capitalist system. I have seen
poor countries My friend, Shri Sam-
arendra Kundu was there—in Viet-
nam. There 15 no unemployment, a
country not rich in material terms but
a country whih succeeded in bringing
about a social order where there is
no exploitation of man by man. And
then they have ensured the distribu-
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Hon of wealth equitabily among the
pecple. There, the problem of unemp-
loyment itself was solved. Even If
they did not succeed in bringing
about all that affluence, they have re-
duced the magnitudge of poverty by
everyone suffering end everyone tak-
ing a share of that poverty on him-
self, That is a wvery fundamental
question and I do not want to go into
that. There I would like to make one
point very clear. I wish my Marxist
friend would have been here to listen
to that, The question is: it is a fact
that Congress has failed ang it jg an
equally important fact that the Janata
will also fail because both of you
pursue the same path..

SHRI K. LAKKAPPA: No, no.

SHRI C. K. CHANDRAPPAN: No
issue. We will quarrel on that but his-
tory will judge you that issue,..(In-
terruptions). It is not a jyotish, it is
a fact of lifr, It is a proven fact..

= Arq fag : sTifoedt X3 A I§ W
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SHRI C. K. CHANDRAPPAN: You
are too young to understand. I do
not want to argue with you.

Now let us face the facts of life.
There are several millions of unemp-
loyed educated people in this country.
What Mr. Lakappa wantg is not some-
thing very revo.ulionary. He wants
that they should be provided with
some money, some subsistance allow-
ance by way of unemployment dole
so that they would not starve and die.
Could we do that since we have fail-
ed in tackling the basic problem? I
think we should be able to do that
ang for that, he says—I do not know
the gtatistics—it requires Rs. 15 cro-
reg according to his calculations. I
think that is not a very big amount,
if that figure is correct. Rs. 15 cro-
res, the government ghould find. If
the figure is wrong, it is a different
matter. I do not know. The Minister
will clarity..,,
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
difference is only in a few zeroes.

SHRI K. LAKKAPPA: He has got
the biggest machinery. He can cal-
culate it.

SHR] RAVINDRA VARMA: I have
said the difference is only in a few ze-
roes.

SHRI C. K. CHANDRAPPAN:
Whatever it is, my point is that the
Government hag a moral responsibili-
ty to find that amount. If vou can-
not accept Mr. Lakkappa’s proposal,
then come forwarq with certain other
proposal to have a lesser amount or
some kind of reliey provided to them.
I may even say that if you cannot pro-
vide them money, can you orgsnize
relief work so that they will produce
and enjoy food? That is not being
done....

SHRI RAVINDRA VARMA: That
will be done,

SHRI C. K. CHANDRAPPAN: That
was heard for 30 years. So the point
is that they should not be allowed to
die of gtarvation. TTiere we need not
quarrel who is correct and who is
wrong. Whoever sit on those chairs
have a special responsibility to see
that this guarantee ig ensured. I ope
the government will not hesitate or
shirk its responsibility,

Here 5 few practical things I would
like to draw your attention to. May
be the Minister himself is aware of
the fact, that in certain States like
Madhya Pradesh, the employment ex-
changes are under fire from those who
are working there from outside that
State because the employment ex-
change has refused in several cases
to register the names of people who
came from other States seeking emp-
loyment. For example, in Bhkilaj there



37: ,U.,.,.viﬁl- HRERE mm' - m W

[Shri C. K. Chandrappan]

are g large number of people from
Kerala, the State from where myself
and the hon. Minister who is going to
reply to this debate come. They
settled for the last 20 or 30 years,

I do not know whether you hive
seen the film called ‘Jannaranya’ direc-
ted by Satyajeet Ray, depicting the
horrors of unemployment. It depicts
how moral values will get shattercd
in a society which 1s ridden with un-
employment. So, 1t 1s not merely a
question of providing a few rupees
as doles or providing facilities regard-
ing extension of age limit and all that
If we fail in tackling the problem. I
am sure, 1t will create a condition m
our country which will be so explo-
sive, which will shatter all the moral
values that we cherish.

1 conclude by saying that the hon
Minister will seriously consider this
proposition and come forward with
concrete suggestions to give the un-
employed millions some kind of rehief
that at least you are serious in sympa-
thetically considering this problem

SHRI B. P. KADAM (Kanara): I
am in agreement with the Bill moved
by the hon. Thember Shri Lakkappa
and I am sure every one will agree by
and large with the purpose of the Bill
When the Constitution was debated,
particularly the provisions of the Con-
stitution on the Fundamental Rights,
very clearly remember the hon. mem-
ber, Shr1i H V Kamath, suggested
that the right to work must be guaran-
teed under the Constitution so that
there would be no unemployment and
people would have some certainly.
But that was opposed by certain other
hon. members in this House. Then
Shr:1 Kamath suggested—it unemploy-
ment cannot be solved, right to work
cannot be guaranteed, then the provi-
sion in the Indian Penal Code must
be amended, i.e. the right to .ommit
suicide must be delated so as to re-
form the victim. Because right to

commit suicide is an offence, that
should be deleted. I very well remem-
ber the words of the hon. member—
shri H. V. Kamath,

Unemployment is a curse and there
cannot be a greater curse than thu,
Mentally the man gets retarded. Physi-
cally the man get invalidated end all
the best values are weakened & shat-
tered Many of these suicides, I am
sure, are on account of this

The problem assumes gravity because
in  the rural areas also we fird a
large number of educated unemployed
people. Education has spread every
where The evil is that—our educa-
tion wag not so orlented as to get em-
ployment or to help to seek self em-
ployment after the completion nf edu-
cation. It wag the same clerical orient-
ed pohicy which has been pursued—
the policy laid down by our old rules.

In the UN. Charter of Human
Rights, the right to work 1s suggested
to be guaranteed. I believe, it is
Article 13 or 14 It has been suggested
that 1t should be guaranteed by all
the Governments.

In the USSR, work for an able
podied person 1s a honour. The right
to work is guaranteed by and large
not only by the socialist countries
but some allowance 1is also paid in
UK. and also in U.S.A. and in a large
number of countries, Israel even
1 do not believe in giving doles.
Give them some sort of employment
which would at least keep them
living till full employment is given,
They have to be assured of that. That
is how it should be and it should not
be a ful] allowance or a dole. That
also is not the purpose of this Bill
It is a social security service,

Something was said by my hon.
friend there about the employment
centres in each district. = Unfor-
tunately they are woefully lacking
in these statistics. Not even one-
third of the unemployed personnel
is indicateq in these registers, There
is also a great deal of fraud. Under
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these ejrcumstances, I feel, this is a
thing which has to be attended to by
the Government without delay.

Sir, the Janata Government is assur-
ing us that the unemployment pro-
blem would be solved. I know hon.
Shri Morarji Desai because he was
my Chiet Minister in the Bombay
State where I was a Member of the
Assembly in 1952, He was then the
Chiet Minister. 1 very clearly re-
member the words of hon. Shri
Morarji Desai ag Chief Minister of
Bombay when he stated:—

‘Under a democratic set-up there
cannot be full employment.’

Lot of other things also he said,
about capitalism and other things,
which are out of context now.

Sir, I want to know from this
Government whether Shri Morarji
Desai cherishes the same view or
simply because of prolonging himself
in office, he is speaking of full
employment. Mr. H. M. Patel, the
hon. Finance Minister 1s speaking of
employment for all. He said that full
employment is assured. They are
saying all these things from house-
tops. They are there for nearly 11
months now. Just look at the huge
magnitude of the problem. 1 doubt
whether even a few hundreds have
been employed by now. What have
they done during these 11 months?

During the election meetings also
they said, they have got this pro-
gramme or that programme. They
have not solved the problem. You
have not touched even the fringe of
it. Nothing has been done. So, let
nobody be fooled by such tall-talks
and the shouts ang the slogans from
the house-tops. At least I am not
going to be a cynic; I am un optimist.
Let there be concrete results. Other-
wise it will be a Doomsday, it will be
a very sad day for our democracy.

Sir, Liberty is hailed; Freedom is
hailed; the hon. Prime Minister has
stated again and again about ‘right to
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live without fear’. Very sublime words
indeed! These are words which you
will find in the Upanisheds—fearless
and so on. But in respect of those
unemployed people, people coming
from the weaker sections, from back-
ward communities and so on, where is
the question of fear? They have only
one freedom and that is freedom to
die non-violently. That ig all.

1 very well remember a saying in
a book. A man who is in a pompous
situation culls his gervant ang asks
him to be perfectly nonviolent. He
tells him, it is worthwhile to live
hungry because he will be saved
from indigestion.

It is worthwhile to live in open
because there is not a question of
having foul air and it is a question of
having fresh air. It is something like
telling that it is worthwhile to live
without fear. There is no fear at all,
where 1s freedom to the poor un-
employed.

Therefore, I would urge upon the
hon. Minister in charge, particularly,
the Government, to view the magni-
tude of the situation, That is all 1
want to say.

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Chairman, Sir,
I must say at the outset that I do
sincerely and broadly agree with my
good friend. Shri Lakkappa on the
objectives of his Bill,

I must say, however, that the
remedy that he is suggesting may not
really be found workable and very
satisfactory. I do not think anybody
requires—none else in this House and
certainly in the country, educated us
we are all—I am talking of the limit~
ed educated classes—or needs to be
told that unemployment is & very
serious problem, that it is a great
menace and that it causes a lot of
frustration, and especially to those
who are educated and to those who
have spent a lot of money in training
and equipment etc. and, at the end of
which all, if they do not get a suitable,
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proper and adequate employment
satisfactory to themselves and, in tune
with the skills and training that they
have got, then, obviously, you are
not only creating an army of unedu-
cated people but you are also creating
an army of frustrated souls. ¥rustra-
ted souls will not, for a long time,
remain quiet. I do not think that the
Government needs any further per-
spuasion on this point. Actually, I
think, they are seized of the matter
that unemployment 1s a serious pro.
blem. The questions therefore, are
to be looked at from different angles.
But, tefore I go to these angles, let
me alio say this at the outset, that
unemfloyment has always been a
political problem—it is of course an
economic reality—in all countries—
developed, semi-developed, undeve-
loped-in the Western world, and in
the Eastern world. Barring socialist
countries where the nafure of economy
js such that the unemployment pro-
blem 1s not the kind of the oroblem
or the challenge which is posed there.
(Interruptions). Unemployment is not
there 1n the socialist countries. There
the nature and dimension of the pro-
blem s very limited. The problem of
Unemployment in those countries 1s
very different from the problems
generally found in other countries.
Because, the socialist countries and
the communist ideology have a certain
economic, political and  general
attitude towards implementation of
this problem so that unemployment
does not exist. Social security is
there The problem of unemployment
is tackled from those angles. I was
talking about other countries where
unemployment  problem 15 not s9
much an economic as a political pro-
blem. Even in the most developed
countries, the problem of unemploy-
ment can become a political headache
to the Government of the day. Take
Great Britain for instance. Govern-
ments have fallen whether they
belong to Labour Party or Conserva-
tive Party sometimes precisely on
this problem, the problem of un-
employment being one of the major
problems. If the unemployment level
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goes up from a particular level beyond

a tolerable level, then it will become
a political headache, As I suid,
Governments have fallen and new
Governments have beep created on
this ground.

Take the case of the United States
of America. President Franklin
Roosevelt in the early thirties pro-
mised u new deal, a new programme
for more employment, generation of
state's resources, deficit financing as
was envisaged by economists like,
J. M Keynes, Franklin Roosevelt
announced a policy of “New Deal",
because the people voted him to
power. The Unemployment problem
was not completely eradicated. But he
was going in that direction. So, the
problem of unemployment is there
whether it is a developed, semi-
developed or undeveloped country. But
this is more glaring and more frustrat
ing and more challenging in develop-
ing countries. Now, in the context of
the Indian situation where we have
problems of an enormous Size,
enormous population and an increas-
ingly growing educated class talented
enough to get employment but not
lucky enough to get employment,
many of these people are now going
out to other countries.

Mr. Lakkappa has mentioned in
his Bill, I think, ag an example,
engineers, doctors etc who are now
going to various countries— not only
in West Asia, but also in Africa, in
Europe, in America, jn Canada, in
Austraha and in New Zealand and so
many o'her countries also. In fact,
this is what you call brain drain,
and undoubtedly it is a problem.
This was the position in Britain before
the Wilson Government, before he
hecame Prime Minister of UK. at
one time Mr. Harold Wilson also said
that if you do not tackle the problem
of unemployment and the problem of
brain drain, then the people in
Britain will vote not through the ballot
box; they were already voting through
their feet! They were already going
away from Britain and finding
employment elsewhere, So, #t is /
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really a multi-faceted problem to
view from. Again, you may have an
employment which is not com-
mensurate with the training that you
have got. What is the point, for ex-
ample, of having employment in a
particular situation for which I am
not trained? There are certain socia-
list countries where employment is
gumranteed, but it is not guaranteed
according to the training and equip-
ment received by the citizen. That
algo is not a satiafactory  solution,
although it does go somewhat on the
lines which Mr. Lakkappa has
suggested.

Coming back to various angles with
which I started my speech, I want
to say that although this problem of
unemployment is a very difficult and
a very perplexing one, I do not know
why the new Janata Government
have not yet been able to formulate
a concrete strategy. I hope Shn
Ravindra Varm®, our distinguished
Member and esteemed colleague
would tell us in some detail and not
just go on either moralising or in a
very simple and decorative language
say that it is a great problem and
Government is seizeq of the problem
and you will see the results in th=
next couple of years.

We are fed up with this kind of
sweet words, as they do not lead us
anywhere. 1 want to take this oppor-
tunity of participating in this B:ill
by inviting the attention of the Gov-
ernment to this great need. Please
spell out if you have any programme
in effective concrete terms as to what
you are going to do with regard to
employment opportunities. Ara you
going to generate more employment?
Are you going to arrest the trends
of brain-drain? Are you going to use-
fully employ educated people of this
country by retaining them in this
country? If you are not going to
satisfy these young people they not
only are you creating problems for
them but also you are creating prob-
lems for the Indian polity. An idle
mind ig a devil's workshop, but if
the idle mind is an educated mind,
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then it is not merely a devil's work-
shop but it creates devlish conditions
for any party in power. Therefore,
1 want them to understand the ur-
gency of the matter. I want them
to undertstand the gravity of the matter
und I also want them to understand
the impatience involved, and if they
cannot do these things quickly I do
not know what will happen.

Mr. Chaijrman, Sir, I do not want
10 ask Mr. Lakkappa as to what his
party did when it was in power, be-
cause one can ask such questions and
do the rhetoric and get away feeling
satisfled that one has criticised with-
out making any constructive sugges-
tion. But that does not help solve
the situation. But, Sir, I want to ask
my friend, Shri Lakkappa. as I ask
this question to me, if 1 were in
power and 1if I am faced with this
situation am I really in a position to
give unemployment benefit in terms
of cash dolls in crores of rupees?
The Minister has already said that he
will have to add more 7zeroes to the
total amount estimated by Mr l.ak-
kappa Supposing our Government is
able to afford it, I would say at this
stage of India’s economic, political
and general development it would
not be desirable for our economy and
our country to go in for these doles.
Even in the advanced western coun-
tries it took them decades before they
came to the conclusion that if un-
employment cannot be met then those
who are unemployed would be looked
after by the State. I want to ask
my friend, Shri Lakkappa., have we
reached that stage of a welfare state
where having crossed through all the
phases, we can now say that we have
exploreq all the possibilities, all
points of view, all problems, 31l as-
pects and now we @are convinced that
in spite of all efforts, employment is
not possible and yet we are gcuno-
mically better off, well developed,
therefore the economy can afford this
additional burden and so let us go
ahead? That is why the framers of
our Constitution were wise in putting
this matter as one of Directive Prin-
ciples of State Policy und not putting
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it in the Chapter on Fundamental
Rights, because they wanted that the
State must move towards the direction
of finding employment. And again to
quote England, it was Lord Beveridge
who wrote in 1944 about full employ -
ment. In the Report he wrote, in the
work of Second postwar world, Great
Britain did not see unemployment
doles being given ip such measures
as is being expected by Mr. Lakkappa.
In countries ke Sweeden and Nor-
way, the Scandinavian countries,
these provisions are there and in some
other Weslern countries also these
provisions are there I think Mr
Lakkappa’s intension is that by asking
these provisions to be incorporated,
he only wants to highlight the prob-
lem of unemployment, but by saying
so he does not =see this point that
Government must go on giving
money. If he were a Minister

18.00 hrs.

SHRI K. LAKKAPPA: I have put
another clause, that is, the moment
he gets the job (Interruptions)

PROF. P G MAVALANKAR: Sir,
Jet me tell you also that 1if Mr. Lak-
kappa were to be a Minister, would
he then really seriously consider
accepting this proposal? It is one
thing to say philosophically and
politically on a platform, it is all
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right; but if he were to be a Minis-
ter, would he do this? Did he really
try his best to persuade his own
party which was in power for so
many years? This is ull tall talk
with which we are familiar. It iz a
desirable thing and a good objective.
But it js very difficult to realise be-
cause the burden is too great. And
the last important foot-note is that if
a country hke ours where hard work
1s stil not very much rewarded,
where hard work and continued hard
work, efficiency and competence are
still at a discount, if you go on telling
people you are unemployed, I give
you these allowances, go ahead, Sir,
I am afraid that a tendency will grow
also for some people not to work and
get some money from the Govern-
ment Sir, Government cannot afford
to pay this kind of allowance It
Government has not done many other
things first, this case 1g not really a
valuable point, just at this stage. The
ohjective is good, attention has been
well drawn, but I do not think the
Government will be drawn into this
question of giving allowance in the
manner which my friend wants to do.
That 1s my contention, that 1s my
appeal

18.03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Mondau,
March 13, 1978/Phalguna 22, 1899
(Saka)
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